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Friday, May 14 1993/ Vaisakha24, 1915
(Saka)

The Lok Sabhametat
Eleven ofthe Clock

[MR.SPEAKER inthe Chairl
ORAL ANSWERS TOQUESTIONS
Subsidy Utilisation

[ Transiation)
+
*1001. SHRINITISH KUMAR:
SHRINAWAL KISHORE RAL:

Willthe Minister ot FINANCE be pleased
tostate:

(a) Whetherthe Government have prepared
areport regarding utilisation of subsidies given
onvanous items like food. fertihizers and exports:

(b)1t s0, the details thereot; and

(c) whetherthe Govemment proposetomake
any change in present procedure for granting
subsidy sothat the benefits accruedthroughthis
method could be passed appropnately to the
producers andconsumers”?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANACE ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR

AHMED): (a) and (b). No report on utilization of
subsidies on vrious items have been prepared.
However, the subjectof subsidies is keptunder
constant review in the ligh of development
Obijectives and the overall requirement of
maintaiingfiscal balance.

(c) The existing policy framework aims at
containing the rise in teh subsidy burden and
targettingthe subsidy allocations tothose sectors
orgroups forwhichitis intended.

SHRINAWAL KISHORE RAI: Mr. Speaker.
Sir, inhis replay the hon. Ministerhas statedthat
noreporthasbeenpreparedregarding utilisation
of subsidy buta report of the survey conducted
bythe R.B.l. which has appearedinthe indian
Expressdated 15.4.93 saysthatbytheendofthe
Seventh Five YearPlan, anamountof Rs.4000
crore has been spent on grant ot subsidy on
tertilizers and Rs.4600 crore on subsidy on
electricity butmedium and small farmers could
not get its benefit. Through you, I would like to
know fromthe hon. Minister whether. in view of
the factthatthe R.B.I. has givenintheir reportthat
the benefit of subsidy is not accruing to the
consumers, the govemment proposes toamend
the procedure to give its direct benefit to the
consumers under the new procedure.

DR.ABRARAHMED: Mr. Speaker. Sir, So
farasthe hon. Member's submissionregarding
the benefitof subsidy tothe famers is concemed.
1 would like to tell him that the Government is
payingtull attentiontoit. Subsidy onfertilizersis
still being givn. In this regard 66 per cent of
subsidy is given on nitrogen and urea. it was
Rs.6.65per kilogramin 1331. After the report of
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" J.P.C., there has been further decline of 10 per
centto bringitto the level of Rs.6.50, the price
isstaticandthereis nothingtohamtheinterests
ofthefarmers. Asregardstheprices of phosphate
potash fertilizers which is used in D.A.P.and
M.O.P., itsprices haveincreased due todecontrol
of prices. Last year a subsidy of Rs.340 was
givenonit, whichamountsto Rs. 1000 pertonne.
Asaresultits price has come downto Rs.12.86
perkilogram andthe prices of M.O.P. hasbeen
brought downto Rs.5.83 perkilogram. Sofaras
the prices of the fertilizers being used by the
farmers are concemed, the prices of 96 percent
of suchfertilizers have notincreased. A subsidy

of Rs.1000 pertonnehas beengivenonthat. So

farastheinterests of the farmers are concemed,
the Govemmentis committedto it whetheritis
the question of procurement price or that of
support price. Though the production cost of
wheat had gone upto 9 to 12 per cent which
includethe labourcost, theincrease in the prices
offertilizers and petroleurn but the procurement
price ofwheathasbeenincreasedby 20percent.
You will be surprised to know that the
procurementof wheathasgoneupto9.16tonnes
till yesterday, while itwas only 4.61 tonnes last
year. This increase is the result of the price
which has been raised to compensate the
increased cost of production. Similar is the
position in respect of ice. The increase in cost
of production of rirce was 6to 9 per centwhile the
procurement price hs been increasedby 17 per
cent. So far as the interests of farmers are
concemed, the Govemmentis taking full care of
it and is fully committed to the interests of
farmers and their production. They are paying
attention to safeguard the interests of farmers
through subsidy and to compensate themby
way ofincreasing the procurement price.

SHRINAWAL KISHORE RAIl: Asregards
mysupplementary, inthe reply of the Govemment
to Question No. 1411 inthe Rajya Sabha, itwas
stated that incidentals on the procurement of
wheat is Rs.72.43 and its distribution cost is~
Rs.82.77. it means the total cost comes to
Rs.155.20. Wheat hasbeenprocuredat Rs.225
perquintal andithas been soldto the consumers
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at the rate of Rs.280 per quintal. Linking this

.examplewith R.B.1. report, | would like to submit

that the total cost of purchasing and selling of
wheatcomestoRs.155.22 andthefarmerhas
to sell his produce at the rate of Rs.225 per
quintalwhereaslateronwhenhegoestofus

it, he hasto pay atthe rate of Bs.280/per quintal
through P.D.S. outlets. Through you, here |
would like to mention that the benefit of subsidy
provided by the Government on the produce
does not reach the consumers. It means the
reportofthe R.B.I. is correct. Ifitis so, | would
liketoknow whether the hon. Minister proposes
to getaninquiry conductedtofind out as to how
the funds givnh by way of subsidy are
misapproprnated andits benefit does notreach
the common grower or the consumer ?

MR. SPEAKER: What
supplementary ?

is your

SHRI NAWAL KISHORE RAIl: My
supplementary is that benefit of the amount |
provided by way of subsidy is notpassedonto
the growers or the consumers, | have |ustnow
given anexample inthis regard.

MR.SPEAKER: Leavethe example....

SHRINAWAL KISHORE RAL: Through you
| would like to know whetherthe Government
pmposestomakesu.:daanangemmatswsdy
is provided directto the consumers.

DR. ABRAR AHMED: Subsidy on
foodgrains to whcih the hon. Member has
referred, is given through F.C.1. The difference
ot the procurement price and the issue prices is
giventotheminthe formof subsidy. This amount
of subsidy is givento the F.C.I. on the basis of
that difference. The hon. Member has said that
subsidy should be provided direct to the
consumer. But at present, there is no such
mechanismforthis.

[Engfish]

SHRIMATICHANDRA PRABHAURS: Sir,
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there was some commotion lastyear after the

like DAP, Urea and other things. Most of our -

marginal and small farmers utilise these
fertilisersin alarge quantity. Afew monthback,
the Govemmenthadannouncedareliefof Rs.500
“ crore especially for these farmers. Have they

gotany monitoring agencv ks follow-up action?

~ Has it been properly utilld or not for such
farmersineach State sofar? Have they gotany
tobe giventothe farmers shouldbe announced
orworkedoutbefore the sowingseasonstarts.
| would like to know from the hon. Minister
whether Rs.500 crore given as relief to the
farmers, especially smalland marginalfarmers,
reachedthemornot.

MR.SPEAKER: iftheprices are notallowed
to be increased because of this subsidy, the
reliefis going to thefarmers.

(Translation]

DR.ABRARAHMED: Mr. Speaker, Sir, the
Hon. Member has said about the small and
.marginalfarmers. Inthis regard Rs.300 crore
hadbeenallocated earfier of infrastructure, which
is allocated statewise. The instaimentis given
statewise and itis monitored through the states.

[English)

SHRI V. DHANANJAYA KUMAR: Sir, so
far as the fértilizer subsidy is concerned, last
year, the fertilizer subsidy was fixed at Rs.4,780
crore. Forthisfinancial year, thefertilizer subsidy
isreducedto Rs.3,600 crore. Has any rationale
been adopted by the Government for proper
utilization of Rs.3,600 crore given as subsidy on
fertilizers so that the benefit could really reach
the needy farmers, like marginal and small
farmers?

[Transtation}

DR. ABRAR AHMED: Mr. Speaker, Sir, |
have already repliedto this supplementary while

VAISAKHA 24,1915 (SAKA)  ©

OralAnswers 6
replyingto the main question thatthe increas’e
inthe prices of fertilizers, particularty the D.A.P.
andM.O.P.,the Govemmenthasincreasedthe
procurement price more than the amount of
increase in the production costto compensate
them. So far as the question of protection of
farmer’s interest nd of providing compensation
to himforthe increase in his production costis
concemed, the Govemmentis takingfull care of
this aspect.

SHRICHANDULAL CHANDRAKAR: Mr.
Speaker, Sir, through you | would like to give
some information about three aspects of the
chemicalfertilizers. The firstthing aboutitis that
whena50Kg. Incase herefusestotakeit, heis
forcedtotakeitevenwhenitweighs 4.5Kgless
thanthe prescribed weight. The secondthingis
that these bags are found torn and containing
substandard material with dust etc. | would like
to suggest that the farmers shouldbe given full
quantity of fertifizer anditshould notbe givenin
tornbags andfertilizers should be givento him
afterweighingit. Infact, the farmers are forced
toacceptlesser quantity of fertilizer at the price
ofa50Kg.bag.... (Interruptions)..... He has said
thatitis suppliedtothe farmers. The third thing
isthatthe farmers do notknowasto which ofthe
fertilizer they should use or which fertlizer
contaings D.A.P. For this the hon. Minister
shouldensurethatthere is asoiltestingmachine
ineach Block sothatthe farmers may come to
know as to which ofthe fertilizers shouldbe used
inaparticular soiland whatshouldbe its proper
quantity. Inmystate, out of 500 block, evenfive
blocks do not have this facility. Through you, |
would like to submit with full authority that this

* facility is not available in my area. Moreover, the

farmers do not getthe supply of fertilizers atthe
propertime. | would, therefore, like to urge upon
the hon. Minister to ensure three things i.e.
timely supply of the required quantity of fertilizers
tothefanmers alongwiththeinformation in respect
ofthe kind of fertilizers to be usedin a particular
soil.

DR. ABRAR AHMED: Mr. Speaker, Sir. |
have noted all the points and will convey the
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sentiments of the hon’ble members tothe hon.
Minister of Agriculture.

[Englist]
CasestoBIFR

*1002. SHRI CHHEDI PASWAN: Willthe

Minister of FINANCE be pleasedto state:
\

(a) the numberof cases referredtothe Board
of Industrialand Financial Reconstruction (BIFR)
underthe Sick Industrial Companies (Special
Provisions) Act, 1985duringthe lastthree years;

(b)the number of cases disposed of by the
aboveBoard;

(c) the number of cases pending with the
above Board at present; and

(d)the steps proposedtobetakentoexpedite
thependingcases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(d). A Statementislaidonthe
Table of the House.

STATEMENT

(a) The Board for Industrial and Financial
Reconstruction (BIFR) has reported that 483
referencesinrespectof sickindustrialcompanies
were registered with them during 1990, 1991 and
1992 under Section 15 of the Sick Industrial
Companies (Special Provisions) Act, 1985.

- (b)and (c). Since its inception, till 30.4.93,
BIFR has disposed of 867 references andthe
remaining 487 are under process under the
various provisions ofthe Act.

(d) Govemnmenthas already introducedthe
Sick Industrial Companies (Special Provisions)
(Amendment) Bill, 1992, inter-aliato enhance
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the effectiveness of the Board for Industrial and
Financial Reconstruction (BIFR) andto assistin
expediting the disposal of cases.

SHRICHHEDIPASWAN: Mr. Speaker, Sir,
the number of sick indsutries inthe country is
increasing rapidly due to which labourers arein
avery miserable condition. Onthe contrary, it
doesnotaftectthe ownersofthese sickindustries
inany way. In 1985, B..F.R. was established
with a view to revive the sick indsutries. It was
hopedthat it would help them to imrpove their
condition and for that purpose it was duly
empowered. itisamatterof regretthatonly afew
otthecases refgrredtoit, have beenaccepted.
I would like to know from the hon. Minister, the
number of cases received by B.l.F.R. from
Bihar, their percentage tothe total number of
suchcases, the numberofcasesclearedandthe
number ol cases stillpending with them.

DR.ABRAR AHMED: Mr. Speaker. Sir, we
do not maintain the statewise details thereof.
However, inconnection with the question asked
bythe hon. Member, | would like to submit that
during the period from 1987 to Apnl. 1993,
B.1.F.R.received 1354 cases. |havethe yearwise
detailsinthisregard. If he ikes ittobe furnished.
| will send it to him. The details of the cases
receivedis as follows:-

[English}

(1) Dismissed as not maintainable. 261 (2)
Approved under Section 17(2) -~ 113. (3)
Sanctioned under Section 18(4).227. (4) Wind-
up recommendation under Section 21:205. (5)
Others:5.”

{ Translation)

Inthismanner, 867 caseshave beendisposed
off.
\
SHRITARITBARAN TOPDAR: Whatabout
Bihar?

DR.ABRAR AHMED: | have stated thatwe
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do not have the Statewise details butif the hon.
Member wantsto haveit, | can getit collected
andfumishedtohim. Besidesthat487 casesare
underconsideration and | would like to tell the
hon. Memberthe break-up inthis regard.

f English]
Draftscheme circulated
forconsent : 30
Casestowhichwindingup
noticeis given . 57
Casesfiledandreopened 1 39
Cases reminedby AAIFR 10
Stay order by Court i 28
Casesunder Process :320
[Translation)

SHRICHHEDIPASWAN: The hon. Minister
has stated that he does not have Statewise
details but | would like to know about my region.
ihave another supplementary question. Thereis
a cement factory in Dalmia town of Rohtas
district, whetheryouhave receivedthe cases of
Japla cement factory, Ashok paper Mill,
Darbhanga and Saran Engineering, Chhapra
and if so, what is the latest position in this
regard... (Interruptions) )

'MR. SPEAKER: This questionis pertaining
tothe whole of India but you have confineditto
your constituency only.

(Interruptions)
|English)

SHRITARIT BARAN TOPDAR: Thefactis
that even Case Number one of BIFR has notyet
been settled, in spite of havingbeen awarded a
decision andsettiement reached atbetweenthe
four parties, viz. the State Govemmentof India,

VAISAKHA 24,1915 (SAKA)
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the operating agency andthe union. The IDBI
which is the operating agency has been
delinquentand has notyet released what has
beenagreedupon. Thisis avery crucial question,
andiwantaclearanswer fromthe hon. Minister.
Ifany of the parties do not abide by the decisions
arrived at, what action are you goingtotake? |
cancite manyexamples. Butdo notwanttodo
thatright now. .

MR. SPEAKER: You have put a very good
question. You canleave itthere to geta good
answer.

DR. ABRAR AHMED: Mr. Speaker, Sir, |
amtelling youin generalthat if aparty, beita
financial institution, abank or alabourer, has
givenits consentbefore B.I.F.R. under section
330f BIFR...(/nterTuptions)it they donot comply
with the consent already given by themunder
Section 33, we can give them a notice. In 6 of
these cases, we have already issued noticesto
companies. Ifthe hon. Members wantto know
the names of such companies, | can provide
theirnames also. (/nterruptions)

MR. SPEAKER: He has askedo a very
specificquestion. He has asked abouta Financial
Institution.

(Interruptions)

DR.ABRARAHMED: Ifafinancialinstitution
does notcomply withit. (Interruptions)

SHRITARIT BARAN TOPDAR: They did
notcomply.

DR. ABRAR AHMED: Justlistentome.
[English]

SHRI TARIT BARAN TOPDAR: What do
youdowhen IDBI is within your own jurisdiction?

[Translation)

" 1IDBIdoes notcomply with it, then it will be
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served with a notice under Section 33 andino
onesuch case, IRRBhas been givena notice.
(Interruptions)

) ‘
" MR. SPEAKER: Sir, nonotice was given.
(Interruptions)

DR.ABRAR AHMED: Whyitwas nptgiven
to IDBI..(Interruptions) Actually, |donothave the
detailed information in this regardbut {cantel
you as towhat happensin such cases. Under
section 33, if a financial institution or a bank
defaults, then anotice canbe givenbut afterthe
notice, he files his reply and if the promoters
which also include labour are and the State
Govemment, who have given their consent, if
they donotcompletetheirjobo, thenafinancialo
institution can refuse to finance them. If |
remembercomectly, onesuchcase, thel.R.R.B.
was issued a notice. (Interruptions) Your case
relates tothe IDBI butin respectof the financial
institutiontowhich we havejust referred, | would
like totell you aboutit.o Lateronwhenareplyto
thatnotice hadbeen received, the promoterwho
had promisedto arrange the finance, did not
arrange it. As aresult, other persons who had
given their consetn also withdrawn it.

(Interruptions)
[English]

SHRITARIT BARAN TOPDAR: DBl itsélf
is apromoterthere.

[ Translation]

DR.ABRARAHMED: WhenB.I.F.R.takes
adecisions, itinvolves not only one partybut at
least 5-6 parties. In case thoseo who had
promisedto provide finance did not do so, the
financial institutions cannot risk their money in
suchindustry. Then the BIFR issues notices.
But adecision in such a case depends onthe
BIFR. Personally | donothave the knowledge of
the casetowhichthe hon. Member has referred.o
i he brings the case to my knowledge thenican
reply lo # But regarding the question he has
raised fcan say only this much that anotice is
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orcan beissuedto afinancial institution but it
dependsmﬂ\edecammmnbyﬂ\a.ludgesof
the BIFR.

SHRITARIT BARANTOPDAR: | agree with
whatthe hon. Minister has saidthat outofthe 5 .
parties, 4 parties have already given their
consent. The State Government as provided
Rs.6 crores. Union as well as the Management
havealso agreedtoitbutnowitis noly IDBlwho
hadtoprovidefinance within 18 monthsbuteven
aftertwo years, they have not done anything
aboutit.

[English]

MR. SPEAKER: Whatare you goingtodo
aboutit?

[Translation]

DR.ABRAR AHMED: The hon. Member is
making amention of an individual case. | do not
have details in this regard. | do not know about
this case. Incasethe hon. Members referto this
specific case, in which IDBI was the operating
agency, then | will certainly provide him the
information in this regard.

[English]

MR. SPEAKER: The questionis of apolicy.
Supposingadecisionistakenin BIFR and the
financial institutions are not abiding by the
decision, whatwould be the policy of Govemment
todeal withthese matters?

[Transiation]
' DR. ABRAR AHMED: The BIFR will

certainly issue a noticetoitinthe same way it
hasissuedtoother parties.

~ [Englishj

SHRIANIL BASU: But, whetherthe Finance
Ministry has anythingto doin this matter or not.
Whatis your duty?
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DR. ABRAR AHMED: BIFR is a quasi-
judicial body. (Interruptions) o

MR. SPEAKER: | am not allowing this kind
ofthing and | do notexpect the Ministerto reply
tothesethings.

[ Tra\nslation]

~ SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, we cannot deny this factthat BIFR
takes much time to settle the cases. If the
decisiongoes infavour of sick units, then there
1s inordinate delay on the part of the financial
institutions in providing financial assistance to
these units. Attimes this assistanceis not atall
provided and as a resutt the sick units become
deadones. If quick decisions are taken at BIFR
stage and by the Financial institutions then we
cantake care of the sick units buton the contrary
ittakes alot of time and by thattime the situation
becomesincurable.

Mr. Speaker, Sir, | would like to know from
the hon. Minister of Finance whether he is taking
any effective steps to minimise the delay.
Previously, we used to receive the complaints
that BIFRis not as strong an organisation as it
should have been. If the BIFR is a strong
institution, does it have sufficient number of
employees? How much time is taken by themto
settle a case? Can't we reduce this time and
can'tthe BIFR and other financial institutions act
in close coordination to take their decisions?

N

(English)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, there
is no doubt that the time that has been takenin
hte BIFR processis unduly long. | have mysett
been discussingthis matter with the Chairman
of the BIFR. We have also taken action. An
amendment to SIGA Bill is already before the
Pariament andi hope after thatamendmentis
adopted there would be considerable
streamlining obthe process of BIFR.

VAISAKHA 24, 1915 (SAKA)
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SHRIB. AKBER PASHA: Sir, my question
is in continuation of the previous question. |
wouid like to know from the Minister whetherthe
Govemmentis proposing to give more powers
to BIFRin order to reduce the delays that are
always happening. Thereis adelay onthe apart
ofthe operating agencies. Thoughthe promoter
is giving the money, money from otherfinancial
institutions is not coming forward. thus, the
industry is becoming more sick. | would like tc.
know fromthe Ministerwhetherthe Govemmer
isproposingto give more powerstoBIFR orno

MR. SPEAKER: Thatis exactlywhatwa
not replied to by the Minister.

(Translation]

SHRIHARADHAN ROY: Mr. Speaker, Si
|wantto seek some information from the hon
Minister. Previously the cses of private agencies
which used to become sick due to corruption,
mismanagement and shortage of funds were
referredtothe BIFR. In 1992, anamendmentwas
made with a view to include Public Sectorin it.
However, there are two types of Public Sector
units. Thefirstones are those whichhave been
taken over and nationalised by the Govermnment
andthe secondones are those which have been
established by Governmnet itself for the
development of the country.

Ttwas also added toit by 32nd Amendment
andthat was discussedtoo. No investmentwas
madein the taken overindustries or Nationalised
industries and due to mismanagement and
corruption, they became sick. The Govemment
has notfulfilled its responsibilities. This issue
was raised time and again in the House and it
was announced by the Finance Minister,
particularly on this issue, that it would not be
referredto BIFR. You haveconstituted aLabour

"MR. SPEAKER: Please come to the

- SHRIHARADHAN: A Gadwar Committee
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was constitutedto giveits report aftermakinga
thorough study. The Committee studied the
matter and submitted its recommendations.
(Interruptions)

MR. SPEAKER: I disallowit. Please come
tothe question.

®* SHRI HARDHAN ROY: What is the

Govemmentdoing for these industries? What

are the recommendations of BIFR for preventing

the industries from becoming sick andfor their
. modemisation.

[English]
MR.SPEAKER: The questionis disallowed.
SHRIHARADHAN ROY:Iwantareply, Sir.

MR. SPEAKER: | do notknow what s your
question.

(Interruptions)

[Trans/ation]

MR.SPEAKER: Piease askquestionintwo
sentences.

SHR! HARADHAN ROY: What are the
recommendations of BIFR and what steps
Governmentis taking to prevent the industries
from becoming sick?

[English]

SHRIMANMOHAN SINGH: Sir, interms of
law, ali sick units, which have lost their network,
which have beenin existence for 7 years they
haveto be referredto BIF R. Public sectorunits
also have to be referred. Atthe same time the
Govemment has given an assurancethatwhen
acase goes before the BIFR. it will be the effort
of the Government, in consultation with the
worker's representatives and otherconcemed,
togoandpresentapackage inthecase ofthose
units which can be made viable. Those efforts
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areon. Inallcases our efforts will be to work out
a package which is acceptable to financial
institutions, acceptable to the workers and
acceptable tothe Government. Thatisthe policy
of he Government with regardto this.

[ Translation)

SHRIMOHAN RAWALE: Mr. speaker, Sir,
the hon. Minister may be aware of the factthat
some textile mills such as Modem Mills, Kamala
Mills and RaghuvanshiMillsin Bombay have

‘been lying closed for the last two years. The

proposal of BIFR has been sentto them, so |
would like to know whether efforts would be
made to revive these sick mills and the time
whenthey will be revived?

DR. ABRARAHMED: Mr. Speaker, Sir, the
hon. Member has asked about three-four mills
specifically.

MR. SPEAKER: If information is not
available atpresent, youo may senditlateron
tothe hon. Member.

(Interruptions)

SHRIMATIPRATIBHADEVISINGHPATIL:
Mr. speaker, Sir, two things are involvedinit.
Firstly, thereis delayin taking decision on the
casesreferred to BIFR. Secondly, due to the
lack of coordination, there s notime limitfor the
Financial institutions to release money for
undertaking mod€émisation workis anindustry.
lunderstandcertain posts of members arelying
vacant in BIFR. Even otherwise delay was
taking place in making decistons. this factor of
vacant posts further delays the aecisions, |
would, therefore, like to know as to what steps
are being taken by the Government in this

regard? '

DR.ABRARAHMED: Mr. Speaker, Sir, the
hon. Member has rightly pointed cut about the
vacant posts of members in BIFR There are
total 14 members andone chairman.n BIFR but
atpresentthere are only 8 members andnr~
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vacancies very soon. Sofar as the question of
delay is concerned, | would like to say thattill
nowonbenchusedtohave200hearinginayear,
now efforts are beingmadeto have 300 hearing
. in a year. Moreover, the Government also
proposes to have two additional benches.

[English]

SHRI ANIL BASU: Sir, just now, the hon.
Finance Minister told this House thatthe revival
package whichwas worked outatthe BIFR level
is entirely the responsibility of the concemed
partiestoimplementthat. lwantto know whether
the Government has any responsibility to see
that how many revival packages have been
evolvedby the BIFR regarding the revitalisation
ofindustries whichare referredby BIFR andhow
ofthemhave beenimplementedtill date.

[ Translation)

DR.ABRARAHMED: Thereare 116 cases,
whichhave been revivedby the BIFR. There are
14Sick unitsinthemwhich have been declared
nolonger sick, There are 13 cases where net
worth has arisen. winding up etc. isinvolved but
yetnc longer sick-there are 49 merger cases
andthe 41 cases are nearing recovery.

SHRIANIL BASU: Sir. | asked something
else and the Minister has replied something
else.

(English]

Ho‘v’»fmanycaseswhichhavebeenevo!ved
as worked out by the BIFR have been
implementedby the concernedparties?

MR. SPEAKER: He has giventhe numbers.

SHRIANKUSHRAO RAOSAHEBTOPE:!
wantto know fromthe hon. Ministerwhetheritis
afactthatonly sick units underprivate and public
sector are covered under BIFR and notofthe
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cooperative secotr.

Previously every private sector units were
coveredand afteranamendment, public sector
units were added. | wantto know whether the
Government will now even add cooperative
sector units also.

[Transtation)

DR. ABRARAHMED: Mr. Speaker, Sir, we
have already made provision for public sector.
We willthink over the suggestion given by the
hon. Member.

(English]

SHRIANKUSHRAO SAHEB TOPE: Iwant
to know whether all the sick units under
cooperative sector will be covered under BIFR
ornot. g

MR. SPEAKER: itis a policy matter. You
neednotansweritdirectly.

DR. ABRAR AHMED: itis asuggestion.
Hank Yarnand Cotton
[English}
“1003. PROF.MALINIBHATTACHARAYA:
Will the Minister of TEXTILES be pleasedto -
state:

(a) whetherexport of hank yam and cotton
has gone up inrecent years;

{b) it so, whether this is causing scarcity of
yamandhikeinprice of yamin the domestic; and

(c) whetherthe Governmenthave takenany
stepstocheckthe same? '

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) to (c). A statement is laid on the
Table ofthe House.
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STATEMENT

The Govemment adopts a restrictive
approachinthe matter of exportof cottonyamby
fixing annual ceiling for export of cotton yam
from year to year. While fixing the ceiling all
relevantfactors suchas production and domestic
demandin respectof raw cotton, productionand
prices of cotton yarn, requirement of yarn for
decentralised handioomsector etc., are taken
intoconsideration. Keepingin view the interests
ot the handloom sector, exportof hankyamin
countgroups above 60s is notpermitted. Export
of cotton yam in count groups above 60s
constitutes a small percentage of the total cotton.
yam exports and is not showing significantly
upward trend. Thus export of hank yam has not
gone upinrecentyears.

While Govemnment’sendeavour hasbeento
promote export of value added items
Govemment does release cotton for exports
from time to time with a view to stabilise cotton
prices in the domestice market, ensure
remunerative prices to the cottono growers and
maintain india’s presence in the intemational

" marketas astable supplier. -

Currently there is no shortage of yamin hte
country. There s also no undue hike inthe price
of yarn in the domestic market.

SHRIMATIMALINI BHATTACHRYA: Sir, -

inthe third part of the answerthat has been given,
itis said that there is no shortage of yaminthe
country andthere is no undue hike in hte price
of yam in the domestice market. Now, whatis
due and what is undue is very much amatter of
tobe due may seemto be undueto the handiloom
sector as such. so, since we have certain data
which shows that overthe years the price of hank
yam has gone up by 40 per centto 50 percent.
| would like to have some more specific data
fromthe Minister regarding the yearly rise orthe
yearty picture of rise ot fall in the price of hank
yam. Perhaps the Minister would also explain if
‘there has beenany rise in the price of yam. Then
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whyisitthatthe share of the handioom sector
viz. totality of cloth production, has gone down
from 10.52 percentin 1991-92t09.75 percent
in1992-93. - .

(Translation]

SHRIG. VENKAT SWAMY: Mr. Speaker,
Sir, | have already stated in the written reply that
every year assessmentis made regarding the
availability of yarn and hankyam. We keep a
watch every year on the proper supply andthe
price of hankyam tohandloomsector. Regarding
the shortage of yarn, | would like to say that there
isnoshortage of yam.

[English]

Estimated production of hte varioustypes of
yamduring 1992-33 was 2153 mitlion kg.

SHRIMATI MALINIBHATTACHARAYA:
Whataretheprices? -

SHRIG. VENKAT SWAMY: | will tell you.
The estimated consumption of vanous types o
yamwas 1,900 million kg. The estimated expart

" ofyamduring 1992-93was 120 million kg.

Thereis a surplus of 133 millionkg. There
is no shortage of yam and hank yam.

(Transiation;

Regardingthe prices, at presentthe rate is
Rs. 63 and efforts have been made to maintain
the rates of hank yam without any fluctuations for
the lastthree years.

[English)

SHRIMATI MALINI BHATTACHARYA:
prices of cottonwent up from Rs.700to Rs. 1000
per candy in a period of ten days in February
1992 after the cotton season thatyear; this was
because of the decline in production. Thereisa
slight rise in production after the cotton season
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that year. But before the effect of the slight
increase could fall on the prices, already a
decision was takento export cotton; andas we
know, this has created a great distress to the
handioomweavers.

Now this year also, we are finding that a
decision has been taken by the Govemment;
already, Ithink, 15takhbalse of cotton havebeen
exportedin 1992-93. Has the Ministry considered
the effect that this would have on the handioom
sector? Have the distress handioom weavers
given any proposal to the Governmenttoban
export of cotton till adequate supply at the fair
price is ensured to the weavers? Is there a
proposal to supply hank yam atthe lowerrate
thanthe marketprice rate by the Govemmentto
the handloom weavers? Is the Government
considering these proposals?

[ Translation)

SHRIG. VENKAT SWAMY: Mr. Speaker,
Sir, aschemeto supply hankyamtotheweavers
isbeing formulated so thatthe weaversface no
difficulty inobtaining yam. To the question ofthe
hon. Member regarding the export of cotton, |
would like to submitthat approximately 15lakh
bales of cottonhave been exportedbecausethe
cotton growers interests are alsoto be keptin

mind. In addition, the price of hankyamis also -

to be monitoredbecause the weavers are quite
poor. Cotton growers must get remunerative
prices, otherwise they will not produce cotton or
will reduce cotton production. This year cotton
production has gone up and the growers are
- beingpaid 20to 40 percentmoe thanthe support
price. At the same time, all efforts are being
madetokeepthe prices of cotton atreasonable
level sothatthe weavers donotface any difficulty.
Though the Govemment is under pressure to
exportcotton, yetthe Govemmentis notyielding.

(Engkish)
SHRIMATI MALINI BHATTACHARYA:

Obviously, the cotton lobby is stronger than the
handioom lobby.
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[ Translation)

SHRI TEJSINGHRAO BHONSLE: Mr.
Speaker, Sir, justnow the hon. Minister has said
toexport 15 lakh bales of cotton. | would like to
submit that the cotton growersinMaharashtra
are benefited by the export of cotton because
they getthe additional money, duetoefforts ofthe
Maharashtra cooperative cotton Federation, in
addition to the support price but whether the
cottangrowers all over the country also similarty
arebenefited by cotton exports undenaken on
commercial basis?

[English)
MR. SPEAKER: Notallowed.

SHRIM.R. KADAMBURJANARTHANAN:
Mr. Speaker, Sir, the Minister has acceptedin
his answer that there is hike in prices. The
questionis about the domestice hike inprices of
the hank yam. The Govemmentplannedtolevy
atcess onthe export of cotton and cottonyamn
andtomake useofthatfundcollectedto distribute
yam to the handioom weavers at stable
reasonable prices. If itis afact, then according
nomeGovefmnentplaLM\atﬂbepemerMQe
ofbenefit?

The price factor will reach the handioom
weavers because the Govemment plans to
collect cess on the export of cotton and cotton
yam. Previously you have allowed importof
cotton atconcessional rate lastyearbutithas not
helpedthe handicomweavers. Therefore, iwould.
like to know whether this plan will help the
handioomweavers andit soby what percentage
the price factor will be lower than the domestice
market price.

[ Transiation) .

SHRIG. VENKAT SWAMY: Mr. Speaker,
Sir, the Government is already thinking of
collecting acess 10 heipthe handicom weavers
and | will fumish the full details to the hon.
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Memberin this regard.

[English]

SHRIMUMTAZ ANSARI: Mr. Speaker, Sir,

ithasbeen stated by the hon. Ministerthatthere

" is no paucity orscarcity or shortage of yamand

the hankyaminthe market, butinthe real life we
arefacingalotof crises.

In this respect, | would like to know one
pointed question fromthe hon. Minister. As 50
percentofthehankyamwasreserved, i.e. once
the yamis producedby the mill owners they will
be producing atleast 50percentofthe hankyam.
Butsince 1985 this direction or this regulation
was never observedby the millowners. Thatis
why | would like to know from the hon. Ministe
whetheryou propose or contemplate to have
some sortof legislationenactedby the Parliament
in order to introduce or in order to effect that
regulation ot 50 per centof hank yam production
by alithe millowners.

[ Translation]

SHRIG. VENKAT SWAMY: Mr. Speaker,
Sir, earlier 50 percentlimit on the millownerwas
inforce. However, the millowners later on went
ot the Supreme Court and a judgement was
deliveredby the Supreme Courtinthis regard.
Inspite of that Government tried to enforce 50
percent limit of hank yarn in case of several
mills. Despite the issue being subjudice in the
Supreme Court, this limitwas enforced. Now,
thatthe Supreme Court’sjudgement has come,
the Government willtry to fully implement what
the hon. Memberwants.

[ Translation]
SmacKand Heroin
*1005. SHRIMOHAMMAD ALI ASHRAF
FATMI: Wilithe Minister of FINANCE be pleased

tostate:

(a) whether smack and heroin are being
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present;

(b) whetherthis is due to huge differecne in
thsale price of opiumforthe Govemmentandfor
the private parties;

(c)whether rules regarding fixation of area
foropium cultivation are being violated; and

(d) if so, the reaction of the Government

thereto?
[English}

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to(d).
A statementis laid on the Table of the House.

STATEMENT

Available intelligence and seizure reports
do not indicate any large scale production of
smackandheroininthe country. However, there
have been some stray cases of manutacture of
smackand heroininthe country butthe quantity
of smack and heroinfoundin these cases was
very insignificant and of inferior quality.

lllegal sale of opiumto private parties being
acladestine activity, the price atwhich opiumis
sold in such cases cannot be known precisely
butitis generally higher than the procurement
price fixedbythe Government.

Production of licit opium in India is rgualted
under strictlicensing control and supervision by
the Central Government. No major cases of
violation of rules regarding fixation of area for
opiumcultivation have cometonotice. However,
some cases of excess cultivation over and
above the licensed area have been detected.
Different drug law enforcement agencies keep
strict vigil over poppy cultivation and stringent
penal measure are taken under the Narcotic
Drugs and Psychotropic Substances Actand
the rules made thereunder for any violation.
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Close coordination is maintained among various

enforcement agencies. The Govemmenthas

recently enhanced the procurément price of
. opiumpaidtothecuttivators. The preventive and

intelligence arrangements inand around the

poppy growing areas have been further
. strengthened. .

(Transiation)

SHRIMOHAMMAD ALIASHRAF FATML:

Mr. Speaker, Sir, all over the world efforts are
under way to check ever increasing drug
trafficking. However, in India poppy cultivation
is being undertaken on large scale intwoways
by the Govemmentitself and calendestinely by
the private individuals. In the reply, the
Govermnmenthas notstatedthe number of such
cases registered by the officials dealing with
nafcotics and by the Police. Generally, it is
beingseenthatthe licence givento any private
individual for growing poppy on one acre of land
is misusedto grow poppy on 3to 4 acres ofland.
This extra cultivation is then sold privately at
highprice. This surplus’productm is deverted
to produce harmful deadly drugs. | would like to
" know the,number of cases of illegal cultivation
of poppy registered by the Govemment andthe
number of persons convicted in this regard? |
. wouldlike to know whetherthe Govemmentis
going to consider any proposal to take poppy
cultivation inits own hands, instead of issuing
licensestoprivate persons for poppy cultivation
sothat no extra productiontakes place inthe

country for producing deadly drugs? Is the

Govemment thinking in this regard?
_ [Engsh

SHRIM.V. CHARASHEKHARAMURTHY:
Indimis the largest producer of opium guminthe
world which meets the medicinal requirments
andamajority ofthe production rangingbetween
500 to 700 tonnes isbeing exported for this
purpose. Out of it, 200 tonnes is used in the
country for the manutacture of alkaloids in the
Government opium-alkaloid undertakings
situated in Ghazipur and Neemach.
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Aboutthe question raisedby the hon. Member
regarding the existing laws, both the cultivation
andthe production of opiumare strictly controlied
by the Govemment. Aboutthe number of cases
Ihavealistof cases. | will place it on the Table.
Otherwise, | can give itto the hon. Member.'
N\
" . SPEAKER: You cangive the humber.

SHRI M.V. CHANDRASHEKHARA
MURTHY: Itis more than 27 incase of seizures
andalso even for the cultivators we have very
strict and stringent law, if they violate. The *
cultivator is allowed to have poppy cultivation in
amaximum of 10 arres, thatis one-tenth of a
hectare. Excess cultivation up to one are is
allowed for each cuttivator. if the offence relates
tocultivation that have also been put on par with
drugtrafficking offences inviting minimum 10
years rigorous imprisonment and a fine of alakh
of rupees. We have detected several cases and
we have alsotaken action underthe NDPS Act.

MR. SPEAKER:Mr. Minister, the question
is whether you are going to allow the private
people tocultivate and control itinsuch afashion
thatitis notillegally done.

[ Translation)

SHRI MOHD. ALI ASHRAF FATMI: My
submission is that opium cultivation should be
done by itself the Govemment. t would make it
easy to control the ilegal practices.

MR. SPEAKER: Perhaps the hon. Member
hadsaidthat the Govemment proposestohand .
overittoaprivate party.

SHRIMOHD. ALI ASHRAF FATMI: No, |
had asked as to hte whether the Government
proposes to do opium cultivation itself ratehr
than givingitto some private party.

[English)

MR. SPEAKER: Now, his questionis whether
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you are going to stop the private people anddo
itthrough the Govemment. N

SHRI M.V. CHANDRASHEKHARA

MURTHY: Cuttivationis normally done by the
farmers. We have recognised three districts
which produce . Itis strictly controlied by the
Govemment.

MR. SPEAKER: Now, heis askingwhether
. you are going to stop the private people from
cultivating it and do it through the Govemment.

'SHRI M.V. CHANDRASHEKHARA
MURTHY: Atpresent, there is nosuch proposal.

(Translation]

SHRI MOHD. ALI ASHRAF FATMI: Mr.
Speaker, Sir, UNO has made a proposai for the
entire world. It has proposed to provide some
financial aid with a motive to give an incentive
to the farmers engaged in opium cultivation in
any part ofthe world, so that their income
‘ngreases and they may engage themselves in
sultivation of other things, besides opium. Has
‘he Central Govemment contacted UNQ inthis
regard? Is India likely to get any aid from UNO
ornot?

[Englishj

THE MINISTER OF FINANCE (SHRI

MANMOHAN SINGH): Mr. Speaker, Sir, atthe’

btnverymeacﬁon.Asfarasmopmst
situation in our country is concemed, our

calcuiations showthaton onetenthof anhectare,

that is allowedto each farmer, the net profitis
about Rs.5000. Therefore, there is a disparity.
The cultivation of opium has to bring to the
tarmers concemed much higher rate of retum
than is the case. There is this problem. And
whether this can be met by persuading the
farmers notto grwo and to give them subsidy, |
donot know whether we have resoruces to give
in this regard.
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[ Transiation]

SHRI MOHD. ALI ASHRAF FATMI: Mr.
Speaker, Sir, | had also asked whether the
Govemment of India has reviwedthe situationin
this regard andwhether Indiaiis likely to getany
financial aid from UNO or not.

[Enghsh]

SHRI MANMOHAN SINGH: Well, our
we are trying to do is by way of control of
suction andilicitdistributionof ics; on
the whole the world community has expressed

. appreciation. As of now, there is no expectation

that we can get large amount of money from
international agencies to compensate the
farmers, to petsuade them notto grow this crop.

(Transiation)

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, there are about 70,000 opium
cultivators in my constituency and opium is
produced on a large scale there. Therefore, |
would like to ask the hon. Minister that keeping
in view the big difference between the market
price of opium or the higher price in the black
market and the price paid to the farmers by the
Govemment, whetherthere was any proposalto
increase the remunerative prices. Secondly, |
would like to submit that an Alkalide factory is
there in Neermuch area in my constituency while
anotheris in Ghazipur which produces codeire
from opium. Does the Government propose to
set up a new plant with a view to increase its
production so that farmers are encoraged
toproduce ore and they may aiso gat goodprice
of their produce and the maximum produce is
and the Government may not find itself in a
difficult position due to the larger accumulation
oftheproduce.

(Englsh

SHRI MANMOHAN SINGH: We have no
proposalioincrease the remuneralion for grwoing
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this crop. Eveninrespect of this present area
under cultivaiton we are not able to sustain it
and the demand for this opium is falling.
Therefore atthis stage, wecannot affordto raise

DR.LAXMINARAYAN PANDEYA: Areyou
going to establish another Alkaloid factory?

SHRIMANMOHAN SINGH: No.

MR. SPEAKER: ltis probabilyforthe industry
Ministerto reply.

Loans to Consumer Cooperatives
(Engkshy

*1008. SHRI MOHAN RAWALE: Will the
Minister of FINANCE be pleasedto state:

(a) whetherthe Governmenthave increased
the rate of interest payable by the consumer
cooperative on the loans from the cooperative
banks;

(b)if so, the details thereof;
(c)the reasons therefor;

(d) whether the Govemmenthave received
representations in this regard;

(e)if 50, the details thereot; and

(1) the reation of the Govemmentthereto?
[ Transtation]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINSTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (f). A statement is laid on the
Table of the House.

STATEMENT

Priorto 22nd September, 1990, the rates fo
interestcharged by banks ontheir various types
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of advances were purpose specific, liked with
location of activity, corréspondedtotheneedof
specific programmes etc. With a view to
rationalise the lending rate structure, with effect
fromthe above date, theinterest rates are being
linked exclusively to the size of the loan.
Representations have been received by
Govemmentas well as by Reserve BankofIndia
(RBI) for concesstional rates of interest for
specific activities including those relating to
advances for fair price shops. However, the
structure of lending rates is determined by RBI
taking into accounta number of factors like the
growth rate of the economy, the rate of inflation,
the pace of monetary expansion, the cost of
raising resources by banks and the profitability
of banks, and the basic concept of linking the
interest rates to the quantum of loans has not

beenchanged.

Thedata reporting system does notindicate
the quantum of banks loans extended to
consumer cooperative exclusively. However,
the advances granted to consumer cooperative
stores form a part of retail trade advances of
commercial banks which are treated as priority
sector advances. The retai trade advances of all
scheduled commercia: oanks for the last two
yearsareasunder:- -

Number of
Accounts

Amount
outstanding

Year

March, 1990 46.41lakhs Rs.2490crore

March,1991  47.75lakhs Rs.2665crore

SHRIMOHAN RAWALE: Mr. Speaker, Sir,
thetraders and the people, who indulge in black
marketingandnotpaytax, havetheirownmethod
of doing their business. However cooperative
Soceities do obey the rules and also pay tax.
Then why the Government has increased the
rate of interestfrom 12% 10 18%?

DR. ABHAR AHMED: Mr. Speaker, Sir, tis
notthat rate of interesthas been increased from
12%t0 18%. Earlier. the rate of interest depended
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different slabs have beenincreased. The ratg.of
interestupto Rs. 25,000 hasbeenfixedat 12%,
fromRs. 25,000t02lakhsat 16. S%N!dzﬂm
onwardsat 17%.

" WRITTENANSWERS TOQUESTIONC
" Sectoral Loans fram World Bank
{English]

*1004. DR. D.WENKATESWARA RAO:
SHRIBOLLA BULLIRAMAIAH:

Willthe Minister of FINANCE be pleasedto

étate:

(a) whether the Union Government ha’ve
decided $o seek new sectoral loans from the
World Bank;

{b)if so, the details thereof,

(c) whether any proposalin this regard had
beenforwardedtothe World Bank.

(d) if so, the reaction of the World Bank
thereto; and

(e) thetime by which the sectoral lonas are
likely to be received?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTEROF
STATE IN THE MINSTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(e). In ordertomeetthe finance
§ap in our balance of payments, exceptional
financing will be required from muitilateral
institutions like World Bank, IMF and ADB as
alsobileteral donors. inthis conteodt, discussions
are being heid with the World Bank for two or
three sectoral loans in the areas of trade and
investment activities, financial sector andthe
hydrocarbonsector. The time-trame and details
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of amounts involved will be known after .

Financial support by World Bank

“1006. SHRIV. SREENIVASA PRASAD:
SHRIG. DEVARAYA NAIK:

Willthe Minister of FINANCE bepleasedto
state:

(a) whetherthe World Bank has stoppedits
financial supportto some ongoing projects;

(b)if so, the details thereof;

AN
(¢) whether these projects have been
adversely affected andcometoahalt;

(d)ifso, the details and reasons therefor, and

(e) the remedial measures taken by the
Govemment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to (e). The Loan arrangement’s
agreed with lending institutions like the Worid
Bankinvariably stipulate that iack of compliance
with agreed financial or other covenants can
leadtothe conceliation or suspension of support
for project components. Pursuantto this, the
U.P. Power Projecton August 28, 1992because
of non-compiliance with certain agreed financial
covenants. Ah amount of $302.95 million was
cancelled on this project. Project-specific
covenants have also resultedin the temporary
suspension of assistance on the following
projects:

1. Kamataka Power | Project

2 KwnatakaPowam Pmiect

.. & Uppummmumm
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The Government of India have also
voluntarily disengagedfromthe Sardar Sarovar
Dam and Power Projectandthe World Bankwas
arequestedtocancelthe undrawnbalance of US
$165.54 million under the project.

The issue relating to project suspensions
are beingfollowed up with the concemed state
project authorities to obtain early compliance
withthe agreed covenants. Greateremphasisis
being givento projectformulation and monitoring
to minimise such problemsinfuture.

Importof Cloves, Cassiaand Cinnamon

1007*. SHRIMATISUSEELA GOPALAN:
Willthe Minister of COMMERCE be pleasedto
state:

(a)whetherthe Governmenthave received
any memorandum from the spices growers to
stop issue of advance licences for import of
cloves, cassiaandcinnamon;

(b) if som the steps being taken by the
Governmentinthis regard;

(c) whetherit has cometo the notice of the
Govemmentthat under the pretext of re-export,
huge quantities fothese items areimportedand
sold locally resulting in the fall of prices of
indigenous produce;,

(d) if so, the number of importers of these
items who have become defautters; and

(e)the action beingtakenby the Govemment
inthe matter?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a)and (b). Yes Sir.
Butthe grantof Advance Licences for theimport
of Cloves, Cassia and Cinnamon for export
production cannotbe refused under the Export
&ImportPolicy, 1992-97. Inorderto preventany
misuse, itis being ensuredthat suchimporters
ortheir supporting manufacturs have requisite
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manufacturingfacility andthatthewastages are
properly accounted for and destroyed to the
satisfaction of spices Board.

(c) No Sir.
(d)and (e). Does notarise.
Stock Exchange

*1009. SHRI V. SOBHANADREESWARA
RAQ VADDE: Willthe Minister of FINANCE be
pleasedtostate:

(a)the number of stock exchange operating
atpresentinvarious States;

(b) whetherthere are some stock exchange
whichhave been givenpermission for operation
buthave not yet started functioning;

(c) if so, the details thereof;

(d) whether in the absence of recognised
stock exchanges in several cities un-authorised
stock trading takes place; and

(e) if so, the action being taken by the
Governmentto ensure that all recognised and
approved stock exchange remain operative for
investors welfare?

THE MINISTER OF STATE IN THE
MINISTRY OF FINACNE AND THE MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Atpresent 21 recognised Stock
Exchange are operatinginthe country.

(b) and (c). The Meerut Stock Exchange,
Meerut and the National Stock Exchange India,
Bombay which were granted recognition in
November 1991 andin april 1993 respectively
are yettocommence operations.

(d) Tradingin shares andother securtties are
reported to be taking place also in several
places, where there are no recognised Stock
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Exchanges. lf suchtradingistakingplace through
unauthorised Stock Exchanges, it wouldbe an
offence under the provisions of Securities
Contracts (Regulations) Act, 1956. Inorderto
safeguardthe interestofthe investing public, the
Securities and Exchange Board of india has
issueda Press release in November, 1992 and
alsosentaletterto Chief Secretaries of the State
Govemments and Union Territories regarding
prohibition of transaction in securities through
organisations other than recognised Stock
Exchanges.

(e) The matter relating to registration of a
company in respect of Meerut Stock Exchange
is at present sub-judice. The National Stock
Exchange of India is expected to commence
operations in a phased manner. The money
marketsegmentofthis Exchangeis expectedto
commence operations during the year 1993-94
andthe capital market segmentis expectedto
commence operations shortly thereafter.

National Project for Silk Production

*1010. SHRI R. DHANUSHKODI
ATHITHAN: Willthe Ministerof TEXTILES be

~ pleasediostate:

(a) the names of the schemes being

implemented under National Project for Silk
Production and the places where these schems
arebeingimplemented at present;

(b) the amount incurred thereon and?he

benefits achieved duringthe last three years;
and

(c) the details of schemes for plantation of
mulberry trees?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Under the National Sericulture
Project(NSP)the followingscheme/components
are beign implemented in five traditional
sericulture States (Kamataka, Andhra Pradesh,
Tamil Nadu, West Bengal and Jammu &

MAY 14,1993

WrittenAnswers 36
Kashmir) and 12 non-traditional States (Bihar,

Assam, Kerala, Rajasthan, Orissa, Gujarat,
Maharashtra, Madhya Pradesh, Uttar Pradesh,
Punjab, Haryana and Himachal Pradesh:-

1. ResearchandDevelopment

2  Grainages

3 Mulbeny Plamanons

4 CocoonMarkets
~ &. SilkExchange

6.  Technical Assistance

7. Jointhentur‘e Participation

8  Socio EM Survey

9. Working Capital Assistance
to Reelers

10.  AssistancetoNGOs/Women Groups
11. Basic SeedFams

12 Chawkie RearingCentres

13, Technical Service Centres

14,  DryingChambers

15 Silk TestingHouse

16.  Training Centres

17.  Chulas

18.  Beneficiary Assessment

19. Credit

(b) Anexpenditure of Rs. 99.75 crores has

been incurred by the Central Silk Board on

implementation of NSP during the period from
1989-90t0 1992-93. In addition, the Straditional
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sericulture States have incurred a total
expenditure of Rs. 59.19crores uptoDec.’32on
implementation of their components of NSP.
Besides the flow of benefits from Research,
Extension and INfrastructural supportextended
underthe project, anareaof 1,70,081 acreshas
been brought under mulberry cultivation upto
December 1992. Thetotal creditflow underthe
Project upto December, 1992 has been Rs.
78.04 crores.

(c) The Central Silkk Board is presently
implementing the folowing two schemes for
plantation of mulberry:-

1. Supply of Mutberry cuttings to State
Govemments onsubsidised rates. (50:50basis)

2 Sippy of Mubberry saplings tofarmers

on subsidised rates under kissan Nursery

Programme. (50:50basis)

Upgradation of Hospitals
*1011. SHRI C.P. MUDALAGIRIYAPPA:
Willthe Minister of FIANCE be pleased to state:

(a) whether the Union Govemment have
received a proposal from the Govemment of
Kamataka to upgrade and improve the
Secondary level hospitals in the State with the
assistance of the Worid Bank;

(b) if so, the details thereof;

(c) whether the above proposal has been
approved by the Union Government; and

(d) #not, the reasons therefore andthe present
position of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes Sir.

(b) to (d). A proposal for upgradation of
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Secondary Level Hospitals in Kamataka with
extemnal assistance has beenunderprocessin
the Government of India and, after obtaining
necessary mandatory clearances, has been
posedtothe German authorities for consideration
of providing extemnal assistance for the same.
The responses of the German authorities are not
yetknown. Details regarding size of the project,
quantum and timings of assistance will onlybe
known after the projectis finalised.

New Package for Handioom Weavers

*1012. SHRIS.B. THORAT: Wilithe Minister

of TEXTILES be pleasedtostate:

(a) whether the Government have recently
announced a new deal package for handioom
weavers in the country;

* (b)itso, the details thereok:

(c) the allocations likely ot be made forthe
current year and the Eighth Ptan period;

(d) the number of handloom weavers likely
tobecoveredunderthe scheme duringthe above

period, State-wise; and

(e) the monitoring arrangement made to
ensure that the weakest handioomweavers in
rural and semi-urban areas are benefited under
the scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Yes, Sir.

(b) Govemment have recently announceda
Health Package Scheme to provide medical
assistance for weaving related diseases and
health problems of handlioom weavers anda
Scheme for providing relief to the handioom
durningthe recentcommunal nots. Inconsultation
with and with the concurmce of the Rural
Development, new schemes for provision of



30 -~ WnttenAnswers

looms to loomless handloom weavers and
~ provision of worksheds houses to houseless
handloom weavers have been drawn up. This
package will also include training programme
for upgradation of the skills in weaving, dyeing
andin designing andof setting up of common
facilities centres in areas of weavers
concentration.

(c) The allocation for Plan schemes of the
handloom sector forthe currentyearis Rs.50
crores while hte outlay allocated forthe 8th Plan
periodis Rs.300crores.

(d) The number will depend on State-wise
identification under each scheme/beneficiary

category.

(e) The benefit of schemes drawn up in
consultation with Ministry for Rural Development
will flow to the peopleo below the poverty line and
as per eligibility under different schemes like,
Jawahar Rozgar Yojra (JRY), IndiraAwas Yojna
(IAY), Integrated Rural Development
Programme (IRDP)and Training of Rural Youth
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forSelf-employment (TRYSEM). There willbe
regular monitoring at the level of Central
Government and State Governmenttoensure
thatbenefits flow to the eligible weavers.

[ Translation}

Production of Rubber

*1013. DR. GANGWAR: Willthe Minister of
COMMERCE be pleasedto state:

(a) the quantity of rubber produced during
eachofthe lastthree years, State-wise;

(b)the quantity of rubber likely tobe produced
duringthe currentyear, State-wise; and

(c) the steps proposedtobetakentoincrease
the production of rubber?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) The quantity of
rubber produced during each of the last three
years, State-wise are as under:-

1990-91 1991-92 1992-93
Kerala 307,521 - 343,109 369,200
TamilNadu ‘ 13,645 13975 15,200
Kamataka 6,665 7.260 7.600
Tripura 1,066 1,600 2,060
Assam 110 148 190
Meghalaya 40 45 50
Mizoram, Manipur & .
Arunachal Pradesh 24 ] .
GoaandMaharashtra 9 H 105
Andaman & Nicobar Islands 453 485 550
Total 329,615 366,745 395,000
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(b)The.quanftyombbefh‘kelytobeproduoed
duringthecurrentyear, State-wise are asunder:-
| (TONNES)

" Kerala 411,670
TamilNadu 16,800
Kamataka 8,000
Tripura 2,500
Assam 215
Meghalaya %

_ Mizoram, Manipur8;

Arunachal Pradesh ;. 50

* GaoandMaharashtra - : 110
Andaman & Nicobar
Islands : 600
Total 440,000

(c) During the Eighth Five Year Planperod,
itis proposedto undertake he following steps to
increase rubber production:-

(i) To replant old and uneconmic rubberin
abowut 42,000 hectares andto new plantin 50,000
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(i) Productivity enhancement in 60,000
hectares fo small holding through adoption of
improved agro-management and exploitation
practices.

[English}

International Fund for Agricuitural

Pevelopment

“1014. SHRI BALRAJ PASSI: Will the
Minister of FINANCE be pleasedto state:

(a)thé names of the projects beingfinanced
by the International Fund for Agricultural

Development;

(b) the details of the financial assistance
received sofareach ofthese projects duringthe
lastthree years; and

(c)the presentstage of each of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) There are three projects under
implementation with assistance from the
Intemational Fundfor Agricultural Development.
These are the Onssatribal development project.
the Tamil Nadu Women's development project
and the Andhra Pradesh Tribal development
project.

hectares with high yielding planting matenals on
scientific lines. (b) Disbursements under these projects in
the last three years is as follows:-
(% million)
i 90-91 91-92 92-33
Orissatribal development 0.73 029 041
Tamil NaduWomen's development 024 0.74 146
A.P.Tribaldevelopment 12 147
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(c) Thepresent status of the projects as of March 31, 1993 is as follows:

($ million)
Orissatribal 4288 31396 122 235
TNWomen's 30589 31.1297 170 . . 32
AP Tribal 15591 3139 200 267
[Transiation) (b)and (c). InJuly 1991, RBl hadtransferred
part(46.699tonnes) of its gold hoiding to Bank
Gold Reserves

*1015. PROF. RASA SINGH RAWAT: Wil
the Minister of FINANCE be pleasedtostate:

(a) the total gold reserve possessed by the
Reserve Bank of iIndiaatpresentand the present
value thereof;

(b) whether the gold mortgaged in foreign
countries inthe past has been brought back;

(c) if so, the details thereof;

(d) the quantity of goid deposited with the
Govemment after adopling the newimport policy
and the policy of economic liberalisation and
alsothrough bonds;

(e)Meﬂwrathasbemadbved
inchecking smuggling of goid; and

(f) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Thetotal gold reserves possessed
bythe Reserve Bank of India (RBI) atpresentare
354.256 tonnes and the value ofthe same ason
30th April, 1993 was Rs. 10,960.19crores.

of Englandto raise loan there against from Bank
of England and Bank of Japan. The loan was
drawn in July 1991 and fully repaid by 1st
November 1991. On repayment of the loanthe
entire gold amountingto 46.699 metric tonnes
became unencumberted. This gold, forminga
partof the assets of the Banking Department of
the RB, is kept abroad and a part of itis being
deployedin interest eamingshortterm deposits.

- The Goyemment had also leased some goid

(out of confiscated goid) to the State Bank of
India (SB), a part of which was utilised by SBI
forasimultaneous sale-repurchase transaction

of the above goid, the same was sold by
Govemment of Indiato RBI.

(d) The quantity of gold deposited with the
Govemment under the Gold Bonds Scheme
1993 amounted to 9.94 tonnes as on 7th May,
1993. New import policy orthe policy of economic
liberalisation have no direct effect on the quantity
of goid deposited with the Government.

.

(e) and (f). The quantity of smuggied goid
seizedafterthe introduction oftheimportscheme
when compared with the seizures of previous
financial years as indicated below, shows a
declining trend. This is an indication that
smuggling of goldinto the country is alsoonthe
decline:



VAISAKHA 24, 1915 (SAKA)

WrittenAnswers 46

Gold SeizedinMT
1969-90 ~ 199091 1991-2 1992-93 g
(uptoDec.,92)
60 58 46 19
[English] . borrowers of the above bank?
Creditto Export-import Bank

*1016. SHRI ANAND RATNA MAURYA:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Govemment have minimised
stopped the credits being provided to Exportand
Import Bank of India;

(b) if so, the details thereof and the reasons
therefor; and

(c)the alemative arrangements madeforthe

THE MINISTER OF STATE IN.THE
MINISTRY OF FINANCE ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to (c). Government assistanceto
Exim Bank is solely through share capital
support. In addition, Exim Bank has inrecent
the SLR market borrowings allocations as well
as the National Industrial Credit (Long Term
Operations) Fund of the Reserve Bank of India
(RBI). Theamounts released during eachofthe
lastfour years have been as follows:

(Rs. Crore)

Year < GovemmentShare

SLR

NICLTO,

1969-90 1330 | 5800 95‘
1990-91 2300 64.00 120.00
1991-82 3940 70.00 132.00
1992-93 3843 70.00 Nil
Govemment, therefore, has continuedto  commercial borrowings.
provide assistance to Exim Bank with the
exception of NIC (LTO) Funds which were Teaand Coffee Plantation.

discontinuedin 1992-9G.

The NIC (LTO) Funds were appropriated
from RBI's profits and the reasons for
discontinuance was the Central Govemment’s
Llarger appropriation of RBI's profits. Exim Bank~
is expected tofinance its resource gap through

*1017. SHRI DATTATRAYA BANDARU:
Willthe Minister of COMMERCE be pleasedto
state:

(a)munteismypmgmrmm
consideration of the Government for tea and
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cotfee plantation in non-traditional States to
provide employment of for export purpose;

(b) if so, the details thereof; and

(c)thefunds allocatedforthis purpose during
the Eighth Five YearPlan?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b).
Govermnment have been encouraging tea
plantations in on-traditional areas such as
Arunachal Pradesh, Mizoram, Nagaland,
Meghalaya, Manipur, Orissa, Sikkim, Garhwal
and Kumaon hills of U.P., Idukki and Wynad
districts of Kerala, Kodagudistrict of Kamataka,
Kodaikanal and Anamalis in Tamil Nadu and
N.C, hills in Assam. During the 8th Plan period,
atarget of 2500 hectares has beenfixedfortea
plantations in non-traditinal areas. Teabeinga
highly labour intensive crop, opening up of new
plantations offer employment opportunities for
the local people @2.5workers forevery hectare
tobebroughtundertea. Atthis rate, nearly 6250
persons are expectedto get gainful employment
inthe area of 2500 hectares targetedfor 8th Plan
penod.

Due to global surplus of Coffee and
uneconomic intemational prices. the expansion
of Coffee tonew areas is notbeingencouraged.
However. inorderto generate gainfulemployment
tothe Tribals and Weaker Sections inhabiting
the Non-Traditional areas a nominal expansion
of 1000 hectares per year has beenenvisaged
in the 8th plan period. Measures to increase
production and productivity by consolidating the
existing planted area is being undertaken.
Adoption of intensive cultivation and replanting
unproductive plants are part of the consolidation
strategy adoptedfor 8th plan period.

(c) Outlay for the tea industry during the Bth
plan has beenfixed at Rs.44.5 crores (including
internal and extra budgetary resources) for
undertaking various devélopmentajactivities
including development oftea plantations innon-
traditional areas.
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Outlayfor Coffee industry duringthe 8th plan
hasbeen fixed at Rs. 39.5 Crores forundertaking
various developmental activities including
development of Coffee plantations in non-
traditional areas. : ’

Multilateran Leading Programme

" *1018.DR.LAXMINARAYAN PANDEYA:
Will the Minister of FINANCE be pleased to
state;

(a) if in the graduation formlae of the
multilateral lending agencies, India’s share of
softloans has been comingdowninthe pastfew
yearsandif India’s share of softloans hasbeen
comingdown inthe pastfew years.

(b) whether the lending structure of
multilateral lending programme has undergone
asignificantchange;

(c) whetherthe bilateral lending programme
is proposedto be suitably adjusted to mitigate
the transitional difficutties and

(d) the long term structural readjustment
conceived inthis regard.

THE MINISTER OF STAE IN THE
MINISTRY OF FINANCE AND THE MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Thereis no graduationformulain
muttilateral lending agencies which defines the
share of the loans for individual borrower
countries. India receives concessional
assistance from muttilateral lending agencing
like the Intemational Development Association
(IDA) andthe Intemational Fundfor Agricuttural
Development (IFAD). India's share of suchloans
between 1987-92 has averaged 16.4% ofthe
total concessional assistance provided by such
agencies whichis lowerthan the average of 24%
between 1983-87.

(b), (c)and(d). The Govemmentof Indiahas
undertaken a programme of structural
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adjustment to reduce macroeconomic
imbalances in the economy. To this end the
Government has taken adjustmentloans from
the World Bank, Asian Development Bank
(ADB) &bilateral donors. These include asocial
safety netwith assistance fromthe World Barnk,
USAID & Netherlandstohelp mitigate the effects
of adjustment onthe more vuinerable sections
of society.

Agreement for Manpower Export

*1019. SHRIMATIBHAVNA CHIKHALLA:
Will the Minister of LABOUR be pleased to
state;

(a) the countries with which India has
agreement for exporting manpower;

(b) whetherthe agreements have alsobeen
made as to wages and other facilities to be
providedtothe Indianworkers inthose countnes;
and :

(c)itso.the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). An agreement and a
Memorandum of Understandingfor recruitment
of workers from India were entered into signed
between India and (i) the State of Qatar and (i)
Hashemite Kingdom of Jordanon 11.4.85and
22.10.88respectively. These provide. inter-alia,
for recruitment onthe basis of the contracts duly
signed betweenthe employer and the employee
giving relevant terms and conditions fo
employment such as wages, duration of
employment, accommodation, medical
treatment etc. The agreement with Qataralso
contains the specimen of the Labour Contract.
The Memorandu of Understanding with Jordan
generally provides, inter-alia, that the
employment contract shall include working
conditions togetherwith the obligations andthe
nghts of the workers according to local labour
laws/regulations and further that the workers
shall benefit from the rights and privileges
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accorded to the workers of the hostcountry in
accordance with the provisions of the Labour
and Social Security laws in the concerned
country.

Small Scale Pottery Units

*1020. SHRIMADAN LAL KHURANA: Will
the Minister of FINANCE be pleasedto state:

(a) whether credit facilities are provided by
the public sectorand otherbanks to small scale
pottery unitsinthe country;

(b) if not, the reasons therefor

(c) whetherthe Government have recieved
any memoranduminthis regard:

(d)if so, the details thereof; and
{e)the reaction ofthe Governmentthereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (e). The Banks provide credit
facilites to Artisans, village and Cottage Industry
which alsoinclude Small Scale Pottary Units.
Reserve Bank of india (RBI) have reportedthat
they do not have separate data on the credit
facilities extended by banks to Small Scale
Pottery Units. The position of advances disbursed
by all Scheduled Commercial Banks to Artisans.
Village and Cottage Industries duringthe year
ended as on last Friday of June 1991 was
Rs.189.47 croresin nearly three lakhs accounts.

National Bank for Agriculture and Rural
Development (NABARD) has been providing
refinance to commercial banks, regional rural
banks (RRBS) and Co-operative Banks for
financing various non-farm sector activities
including Pottery. The refinance assistance
provided tothe banks on an automatic basis tor
Rural Entrepreneurs Artisans in Pottery Units
was Rs.153croresin 1991-92.
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RBlandNABARD havereportedthatthey are
notaware of any memoranda on the subject.

Cases of Employees Provident Fundin
Calcutta

8536. SHRI INDRAJIT GUPTA: Will the
- Minister of LABOURbe pleasedtostate:

(a)whetheremployees of certain companies
and multi-national organisations have been
urging the Regional Provident Fund
Commissioner, Calcutta for payment of their
provident fund accumulated dues for the past six
months orso;

(b) whetherin certain cases the orders made
by various courts of law have been widely
violated by these multi-national companies
without any action from the Regional Provident
- Fundoffice or other concemed authorities;

(c)thedetails of representations received by
the Regional Provident Fund in the past six
months against those companies;

(d)whether any action has nowbeeninitiated
by the Regional Provident Fund, Calcutta; and

(e) it so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P.A.
SANGMA): (a)to (e). The informationis being
collected and will be laid on the Table of the
House in due course.

Ban on import of Cotton by Pakistan

8537. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI: Will the Minister of
TEXTILES be pleasedtostate: ‘

(a) whether the Government of Pakistan has
imposed a ban onimport of cotton from India;
and
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'(b) if so, the reaction of the Government

‘thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) and (b). The Government of
Pakistan have stipulated that the imports from
India are restricted tothe items mentionedina
listwhich contains 571 items. Cotton has not
beenincludedinthis list.

[Transiation}
Cases of Motor Accident Claims

*8538. SHRIARJUN SINGH YADAV: Will
the Minister of SURFACE TRANSPORT be

pleasedtostate:

(a) the number of cases of motor accident
claimspendinginthe High Courtof Uttar Pradesh,;
and

(b) thé action proposed to be taken by the
Govemment for the speedy disposal of these
cases?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). The
information is being collected and will be laid on
the Table of the House. -

(English]
N.T.C.Milis

8539. SHRI MOHAN RAWALE: Will the
Minister of TEXTILES be pleasedto state:

(a) whetherthe Government haveintroduced
a Voluntary Retirement Scheme (VRS) in
various mills of the National Textile Corporation;

(b)whethermeGavemmemr\avéraceived
anycompiaints that a percentage of VRS amount
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is beingexported by some workers unioninNTC
mills in Bombay;

(é) if so, the reaction of the Goverhment
thereto; and ‘

kd) the remedial measures’taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Yes, Sir.

{b) to (d). Complaints have been received
thatportion of the ex-gratia payable to employees
availing of Voluntary Retirement Scheme, is
being paidto the representative Trade Union of
NTC Mills in Bombay. This amount is being
deducted only onthe basis of aformal letter of
authorisation by the worker concemed. Thisis
essentially a matter between the individual
workerand the representative Trade Union.

[English]
Small Industries in Gujarat

*8540. SHRIN.J. RATHVA: Wilithe Ministry
of FINANCE be pleasedto state:

(a) whetherthe Govemmenthaveformulated
any scheme to set upsmallindustnes to promote
self-employmentin Gujarat;

(b)if s0, the details thereof and the locations
of suchindustries;

(c) whether the Reserve Bank of india have
issued orders to the branches of the Public
sector and other commercial banks for providing
requiredfunds totheseindustnes;

(d) it so, the details thereof, and

(e) the reaction of various banks in this
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regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINACNE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The scheme for providing
self-employmentto the educated unemployed
youth (SEIUY)is being operated since 1983-84
with the objective to encourage the educated
unemployed youth to undertake self-
employment ventures inindustry, service and
business through the provision of package of
assistance. Under the scheme, educated
unemployedyouthwithinthe age group of 18-35
years, who are matriculates and above and
whosefamilyincome does notexceedRs. 10,000/
- per annum are eligible to get bank loan not
exceeding Rs.35,000/- Rs.25,000/- and
Rs.15,000/- for setting up self-employment

ventures in industries, service and business

respectively. IT| passed youthare also ventures
should relate to business sector. The scheme

covers Gujarat State excluding Ahmedabad
City as the cities with more than one million
population as per 1981 census are not covered
under the scheme. The assistance from
Govemmentisinthe shape of an outrightcapital
subsidytotheextent of 25% of the loansanctioned.
Under this scheme self-employment ventures
are setup by beneficianes in all the distnicts of
the Gujarat State. District wise cases sanctioned
forthe year 1991-92 (latest available) are setout
inthe Annexure.

(c) to (e). Ministry of Industry which
administers the scheme allocates the state/
unionterritory wise targets onyearto yearbasts.
The States intum further distribute the targets
into various districts withinthe state. Banks are
under instruction of Reserve Bank of India (RBI)
to provide need based funds to the eligible
benetficiaries whose projects on scrutiny and
appraisal are found viable and technically
feasible by them.
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SI.No. Name of the district

No. of cases sanctioned

loans by banks for
setting up of self-
employment ventures
1 Ahmedabad 42
2 Mehsena 100
3. Palanpur 2
4. Himmatnagar e8]}
5. Nadiad 141
6. Godhra 46
7. Baroda 110
8. Surat B3
9. Valsad 6
10.  Bhamuch 20
11, Rajkot 91
12, Junagadh <]
13.  Amreli 3B
14.  Bhavnagar 162
15.  Surendranagar 73 .
16. Jamnagar 14
17.  Kutch-Bhyj 24
18.  Gardhinagar 17
Total 1145 B
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Distribution of Janata Cloth

8541. MAJ.GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
TEXTILESbepleasedto state:

(a) whether Janata Cloth is sold throughout
the country forthe poor section of the society;

" (b)if so, the criteria laid down for distribtution
of janataclothto the States:

(c) whetherthe supply of janata cloth to Uttar
Pradeshduringthe lastyear has been farless
than the actualdemand;

(d)if so, the requirement and actual supply of
the clothto Uttar Pradesh duringthe last three
years, year-wise;

(e) the number of Janata Cloth outlets/shops
inthe districts of Garhwal region, location-wise;
and

(f)the steps beingtaken by the Govemment
to make janata Cloth available to the needy
people andparticulartyinruralandremote areas
of Garhwal region?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Yes, Sir.

(b) Each State producing janata cloth is
allowedto consume the entire production within
the State.

(c) No, sir.

(d) Doesnotarise.

(e) Janata Cloth is sold to the consumers
throughthe retail outlets ofthefollowingagencies

inGarhwalregion.

(i) U.P. Consumer Co-operative Federation;
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and

(i) Garhwal Mandal Anusuchit Janjhati
Nigam

Inaddttion, U.P. State Handloom Corporation
and U.P. Industrial Co-operative Asscciation .
are also engaged in the distribution of janata
cloth through their show rocoms situated in
Rishikesh and Dehradoon inthis region.

(f) Withaview toensyre availability ofjanata
cloth to economically weaker sections,
particularly those living inthe hill regions of the
country. production of woollen blankets, shawis.
Lohi and tweed has been allowed under this
scheme. The State Governments have also
been askedtoensuredistribution of atleast 75%
of totaljanata cloth deliveredin a State totarget
groupsinthe rural areas.

Role of States in Export Promotion

8542. SHR! B. DEVARAJAN: Will the
Minister of COMMERCE be pleasedto state:

(a) the responsibilities and role of the State
Governments in export promotion and the
existing organisational set up in the various
States forthe purpose;

(b) whether the Union Government have
made any evaluation to know the deficiencies,
if any, in the export promotion efforts at State
level;

(c)if so. the details thereof,

(d) whetherthe Govemmentpropose tomake
upthose deficienceto make the role ot the State
Govemments inexport promotion efforts more
meaningful and purposeful:

(e)if so, the details thereof: and

(f)ifnot, the reasons therefore?

THE MINISTER OF COMMERCE (SHRI
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PRANAB MUKHERJEE): (a) Role of State
Governmentsin export promot'on isbyway of
providing land and sheds, making available

inputs like raw material, power, water and +

exempting exports from State level taxes, etc.

The set up in the States for export work
‘generally includes special Export Promotion
Cellor Export Promation Directorateinthe State
Secretariat, advisory bodies comprising
representatives of trade and State Govemnments;
and State Export Corporations.

(b) and (c). The deficincies in export
promotion efforts at State level arei
- oftheinfrastructural facilities provided by the
States especially in the areas of electricity,
. water, roads, etc. Restrictions on inter-State
movement of raw materials and the levy non-
refund of certian State taxes have also been
citedas constraints to export.

(d) and (e). The Central Govemment has
beeninter-actingwith the State Govemmenton
the needs for minimising various difficulties.
Besides the Centre is considering a schemefor
providingincentives to the State Govemments

* 10 build infrastructural facilities for export
promotion industrial parts.

Seizure of Gold, Silver and Contraband
Rems

8543. SHRI MULLAPALLY
RAMACHANDRAN: Will the Minister of
FINANCE pleasetostate:

(a) the quantum and value of gold, silver and
othercontrabanditems siezed by the Customs
Department during the year 1992-93 at Calicut
AirportinKeralaand - v

(b)mmeanedmmm
bymydumglydtmmeyaanww

THE MINISTER OF STATE IN THE
MINISTRY OF FINACNE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
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quantum and value of gold, silver and other
contraband items siezed by the customs
Department during the year 1992-93 at Calicut

Airportin Kerala is given below:
SNo. tem  Weight Value
(kgs.) Rs. (lakhs)
1. God 753 T7
2 Silver 3 39
3 Other -
contraband
goods. - 117

(b) Revenue eamedfromthe Calicut Airport
byway of customs duty duringthe year 1992-93
is givenbelow:

Year Rs. (incrores)

1992-93 41.88

Presiding Officer of Central Industrial
Tribunal, Bombay

8544. SHRISAIFUDDINCHOUDHURY: Will
the Minister of LABOURbe pleasedto state:

(a)whetherthe Central Govemment Industrial
Tribunal, Bombay is working without a Presiding
Officer sicne long; ’

(b)whetherthe Government have received

_. some representations fromthe Central Trade

Unions regardingfilling up the post of Presiding
Officer; and

(b) whetherthe Govemment have received
some representations from the Central Trade
regardingfiling up the post of Presndmgomoer
and

- (c) it so, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
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MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). The post of Presiding
Officer, Central Government Industrial Tribunal

cun-Labour Court(National Industrial Tribunal)

No.1, Bombay has since been filled up with
eﬁecttrom 19.4.1993.

' DecanalisationofltemsinMica
Exports. .

8545. SHRI SUKHENDU KHAN: Willthe

Minister of COMMERCE be pleased state:

(a) wheﬂmertt\eGovemmefnfhavededdedb
decanalise the export of Mica;
" (b)ifso, the detailsthereof and the names of
suchitems which have been decanalised;

(c) the total exports, both in quantity and
value, of the items decanalised, both before and
after decentralisation during each of the last
threeyears;

(d) whether any increase has been made
afterdecanalisationin Micaindustry ingeneral
andMica Trading Corporationin Particular; and

(e) if so, the details thereof and if not, the
further steps beingtaken by the Governmentin
this‘regard?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) and (b). With

effectfrom 22nd October, 90, exportofprocessed

mica was decanalised while export of mica
waste (including factory outtings) and scra
continues tobecanaksedthroughMMTMITCO.

(c) Exportofprocessed micabefore and after
decanalisation during each of the last three
yearshasbeenas under:-

Year Quantity Vale
- (inMetrictonnes)  (in Rs. lakhs)
1989-90 3394 1987
1990-91 - 2582 20038
1991-92 233 1857
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(DGCI&S, Calcuttaandfigures forexportot

processedMica seperatelyfor 1992-93are not
yetavailable). h

Source: DGCI&S, CulcittaandMITCO.
(d)No, Sir.

(e) The quantum and value of mica exports
depends on various factors, including the
international market demand for mica, which
has been declining due to fechnological
advances and changes in the former Soviet
Union. The mica export policy is reviewed from
timetotime keeping all relevantfactors in view.

M.V. Akbar

8546. SHRIMANORANJAN BHAKTA: Will
the Minister of SURFACE TRANSPORT be

pleasedtostate:

(a)whetherthevessel ‘M.V. Akbar’ ownedby
the Andaman and Nicobar Administration is

lyingidie sincee longincurring huge expenditure;
ad

(b) if so, the action contemplated by the
Govemment to make the proper utilisation of
this vessel by the concemed authorities?

THE MINISTER OF STATE OF THE

. MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) and (b) The
vesselM.V. Akbarhas been laid up at Port Blair
since April 1992 as the vesselhas completedits
normal economic life. Government has
sanctioned a scheme relating to extending the
life ofthis vessel by another 10yearsin Janurary
1993. The vessel, after repairs is expectedtobe
ready for operation by end of 1994. The

" expenditure on the vessel during the lay up

periodhas been keptto aminimum by reducing

Redily Committee Recommengations
onMicalndustry. :

8547. SHRI UDDHAB BARMAN: Wil the

Whritten Answers ‘ &R .

~
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Minister of COMMERCE be pleasedto state:

(a)the details of recommendations made by
the Reddy Committee onMica industry;
|
(b) whether the Government have set up
some Research and Development Centresin
Mica industry;

(c)if so, the details thereof;
(d)if not. the reasons therefor; and

‘e)the steps beingtaken by the Government
inthis regard?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) A statement is
attached.

(b)No, Sir.
(c)Doesnotarise.

(d)and(e). Mica Trading Corporationof India
Ltd. (MITTCO)had mooted a proposalto setup
aR&D Centre at an estimated cost of Rs.295
lakhs funding of which was approved by the
MMTC Ltd.. the holding company of MITCO.
However, due to deteriorating financial condition
of MITCO andcontinuinglosses, furtherprogress
in the matter could notbe made.

STATEMENT

Main Recommendations of the Committee
onMica

1. Merger of MITCO with MMTC: It is
recommendedthatMITCO shouldbe merged
with MMTC and shouldfunction as a separate
division of MMTC. responsible for Micatrading.

2. Canalisation Policy: It is recommended
thatthere should be 100°% canalisation of export
ot processed Mica through MITCO/MMTC for
exportstorupee paymentareas. The exports of
ProcessedMica ato GCA countries shouldbe
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de-canalised.

3. Export Duty on Mica Scrap: It is
recommended that the export duty on Mica
Scrap should be withdrawn. A suitable MP
shouldbefixed, so thathe export price does not
reduce (atpresentthe exportprice of scrap Ruby
Mica s around Rs.8,700/-PMT and of export of
GreenMica Scrap is around Rs.4,800/-PMT).

4.LaboutWeltare Cess: The Committee was
convincedthatthe activities undertaken from
the revenue collected from the Labour Welfare
Cess were good and needtobe supported. Itis
recommended thatthe present establishments
(e.g. Hospitals, Dispensaries, Schools, etc.) for
the welfare of Mica mine workers and their
families should be continued. In view of the
currentexpenditure on these activities being
more than the current collections under the
cess. itis recommended thatthe rate of cess
collectionmay beincreasedfrom 3.5%1t04.5%.

5. MicaMining:

" (a)Renewal of Leases: Itis recommended
thatthe concemed State Govermments be asked
to expeditiously take decisions on renewal of
leases. within a specifictime frame. ltisthe view
ofthe Committee that considering the decline in
mica mining activity . first and second renewals
should be granted automatically to all lessees
who have suitably ‘worked' the mine.
Environmental clearance and clearance for
mining in forest areas be also expeditiously
granted.

b) The ‘Working Plan’ condition for Mica
Mining Leases.

Itis the considered view of the Committee
thatitis very difficult to estimate mica reserves,
as Mica deposits are extramensurate. It is
accordingly recommended that applicants for
Mica leased should be exempted from the
condiiton ot furnishing afive year working plan.

¢) IBM should open more technicalcells in



6 Written Answers

the mica belts for surveying and mapping of
mica deposits at areasonable cost.

(d) Mica mining should be declared as an
‘industry’ underthe Industrial Development and
Regulation Act.

6. Research and Development: It was the
unanimous view of the Committee that
consideringthe declining international demand
for sheetmica, threeis animperative needtor
research and development not only in Mica
mining but also for determining different new
uses of Mica and Mica products. It is
recommended that the Government should
initiate specific projects for mica/mica products.

7.incentive for Exportof Mica/Mica Products:
itis recommended that the tollowingincentives
forexportbe considered:

(a) Extention of Section 80 HHC to cover
processed Mica, Febricated Mica and Mica
Products.

(b)Y CGS and REP licences forexport of mica
powder/tlakes. mica products like mica paper,
micanite and other downstream products.

(c; Enhanced CGS on export of Silvered
Mica plates and Fabricated Mica.

8. Increase in MEP of Sivered Mica Plates
Processed Mica and Mica Powder/Flakes: It
was the view of the Committee thatthere is a
needtoimmediately increase the MEP of Mica
Scrap by around 25%. The MEP of other
processed mica items be also suitably
increased. MITCO has accordingly suitably
increasedthe MEP on export of Mica scrap and
for different items of processed Mica (on the
iterim recommendations of the committee). itis
also recommended that an MEP be fixed for
exportof mica powder/flakes of upto 325 mesh
of Rs.2200/-PMT and of Rs.2700/-PMT onmica
powder more than 325 mesh. It is also
tecommended that MEP be fixed on export of
siivered Mica Plates (with anincrease of around
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20% over the MEP applicable for different
categories as existing uptill 31stMarch, 1988).
Itis recommended that the MEP on different
mcaitems shouldbe reviewedby the canalising
agency/Govemnment positively onasixmonthly |
basis. Suitable upwardrevisionin MEP mustbe
made keepingin view the international market
trend as well as the changes in the exchange
rate.

9. Rationalisation of MITCOManagement: it
isrecommendedthatanimmediate exercise be
undertaken to curtail excessive overhead
expenditureinMITCO inallthe differentareas
like Staffing, Offices, Guest Houses. Foreign
visits by Staff. intemaltravel and entertainment.
andadvances tostaff. Itis also recommended
thatanimmediate technicalandfinancial analysis
be made of the book value of the finished goods
inventory of MITCO. The managerial cadre be
alsorevampedso astostrengthenthe marketing
wing. The purchase policies for the canalised
products be alsoimproved andrationalised. ltis
alsorecommendedthatthe canalisingagency
should restrict its gross margin. between its
purchase price for ‘Ready to export material’
andthe expor price, to a reasonabie levei of
around 30%. Itis alsorecommended that the
canalisingagency mustincrease the quantum
of purchase of the canalised products and
simultaneously make greater efforts forexport
marketing.

{ Translation)
Withdrawal of DTC Buses

"8548. SHRI SURENDRA PAL PATHAK:
Wilithe Minister of SURFACE TRANSPORT
bepleasedtostate:

(a)whetherthe Dethi Transport Corporation
(DTC) has decided to withdraw some of the
buses out of its fleet from Delhi crinter-state
routes permanently: and

(b)itso. the details thereof and the reasons
therefor?
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THE MINISTER OF STATE OF THE
~ MINISTRY SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)and (b). Certain routes
startedon experimental basis or otherwise were
discontinued by DTC when these routes were
found to be not adequately patronised by the
commuters. The details of routes discontinued
- areasunder:- )
City Routes
1. Pusa-AjmeriGate.

2 RL-72,Cl-Janakpuri- New DelhiRly.
Station.

3. GL-19,KeshavPuram-PragatiMaidan.
4. GL-86,JanakpuriD.Blk. - Azadpur(T)

5. GL-96,G-uruHankishan Ngr- Railway
Station

6. GL-11,RaniBagh-KamlaMarket.

7. GL-93. Saraswati Vihar (WT) - New
DelhiRly. Station.

8 GL-26, Kn’shna Nagar - Shalimar Bagh.
9. Special Dutie;
Inter-State Routes
1. Shivaji Stadium - Palam Vihar.
2. Mathuravia Nohjail.
3. Patla/PioManihari.
4. BahadurGarh(UP).
5. Neem-Ka-Thana V(Ra‘j)‘
Revival of sick Units by SB1

8549. SHRIN.J. RATHVA: Wilithe Minister
of FINANCE be pleasedtostate:
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(a)whetherthe State Bank of India (SBI) has
formulated any scheme for the revival of sick
units of small scale sector; ‘

(b) it so, the details thereof; and

(c) the steps taken forimplementing the said
schemeinGuijarat?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINISTRY
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, sir. The State Bank of India
follows the guidelines issued by the Reserve
Bank of India from time to time in regard to
rehabilitation of sick units.

(b)and(c). Donotarise.
[English)

Exports of Chemicals and Allied
Products

8550. SHRIPARASRAMBHARDWAJ: Will
the Minister of COMMERCE be pleased to
state:

(a)the value of chemicals and allied products
exported during each of the last three years.
country-wise; and

(b) the value of chemicals and allied products
likely to be exported during 1993-94, country-
wise?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) The value of
Chemicals and allied products exportedduning
the lastthree years is given below:-

(ValueRs. incrores)

Year Exports
1990-91 3267.86
1991-32 470123
1992-98 5513.30(est.)

Since chemicals and allied products cover a
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vast range of items, it is not feasible to give
specific figures of country-wise exports.
However, following have been the major

" importing countries of Indian chemicals and
alliedproducts duringthe lastthreeyears; USA,
Germany, France, UK, Japan, Netherlands,
Switzerlands, Italy, Hong Kong, Singapore,
South Korea, Indonesia, Thailand, Nepal,
Bangladesh and erstwhile USSR.

(b) Exporttargetin respect of chemicals and
allied products forthe year 1393-94 has been
provisionally fixed at Rs. 7312.00crores. The
major overseas markets for these products
would be USA, Canada, Mexico, Brazil,
Gemnany, ltaly, U.K., Spain, Taiwan, HongKong,
Thailand, Kenya, Nigeria, Iran, etc.

Committee to Reform Insurance Sector

8551. SHRIR. JEEVARATHINAM: Wilithe
Minister of FINANCE be pleasedto state:

(a) whether a high-powered Committee has
been appointed with a view to reform the
insurance industry;

(b)if so, the details thereof and the terms of
reference ofthe Committee; and

(c) the time by which the report of the
committee is likely to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(c). Yes, Sir. AHigh Powered
Committee under the Chairmanship of ShriR.N.
Malhotra, erstwhile governor of Reserve Bank
of India, has been appointed with effect from
2.4.1993 to suggest reforms inthe insurance
sector in India. The terms of reference of the
committee are given at Annexure. The
committee is expectedto submit its report within
sixmonths.

STATEMENT
i) To examine the structure of the insurance

industry as it has evolved within the existing
framework and to assess its strengths and
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weaknessesinterms of the objective of creating
an efficient and viable insurance industry
providing a wide reach of insurance services
and avariety of insurance products with a high
quality of service tothe public and servingas an
effective instrument for mobilisation of financial
resoruces fordevelopment.

ii) Tomake recommendations forchangesin
the structure of the insurance industry, as well
asthe general framework of policy, as may be
appropnateforthe pursuit of the above objectives
keepingin mind the structuralchanges currently
underway in other parts of the financial system ™
andinthe economy.

iii) To make specific suggestions regarding
LTC and GIC, which would help toimprove the
functioning of these organisationsinthechanging

economic enyironment.

iv) To review the present structure of
regulation and supervision of the insurance
sector and to make recommendations for
strengthening and modemising the regulatory
system in tune with changing requirements.

v) Toreviewand make recommendations on
the role and functioning of surveyors,
intermediaries and other ancilliaries of the
insurance sector.

vi) Tomake recommendations onsuchother
matters asthe committee considers relevantior
the health and long term development of the
insurance sector or which are consequential on
otherrecommendations made by the Committee,
including changes in legislation where
necessary.

[Transiation]
New National Highways

‘8552. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of SURFACE
TRANSPORT be pleasedto state the names
andlength, in kilometers, of the roads declared
National Highways duringthe lastthree years,
State-wise? :
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER) The requisite details
areasunder:- ' :

S.No. State Name of NH Length
the road No. in Km.
1. WestBengal Silguri-
Darjeelingroad 55 77
2 Andhra Kumool- 18 369
Pradesh Chittor road
|English) received from othertextile workers unions?

Loss incured by NTC Mills

8553. SHRI RAMNAIK: Willthe Minister of
TEXTILES be pleasedto state:

(a) the names of the mills taken over by the
Nationai Textiles corporation who incurred
lossedduring 1990-91and 1991-92;

(b) whether these losses were due to the
excessive management expenditure and
reduction in production:

{c)itso, the stepstaken/proposedtothetaken
to minimise iosses.

(d) whether there is any proposal under
consideration of Governmentto hand overthe
rehabilitation of these mills to the Rashtriya Mill
Mazdoor Sangh; and

(e) whether suchproposals havealsobeen

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) A statementindicatingthe names
of the mills whose managements have been
takenoverby NTC, whichincurredlosses during
1990-91and 1991-92. is enclosed.

(b} Losses inthe mills whose mangements
have beentakenoverby NTC canbe attributed
to, inter-alia. old machinery low productivity.
low capacity utilisation, surplus labour force.
inadequate workingcapitaletc.

(c}AVoluntary Retirement Scheme isbeing

" implemented to rationalise the surplus officers.

stattand workers.

(d)and(e). Governmentis willing to support
any concrete proposal for cooperativisation of
NTC mills, provided itbears the consent of all
parties concemned.

STATEMENT
Sl. No. Name of the taken overmilis of NTC w;;c:f;_‘ -
incurredlosses during 1990-91and 1991-92.
1990-91 1991-92
1. Elphinstone spg. & Wvg. Elphinstone spg. & Wvg.

Milis (UC)

Mills (UC)
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Sl. No. Name of the taken over mills of NTC-which
incurredlosses during 1990-91and 1991-92.
1990-91 1991-92
2 Finlay Mills Finlay Mills
é, Gold Mohur Mills Gold Mohui Mills
4, Jam Manufacturing Mills Jam Manutactunng Mills
v 5 KohinoorMills No. 1 KohinoorMills No. 1
6 KohinoorMilis No.2 KohinoorMills Ne.2
7. KohinoorMilts No.3 KohinoorMitisNo. 3
8 Shree Madhusudhan Mills Shree Madhusudhari Mills
9. Shree SitaramMills New City of Bombay Miils l
10. TataMills Podar Mills
11. Laxmirattan cotton Mills Shree Sitaram Milis
12. | Atherten Mills TataMills
13. Laxmirattan Cotton Milis
14. Atherton Milis

Families Financed Under Intergrated Rural
Development Programme

8554. SHRISYED SHAHABUDDIN: Will
the Miruster of FINANCE be pleasedto state:

(a) the total number of families financed
under the Integrated Rural Development
Programme inthe country duringthe Seventh
Five Year Plan as awhole as well as State-wise
break-up:

(b)thetotal amount recoveredby the lending
banks dunngthe Seventh Five Year Plan perod
bank-wise; and

(c)the total outstanding loanthis accountas

onJune 30, 19927

THE MINISTER TO STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The total number of families
assistedunderthe Integrated Rurai Development
Programme (IRDPin the country during the
SevenFive YearPlanasawholewas 181.782
lakhs. State-wise break up is given in the
Statement attached

(b)and(c). The outstanding advances under
IRDP by banks as at the end of March 1991
(latest available) was Rs.2978 crores. The
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However, the recovery of directagricultureloans
forthe lastfive years was as under:

YearendedJune . Percentage of recovery todemand
X

1987 57.1

1988 568
1989 573

- 1990 488 ‘
1991 (F'rovisional) 58.0

STATEMENT
SI. No. Name of the States/U.T.s No. of families
(unitsinlakhs)

1. Andhra Pradesh 1254
2. Arunachalpradesh 555
3 Assam 3.09
4. Bihar 20.34
5. Goa -028
6. Gujarat 6.37
7. Haryana 266
8. Himachal Pradesh 1.59
9. Jammu & Kashmir 1.38
10. Kamataka 751
11. Kerala 487
12. Madhya Pradesh 1764
13.. Maharashtra L1222
14. Manpur 037




o Written Answers VAISAKHA 24, 1915 (SAKA) WrittenAnswers 78

8555. DR. KRUPASINDHU BHOI: Willthe
Minister of TEXTILES be pleasedto state:

(a) the number of spinningMills in Orissaas
ondate;

Sl. No. Name ofthe States/U.T.s No. of families
o (units inlakhs)

15. Meghalaya 029

16, Mizoram 027

17. Nagaland 026

18. Orissa 10.95

19. Punjab 3562

20. Rajasthan 869

21. Sikkim 0.11
TamilNadu . 1223
Tripura 091

‘24.- UttarPradesh 3359
WestBengal 1398

26. Andaman & Nicobar Is. 008

27. Chandigarh 6.0(2

28 ~ Dadra&NagarHaveli aQ2

29, Damananddive 002

30. Dehhi oo

31. Lakshadweep o

K7 Pondicheny 018
Total 181.782

Spinning Mills inOrissa (b) whether most of the spinning mils in

Orissaare running in loss;

(c)it so, the names of loss-making spinning
mills and the amount of loss jncurred by each
mill; and
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(d)the reasonstherefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) and (b). As on 31st
december.1992, there are 13 spinning mills
locatedin Orissa. As perthe profitability position
available in respect of these mills, 6 mills have
incurredlosses during 1991-92.

(c) The names of the loss making 6 (six) .

spinning mills along with the amount of loss
incurred during 1991-92 are as under:

(Rupeesinlakhs)

Name of Mills Amountof
netloss

1. KalingaWeaversco-op
spinning Mills Ltd. 6726

2 OrissaWeavers Co-op.
Spinning Mills Ltd. 97.76

. 3. SaralaWeavers Co-op.
Spinning Mills 101.11

4. UtkalWeavers Co-op

Spinning Mills Ltd. 28951

5. JagannathWeavers Co-op

Spinning Mills Ltd. n3s
6. GangpurWeavers Co-op.
Spinning Mills Ltd., Kirei 30262

(d) The main reasons for losses are very
highprices of raw maternials. powercutandiow
voltage problem. non-availability of working
capital, igh rate of absenteeism amongstthe
workmenandlack of modernisation of the plant
andmachinery.

Badli Workersin NTC Mills
3556. SHRIMATICHANDRA PRABHA

URS: Willthe Minister of TEXTILES Should
be.pleased to sate: :
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(a) the number of Badli workers in various
NTCMillsin the country;

(b)the number out ofthemin Karnataka:

(c) whether the Voluntary Retirement
Scheme (VRS)hasbeen extendedto the Badli
workersalso;

(d) if so, the details thereof and if not, the
reasons therefor; and

(e) whether the Government propose to
extend Voluntary Retirement Scheme to Badli
workers?

THE MINISTER OF STATE 'OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a)and (b). Ason31.12.1992, there
were 30043 badli workers “on roll” in various
NTCMills, of which 1601 badliworkers werein
the mills of NTC located in Kamataka.

(c)to(e). Badliworkers canbe rationalised
withcompensation as perthe provisions otthe
Industrial Disputes Act.

[ Translation]

Development of Handloom sector

8557 "SHRI KASHIRAM RANA: Wil the
Minister of TEXTILES be pleased to state:

(a)whetherthe Govemmenthave formulated

any schemesto protectthe handloom sector;

(b)if so, the details thereof; and

(c)the provisions made to ensure thatthe
handloom sector may compete with the
multinational companies in the international
market?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SY/AMY): (a) Yes. Sir.
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(b) In addition to the implementation of a
numberofongoingschemes ofstandingnature,
Government has taken the following steps in
orderto protect the handloom sector fromthe
competition posed by powerloom and mill
sectors.

(i) Protectionto handloomby reserving
certain varieties of cloth forexclusive
productionin the handioom sector;
and

(i) Through a number of fiscal
concessions to remove the cost
handicap of handlooms vis-a-vis the
powerlooms.

(c) Inorderto enable the handioom sectorto
effectively compete in the export market,
Government provides assistance to Export
Promotion Councils for undertaking export
promotion measures like sponsoring Buyer-
Sellef Meets and participation in international
exhibitions. The Weavers Service Centres
functioningin various parts of the country also
provide necessary design andtraininginputto
handioom weavers to orient their production to
exportmarket.

[Englishj
Production of Yarn
8558. ASHOK ANANDRAO DESHMUKH:
Will the Minister of TEXTILES be pleased to
state:
(a) the number of spinning mills alongwith
locations with installed spindies ineach mill set

up exclusively forthe purpose of exportingyam;

(b) thefacilities and concessions extendedto
suchmillsfortheirestablishmentandfunctioning

VAISAKHA 24, 1915 (SAKA)
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and the financial assistance provided for the
purpose by the Central as well as the State
Governments; and

(c) the count of yarn spun by each millduring
1992 in the form of straight reeled hanks and
coneyams?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHIR G. VENKAT
SWAMY): (a) The details made available by
100% Export Oriented spinning Units to the
Textile Commissioner are in thie Statement
attached.

(b) The facilities and concessions extended
to 100% ExportOnented Units are as perexisting
Export import Policy of the Government. Some
ofthe mainfacilities and conessions are:-

(i) 100% EOUs canimportfree of duty alltype
of goods, including capital goods, providedthey
arenotprohibiteditemsi Negative of Imports
of Exports import Policy’.

i) The textile 100% EOUs are entitted to selt
25% of their production in value terms in the
domestic Tarift Area.

(iii) The 100% EOUs have been providedthe
facility of sourcing capital goods, components
and raw materials from domestic Tariff Area
free of Central Excise duty.

(iv) 100% EOUs are allowed exemption from
payment of corporate income tax for a block of
5yearsinthefirst 8 years of operation.

(c)Generally 100% EOUs are exportingyam
in the cene form. Details of the production
available with the Office of Textile
Commussioner are given in the statement
enclose.

Wide115t0117
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Persons Arrested UnderFern,

8559. SHRIGOPINATHA GAJAPATHI:
Will the Minister of FINANCE be pleased to
state:

* (a) the number of persons arrested on
accountof FERA violations between Janurary 1
andMarch31, Zone-wise; and

(b) the steps being taken to settle their
cases expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
Number of persons amestedunder FERAbythe
Enforcement Directorate during Janurary to
March, 1993 are as under.-

Sl.No. Zone No. of persons arrested.
1. Madras 16
2 Delhi 10
3 Bombay 6
4. Jatandhar 4

(b) Theinvestigations in the cases leading
tothe arrest are being expeditiously completed
toinitiate adiudicat . ;

under FERA, as warrantedbythe results ofthe

[Translation]
Reliefto Riot Affected Weavers

8560. SHRI CHHITUBHAI GAMIT: Wilithe
Minister of TEXTILES be pleased to state:

(a)thecriteria fixedfor financial assistance/
refiefto the riot affected weavers andthe amount
of reliet fixed therefor, state-wise;

(b) the number of weavers likely to be

MAY 14,1993
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benefitedthereby, State-wise; and

(c)the State-wise amountaliocatedforthe
scheme duringthe year 1993-94?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) The scheme for providing refiefto
the riot affected handloom weavers is meantto
give onetime relief. Underthe scheme aweaver
will be assisted for purchase of toom,
construction of workshed and Margin Money for
enabling himto resume the productions.

(b) Assistance hasbeen sanctionedtothe
State Govemments for benefitting the foliowing
number of weavers dunng 1992-93 onthebasis
of proposals received from State Govemments:

Name ofthe State No. of weavers
forwhose assistance
funds have been sanctioned
1. Rajasthan 5
2. Uttar Pradesh 201

(c) No State-wise allocation of tunds has
beenmade. The State Govemment are required
to indentity the regions in the States an the
number of weavers altected after carrying out
actual surveys and submit the concrete
proposalsto Govemment of India for sanction of
Central assistance.

Unorganised Woman Labourers

8561. SHRIMATI SAROJ DUBEY: Will
the Minister of LABOUR be pleasedto state:

(a) whether the Government propose to
implement any training scheme for the welfare
ofthe unorganised woman labourers in orderto
provide social security and better enviomment
of work;

(b)if so, the details thereof; and
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(c)ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE
~MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a)to(c). Training opportunities are
already availableto women includingwomen
labourers in the unorganised sectors under
various schemes of differentdeparmentsinthe
Centraland State Govemments. These aim at
equipping them with necessary skills for self-
employment as well as for increasing their
employability for jobs. Special provision exists
under plan scheme of Ministry of Labour for
institutional vocational training for women in
differenttraditional and no-traditionaltradesin
the ITls, Regional and National Vocational
Training Institutes. The Central Boardfor Workers
Educationis also conducting national, regional,
enterprise and village level education and
awareness programmes through its 48 Regional
Workers Education Centres locatedin different
parts of the country. These include special
programmes for women working in the
unorganised sector. Moreover, financial
assistance is also being given to voluntary
organisations for taking up action-oriented
programmes for the welfae of women by
organising them, imparting training for
upgradation of skilts in on-traditional areas and
generally for making them aware of their rights
etc. These steps are expected to directly and
indirectly contributetowards the welfare ofwomen
and provide them with better social security.

[English)
Import of Low silica Limestone.

8562, SHRI SHARAD YADAV: Will the
Minister of COMMERCE be pleasedto state:

(a) whetherthe Govemment have imported
“Low Silica Limestone” for steel plants;

(b) if so, the total quantity imported and
value thereof duringeach of the lastthree years;

(c)whether“Low S|hca Limestone” mines
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areavailable in the country; ‘

(d)if so, the details thereof, State-wise;

(e) the total quantity of “Low silica
Limestone” supplied to different steel plants
during each ofthe lastthree years from different
States andtherate thereof;

(f) whether the Government have any
proposalto use own resources in orderto save

foreignexchange; and
(g) if so, the details thereof?

THEMINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) to (g). The
information is being collected and shali be laid
onthe Table ofthe House.

[Translation]
Seizure of Silver & Goid

8563. SHRI CHANDRESH PATEL: Will
the Minister of FINANCE be pleasedto state:

(a)whetherthe Central Excise and Customs
Department have seized three tonnes of silver
smuggled from abroadin Sher-Ghati, Dtstnct

Aurangabad Bihar recently;
(b)it so, the details in this regard;

(c) the value thereof in India and in the -
Intemational market;

(d) the number of persons arrested in this
connection and the action taken against them?

(e) the details about sitver, goid and other
items seizedin Jam Nagar and other distncts of
Gujaratfrom 1stJuly, 1992to 15th April, 1993
andthe value thereof,

(f) the number of persons arrestedinthis
connection and the details of the punishment
awardedtothem; and
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(g) the manner in which the seized goods
have been disposed of and the amount the
Govemmenthave realisedthere from?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)to(c).
Central Excise & Customs Department have
seized 3071.50 kgs. of silver smuggled from
abroad at GT Road between Sher Ghati and
Surangabad in February, 1993, valued at
Rs.176,62.562/- (in Indian market) and
Rs.1.40,88,980/- (Londonmarket).

(d) Three persons were arrested and
detainedunder COFEPOSA Act, 1974.

(e)to(g). Informationis being collectedand
willbe laid on the Table of the House.

[English]
. Public Sector Banks
8564. SHRIMATI KRIHSNENDRA KAUR
(DEEPA): Will the Minister of FINANCE be
pleasedtostate:

(a) the number of all-women managed

branches of each of the public sectorbanks as -

onMarch 31,1993,

(b) whetherthe Govemment have evaluated
the performance of these branches; and

(c)if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c). The information is being
collected and to the extent available will be laid
onthe Table ofthe House.

[Translation]
Tourism Under Export Scheme

8565. DR. RAMESH CHAND TOMAR: Will
the Minister of COMMERCE be pleased to
state:

MAY 14,1993
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(a) whetherthe Government have included

tourism industry in the scheme for
encouragementof exports;

(b)if so, the details thereof;

(c) whether convertible currency to import
necessary machines for providing better tourist
services is made freely available; and

(d)if not, the reasons theretor?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a)to(d). Inthe Export
& Import Policy for 1992-97 (Revised Edition:
March, 1993), Export promotion Capital Goods
scheme for Service Sector has beenintroduced.
Under this Scheme, capital equipment may be
imported for rendering of services forwhich the
payments are received in a freely corwvertible
currency. Thefollowing categories of service
provides are, inter-alia, eligibletoimportcapital
equipment:-

(a) Hotels & Restaurants; and
(b) Travel agents & Tour Operators.
RedLineBuses

8566. SHRI HARIKEWAL PRASAD: Will
the Minister of SURFACE TRANSPORT be
pleasedtostate:

(a) whether the Government propose to
Transport Corporation (DTC) operation;

(b) it so, the number of suchbuses; and

(c) the time by which these buses.ase likely
tobetakenunderD.T.C.?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No, sir.

(b)and(c). Does not arise.
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[English]

Loansto Gujarat

8567. SHRIRATILAL¥ERMA:
SHRIMATIBHAVNA CHIKHALIA:

Willthe Minister of FINANCE be pleasedto
state:

(a)theamount of loans soughtbythe Gujarat
Governmentduring each of the lasttwo years;

(b)the purpose for which these loans were
sought; and

(c) the amount sanctioned to the State
Governmentdunngthe above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)and(b).
The Government of Gujarat sought short-term
loans of Rs.30 crores each during the years
1991-92 and 1992-93 for purchase and
distribution of agriculturalinputs.

(c) The Govemmentof India sanctionedshort-
term loans of Rs.14.65 crores and Rs.12.70
crores to Gujaratduringthe years 1991-92 &
1992-93 respegtively.

Sales Tax atNoida

8568. SHRIRAUNATHSONKAR SHASTRI:
Will the Minister of FINANCE be pleased to
state:

{a)whetheron expiry of salestax relaxations
at NOIDA. a large number of industnal units
have started shiftingto otherplaces as reported
in Nav Bharat Times dated April 9, 1993:

(b)if so. whetherthereis ademandfromthe
industnal units of NOIDA to rationalise sales tax
structure sothatthe companies may maintain
theirpresence inthatarea; and

VAISAKHA 24,1915 (SAKA)
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(c) if so, the steps being taken by the
Governmentinthisregard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINACE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to(c).
Sales Tax is a State subject under the
Constitution. The State Government alone have
the powers to grant remission and concession
ortorationalise the sales tax structure in their
respective States.

Patent Act, 1970

8569. DR.VASANT NIWRUTIPAWAR:
SHRIRAMKAPSE:

Willthe Minister of COMMERCE be pleased
tostate:

(a)whetherthereis any proposalto amend
the Indian Patent Act, 1970in view of the Dunkel
proposal:

(b)ifso. the details thereof; and

(c) the time by which these revisions/
amendments are likely tobe made?

THE MINISTER OF COMMERCE (SHRI
PRANAB MUKHERJEE): (a) There is no
proposal underconsideration atpresenttoamend
the Indian Patents a Act, 1970.

(b)and(c). Donotarise.
Allocation of Textiles Quota

8570. SHRIRAM KAPSE: Wilithe Minister
of TEXTILES bepleasedto state:

(a)whetherthe applications were invited in
September 1392 for allocation of manutacturers
quota (MFQ) and the non-quota countries
entitlement (NQE);

(b)if so, the details thereat:
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(c)whether the~Apparel Exports Promotion
Council has taken any action thereon; and

(d)ifso. the details thereof; and
(e)if not, the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) to (e). The Apparel Export
Promotion Council invited applications in July
1992 for allotment of garments under the Non-
Quota Exporters Entitlement Systemsin 1993.
For allotment underthe Manutacturer-Exporters
Entitlement System during 1993, the office of
Textile Commissioner invited applications in
October 1992. Allotments underboththe Systems
have been made tothe eligible exporters whose
applications were found complete inall respects.

" Refinanceto U.P.and H.P. by Nabard

8571.SHRIPRABHUDAYAL KATHERIA:
PROF.PREMDHUMAL:

Willthe Minister of FINANCE be pleasedto
state:

the amount of refinance provided to Uttar
Pradesh and Himachal Pradesh by the National
Bank for Agriculture and Rural Development
(NABARD) during 1991-92 and 1992-93 under
schematic lending?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): Amount of refinance providedby the
National Bank for agriculture and Rural
Development (NABARD) to Banks in Uttar
Pradesh and Himachal Pradesh under
schematiclendingdunng 1991-92and 1992-93
wasasunder:

Rs.incrores
State 1991 92 1992-93
Himachal pradesh 10.00 11.09
Uttar Pradesh 381.76 412.25

MAY 14,1993 - .
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Bonus for Tenduleaf Workers of
Madhya Pradesh

8572. KUMAR| PUSHPA DEVI SINGH:
Wilithe Minister of LABOUR be pleasedtostate:

(a) wheiherthe Governmenthave recently
announcedbonusfor he Tenduleaf workers of
Madhya Pradesh:;

(b)#f so. the details of the years for whichthe
bonus havebeen sanctioned:

(c) whether the wages paid to Tendu leaf
workers have alsoraised; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a)and (b). The State Govemment
have notannouncedanybonusforthe Tenduleaf
workers of Madhya Pradesh. However, they
have announcedincentive wage for Tendu leaf
workers out of the additional receipts from 1989
Tendu patta trade, afterthe cooperativisation
wasintroduced. The additionalwagestothetune
of Rs.150/- crores were tobe distributed in four .
instalments through co-operativebranches. The
firstinstalment of Rs.37.50crores was released
during Octpber-Novemebr, 1989 and was.
distnibutedto over 20 lakh Tendu pattalabourers.
The payment of remaining instalments was
stopped by the next Governmentin December,
1991. Now the State Government has again
taken a decision to distribute the remaining
instalments of incentive wages in three equal
instalments to the Tendu patta labourers. The
orderstothis effect wereissuedon 24.4.1993.

(c)and(d). Yes, Sir. The wage rates have

been raised from Rs.250/- per standardbagto
Rs.300/- perstandardbag.

[ Translation]

Export of Timber

8573. SHRIRAJENDRA AGNIHOTRI: Will
the Minister of COMMERCE be pleased to
state:
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(a)whetherthe Govemmentproposeto export
timber,

(b)if so, the names of the countries towhom
the timber is likely to be exported during the
currentyear; and

(c) the amount of foreign exchange likely to
be eamedbyits export?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS, AND PUBLIC DISTRIBUTION AND
THEMINISTEROFSTATEINTHEMINISTRY
OF COMMERCE (SHRI KAMALUDDIN
AHMED): (a)to (c). Under Exim Policy 1992-
97, the export of timber is under Part | of the
Negative List of exports and its export is
prohibited.

[English]
Village Adoption Scheme

8574. SHRI RAM SINGH KASHWAN: Will
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(a)therfumber of villages adopted underthe
‘Village Adoption Scheme’ by the public sector
banks duringthe lasttwoyears andthe current
year, sofar, State-wise; and

(b) the total amountinvolvedinimplementing
the scheme duringthe above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). The Hon’ble Memberis
pehaps referring to the scheme of Service Area
Approachwhichcame into operationthroughout
the country with effectfrom 1.4.89. Underthe-
Service Area approach a group of 15 to 25
villages is allotted to a rural and semi-urban
bank branch with a view to bringing about an
orderly and planned disbursement of credit. A
total of 369375 villages have been allocated
under the Service Area Approach to public
sector banks in various States as indicated in
the Statement. The all-India sector-wise targets
fixed under the credit plans for 1990-91 and
1991-92 prepared under the Segrvice Area

the Minister of FINANCE be pleasedto state: Approach are given below:
(Rs. crqres)
Sector Annual Credit Plans
1990-91 1991-92
Agriculture 11615 o
SSi 2805 . 2846
Services m 3112
Fot 17190 18771

Total




103 Written Answers ~ MAY 14,1993 ' Written Answers 104

STATEMENT

Names of State No. ot villages allocated to Public
sectorbanks branches

1. Andhra Pradesh 18507 .
2. Arunachal Pradesh 2544
3.Assam 12704
4.Bihar 41022
5.Goa 410
6. Gujarat 14731
7.Haryana ‘ 5087
8.Himachal Pradesh 13447
9. J-ammu & Kashmir 1646
10. Kamataka 17955
11.Kerala 6165
12.Madhya Pradesh ' 37498
13.Maharashtra 32227
14. Manipur 1657
15.Meghalaya 4124
16. Mizoram 02
17.  Nagaland 1023
18.Orissa 28170
19. Punjab 10957
20. Rajasthan 19764
21. Sikkim 418

22 .TamilNadu 13354
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(a)the number and names of the alignement
proposales of National Highway No.52 sentby
the Govemment of Assam which are at present
pendingwith the Union Govemmentfor approval;
a.d .

(b) the time by which these proposals are
likely to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No alignment
proposal for National Highway No.52 in Assam
ispending.

Names of State No. of villages allocatedto Public
sectorbanks branches
v’ 23.Tripura 240
24. UttarPradesh 57272
25. WestBengal 27468
26. Andaman & Nicobar 28
27.Chandigarh 2
28.DadraNagar Haveli 70
29.Daman &Diu 4]
. 30. Delhi 208
31.Laksha Dweep 5 (blocks)
32. Pondichemy 124
Total 369375
'NH.No.52 (b) Does notarise.
8575 SHRIPROBINDEKA WiltheMiister  [Transiation]
of SURFACE TRANSPORT be pleasedtostate:
Bridges over Ganga

8576. SHRIBRAHMANAND MANDAL: Will
the Minister of SURFACE TRANSPORT be

pleasedtostate:

(a) whether the Government of Bihar have
submitted any proposal regarding construction
ofbrdges over GangaatMungerand Shahebgan)

inBihar; and

(b) it sc, the reation of the Government
thereto?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) No, sir.

(b) Does notarise.
Institutes Covered by E.P.F.Scheme

8577. SHRIRAM LAKHMAN SINGH
] YADAV:
SHRIKASHIRAM RANA:

Willthe Minister of LABOUR be pleasedto
state:

(a) the number of institutions in the country
brought under the purview of Employees
Provident Fund Scheme sofar and the number
ofemployees covered underthis scheme, State-
wise;

(b) whether several institutions are not

depositing the amount, deducted from the
salaries of their employees, with the regional

MAY 14,1993
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P.F.office: '

(c)if so, the details thereof; and

(d) the action proposed to be taken bythe
Govemmentto ensure timely remittance of the
amountby the institutions?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) Astatementis Annexed.

(b) and (c). Out of 209176 un-exempted
establishments, 10024 establishments have
defaultedin payment ofthe P.F. contribution.
However, the information relating tothe defautt
inpaymentinrespectof the employees shareis
notseparatety maintained.

(d) The EPF authorities are already taking
necessary legal and penal action againstthe
defaulting establishments for recovery of the

outstanding dues.

STATEMENT
(Ason31.3.1992)
Name of Region/State No. of Institutions No.of
coveredunder employees
EPF & MP Act coveredunder
' . EPF & MP Act.
AndhraPradesh 19524 917036
N.E. Region® 2166 137837
Bihar 6812 323369
Dethi 13419 408370
Gujarat 21422 704561
Haryana 6332 336426
Kamataka 13848 853972
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(Ason31.3.1992)
Name of Region/State No. of Institutions No. of
' coveredunder employees
EPF & MP Act coveredunder
EPF & MP Act.
Kerala 749648
Madhya Pradesh 551124
Maharashtra & Goa 27041 1920572
Orissa 384976
Punjab, Himachal Pradesh 613580
andChandigarh
Rajasthan 6056 365412
Tamil Nadu & Pondicherry 23916 1820727
Uttar Pradesh 15692 879498
WestBengal & Andaman 23218 1111302
Nicobar Island
Total 209176 12078410

‘includes Assam, meghalaya, Nagaland, Tripura, Manipur, Mizoram and Arunachal Pradesh.

[English)
Review of RBI's New Credit Policy

8578. SHRISHRAVAN KUMAR PATEL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the World Bank, inits recent
review of RBI's new credit policy, expressed
disappointmentover the slow pace of reduction
of the statutory liquidity ratioin the context of the
recent reduction of S| R for commercial banks
from 37.75%1036.75%,;

(b) if so, the details thereot, and

(c)thereaction of the Govemment thereto?

THE MINISTER OF STATE IN THE

~ MINISTRY OF FINANCE AND THEMINISTER

OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, Sir.

(b)and(c). Donotansein viewof (a) above.

Smuggling of Cassia, Cardamomand
Cloves

8579. SHRI P.C. THOMAS: Willthe Ministerof
FINANCE be pleasedto state:
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(a) whetherthe Govemmenthave beentaking
stepstocheckthe smuggling of indian products
like cassia. cardamom andcloves;

(bjifso. the details thereof,

(c)the places through which smuggling of
these produces was detected dunngeach ofthe
lastthreeyears:

(d) the details of the seized products and

(e)ifso. the steps taken by the Government
to check the smuggling of these products?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to(e).
Informationis being collected ang will be laid on
the Table of the House.

Business Transacted by STC & MMTC

858C. DR. MAHADEEPAK SINGH
SHAKYA:
DR.CHINTAMOHAN:

Willthe Minister of COMMERCE be pleased
tostate.

(a) whether the Business activities of the
State Trading Corporation (STC) and the
Minierals and Metals Trading Corporation
Limited (MMTC) have been reduced during
each ofthe iast two years after optng the policy
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(b) the names of the items andits total value
imported and exported by each of these two
institutions during 1991-92 and 1992-93,

separately;

(c) the expected amount of profit earned
through trade by each of these two institutions
duringthe above period, separately;

(d)theamountot annualbudgetspentbyeach
ofthese two institutions during the above period;
and :

(e)the difference betweenthe amount spent
and amount earned by each of these two
institutions duringthe above period separately?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERUEE): (a) As apart of the
liberalisation process of the economy, import
and export of many items hither to canalised
through STC and MMTC have now been
decanalised, since the bulk of the turnover of
boththe Corporationsconsisted of caralised
trade, decanalisation has had a significantimpact
ontheirturnover.

(b) ltem-wise details of export and import
alongwith the value of tems exported and
importedby STC and MMTC during 1991-32
=nd 1992-93aregiveninthe enclosed statement
landll.

(c)and(e). Thetradingprofit and net profit of
STC&MMTCtortheyears 1991-32 and 1992-

ofliberalisati- :nthe country; 93 are indicated below:-
(Rs. crores)
1991-92 1992-93(prov.)
STC Trading profit 60
Net Profit )
MMTC Trading Profit 26594 126.35
Net Profit 199.16 102.39

(djOverheadsrevenugexpenditueincurred by STC andMMTC during 1991-92and 1992 93
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Is as under:-
(Rs. Crores) -

1991-92 1992-93(Prov.)
stc 44 3
MMTC 58.77 5748
STATEMENT

Item-Wise Imports and Exports of MMTC Dufing 1991-92 & 1992-93

Val: Rs.Crores

1991-92 1992-93
(Provisional)
Val Val
EXPOFI TS
CANALISED 837.30 749.00
IronOre  ~ 709.50 657.00
Manganese Ore 40.80 . 34.00
Chrome Ore 69.20 8.0
Coal 16.00
Bauxite 1.80
NON-CANALISED 949.26 735.00
Minerals & Ores 11.00 8.00
Agro Products (inc.marine & meat) 195.00 65.00
Industnal Products 37.46 25.00
(inc. auto components)
Diamonds, Gems & Jewellery 23590 214.00
Counter Trade 446.60 +41.00

Special Trading Arrangements 9.30
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Val: Rs.Crores
1991-92 1992-93
. {Provisional)
Val Val
Others 7 14.00 _ 200
Total Exports 1786.56 ' 1504.00
CANALISEDIMPORTS
Non Ferrous Metals 37659 ]
Copper 144.91
Zinc | ‘ 10363
Lead 4467 Decanalised
Nickel 895
Tin
Palladium & Platinum(Tr.0z.) 043
INDUSTRIAL RAWMATERIALS 12.14
Asbestos T2
AG. Fl;sorspar 492
STEEL : 42793 —
FERTILIZERS 527527 ' 1847.14
Sulphur 4961
Rock Phosphate 532.90
Ammonia 387.58 Decanalised
Phosphoric Acid 1866.27
DAP 118343 - 48027
MOP 554.67 543.16

Urea 155.78 740.77
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Val: Rs.Crores

1991-92 1992-93
. (Provisional)
Val Val
NI;K 3508 80.50
SOP 244
Others
Total Canalised Imports 6091.93 1847.14
NON-CANALISED IMPORTS |
NON-FERIOUSMETALS Akl 22924
Copper 79.00
Coppercathodes 29.05
Copper/Zincfor railways
Antimony metal 192 1.71
Lead 1423
Nickel 4687
Zinc 5327
Palladium 0.08
Tin 29.00 3196
Mecury 1.7 190
Steel/Pigiron 883
Stainless steel
Metal scrap 0.61

Aluminium 079 022
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Val: Rs.Crores
- 1991-82 1992-93
(Provisional)
Val Val

INDUSTRIAL RAWMATERIALS
Asbestos 349
STEEL | ) 123.14
FERTILIZERS 911.94
Sulphur 100.02
Rock Phosphate . ' 11005
Ammonia . ' S4.75

Phosphoric Acid . 607.12
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Donations by Nationalised Banks

8581. SHRIRAMTAHAL CHOUDHARY:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe nationalised banks in the
country are donating funds for public utility
purposes;

(b) if so, the details of rules and directives
laid down in this regard;

(c) the details of the funds donated by
various nationalised banks during each of the
lastthree financial years;

(d) whether any complaints have been
receivedregardingthe irregulartiesin donatmg
funds during the above period; and

(e)ifso, detallsthereofandmeactvontaken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir.

(b) Reserve Bank of India (RBI) have
" reportedthat as perextantinstruction, thebanks
are allowed to make donations to individuals/
institutions forworthy causes tothe extentof 1%
of their published profits for the previous year.
Thebanks are also allowed to make donations
to national funds recognised/sponsored by
Central/State Governments subjectto overall
ceiling of 2% of published profits forthe previous
yearfor alltypes of donations.

(c) Thepresentdata reportingsystem does
notgenerate the requiredinformation.

(d)and(e). RBlhadreceivedananonymous
complaint alleging donation by a nationalised
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bankforconstruction of astadium. The complaint
hasbeeninvestigatedby RBI andmeallegaﬁons
have notbeen proved.

Seizure of Gold

8582. SHRILAL BABURAI:
SHRICHHITUBHAIGAMIT:

Willthe Minister of FINANCE be pleased
tostate:

(a) the value of the gold seized at various
airports during the lastthree years;

(b)the number ot cases/persons against
whomtheprosecutionhavebeenlaunchedduring
the said period;

(c)the actiontakenonthese cases; and

(d)the rules framed regarding storage and
sale of such gold?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M.V.

CHANDRASHEKHARAMURTHY): (a) to(d).
Informationis being collected and willbe laidon
the Table of the House.

ExportofSpices

8583.SHRISATYADEO SINGH: Willthe
Minister of COMMERCE be pleasedto state:

(a) whether there has been a decline in
exportof some spices during 1992-93;

(b)if so, the name of the particular spices
where export has declined and the reasons
therefore: and

(c)thesteps beingtaken by the Govemment
inthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVILSUPPLIES, CONSUMER
AFFAIRS, AND PUBLIC DISTRIBUTIONAND
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MINITER OF STATE IN THE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Yes, Sir. The export estimates forprices in

1992-93 show adecline of 6% inquantityand -

10%in value (US$ terms) as comparedtothe
exports lastyear.

(b) Cardamom (small), Chillies, ginger
and garlic are the major spices whose exports
hasdeclinedduring 1992-33ascomparedtothe -
last year. The main reasons for decline are
prices uncompetitiveness, increase in
production of some of the spices in major
importingcountries, low production in India due
tocyclone/floods etc.

(c) spices Board has drawn up various
programmes toincrease the exports of spices.
These include:-

(i) providing assistance tothe exporters
for promotion of individual brands in
overseas markets. .

(ii) awarding of logo mark to spices in
consumer packs meant for export with
aviewtoestablish Indiannesstoassure

quality;

(i) sponsoring sales-cum-study missions
fordifferent spices toselected countries;

(iv) participating in selected international
foodfairs;

(v) organising Buyer Seller Meets in the
country by inviting importers from
selectedcountries; and
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exporters onimproving quality.

[English]
Sale of Heroin

8584. SHRIBAPU HARI CHAURE: Will
the Minister of FINANCE be pleasedtostate:

(a) whetherthe Government are aware of
the sale of heroin in the country, particularly in
Delhi,Bombay and other cities;

(b)if so, whether some persons have also
been arrested in this regard and the heroin
seizedfromthem;

(c)if so, the details thereof; and
(d) the steps taken to curb such activities?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to (c).
Yes, Sir. The Government is aware that there
are some clandestine transactions of heroinin
the country, including DelhiBombay and other
cities. In 1992 the quantity of heroin seizedinthe
country by differentenforcement agencies, with
number of cases and arrests made, are as
under:-

Quantity ~ No.ofcases  Persons
(inkgs.) arrested
1153 2779 2771

In cases of unclaimed seizures no arrests
aremade. The seizures made, numberof cases
andpersons arrestedin Bombay, Delhi, Madras

(vi) providing training to farmers and and Calcutta are as under:-
Quantity of No. of Persons
Heroin(inkgs.) cases arrested
Bombay 814.233 p-3) 105
Delhi 21945 409 429
Madras 20.690 K ) ‘ 47
Calcutta 5.189 . 10 10

s
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(d) "Various legal, administrative- and
enforcement steps have beentakento gearup
the enforcement agencies some of which are
enumeratedbelow:-

(i) Enactment of comprehensive law,
providingfor deterrent punishment(NDPS
Act, 1985as amendedin 1988).

(i) Enactment of PIT NDPS Act, 1988
providing for preventive detention of drug
offenders withouttrial.

(iii) Declaration of Acetic Anhydride a
precursor chemical for manufacture of
heroin, asa ‘controlled-substance’ under
the NDPS Act, 1985 and notificationof a
scheme to regulate the manufacture,
distribution, sale, imports, expotts, and
consumption of Acetic Anhydride; and
impoasition of controls under the customs
Act, 1962 on movement of the chemical
within 50kms. of Indo-Pak Borderand 100
kms. indo-MyanmarBoarder.

(iv) Amangementsfor gatheringof intefigence
andexchange ofinteligencebetweenthe
differentagencies have beenstreamiined
and training is being imparted to the
enforcement officers of all such agencies
toimprove their effectiveness.

(v) A part of Indo-Pak Border which is
vulnerable, Inter alia, to smuggling of
heroin into the country has beenfenced.
The strength of enforcement agenceisin
theborder areas has been enhancedand
equipmenthas alsobeen providedtosome
enforcement agencies to improve their
mobility and communication facilities in
theborderareas. :

Per Capita Debit

8585. SHRICHETAN P.S. CHAUHAN: Will
the Minister of FINANCE be pleased to state:

(a) the per capitaforeign debt of the country
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asonJanuary 1, 1991 and December31, 1992;
and

(b) the ratio of foreign money to the indian
currency inthe form of debt, aid andinvestment
asonthe abovetwodates?

THE MINISTER OF STATE IN THE

* MINISTRY OF FINANCE AND MINISTEROF

STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The per capita external debt
(excluding rupee and defence debt) was $ 75
(Rs.1453) atthe end of March 1991 and $82
(Rs.2339) atthe end of September 1992.

(b) Thetotal debt (excluding defence andthe
rupee debt) as percentage of Gross Domestic
Product(GDP) atcurrentmarket prices stood at
21.4in 1990-91and27.3in 1991-92. External
assistance was 1.3 and 1.9 per cent of GDP
during 1990-91 and 1991-92 respectively. The
current account deficit (foreign savings) as

percentage of GDP was2.6and 1.1 respectively
for 1990-91 and 1991-92.

Package of Schemes for Handloom
Weavers

8586. SHRIRABI RAY: Will the Minister of
TEXTILES be pleasedtostate:

(a)whetherthe Govermmenthave announced
apackage scheme forhandioomweavers under
ongoing rural developmental programmes;

(b)if so, the details thereof: and

(c) whether the loomless weavers are
proposedto be provided with assistance ina
phasedprogramme?

THE MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Yes, Sir.

(b) and (c). The Ministry of Textiles. in
consultation with the Ministry of Rural
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Development, have drawn upthe followingnew
schemes for coverage of handioom weavers
underthe ongoing schemes of integrated Rural
Development Programme (IRDP), Training of
_Rural Youth for Self Employment (TRYSEM,),

IndlraAwasana(lAY)andJawaharRozgar :

Yojana (JRY).

(i) coverageofioomiesshandioomweavers
under integrated Rural Development
Programme for provision of looms,
worksheds and working capital;

(ii) coverageof SC/ST houseless handioom
weavers under Indira Awas Yojana for
providing houses/dwelling units;

(iii) Trainingtoweaversinimprovedweaving/
dyeing practices under the scheme of
Training of Rural Youth for Self

Employment; and

+(iv) Settingup ofcommon Facilities Centres
in areas of Weavers Concentration with
assistance fromJawahar Rojgar Yojana.

Non-Plan expenditure by States

8587. SHRIN. DENNIS: Will the Minister of
FINANCE be pleasedto state:

(a) whether any instructions have beenissued
by the Union government of States against
incurring non-plan expenditure;

(b) if so, the details thereof; and

(c) the steps being taken to check such
expenditure by the States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) and (b).
Inthe guidelines for the assessment of financial
resources of the States for the Annual Plan
1993-94, the States have been requestedtokeep
non-plan revenue expenditure at a very low
level. The needfor reducing non-planrevenue
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expenditure was emphasised at the time of
Annual Plan discussions and NDC committee
Reporton Austerity as also in connection with
1993-94 budget of the State Govemments. -

(c) Itis for the State Governments to take
steps to check such expenditure.

Overdraft Facility

8588. SHRI JEEWAN SHARMA: Will the
Minister of FINANCE be pleased o state:

(a) whether the Govemment have permitted
the Govemmentdepartment and public sector
bodies to deal with the private sector banks
rather than public sectorbanks;

(b)if so, the details thereof;

(c)whetfterﬂmepc.bﬁ_csectorbanksextend
overdraft facility more than what has been
sanctionedto a party; and

(d)itso, the reasons therefor?

-THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). Government have not
allowed Departmentsto maintain their accounts

hadbeen issued by the Department of Public
Enterprisesin January, 1992to the effect that
Central public sector enterprises can undertake
normalbanking transactions with any bank of
their choices inaforei vate bani

(c) Reserve Bank of India’s data reporting
system does not generate such information.

(d) Does notarise.
Export of Basmati Rice

8589. SHRIKHELAN RAMJANGDE: Will
the Minister of COMMBRCE be pleased to



1383  Whitten Answers
) state:

(a) the total quantity of Basmati rice
exported during each of thelastthree yearsand
the agency throughwhich riceis beingexported,
country-wise; and

(b)the rate atwhichthe rice was exported
andthe foreign exchange eamedtherefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVILSUPPLIES, CONSUMER
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AFFAIRS, AND PUBLICDESTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) and (b) Basmati rice is freely exported
subjecttoMinimum Export Price as fixed by the
Government from time to time. Currently the
Minimum Export Price is US $ 550 per Metric
Tonne.

Information regarding exports during the

" last three years is given in the statement

enclosed.
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Alleged Corruptionin Transport
Department
8590DR. AMRITLAL KALIDAS PATEL:
Will the Minister of SURFACE TRANSPORT
be pleasedto state:

(a) whether the Delhi High Court had
directed Delhi Administration some time back
to appoint mobile magistrate for checking
corruptioninthe State Transport Department
and Delhi Traffic Police;

(b)ifso, the action takenby the Govemment
thereon; and

(c)the stepstakentostreamline the working
_ofthe Delhi State Transport Departmanttocheck
cases of corruption?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER) (a) and (b). The'

Gowt. of National Capital Territory of Delhiwas
conveyed bythe District and Session Judge,
Delhithatthe High courthad indicated for the
creation/setting up of Mobile Traffic Courtsin
south, West, North, Central and East Districts
for disposal oftrafficchallan onthe spot. Thisis
under consideration of the Gowt. of National
Capital Terntory of Delhi.

(c) The Transport Department of the Gowt.
of National Capital Territory of Delhihas taken
steps to remove the practical difficulties which
were beingfacedby the publicby introduction of

1) Computé}'isation of Registration of
Private vehicles;

ii)  Mechanisation ofthetaxesin Accounts
Section;

i)  Openingofnew Zonal Offices. i.e. East
Zone (Loni Road), SaraiKale Khan &
Anand Vihar, for the convenience of
the public.

VAISAKHA 24, 1915 (SAKA)
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Sick Publich Sector Undertakings

8591.SHRIB.L. SHARMA PREM: Willithe
Minister of FINANCE be pleasedto state:

(a) whether some public sector
Undertakings have been declared ‘sick’ and
referredto the Boardfor Industrial and Financial
Reconstruction (BIFR) for advice on their
viability;

(b) it so, the details thereof during the last
yearandthecurrentyear, sofar; .

(c) the total amount of capital invested/

“involvedin those sick units;

(d)whetherthe BIFR has giventheirreports
ontheunits, if so, the details thereof:

(e) whether shares of any or some of the
sick units have been disinvested recently; and

(f)if so, the details thereof?

THE MINISTER: OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b).Ye, Sir. The Board for
Industrial and Financial Reconstruction (BIFR)
has reported that since December, 1992 when
the Sick Industrial Companies (special
Provisions) Act, 1985 (SICA) was extendedto
Public Sector Undertakings (PSUs) and till
30.4.93, references from 93 PSUs under section
15 of the SICA have been registered withthem
and 64 PSUs have been declared said.

(c) The total net worth of PSUs registered
with SIFRtotals Rs.2,44,469.64 lakhs.

(d) The references registered with BIFR
are dead with as per the provisions of SICA. OUt
of 64 PSUs declaredsick, in44 cases operating
agencies have been appointedtoprepare revival
schemes and in 20 cases the company/the
Govemmentconcemedwas giventimetocome
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with agreed proposals.
(e) No, Scr
(f) Does notarise.

| Plantation of Rubber by Orissa
Forest Corporation.

8592. SHRIK. PRADHANI: Willthe Minister
of COMMERCE be pleasedto state:

(a) whetherthe Govermment have recieved
. forthe plantation of rubber in the States;

(b)if so, the details thereof; and

(c) the action being taken by the
Govemmentin this regard?

THEMINISTEROF COMMERCE (SHRI
PARANAB MUKHERJEE): (a) No, Sir.

(b) and(c). Donotarise.

import of Sitk

8593. SHRI CHITTA BASU: Will the
Minister of TEXTILES be pleasedtostate:

(a) whetherthe import of Chinese sik yam
and adopting of unfair trade practices by the
businessmen are threatening West Bengal's
silk industry; and :

(b) if so, the steps taken/proposed to be
" taken by the Government to save the West

Bengal's sik industry?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) and (b). silkis a restricteditemin
our negative list of imports and its import for
domestic consumption is not generally
permitted. However, under the Advance
Licensing Scheme of the Export-import Policy,

there is a facility to import raw silk for export

MAY 14, 1993
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production. Suchimports are, however, linked
with an obligation to export value added silk
textile products and complaints regarding
adoption of unfair trade practices by individual
importers are dealt with in accordance with the
provisions of the EXIMpolicy. -

There have been some representations
regarding over-all adverse impact of imports
under Advance Licensing Schemeon domestic
producers/prices. Governmentis keepingaciose
watchonthesituation.

Duties Paid by Tractor Manufacturing
CompaniesinU.P.

: 6594. SHRI ABHAY PRATAP SINGH:
Will the Minister of FINANCE be pleased to
state: :

(a) the amount of taxes and duties paid by
Tractor Manufacturing Companies in Uttar
Pradesh particularly the Auto Tractor Ltd.,
Pratapgarh, during each of the lastthree years,
company-wise;

(b) whether a large amount of the taxes/
duties is pending realisation; and

(c)thestepsbeingtakenbythe Govermment
to realise the same and to ensure that the
Govemment taxes/duties are not evaded by
these companies infuture?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY):

Income-tax

(a) Income-tax paid by Auto Tractor Ltd.
during each of the lastthree years is as under:-

199091 - Nil
199122 - Nil
1992.93 - Rs.OneLakh
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Auto Tractor Ltd. is as under:
199091 - Nl
199102 -  Fs.1209lkhs
198293 - N

(c) The demand is subjudice before the
Income Tax Appeliate Tribunal. However, steps
asperlaw are being taken to realise the same.

Sales Tax

(a)to(c). Levy oftax on Sales orpurchases
effectedinside the State is a State subject vide
Entry 54 inList !l of the Seventh Schedule of the
Constitution. Central Sales Taxislevied oninter
state sale or purchase of goods. However, the
administration of Central Sales Tax Act, 1956
has also been entrusted by lawto the Sales Tax
retain the tax. The Union Govemnment does not
maintain any informationin regardto Sales Tax
collection by the State Govemments.

Central Excise

(a)to(c). Theinformationis beingcollected
and will be laid on the Table of the House.

- Outstanding Amount of Maharashtra
State Cooperative Cotton Growers
Marketing Federation AgainstNYC.

8595. SHRI MOHAN RAWALE: Wil the
Minister of TEXTILES be pleasedto state:

(a) whether the Maharashtra State
Cooperative Cotton Growers Marketing
* Federation Limited has been supplying cotton
bales to the National Textiles Corporation
subsidiaries on the revolving credit basis;

(b) whether NTC subsidiaries owe alarge
sumto the said Cotton Federation in this regard;

VAISAKHA 24, 1915 (SAKA)
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(c)if so, details thereof; -

(d)thestepstakentoensurepaymentof
outstandingamount; and

(e)thetime by whichthe amountis likelyYo
be paidto the Federation?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Yes, Sir.

(b)and (c). Ason 31.3.1993, an amount of
about Rs.54.29 crores was outstanding from
NTC millstothe Maharashtra State Cooperative
Cotton Growers Marketing Federation Limited.

(d) and (e). In March, 93, an amount of
Rs.21.61 crores was paid by NTC to the
Federation againstthe outstanding dues. Dueto

liquidity crunch and reduction in budgetary

support, the outstandings had gone up. NTC wil
be clearing the outstandings as per funds

Fullcmnydm

8596. DR. LAXMINARAYAN PANDEY: Will
the Minister of FINANCE be pleased tostate:

(a) whetherthe Government’s attention has
been drawn to the news item captioned Full
convertibility round the comer appearing in
Business Express dated February 12, 1993;

(b) if so, the reaction of the Government
thereto particularly re: support givento Rupeeto
theextentof$ 1.5t02 BN; and

(c) whetherthe Government would support
Rupeeincasethereis afall vis-a-vis dollar after
80:20 Liberalised Exchange Rate Management
System (LERMS) orfull convertability?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
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AHMED): (a) Yes, Sir.

(b)and(c). since the unification of exchange
rate as announcedinthe Union Budget 1993-94,
the rupee has foundits own level at the market
determined rate of exchange andthereis no
question of the Government support.

Losses Incured by Cotton corporation
of India i

8597. SHRI SANAT KUMAR MANDAL:
Will the Minister of TEXTILES be pleased to
state:

(a) whetherthe Cotton Corporation of India
has suffered alosstocrores of rupeesin sale of
cottonduring t986-87,

(b) if so, the reasons therefor;

(c) whetherthe Government ahave made
anyinvestigationin this regard; and

(d)if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) to (d). The Cotton Corporation of
Indiasufferedaloss of around 1.2 crores inthe
sale of 90,000 bales of cotton of 1986-87 crop
because the export sales were concluded on 8th
and 9th September, 1986 atthe international
price ruling atthe relevanttime, whereas, later
oninNovember, 1986, intemational prices shot
up, givingwaytothe loss. The matterwas probed
by CBlandtheinvestigation reportwas examined
in consultation with Central Vigilance
Commission andthe Department of Personnel
andTraining. Takinginto accountallthe material
facts, it was decided by the Govemmenttoclose
thecase.

E.S.l.Hospitals

8598. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
LABOUR be pleasedtostate:

MAY 14,1993
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(a)the numberof Employees State insurance
hospitals/dispensaries operatingin the State of
Uttar Pradesh;

(b) the annual expenditure incurred on
maintenance and operation of these hospitals/
dispensaries;

(c) the number of hospitals/dispensaries
proposedtobe setup inthe State duringthe Eigth
Five YearPlan period;

-+ (d)whetherthe Government are aware that

“the existing facilities in these hospitals/
dispensaries are quite meagre to meet the
increasing requirements;

(e)ifso, whetherthe Govermment proposeto
upgrade thesame; and

-(f)ifso, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) There are 14 hospitals and 143
dispensaries presently operatinginthe State of
u.p.

(b) During 1992-93. the expenditure on
maintenance and operation of these hospitals
and dispensaries was Rs.75.03 lakh and
Rs.1420.36lakh respectively.

(c) to (f). The ESI corporation does not
prepare a Five Year Plan for construction of its
hospitals/dispensaries. The ESI hospitals/
dispensaries are constructed on ‘needbasis’in
accordance with the norms prescribed by the
Corporation. The ES| Corporation has initiated
the process to commission the ES| hospitals
constructedat Pipriand Varanasi. The existing
facilities inthe ES| hospitals/dispensaries are
generally satistactory. However, therehave been
sporadic complaints about lack of propermedical
care, shortage of medicine, inadequacy of
medical equipments, etc. The responsibility of
providing medical services under the ESI|
Scheme vests with the State Government.
Therefore, the complaints as and when received
areforwardedtothe State Govemmentfortaking
suitable remedial measures.
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Import of Raw Cashew

8599. SHRI MULLAPPALLY

RAMACHANDRAN: Will the Minister of

COMMERCE be pleasedto state: :

. (@ whetherthere is any proposal toimport
raw cotton cashew during 1993-94;

(b) it so, the details thereof;

(c) whetherthe Government of Keralahas
approached his Ministry for importing raw
cashewduring the currentyear; and

(d)ifso, the details thereof and the reaction
ofthe Govermnmentthereto?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a)and (b). Underthe
Export and Import Policy, 1992-97 (Revised
Edition: March, 1993), raw cashewnutmay be
imported freely by all persons.

(c) No, Sir.

(d) Does notarise.

[Translation)

Seizure of Electronic Goods in Gujarat

8600. SHRIN.J. RATHVA: Wilithe Minister
of FINANCE bepleasedto state:
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(a) the details and value of the smuggled
electronic goods seizedin Gujarat during the
dasttwoyears;

(b) the number and nationality of persons
arrestedinthis regard; and

(c)the actionbeing takenbyﬂ{eGovemmem
of check suchillegal activities?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) The
details and value of the smuggled and seized
electronic goods in Gujarat during lasttwo years
is as per the attached Statement.

(b) The number and nationality of persons
arrestedinthis regardis given below:-

Year No. ofpersons  Nationality
1991 Nil. Nil
1992 2 BothIndians

(c) The anti-smuggling agencies are vigilant
againstsmuggling activities including electronic
goods. Close coordination is being maintain
among all the agencets concerned in the
detection and prevention of smugghing.
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[English)

Investmentin Sving Schemes

8601. SHRIRAM NAIK: Willthe Ministerdf
FINANCE be pleasedto state:

(a) the investments made in the National
Savings Scheme 1987, Jeewan Dhara and
Jeewan Akshya Scheme of LIC duringeach of
the last three financial years;

(b) whetherthe investments made during
1992-93 were less;

MAY 14,1993
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(c)itso, the reasons therefor;

(d) whether the Government propose to
revitalise these schemes; and’

(e)ifso, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The investments made in the
National Savings Shemes, 1987, Jeewan Dhara
andJeewan Akshaya Schemes of LIC duringthe
lastthree financial years are as under:-

(in Rs. crores) ’

Year NSS. 1987 JeewanDhara  Jeewan Akshaya

’ (Gross Deposit) (Premium) (considerationamount)
1990-91 2085.12 161.45 9288

1991-92 221328 19457 99.46

1992-93 234.78" 40.77"" 7.41%

*Upto30.9.1992. The scheme was discontinuedfrom 1.10.92.

** upto February, 1993.

-

~ (b) and (c) The investment made during
© 1992-93 were less which may be due to the
withdrawal of benefit under Section 80 CCA of
the Income Tax Act.

" (d) Atpresentthereis no proposal to restore
the benefitunder Section 80 CCA of the Income
Tax Act.

(e) Does notarise.
[ Transiationj
Increasein Cargo Traffic
8602. SHRIDATTATRAYABANDARU: Wil

the Minister of SURFACE TRANSPORT be
pleasedtostate:

(a) whether a heavy increase has been

. registeredinioading of cargo at the majorports

inthe country;

(b) it so, the quantum of cargo loaded at
major ports during 1992-93 as compared to
1991-92;and

(c) the target fixed for cargo loading during
1993-94? .

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a)to(c). Thetotal
cargo handied by all major ports during 1992-93
was about 166.6 million tonnes as aginst about
157.9milliontonnes during 1991-92. The target
fixed for 1993-94is 170 milliontonnes.
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[English]

Recovery of Agricultural Loan

8603. SHRIBOLLA BULLIRAMAIAH: Will
the Minister of FINANCE be pleased to state:

(a) whether his Ministry has issued directions
to the State governments for recovery of
agriculturalloans;

(b)if so, the details thereof;

(c) whether these directions are being
complied with by the State Governments: and

fd)if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to(d). Acommunication has been
sentby Government of India to all States and
Union Temtories on 31.3.1993, requestingthem
to ask their District Collectors to extend full
cooperation to the lead banks of their districts in
the mounting of recovery compaign of
agncultural dues inthe current harvesting season.
The State Governments and Union Territories
have been requested that their relvant
organisations may maintain liasion with the
convenorbanks of the State/UTsto puteffective
message in this regardthroughthe media. The
CMDs of the banks have also been
simultaneously askedto organise the recovery
campaign through proper publicity and field
level contact programmes and in close liasion
withthe State Governments officials. Jointefforts
made by banks and State Govemments withthe
cooperation of allconcerned agenceis is likely
to improve the recovery position in respect of
agncultural loans. Govermment has not received
any objections tothe above recovery drive from
any State Government.
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[Translation)

Modernisation of Textile Mills

8604. SHRINITISHKUMAR:
DR.MAHADEEPAK SINGH
SHAKYA:

Willthe Minister of TEXTILES be pleasedto
state:

(a) whetherthe Govemmenthave requested
the World Bank for providing loan for the
modernisation scheme of the textile millsinthe
country;

(b) whether the World Bank has since to
sanctiontheloan. and

(c)if so. the details there of?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a)to (c). The Govemment have not
requestedthe World Bankfor providingloan for

" general modemisation schemes of the textile

millsinthe country. However, National Textile
Corporation (NTC) has proposedto avail World
Bank assistance formodemisation of its mills
and a preliminary discussion with the World
Bank officials was held in this regard in April,
1992by the then CMD,NTC (HC).

National Highway No.2

8605. SHRI CHHEDI PASWAN: Wiil the
Ministerof SURFACE TRANSPORT be pleased
tostate:

(a) whether the Government propose to
construct aroad divider from Karamnasha to
Barhi at National Highway No.2 to check the
growing incidents of accident there: and

(b)ifso. the details thereot?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a)and(b). No, Sir.
There s noproposalat presentto provide road
dividerexceptfor 4 kilometres stretchin Sasaram
town.

[English]

Stamp Duty

8606.DR.D. VENKATESWARA RAO:
SHRIBOLLA BULLIRAMAIAH:
SHRISANAT KUMAR MANDAL:

Will the Minister of FINANCE be pleasedto
state:

(a) whetherthe Govemmentarelosingcrores
of rupess due to non-uniform stamp duty rates
beingimposed on shares and debentures;

(b)if so, the extent upto which the Government
have incurred loss due to stamp duty anomalies:

(c) whether many companies registeredin
one State pay stamp duty in another State to
avoid paying high duty; and

(d)if so, the stamps proposedto betakento
remove the anomalies in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to(d).
Stamp duty onten Central instruments, including
debentures andtranster of shares, is levied by
the Central Government at uniform rates. Stamp
duty on fifty five State Instruments, including
share certificates and lefters of allotment of
shares. is levied by the State Government which
are empoweredto fix the rates and to enforce
paymnet of stamp duty in their respective States.

Accumuiated EPF

6E)ABFAMMRASRAM BHARDWA: Wil
tnepinister of LABOUR be pleasedtosstate:
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(a) the details of the accumulated amount of

Employees Provident Fund(EPF) as onMarch
31,1993, State-wise; and

(b) the manner in which this amount is

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). Theinformationis being
collected and will be laid on the Table of the
House indue course.

Small Savings Scheme in Karmnataka

8608. SHRISREENIVASA PRASAD:
SHRIG. DEVARAYA NAIK:

Willthe Minister of FINANCE be pleasedto
state:

(a) whetherdue tobanonsomesmallsavings
schemes the collections of Karnataka
Govemmenthave fallen sharply; ’

(b) if so, whether the Union Government
proposetorestore the NSS 1987 scheme orto
declare any other scheme for State Government
tomake maximum collections; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR

" AHMED): (a) No, Sir.

(b) National Savings Scheme, 1987 was
discontinued with eftectfrom 1.10.1992. Itis not
proposed to restore the Scheme. However,
another scheme, namely National Savings
Scheme, 1992 was introduced from 1.10.92.

(c) Details of National Savings Scheme.
1992 areasunder:-

No account shallbe opened underthe new
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scheme with deposit of less than one hundred
rupees andall depositsshallbe made inmultiples
ofhundredrupees. Interestatthe rate of 11%p.a.
shallbe allowed on deposits underthe scheme.
The account may be closed after the expiry of
fouryearsfromthe end of the yearin which the
accountwas opened. Tax concessions under
Sections 88 and 80L of the Income Tax Actare
available.

Acquisition of Oil Tanker

8609. SHRIMANORANJAN BHAKTA: Will
the Minister of SURFACE TRANSPORT be
pleasedtostate:

(a) whether the Andaman and Nicobar
Islands Administration was acquired one oil
tanker Dweep shakti Andaman for transporting
fuel oilto difterentislands;

(b)if so. the details thereof;

(c)whetherthe vesselis being run oncontract
by private parties;

(d)if so, the total amount paid to them since
its operation uptoMarch 31, 1993;

(e) whether the request of vessel crew for
hazards allowance is pending consideration
with the Ministry; and

(f) it so, the reaction of the Government
thereto? .

THE MINISTER OF STATE IN THE
MINISTRY CF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). The
Andaman & Nicobar Administration has
acquired one oif tanker namely M.V. Dweep
Shaktt with 200 tonnes capactty at a cost of
Rs 110 .46 1akhs in December. 198910 carry
petroleum products to vanous isiands.

{c)and(d). The intormation s being collected
andwillbe laidonthe Table of Lok Sabha.

VAISAKHA 24, 1915 (SAKA)

WrittenAnswers 170

(e) and(f). Arequest for sanctioning special
allowance to the crew posted on the oil tanker
hasbeen received fromthe Andaman & Nicobar
Administration. Nofinaldecision has beentaken
sofar.

Sambalpur-Rourkela Road.

8610. DR. KRUPASINDHU BHOI: Willthe
Ministerof SURFACE TRANSPORT be pleased

. tostate:

(a) whether the Asian Development Bank
has provided loanforimprovementandwidening
of Sambalpur-Rourkela roadin Orissa under
the Second Road Improvement Project;

(b) if so, the funds sanctioned by the Asian
Development Bank forthis project:

(c) the present stage of the project; and
(d) the time schedule fixedfor ts completion?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes,
loan assistance of US $ 41.07 Miltion for
improvement of the road.

(c) and (d). Constitutionally the Central
Government is primanly responsible for
development and upkeep of National Highways
only. iImprovement of Sambalpur-Rourketa road,
being a State project, the Govemmentof Orissa
isconcemed.

[Translation)
Smugglers Money

8611 SHRIMATISARQOJ DUBEY: Willthe
Ministerof FINANCE be pleasedto state.

(a) whether the Indian Government have
requestedthe Governmentof Amencat tails
of the Smugglers, money being sent o India
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through some banks as reportedin ‘Jansatta’
dated 8th April, 1993,

(b) if so, the details thereof;

(c)whetherthe American Govemment has
provided some details in this regard; and

(d)ifso, the actiontaken by the Govemment
against the guilty persons andthe banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)to(d).
Information is being collected and will be laid
downon the Table of the House.

[English}

Financial Assistance from OECF for
Improving Urban Transportin Calcutta

8612. SHRIRAM KAPSE: Wilithe Minister
of FINANCE be pleasedto state:

(a) whether the Union Government have
forwardeda schemetothe Overseas Economic
Co-operation Fund (OECF) for financial
assistancetoimprove urbantransportin Calcutta
during 1993-84;

(b) it so, the details thereof; and
(c)the present position of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir. The project “Transport
Infrastructure Development Project, Calcutta
was posed to the Government of Japan for
OECF Loan duringthe financial year 1993-94.

(b) The project estimated at Rs. 167 crores,
aims atconstruction of afew vehicular flyovers,
pedestrian facilities parking facilities,
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intersectionimprovements, traffic signalisation
andconcrete pavements etc.

(c) The porject has.notbeen shortlisted by
Govermnment of Japan for 1993-94 OECF Loan

package.
DevelopmentofHandlooms

8613. SHRIR. DHANUSKODIATHITHAN:
Will the Minister of TEXTILES be pleased to
state: ’

(a) whether the Government provide
assistance for the development of handicom
industries besides extendingassistanceto State
Handloom Development Corporation and
Cooperatives;

(b)if so, the details thereot; and

(c) the amount of assistance extended to
suchindustries during the last two years?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Yes, Sir.

(b) While the schemes of the Government
areintended for alround growth ot the handioom
industry, Government has been encouraging
coverage of more and more weavers under
cooperative and corporate sectors so as to
eftectively reach them the benefits of the
schemes. Input support schemes for suppiy of
raw materials through the National Handioom
Development Corporation, design andtraining
inputs for product and skill upgradation through
Weavers Service Centres and fiscal
concessions onthe hankyammainly usedinthe
handloom sector are some of the measures
universaly made available to all handloom
weavers inthe country.

{c) Government of India spentthe following
amount for development ot handloom sector
duringthe lasttwo years;
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Year Amount (Rs.inlakhs)
Plan Non-Plan Total
.1991-92 141406 19346.05 20760.11
1992-93 2980.73 " 17002.40 19983.13
Sea Traffic

8614. SHRI B. DEVARAJAN: Will the
Ministerof SURFACE TRANSPORT be pleased
tostate:

(a) whether the State of Tamil Nadu has
requestedthe Union Governmentto allow sea
trafficbetween Talaimannarto Rameswaram;

(b) if so, the details thereof; and

(c)the reaetion of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) No, Sir.

(b)and(c). Donotarise.

. Loan Written off Under Ardrs

8615. SHRI SYED SHAHABUDDIN: Will
the Minister of FINANCE be pleasedtostate:

(a) the total amount written off by the
nationalised banks under the Agricultural and
Rural Debt Relief Scheme, 1990. with State-
wise and bank-wise break-up;

(b) the correspondingfigures in respect of
the cooperative banks as awhole:

(c)thecorrespondingfigures forthe regional
ruralbanks as awhole;

(d) the amounts admittedby the R.B.1.inthe
threecases; and

(e)theamounts reimbursed bythe RBlitothe
banksineachcase?

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(e). The Reserve Bank of india
(RBI) has reportedthat as per claim applications
submitted, public sectorcommercial banks have
provided debt relief amountingto Rs.2890.17
crores. RBI has so far paid an amount of
Rs.2158.04 croresinsettiement ofbankclaims.
Bank-wise and State-wise details are fumished
inthe attached statement | and || respectively.
National Bank for Agriculture and Rural
Developmert (NABARD) has reported that
cooperative banks and Regional Rural Banks
have provided debt. relief amounting to
Rs.4199.93 crores and Rs.795.12 crores
respectively, and NABARD has sanctioned
amounts to the cooperative banks by way of
grants and loans to the extent of Rs.3341.68
crores and Rs.592 crores to the RRBs. The
State-wise position of debt relief provided by

cooperative banks and RRBs are given in
attarhad Qtatamant il
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Hiteswar Committee on Empioyment

8616. SHRI SHRAVAN KUMAR PATEL:
Willithe Minister of LABOURbe pleasedtostate:

(a) whetherthe Hiteswar Saikia Committee
on empjoyment recommended limiting of
Governmentrole in employment generation;

(b)if so, the details of the recommendations
of the committee; and

(c)the Govemment's decision on each ofthe
recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (P.A. SANGMA): (a)
to (c). The Reportof the National Development
council’'s (NDC) Committee on Employment,
constituted under the Chairmanship of Shri
Hiteswar Saikia, Chief Minister of Assam is
awaiting consideration of the NDC. Details
regarding the recommendations of the
Committee can be available afterthe NDC has
considered the r-nort andtaksn aview onits
recommendatior <.

Pa, oy o ny Reale
8617.SHiEv s . . - Wilithe Minister

of COMMERCi" Cotanter
(a)whether i “+voniament have received

any request from th2 omioyees of various
Boards under his FA:ity for panty in their
scales for similarpoct~

(b)itso.thedetaiis i 1 and
(c)thereaction of ii i ... .ernmentthereto?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) Yes, Sir.

(b)and(c). Theyhave representedthatthere
isdisparity in the pay sclaes of Scientists of the
Research Wings ofthe Commodity Boards and
those of the National Research Institutes and
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thatthe pay scales should be made equivalent.
Suchrequests wereexamined by aCommittee
of Officials headed by a Joint Secretary of the
Ministry of Commerce. Certain suggestions
made by this Committee of Officials have been
referred to the Department of Science and
Technologyfortheiradvice.

[ Translation)

Welfare Schemes for the Beedi
Workers

8618. PROF. RASA SINGH RAWAT: Wil
the Minister of LABOUR be pleasedtostate:

(a) the number of Beedi workers at present
inthe country, State-wise;

(b) thelaws enacted by the Governmenttfor
the welfare of Beediworkers and the details of
the provisions made to ersure gy rner
implementation:

(c) whetherany deductions are mage trom
the wages of Beedi workers as contributicn
towards Provident Fund;

(d) if so, whether the factory owners also
contribute their share towards th'< {:n<

(e)thepercentage of Beediwoikersaipresent
covered under this scheme: and

(f)the other measures being tliken by the
Government fortheir security andto imnrove
theirlot?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P.A.
SANGMA): (a) A Statementshowing®&number
of beedi workers. State-wise. is attached.

(b) There are two labour laws sepcially
enactedforbeediworkers. These are (a): Beedi
& Cigar Workers (Conditions of Employment)
Act, 1966 which regulates the working conditions
of beedworkers and (b): Beedi Workers Welfare
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FundAct, 1976 whichstipulatedvarious welfare
facilities like health, housing education,
recreationetc. tobe providedtothe beediworkers
fromthe Beedi Workets Welfare Fund.

“Phe Beedia Cigar Workers (Conditions of
. Employment) ACt, 1966is administeredbythe
State Governments who have been addressed
fromtime totimeto ensure proper and effective
implementation of the provisions of this Actand
the rules framedthereunder. The BeediWorkers
Welfare Fund Act; 1976 is administered by the
Central Government through the Welfare
Commissioners in the 9 regions. Periodical

reviewis made of the progress of implementation
ofthe various welfare schemes.
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(c)and(d). Yes, Sir.

(e) About25.8% of beediworkers have been
covered under this scheme.

(f) The Employees Provident Fund
Organisationistakingvigorous stepsto increase
the coverage of beedi workers under the
Provident Fund Scheme.

AGroup Insurance Scheme underthe Social
Security Fund of Life Insurance Corporation of
Indiahas beenintroducedtoridentity card holding
beediworkers who are not covered underthe
Employees Provident Fund & Miscellaneous
Provisions Act, 1952.

STATEMENT

SI.No. State No. of BeediWorkers
1. Kamataka 355,244
2 Kerala 121,331
3 Uttar Pradesh 4,50,000
a Rajasthan 2.79,000
5. Gujarat 2,03,000 .

"6 oOrissa 1,60,000
7. WestBengal 4,50,000
8. Tripura 0,05,000
9 ) Assam 0,07,725
10.  AndhraPradesh 6,00,000
1. TamilNadu 6,00,000
12 MadhyaPradesh 6,00,000
13. Maharashtra 2,50,000
14. Bihar 391,500
15.  North Eastem Region g —

- Total 44,72,800
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[English]

Investments by GIC, LICand UTI

8619. SHRIBAPUHARICHAURE: Willthe
Minister of FINANCE be pleasedto state:

ta) the investments made by the General
Insurance Corporation (GIC), Life Insurance
Corporation (LIC)and Unit Trustof India (UTl)in
the loans raised by the State Governments
duringthe lastthree years,; and

(b) the terms and condtions of these
investments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b).

Investments made
(Rs. incrores)

VAISAKHA 24, 1915 (SAKA) |

Year Lc GIC
1990-91 300.00 44.00
1991-92 400.17 69.50
1992-93 650.00 85.00

While 25% of LIC's annual accretionis set
apart for investment in State Governments
Securities etc. the GIC earmark 10% of their
annual accretion for investment in State
Government/Other Approved Securities and
Bonds/Debentures of Public Sector
undertakings. Suchinvestments carry a rate of
interestrangingbetween 10.25%perannumand
13.4%perannumand are repayable overaspan
of aperiodrangingbetween 15to 25 years.oUTI
invested in State Government loans of West
Bengal, Maharashtra, Gujaratand Karnataka
for Rs.2.5 crores each totalling Rs. 10 crores
only in July 1991 which was later on sold/
liquidated in September 1991. Inthe financial
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year1990-91 and 1992-93 UT| did notinvestin
any State Governmentioans:

[Translation)
Development of Hndloom Industry

8620. SHRICHHITUBHAI GAMIT:
SHRIKISHIRAM RANA:

Willthe Ministerof TEXTILES be pleased.to
state:

(a) whether the Union Government have
providedgrants forthe Central andthe Centrally
Sponsored Schemes for the development of
handloom industry and welfare of handloom
weaversduningtheyear 199-92andnoassistance
was providedto Guijaratinthis regard;

(b)theamountof Central assistance provided
ineachcase, scheme-wise:

(c) whether any proposals have been
receivedinthis regard fromthe Govt. of Gujarat
orthe concerncd State bodies during the year
1992-93;and

(d) whether the Union Government have
fixed any deadline for receiving such proposal
fromthe State Govt. or other concerned State
bodies?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Govermmentof indiahas provided
funds to State Governments including
Governments of Gujaratbased on proposals
received from State Govemments.

(b) Amount of Central assistance released
to Gujaratin 1991-92is as follows:

Name ofthe Scheme Rs. inLakhs.

i) JanataClothScheme 118.12

ii) MDA/Special Rebate Scheme 23.72
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 (c)Yes, Sir.

(d) Proposals for ongoing shcemes are
receivedon continuous basis, andare sanctioned
accordingly.

[English]

Rural Credit Plan by Public Sector
- Banks

8621. SHRICHETANP.S. CHAUHAN: Will
the Minister of FINANCE be pleasedto state:

{a) whether the Government propose to
permit production of viable rural credit plans by
he public sectorbanks;

(h) whether the Reserve Bank of india
propose toexemptthe deposits mobilisedby the
’uanksfﬁ ruralareas fromthe purview of statutory
hiquidity rationin orderto realise more resources
forruralleanding; and

(c)ifso, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCEAND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Guidelines have beenissuedtoall
scheduled commercial banks under Service
Area Approach to rural lending regarding
preparation of credit plans on realistic basis by
branches which would also serve as the
performance budget of the branch.

(b)and(c). The Reserve Bankof Indiahas
reportedthatithas no proposal to exempt the
deposits mobilised by banksinrural areas from
the purview of Statutory Liquidity Ratio (SLR)in
ordertorelease more resources forrurallending.

Exportof Banarasi Sarees
8622. SHRI ANAND RATNA MAURYA:

Will the Minister of TEXTILES be pleased to
state:
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(a)the value bf Banarasi Sarees exported
duringthe lastthree years; '

(b)whetherthereisanydeclineintheexport
of Banarasi Sarees during the above period;

(c)ifso, thereasonstherefor;

(d) the steps taken by the Governmentfor
regularsupply ofyamtothe workerstoboostthe
exportof Banarasi Sarees; )

(e)whetherthe Governmenthave alsotaken ,:‘
any steps for the welfare of these workers; and

(f)if so, the details therefor? -

THE MINISTER OF STATE OF THE :
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) Government of India does not ,.
maintain separate satisfactiononexportofsarees :
producedin aparticularplace. :

‘byand (c). Donotarise.

(d) A”number of schemes are being" _:‘
implemented for providing different types of "
assistance 'to the weavers (including silk
weavers)of ensuring reqular supply of yarn. In
orderto encourage/boostthe sitk productionin
the country, the Central Silk Board is
supplementing the efforts of various state'_’
Governments by providing necessary support
through its country wide net work of research,
extension & training units. Besides a World
Bank assisted National Sericulture Projecti;'
alsounderimplementation. :

(e) Yes, Sir.

(f) Government released assistance to
Government of Uttar Pradeshin 1992-93forthe
welfare ofthe weavers includingsildweaversin
the State under Work-shed-cum-Housi r-}
Scheme, Thrift Fund Scheme, Group Insurance.
SchemeandHealth Package Scheme.

%



i\

a0 Written Answers
Board of Directors of Public Sector
Banks

8623. SHRI RABI RAI: Will the Minister of
FINANCE be pleasedto state:

(a) whetherthe Governmenthave decidedto
indust professionals on the Board of Directors of
the Public sectorbanks;

(b)if so, the details thereof;

(c) whethersome of the above Boards have
been reconstituted; ‘

(d)if so, the details thereof; and

(e)the number of Boards which areyettobe

. reconstituted?

. THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE AND THE
MINISTEROF STATEINTHEMINISTRY OF
PARLIAMNETARY AFFAIRS (DR. ABRAR
AHMED): (a)to (e). Appointment of non official
directors onthe boards ofthe nationalisedbanks
and the State Bank of India are made in
accordance with the criteria and procedure
prescribed in the Nationalised Banks
(Management and Miscellaneous Provisions)
Schemes, 1970 and 1980, and State Bank of

- India Act, 1955, respectively. The bords of

directors of the nationalised banks and the
Central Board of State Bank of India are
continuing entities and vacancies that arise
arefilled upfromtime totime. Govemmenthave
already initiated necessary action for fillingup

. the vacancies of non official directors on the

boards of the 20 nationalised banks and the
Central Board of State of India and also for
appointing sucessors to the existing non official
directors whose tenures have expiredandwho
are continuing pending appointment of their
SUCES8Ors. ~

[Transiation) |
Deposits by NRis in Banks in Maharashtra

8624. SHRI VILASRAO NAGANTHRAO
GUNDEWAR: Willthe Minister of FINANCE be

ph.ndt?m:
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(a)theamountdepositedbythe Non-Resident
Indians (NRIs)in various public sector banks of
Maharashtra; and

(b) the bank in Maharashtra in which the

highestamounthas beendeposited by the Non-
Resident Indian and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b). Theinformation is being
collected andto the extent available will be laid
onthe Table ofthe House.

(English)
BanonCycle Rickshaws
8625. SHRIB.L. SHARMA PREM: Willthe
Ministerof SURFACE TRANSPORT be pleased
tostate:

(a)whetherthe Government have decidedto
bancycle rickshaws in Delhi; and

(b)if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) No, Sir.

(b) Does ot arise.

EPFof Auto Tractor LTD., Pratapgarh,
U.P.

8626. SHRIABHAY PRATAP SINGH: Will
the Minister of LABOUR be pleasedtostate:

(a) theamount of CPF/EPF recoveredfrom
the salaries of the staff and officers by Auto
Tractors Ltd., Pratapgarh, U.P. during each of

- thelastthreeyears;

(b) whether the above amount has been
deposited with the Government;
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(c)if not, the reasons, therefor;

(d)themannerinwhichthe amountisbeing
utilised; and

(e) the steps taken by the Government to
ensure thatthe above amountis not misutilised
and deposited‘with the concerned Provident
Fund Commissioner?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (e). Information is being
collected and will be laid on the Table of the
House indue course.

Financial Companies with Foreign Tie-
upPs

8627. SHRI SANAT KUMAR MANDAL.:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Reserve Bank of Indiahas
laid down a set a guidelines for setting up of

financial companies with foreign tie-ups;

(b) if so, the details thereof; and

(c) the difference between the existing-

guidelines and the revised guidelines in this

regard? ,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
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OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, Sir. -

(b)and (c). Do notarise.

[ Translation]

Widening of National Highways in
Gujarat

8628. SHRIN.J. RATHVA: Willthe Minister
of SURFACE TRANSPORT be pleasedtostate:

(a)the details of double lanes andfourlanes
National Highways at presentin Gujarat; and

(b) the details of the increase made inthe
numberof double lanes and fourlanes National .
Highways separately in Gujarat during the
Seventh Five Year Plan, National Highway-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) National
Highway length in Gujarat aggregatesto 1631
km, out of which 1568 kmin double lane and 63
km.isfourlane.

(b) The details of increase made inthe length
of double lanes andfourlanes National Highways
in Gujarat duringthe Seventh Five Yeare Plan
isasunder:

S.No. National Highway No. (LengthinKm.)
Widenedto Widened to four
doublelane lane.

1 15 14 —_

2 8 — sy

3 8c - 5
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[English]

Complaints Against Customs and
Excise Officials at Airports

8629. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
FINANCE be pleasedto state:

(a) the amount of customs duty collected
inculding the value of conficated goods seized
by the collectorates of cutomns, Delhiand Bombay
duringlastthree years, year-wise, separately;

(b) the amount of excise duty collected by
excise authorities at Delhiand Bombay during
lastthree years, separately, year-wise;

(c)whetherthe Govemment have setupany
complaint/Grievances Redrassal Cells
particularly at Delhi and Bombay Airports
regarding complaints relating to Excise and
Customs problems;

(d)if so, the number of complaints lodged
during lastyear andthe number of complaints
redressedindicatingthe mannerinwhichthese
complaints redressed at Delhi Airport;

(e} the number of customs official found
quilty and the actiontaken on such complaints:
and

/ :

(f) the steps being taken by the Government

to preventsuch activities in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! M.V.
CHANDRASHEKHARAMURTHY): (a) As per
Statement-l attached

Revenue Realisation from Customs:
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(b) As per Statement-1l. attached

(c) Separate Cells have beensetup at Delhi
and Bombay (Sahar) airports to handle
complaints grievenaces of passengers.

Governmenthave aisosetup Central Excise
Advisory Committee and the Public Grievances
Committeeto settiecomplaints refatingto Central
Excise problems. inaddition open houses are
hosted in various Collectorates to provide
opportunity toindividualmembers ofthetrade to
explain their problems andfind solutions.

(d) AtiGl Airport, Delhi, 55 complaints were
receivedduringthe year 1992 againstcustoms
officials. Out of these 45 complaints have been
investigated and appropriate action taken. At
Sahar Airport, Bombay, 15 complaints of
harrassment and other malpractices were
receivedduringthe year 1992-93 and appropriate

actiontaken.

= Atindira Gandhi International Airport,
Deirii, 4 officers were suspended. 3transferred
tc non-sensitive places as a consequence of
discreet enquiries conducted on the basis of
complaints/information gathered.

AtSahar Airport, Bombay, 2 officers were -
sentbacktotheir parent Collectorate and ocne
officer was removed from baggage duty and
transferred to non-sensitive post..

(fyOfficers of the Vigilance Directorate pay
surpnse visits to the Arrports to see that
passenges are notharassed andthat officersdo
not indulge in corrupt practice. Supenvisory
ofticers have beeninstiuctedtokeep a watch
overofficers workingatsensitive places Senior
officers also undertake surprse visits to prevent
such activities.

{As.incrores)

Year Deit Bompay
1990-91 1001.48 7428.50
1991-92 93462 7048.23
1992-93 1203.25 7908.24 '
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Value of Seized Goods:

(Rs. inCnorgs)
Year ‘ Bombay Deihi
1990 1228 4671
1991 99.43 3644
1992 11877 ' . 2849
Value of Confiscated Goods: A
(Rs. in Crores)
Year Bombay ' Dehi
1990 . 7984 904
1991 68.18 : 7.14
192 59.26 6.08 .
STATEMENTH
Revenue Realisation From General Excise:
(Rs. incrores)
Year . Delhi Bombay,_| Bombay-ll. Bombay-ill
199001 134406 244823 1161.89 1744.12
1991-92 1654.17 2849 1280.75 208385
1992-93 167834 2038.90 121671 228044
(Prov.)
Production of Controlled Cloth by (b) whetherthere was any fallin production
N.T.C.Mills. ) of controtled cioth by NTC milis duringthe above
pefiod;
8630. SHRI MOHAN RAWALE: Will the
Minister of TEXTILES be pleased tostate: (c)itso, thereasons therefor;
(a) the targets fixed and achieved for (d) thetarget fixed for 1993-94; and )
production of controlled cloth by the National
Textiles Corporation (NTC) mills during 1990- (e) the steps taken for increasing the &

91.1991-92and 1992-93; production of controlied cloth by the NTC milis

’ .
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andtoachievethetarget?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
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SWAMY): (a) The target fixed for production of
controlled cloth and the achievement during
1990-91 to 1992-93 by NTC miills are given
below:

(inmillionsq.mtrs.)
1990-91 1991-92 1992-93
Target Achievement TargetAchievement Target Achievement
(uptoFeb. ‘93.)
150 95.20 150 11526 8875 4767

(b)and (c). The major reasons for shortfall
in production of controlied cloth are fall in the
overalldemand of controlled cloth shortage of
working capital with the mills, implementation of
the restructing plan which envisages reduction
inuneconomic weaving activities etc.

(d) Central Governmentis likely to provide
Rs: 12 crores to NTC during 1993-94 towards
controlied cloth subsidy. The productiontarget
forcontrolled cloth wouldbe pegged atalevelin
relation to the subsidy to be received by NTC
during 1993-94.

(e) Due to the conscious decision of the
Government to reduce uneconomic weaving
activities, there is no proposalto increase the
production of controiled cloth.

NTC Millsin Kerala

8631. SHRI MULLAPALLY
RAMACHANDRAN: Will the Minister of
TEXTILES be pleasedto state:

(a)the number of spinningand weaving mills
functioningin Kerala underthe National Textiles
Corporation;

(b) the names out of these units which are
runningatloss;

(c)whetherthe Govemmentproposetoclose

downany of these units; and

(d) if so, details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) There are Staxtile mills functioning
underNTC locatedin Kerala.

(b) Parvathi Mills, Quilon incurred
provisionallosses during 1992-93.

(c) Ne, Sir.
(d) Does notarise.
Irregularities in NTC Milis

8632. SHRIRAMNAIK: Willthe Minister of
TEXTILES be pleasedto state:

(a) whether large scale irregularities are
responsible forthe poor State of the NTC miills
inthe country; :

{b) if so, the number of instance of such
irregulariteis which came to the notice

Govemment duringthe lasttwo years; and

(c)the steps taken/proposedto be taken by
the Government inthis regard?

THE MINISTER OF STATE OF THE
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MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a)to (c). The reasons forthe losses
of NTCinclude, inter-alia, old machinery, low
productivity, surplus labourforce, low capacity,
poormanagement etc. Anumberof complaints
have been received regarding large scale
irregularities in NTC. Complaints, as andwhen
received are examined atthe appropriate level
viz. Govemment, HoldingCompany, Subsidiary
etc. Surplus checkings and inspections,
including auditinspection etc., are conducted
and necessary punitive action is takenoncase
tocase basis, after due investigation/inquiry.

[ Translation]
ImportofCars.

6833. SHRICHHEDIPASWAN:
SHRIARJUN SINGH YADAV:

Willthe Minister of FINANCE be pleasedto
state:

(a)whetherthe Economic ntelligence Bureau
and Directorate of Revenue Intelligence have
informedthat some leadingcompanies of Delhi,
Calcutta and Bombay are involved in illegal
importof cars andthe Govemment are suffering
huge loss of revenue due to such activities;

(b)ifso. the details thereof: and

(c)the actionbeingtaken by the Govemment
againstthese companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)and(b).

Neitherthe Economic Intelfigence Bureau nor’

the Directorate of Revenue Intelligenc (DRI) has
reported aboutsome leadingcompaniesdealing
incars from Delhi, Calcutta and Bombay and
indulginginillegalimport of cars. However, DRI,
Bombay had investigated into'the question of
undervaiuation and misdeclaration (in the
capacity) inrespect of 56 imported cars brought

by passengers through an agent of Audicars .
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namely M/s. Ahsiya Motors, Bombay. The

imports took place in 1989, 1990 and 1991.
These cars were seized.

In 1992, DRI Delhi effected seizure of 10
Honda cars valuedat Rs.2crores approximately.
These cars were imported by individuals who
appearedto befictitious, and notby any firm. On
10.5.93, one Mercedez BenzcarvaluedatRs.40
lakhs was seizedby DRI, Delhi. Customs duty
evadedintheimportof 56 cars mentionedabove
was about Rs.3crores. Noevasion of duty had
taken placein respect of 10imported cars cited
aboveasthesamewere seizedbeforeclearance.

(c) The cases in Bombay have been
investigated and Show Cause Notices issued.
Some have beenadjudicated. Inrespectof Delhi
cases, show cause notices havebeenissuedin
respectof allthe 10 Hondacars. Two persons
whowereinvolvedinthe Hondacarcase were
arrested and subsequently detained under
COFEPOSA. Investigationinthe case of seizure
on 10.5.93isunder progress.

[Engiish]

Comprehensive Export Promotion
" Strategy

8634. DR.D. VENKATESWARA RAO: Will
the Minister of COMMERCE be pleased to
state:

(a) whether a comprehensive eprrt
promotion strategy has been preparedby teh
Federation of India Exporters Organisation:

(b)ifso, the details thereof: and
(c)the reaction of the Government thereto?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a) A Paperon Export
Promotion Strategy for india has been prepared
by Federation of Indian Export Organisationin
April, 1993. .
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(b) The strategy envisages action alonga
multi-dimensional frontoveringboththe extemal
andtheinternal scenarios. Itinvolvesinter-alia,
improving of the policy administrative, fiscal
andinfrastructural support, making exports more
profitable than sellirginthe domestic market,
motivating large industrial houses to take to
exportsinabigway, focusing on selectproducts
in which we have advantage especially in
agricultural exports, strengthening Export
Houses, Trading Houses. and Star Trading
Houses, andcreatingan awareness overseas of
India’s export capabilities and ability to supply
cuality products andservices. Atthe sametime.
the strategy advocatas generating arrexport
gonsciousness and culture atthe grass-roots
levelacrossthecountry. Greateriavolvement of
State Governments inthe exportdriveis also
envisaged. Onthe external front, the strategy
proposes identifyingselectcountriesin regional
trade biocs which offer scope forincreasing our
exports, penetrating new markets for exports
andtorming new trade links or blocs, besides
promoting manpower, consuitancy and project
exports.

{(c) In order the promote exports. the
Government has taken major steps for
liberalsation of trade which include, inter-alia.
provision of export-linked imports, reduction of
import licensing, strengthening of export
incentives, upgrading of infrastructuraltacilities
and removal cf procedural irritants through
simplification of policies and procedures. inthe
Budgetfor 1993-94. asystem of unified market
determined exchange rate hadbeenintroduced
and customs and excise duties on many raw
materials and capitalgoods have beenreduced
. Theinterestrate of rupee exportcredithasbeen
reducedby one percentage pointandthe interest
taxin the case of exportcreditfrombanks has
been waived. Several directives have been
issuedto Commercial Banks to ensure greater
availability of export credit. Besides. 34
commodities have been identified as Extreme
Focus Sectorsfora Special exportthrustabroad.
Inthe amended Export import Policy 1992-97,
special attention has been paidto the growth of
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exports from Agricultural and allied sectors
through introduction of a scheme of export at
least 50% of their produce. The EPOG Scheme
hasbeenmodifiedthrough deletion of one window
forimport of capital goods. Capital goods are
now available at the concessional rate of 15%
against prescribed export obligation . Steps
have beentakentoincrease quality Indiahas
beenencoraging multilateral approachtotrade
forprometing exports. Also, anexportcultureis
soughttobebuiltupinthe country encompassing
allagenciesinvolved inexport activity. These
generally cover the suggestions given in the
export promotion strategy prepared by the
Federation of Indian Export Crganisations.

Central Revenue from Contonments
8635 SHRI V. SREENIVASA PRASAD:
Will the Minister of FINANCE be pleased to
state:
(a)whetherthe Governmenthave received
reports aboutfinancial defalcations and non-
coliectior: of Centrai Government revenues out

of Central Government properties within various
Cantonments under Central Command:

(b)1fso. the facts and details thereof: and

(c) the corrective steps taken by the
Governmentinthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)No. Sir.

{b)and(c). Donotarise.

[Translation)

Production/Export of Powerloom
Textiles

8636. SHRIMATISAROJ DUBEY: Wilithe
Minister of TEXTILES be pleasedto state:

(a)the percentage of share of the powerioom
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sector in the total production of textiles in the
country;

(b) the quantity of powerloom textiles
exportedapdforeingexchange eamedalongwith
the countries to which powerloom textiles
exported during the lastthree years;

 {c) whetherthe Govemment propose to take
any step to promote the powerloom sector; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG.O VENKAT
SWAMY): (a) Percentage of share of the
Powerloom sector in the total production of
textiles inthe country is 72%.

(b) Details of cotton powerloom fabrics and
made-ups only during the last three years is
givenbelow: .

(ValueinRs. crore)

1990-91 1991-32 1992-93
528.88 968.58 334.06
(Prov.)

Source: Cotton Textile Export Promotion
Council. Powerloom textiles are exported to
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almost allthe countries.

(c) and (d). Government has formulated
schemes to strengthenthe existing powerloom
Service Centres, provide infrastructure facilities
in powerloom concentration areas and also
started certain welfare schemes.

[English]
Allocation of Funds for Handloom Sector

8637. SHRISYED SHAHABUDDIN: Willthe
Ministerof TEXTILES be pleasedto refertothe
reply gienonMarch 24, 1993to starred Question
No.404 andstate:

(a) the State-wise outlay on the
implementationofthe sevenschemes mentioned
inthe handioomsectorforincreasing productivity
andtoprovide marketing supportupto 1992-93;
and

(b) the amounts allocated, State-wise for
1993-94 foreach scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) No State-wise outlay in fixed.
However, the total amountsanctionedinthe last
three year upto 1992-93underthe schemesisas
under-

(Rs. InLakhs)

S.No. Name ofthe Scheme 1990-91 1991-92 1992-93

1. Assistanceformodemi- 34657 — 240,00
oflooms.

2 Trainingof Weavers 1822 4105 37.86
throughWeavers Service
Centres.

3. Marketing Development 5600.00 6031.77 4052.31

Assistance Scheme/Rebate.




modemisation/renovation/purchase of looms

and assistance for creation of Pre-lpom/
" Postioom Processing Facilities have been

transferred to the State Sector from the year
198384, .
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- (Rs. InLakhs)

" SNo. NameoftheSchems 168091 oo 1w
4  SettingupofMarketing 5045 294 1165
. Gomplexes. ’

§  Assistanceforcreation 2000 — 20.00
of Pre-loom/Pogtioom :
Processing Facilities.
‘6. ProjectPackage Scheme. 187.40 24857 550215
(b)No%wieealoeatonism However, ﬂietotalaﬁaytorsevensdmfonm
iagivanusmder
SNo. NameoftheScheme (Rs. inlakhs)
1. Assistance forModemisation/ Nil
renovation/purchase oflooms.
2 Training of weavers through 76.00
Weavers Service Centres.
3  MarketingDevelopmentAssistance |
Scheme.
6780.00
4 Special Rebate on sale of handioom
goodsinthe NationalHandloomExpos  ___|
- Assistance for setting of
© MarkettingComplexes 7500
& Assistance for creation of Pre-loonv .
Postioom Processing Facilities Nil
7. Project Package Scheme 1500.00
The schemes namely assistance for Mutlonforﬂmkﬁmploym

8638. SHRI SHRAVAN KUMAR PATEL.
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government propose to set
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these projects are targetted to be completed
duringthe Vil Five Year Plan period.
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up an Ombudsman type institution for bank

employees; and

(b) if so, the details inthis regard?

STATEMENT
THE MINISTER OF STATE IN THE A Flyovers
MINISTRY OF FINANCEAND THEMINISTER ’
OF STATE IN THE MINISTRY OF 1. Flyover at the intersection of Outer
PARLIAMENTARY AFFAIRS (DR. ABRAR Ring-J.B. Tito
AHMED): (a) There is no proposal under Marg (Ch.ir ag Delhi)
consideration of the Government to set up ’
Institution of ‘Ombudsman’ type for the bank > Flyover at the intersection of Outer
employees. RingRoad-
. AurobindoMarg (Il Crossing).
{b) Doesnotarise.
. 3. RoadoverBridge No.22 near Okhia
[ Tran;l ation) Industrial Estate.
Construction of Flyovers/Roads in 4 Flyovernear Yamuna Bazarand
Delhi Redfort (Monkey Bridge)
8639' PROF. RASASINGH RAWAT. Wil 5. ROBover S.S. Railway and Flyover
the Minister of SURFACE TRANSPORT be onG.T Foad
pleasedtostate: nearsﬁah dara
(a) the number of proiects regarding 6. Widening of existing ROBin Ashok
construction of fiyovers ar.d new roads in Delhi Vihar connecting
whichare lyingpending for approvalatpresent; G.T.Roadwith ;Ashok Vihar
(b} since when these projects are iying 7. RUB in Wazirpur Industrial Area.
pending; ,
) 8 Railway Over Bridge attwo level
(c) the names of the flyovers and roads in crossings on New
Delhiwhichare under construction at present; Rothak Road
and ’
. ) ) o 9. RUB No.23connectionMathura Road
{d) the time by which their construction is andM.B.Roadnear
likely tobe completed? Badarpur Thermal Power Station.
THE MINISTER OF STATE OF THE L . . .
10.  Wideningof Lothian Bridge near Delhi
MINISTRY OF SURFACE TRANSPORT RaiMay%taﬁon dge
(SHRIJAGDISHTYTLER): (a) Nil. ’
) ) 11.  ROBatPulMithai.
(b)Does notarise.
B. Roads
(c)and(d). The names of flyovers androads
in Dethiwhich are at present under construction 1. Construction of road connecting

are giveninthe enclosed Statement. Most of

princes Roadto Shah Alam Bundh.
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2 ConstructionoflinkroadfromMarginal
Bundhto ShastriNagar,

3. Constructionof approach roadfrom
Johripurto Village
X Dayalpurin New Delhi Zone.

4. Construciton of approachroad No.38
(exceptbridge on Najafgarh Drain)
alongNajafgarh Drain.

5. Construction of RoadNo. 48 along
Najatgarh Drain.

6. Constrution of Road No.62fromG.T.
Roadto U.P. Border.

[English]
Forwarded Trading System

8640. SHRI RABI RAY: Willthe Minister of
FINANCE be pleasedto state:

(a) whether the Securities and Exchange
Boardof India has decided towindup theforward
trading systemby the end of this year;

(b) it so, the details thereof;

(c) whether a new system is likely to be
introduced in lieu of the existing forwardtrading
system; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (d). The Securities and
Exchange Board of India is of the view that the
preseft Badlasysteminthe Stock Exchanges
needs tobe replacedby anew systeminwhich
trading in securities for delivery should be
« paratedfromtheforward oroptions or futures
trading. The details inthis regard areyettobe
workedout.
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Pending Cases of Export & Import
Trade Disputes

8641.SHRIDATTATRAYABANDARU: Will
the Minister of COMMERCE be pleased to
state:

(a) the number of trade disputes with the
Directorate Generalof Foreign Trade atpresent;

(b) whetherthe Governmenthas have setup
some Regional Standing Committee to resolve
these disputes; and

(c)if so, the details thereof; location-wise?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a)Ason31.03.1993,
115 complaints ontrade disputes are pendingin
the Trade Dispute Coll of DGFT.

(b)and(c). Yes. Sir. Fordisposing of quality
compiaints against the exportors. Regional
Standing Committees on Quality Compliants
have beensetup at Bombay, Calcutta, Cochin,
Delhi, Madras, AhnmmdabadBangalore, Kanpur
and Ludhiana. These Committees are chaired
by the respective Joint Diector Genl. of Foreign
Trade withMembers fromthe Bureau of indian
Standards, Office of Agricultural Marketting
Advisor, SmalliNdustries service Institute, RBI,
Officer Incharge of Export Promotion attached
to the office of Joint DGFT, Export Inspection
Agency asMember Secretary andInvitees from
EPC/Commodity Board/Trade Association.

Housing Schemed for EPF Subscribers

8642. SHRIBOLLA BULLIRAMAIAH: Will
the Minister of LABOURbe pleasedtostate:

(a)whetherthe Govemmentproposetolaunch
a massive housing scheme, through local
housing boards, for employees who are
subscribingto the Provident Fund Scheme;

(b)if 0, the details thereof; and
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(c) thetime by which the scheme is likely to
belaunched? )

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRIP.A.SANGMA):
(a)No, Sir.

(b)and(c). Donotarise.

[Transiation)

Jute Processing Unitsin Meharashtra

8643. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of TEXTILES

b.pleasedtoswe'

(a)ﬂwenwweromtepvmumtsm

Maharashtra at present, location-wise;

(b) whether the Union Government have

'mmmbuwmm
unitsinthe State; and

h)loo.lhewhw

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR!IG. VENKAT
SWAMYY: (8) Thisinformation is not maintained
centcally. .

() and (c). Nopermission from the Central
Govemment is required for satting up jute
[English)

Won in Export of Mineral Ores.

8644. DR. KRUPASINDHU BHOI: Willthe
Minister of COMMERCE be pleasedto state:

(a)whetherthe Govemment proposetoreduce
the export of mineral ores and to get finished
goods produced indigenously from the ores
+ available inthe country: and

(b) it so, the details of the decision takenn

" MAY 14, 1993
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this regard?

' THE MINISTER OF COMMECE (SHR1
PRANAB MUKHERJEE): (a) and (b). The
current export policy in respect of mineralores -
takes into account not only the domestic
requirements for production of value added
mineral products for domestic consumptionand
exports butalos the conservation angle.

Revival of NJMC with Workers
Oooporqﬁm '

8645. SHRISANAT KUMARMANDAL : Will
the Minister of TEXTILES be pleasedto state:

(a) whether any scheme is under the
consideration of the Government to solve the
problem of State-run National Jute Manutactures
Corporation (NJMC) with the workers

. cooperationandtotormulate arevival strategy;

(b)ifso0, the detaits thereof; and

(c) the manner in which the Government. .
proposeto proceedwith the tum-aroundstralegy,
particularly its financial and technical
implications?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a)to(c). National Jute Manutactures
Corporation (NJMC) has submitted a revised
tum-around plan for its revisval which includes
modemisation to increase its productivity and
efficiency, optimisation of product mix in favour
of value added products for the export market
andimplementation of Volunatary Retirement
Scheme (VRS) to rationalise surplus fabour. .
Governmentis willingto considervarious feasile
altematives for the revival of NJMC.

UTI's Master Share Plus Scheme
8646. SHRI MOHAN RAWALE: Will the

Minister of FINANCE be pleasedtorefertathe
reply givento Unstarred Question No.9663 on

May 8, 1992 and state:
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(a)whethertheinvestigationinitiated against
employees of the New Delhi Office of the Unit
Trustofindiaforcommitting certainirregularities
has since beencompleted;

(b)if so, the details thereof;

(c) the action taken by the Government
againstthe employees concerned:

(d)ifnot, the reasons for delay; and

(e) the time by which the investigétion is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir. Theinvestigation against
the employees of New Delhi Office of Unit Trust
ofindia (UTI)forcommitting certainirregularities
under UTI's Master Share Plus Scheme have
beencompleted.

(b)to (e). Five employees of the New Delhi
office were placed under suspension and
subsequently chargesheeted after the initial
enquiry. After adetailed department enquiry on
the charges. actions like stoppage of increment
andreprimandwere takeninrespectot 5 officers
and 16 workmen staff under the Trust's staff
Rules. '

[ Translation)

Educational Centres for Child Labour
in Gujarat

8647.SHRIN.J. RATHVA: Willthe Minister
of LABOURDbe pleasedtostate:

(a) whether the Government propose to set
up soem educational centres for child labourers

in Gujarat;

(b)ifso.the detailsthereot. and
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(c)if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMAY: (a) to (c)« As reported by State
Government of Gujarat, sufficient number of
educational Centres are being run by various
Departments like Education. Social Welfare.
Tribal Welfare and agencies such as Gujarat
Rural Workers Welfare Board, Gujarat Labour
Welfare Board. Social Welfare Board etc. Nec.d
forsetting up of separate educational centres f. »+
child labourers has. therefore, not been felt.
However. possibility exists for establishing such
centres inareas otconcentration of childlabu
under special programmes like the Nationat
ChildLabour Projects and grant-in-aid schemes
of the Ministry of Labour and International
Programme on Elimination of Child Labour of
ILO.

[English]
Modified Export-import Policy.
8648.DR.D. VENKATESWARA RAO: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Ministry of Textiles has
suggested anumber of changes inthe modificd
Export-import Policy, 1992-97:

(b)ifso. the details thereof: and

(c)thereaction of the Government thereto?

THE MINISTER OF COMMERCE (SHRI
PRANABMUKHERJEE): (a)to(c). Yes. Sir.

The major suggestions relate to Trading.
(i) RecognitionofexportHouses. Trading
Housesand Star Trading House onnet

foreign exchange earnings:

(i)  Trnple weightage to handioom.
handicraft and silk sectors fo: thie



207  Written Answers

purpose of recognition as Export
Houses, etc. and

(i) quantitytorestrictions on Value Based
Advancelicences.

Theabove suggestion shallbe keptin view
while making changes inthe policy.

Sericultures Projects.

8649. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
TEXTILESbe pleasedto state:

(a) whether some World Bank aided and
otherforeign aidbasedsericulture projects are
operatinginthe country;

(b) if so, the details thereof indicating the
amountearmarked and actually spentsofaron
these projects during 1992-93in the hiliy districts
of Uttar Pradesh, project-wise;

(c) the names of schemes under National
Project for Silk production in the country and
particularly in Uttar Pradesh;

(d) the amountspent and benefits achieved
duringthe lasttwo years with particular reference
to hilly districts of Uttar Pradesh; and

(e)the steps Government proposetotaketo
increase the production of silk in the country
during the current year and also during the
Eighth Five YearPlan period?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG. VENKAT
SWAMY): (a) and (b). Underthe World Bank/

Swiss assisted National National Sericulture .

Project (NSP), the Central Siltk Board (CSB)
has taken action tointroduce sericulture on pilot
basis in 1 or 2 selected districts in 12 non-
traditional States including Uttar Pradesh (U.P.).
The CSB is implementing this project in
Dehradun and Saharanpurdistrictof U.P. witha
totalprojectoutlay of Rs.554.93 lakhs. During
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1992-93, anamountof Rs.92.57 lakh has been
spentin these districts.

(c) TheschemesunderNSP of CSBcommon
tothe Straditional States & 12 non-traditional
Statesare asfollows:

1. Research & Development
2 Basic Seed Farms

3. Grainages

4. Chawkia Rearing Centres
5. Sitk TestingHouses

6. Technical Service Centres
7. Technical Assistance

8. Training Centres

9. CSB Administration

10. Assistance toNGO's/Women
Groups

11. Smokeless Chulahas

12. Working Capital Assistance to

Reelers
13. Beneficiary Assessment
14. Socio-Economic Surveys

The Shemes under NSP of CSB specificto 12
pilot States (includingU.P.) are as follows:-

1. Mulberry Plantation
2. CocoonMarkets
3 CocoonDryingChambers.

(di Duringthe last i’years atotal amour;t of
Rs.142.57 lakh hadbeenspent under NSP in
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UP. The benefits of the project so far are as
follows:-

1. Namberoffarmers

benefited 1955

" 2. Newmulberryacreage 694.3acres
3. Mulberry sapliings

supplies 34.8lakhs

4.  Farmers traiﬁed 326Nos

5. TechnicalService Centres 8Nos

2Nos

6. Cocoon Mgrkets
7. Cocoontesting& GradingUnit  1No
8. Grainage 1No
9. FarmersTraining School 1No

10. Demonstrationcum )
Training Centre 1No

(e) The senculture programmes are primarily
formualted andimplemented by the concerned
State Sericulture Departmetns. The Central
Government, through the Central Silk Board.
supplements the efforts of the State Government
by providing Resarch & Development support.

In order to increase the production of silk
during Vliith Plan period, athe National sericulture
Project will continue to be implemented till
1995-96 and a Central allocation of Rs.130
crores has been earmarked for the purpose.
Besides, itis also proposedto strengthen the
Research & Development infrastructure to
increase the production of other varieties of silk,
namely tasa:, muga & eri. An overall Central
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allocation of Rs.270 crores (including provision
forNSP) hasbeenearmarkedfor development
of sericulture duringthe Vliith Plan.

inflation Rate

8650. SHRISYED SHAHABUDDIN: Willthe
Minister of FINANCE be pleasedto state:

(a)the average weekly rate of inflation during
theyear 1992-93;

(b)the rise inthe WPl and the CPibetween
1stApril, 1992 and 31stMarch, 1993:

(c)theannualinflation during 1992-93: and

(d)the groups which have shown ahigher
average rate of inflation and a higherinflation
during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The 52-week average rate of
inflation during 1992-33 was 8.97 percent.

(b) The nse inthe Wholesale Price index and
the Consumer Price index during the financial
year 1992-93was 6.75percentand6.11 percent
respectively.

(c)theannualrate of inflation (point-to-point)
basedonWholesale Price Index during 1992-93
was 6.75percent.

(d) The price movement in kajor groups
duringthe financial year 1992-93 was under:

Annual Rate of
Inflation
All Commodities 1992-93
Primary articles 67
- Food articles 31
Foodgrains 56
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Annual Rate of
Inflation
AllCommodities 1992-93
Fruits & Vegetables -3.1
Condiments & spices 87
Non-food articles -11
. Fuel, Power, Light & lubricants ‘ 14.8
. Manufactured porduéts 75
Food Products 7.7
Fertilizers 426
Creditto Co-Operative Banksin Orissa beenmade?

byNabard

8651. DR. KRUPASINDHU BHOI: Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe National Bank for Agriculture

~and Rural Development (NABARD) has been

extending credit to the Central Co-operative
Banks in Orissa;

(b) if so, the amount of credit extended by _

NABARD tothe Central Co-operative Banksin
Orissaduringthe lastthree years; and

(c)the scheme forwhichthe credithasbeen
givenandthe extenttowhich achievementhave

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The National Bank for Agriculture
and Rural Development (NABARD) has been
extendingrefinance assistancetoeligible Central
Cooperative Banks for various short-term
purposesinOrissa.

(b) and (c). The purpos-wise credit limits
sanctioned by NABARD to District Central
Cooperative Banks (DCCBs) in Orissaduring
the lastthree years and utilisation thereof were
asfollows:

(Rs.inlakhs)

Purposes 1990-91 1991-92 1992-93
Limit Utilisation ~ Limit Utilisation ~ Limit Utilisation
Sanctioned Sanctioned Sanctioned
. (i) Short-term 9485 8766 9830 6246 10710 5097
(Seasonal Agricultural
Operation)
- (i) Weavers Socie- 2779 274 3489 3000 3865 3543
ties (a) (Preimaries & Apex) -
production/Procurement &
marketing of cloth
(b) Tradinginyarns 200 138 200 200 200 200
(i) Rural Artisans — — — — 21.14 Nil.




Merger of Banks

8652, SHRI SANAT KUMARMANDAL:
SHRIMATI SAROJ DUBEY:

_ Wiltthe Minister of FINANCE be pleasedto

‘state:

(a) whether many nationalised banks have
beenfacing severe resources crisis; :

m)ﬁw.mmmwmmw
merge some of these banks; and .

(c)its0, the detailsthereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFARIS (DR. ABRAR

AHMED)(a)to(c). Reserve Bankof indiahave

reported that some nationalised banks withover
extended creditpostions have faced scarcity of
resources. A proposal for merger of one

nationalisedbankwith anothernationalisedbank -

is under conaideration. twillnot be in the public
interestto disclose the details of the proposal at
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Merchant Shipping Act, 1958

8653.DR. D. VENKATESWARA RAO: Wil
the Minister of SURFACE TRANSPORT be

. pleaseqmstab:

(a)whetherthe Govemmenthave appointed
aCommitteeto study furtheramendmentstothe
Merchant Shipping Act, 1958,

(b) if 80, the names of the members of the
Committee and the details ofterms of reference;

(c)deheConwrﬁtteepmpdsetoo’onaﬁ
some State Govemments also; and

(d)if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Yes, Sir. In 1991
the Ministry of Surface Transporthad setup a
Committee to review the Merchant Shipping
Act, 1958.

(b) The Review Committee was constituted

thisstage. with the following Members:
1 ShriPraveen Singh, L
Director General of Shipping Chairman
2 ShrChand Ram,
Member of Parliament (Lok Sabha) Member
3 ShriChhotubhai Patel,
’ Member of Parliament (Rajya Sabha): Member
4 ShriS.N. Kakar,
Joint Secretary, . .
Ministry of Surtace Transport Member
5 ShriB.A. Agarwal,
Add!. Legal Advisor,
Ministry of Law, Bombay: Member
6. ShriBhimsen Rao,
Director, Deott. of Ocean Development Member
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7.

1.

12.

13.

14.

15.

16.

17.

18.

19.

Comnd. K.K.R. Nair, )
Law Officer, Coast GuardHq.

ShriS.K. Bahri,
Dy. Secy..M/oDetence

Shri Atish Sinha,
Joint Secretary, M/o External Affairs.

ShriC.R. Kasinarayan,
Director, Oil Co-ordination
Committee. (Upto30-08-91)

ShriS. Venkiteswaran,
Advocate, Bombay.

Dr. (Mrs.(Narmada Khodie,
Professore of Law, University of Bomtay

Dr.LecBarnas,
Genl. Secretary, National
Union of Seafares of india

ShriSadhan Kanjilal,
Forward Seasmen’s Union of india

ShriK.E. Sukhia,
General Secretary,

* Maritime Union of India.

Capt. T.S.Khara.
Dy. GeneraiManager,
Shipping Corpn. of india:

Capt. P.S.Barve,
Representative of Indian
National shipowner’s Assocn.

Capt. P.S.Barve,
Nautical Adviser,
D G (Shipping), Bombay.

ShriS.D. Batra,
Chief Surveyor, DG (Shipping)
(upto 31-05-91)

ShriR.G. Singh, :
Chief Surveyor. DG {Shipping)
(fromdJuly, 1991)

Member
Member

Member

Member
Member

Member

Member

Member

Member

Member

Member

Member

Member
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20. ShriC.M. Shetye,
Consultant (Dy. Director General
of Shipping- retired);

21, ShriV.8.Gengurde,
Director, Seamen Employment
Office. Bombay:

2. ShriH.P.Sharma,
Asst. Director General of Shipping:

Mamber

Member

Member

Secretary

ThaCommittee was also authorisedto coopt
additiunal members having specialised
knowledge.

TheMerchantshippingAct. 1958was enacted
onthe:basis of UK. Law of Merchant Shipping
adhadundergone amendments anumber of
timestill 1984, These amendments. however
wete confined only to certain specified parts of
the: Act. Government appointeda Committee in
October 1984 to review the Actfromthe view
point of certain specific needs as were feltin
1984. The Committee. takingintoconsideration
iargaly thoseneeds, submitteda Reportalongwith
propesals foramendmentstothe Act. However
the developments inthe lastfive yearsrequired
a review of the Actin its entirety, taking into
consideration International Conventions which
'ndia had ratified but not statutorily enacted.
Therefore, inorderto study the whole Act with
reference to contemporary and future
developments, the Review Committee under
reference was constituted.

(c) and (d). The Committee had not been

askedto consultthe State Governments and
obtaintheir views.

Laws and Codes onindirect Taxes

8654. SHRIMANORANJAN BHAKTA: Will
the Minister of FINANCE be pleasedto state:

(a) whetherthe Governmenthave taken any
stenstoevolve acommoncode onindirecttaxes
and for simpiification and streamlining o7 the
existinglaws and procegures: and

(b)ifso. the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a) Yes.
Sir.

(b) The Govt. of India vide their Resolution
dated28.5.92 constituted aHigh Level Committee
of Experts underthe Chairmanship of Shri K. ¢
Rekhi to evolve a common code of indirect
Taxes. incorporating the provisions of the
Customs Act. 1962 andthe Central Excises and
Salt Act. 1944 and any other Act (s) or Rules
connected therewith. While drafting the Code.
the Commuttee will keep in view the opjective of
simplification and streamliningthe existinglaws
andprocedures.

The Committee was asked to submit its
reportwithin six months. However. the term of
the Committee was extendedtilithe end of May.
1993 vide Resolutiondated 15.12.1992.

The Committee has since submitted an
interim report on 31.12.92. However, the
Committee is expectedto submitits final report
withdraftcommon code on Indirect Taxes as per
the Resolution.
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Concessionto us investors

8655. SHRIBOLLA BULLIRAMAIAH: Wit
the Minister of FINANCE be pleasedtostate:

(a) whether foreign investors specially US
investors have pointed outthatfurthertariff cuts
would be necessarytoencourage US investors;

(b) if so, whether any concrete proposalsin
this regard have been forwardedto India;

(c) if so, the details of the concessions US
investors have askedfor; and ‘

(d)the reaction ofthe Govemmentthereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes, Sir. Adelegationof Overseas
Private Investment Corporation (OPIC) from
USA called on the FM during their visitto India
inJan.-Feb.. 1993, and the discussions. inter
alia, included some discussion on tariff rates
prevailingin India.

(b) No, Sir.
(c)and(d). Donotarise.
[Translation)

Anti-Smuggling Arrangements at Indira
Gandbhi International Airport

MAY 14, 1993

.

8656.SHRIPRABHU DAYAL KATHERIA: .

Will the Minister of FINANCE be pleased to
state:

(a) whether any ant-smuggling compaign
has been launched recently at Indira Gandhi
Intemational Airport: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): (a)and (b).

“atindira Gandhi Intemational Airport, New Delh.

The measures taken 1o curb smuggling of
contrabandinclude greater surveillance over
sensitive ‘area at the airport; intensified
intelligence and investigating activities,
screening of baggage of passangers coming
fromsensitive flights-

Sophisticated equipments such as x-ray
baggage machines and metal detectors are
is being maintained among all the agencies

‘concerenedin the detection and prevention of-

smuggling. ,

. (Engiishy

Export Price of Rice

6857. SHRIJAGAT VIR SINGH DRONA:
Willthe Minister of COMMERCE be pleasedto
State:

(a) MwlherGovemmenthasﬁxeden
exportprice of rice for 1993-94;

(b)if so, the details thereof;

(c) whether this has adversely affected the
exportof rice; and

(d)itso, the steps proposedtobe takenby the
Govemmentinthisregard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVILSUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION, AND
MINISTEROF STATE IN THE MINISTRY OF

. COMMERCE (SHRIKAMALUDDIN AHMED):

(a)and (b). Currently the Minimum Export Prices
for Basmati rice and Non-Basmati rice are US
$550 perMetric Tonne and US $250 perMetric
Tonne respectively.

(c) No, Sir.
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(d) Does notarise.

Subsidiesto Farmers
)
8657-A. SHRIBULLA BULLIRAMAIAH:
'DR.D.VENKATESWARARAO:
DR. LAXMINARAYAN PANDEYA:

Willthe Minister of FINANCE be pleasedto
state:

(a)whetherthe Reserve Bank of INdia has
conducted any study regarding the fertiliserand
electricity subsidies providedtofarmers;

(b)if so. the main observations of the study
report;

(c) whether Reserve Bank of India has
recommended some measures forthe optimum
utilisation of subsidies providedtofarmers; and

(d) if so, the action proposed to be taken by
the Governmentthereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THEMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Reserve Bank of India has not
conducted any AllIndia Study on fertiliserand
electricity subsidies providedto farmers except
forone of their staff study papers whichwas a
limited case study of Uttar Pradesh and
Mabharashtra.

(b) Does notarise.
(c) No, Sir.
(d)Doesnotarise.
Safty Measures in Automobiles
Manufacturing Copanies

8657-B. sHRI MOHAN RAWALE: Willthe
Minister of LABOUR be pleasedto state:
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(a)whetherthe Govemmenthave prescribed
certain safety measures to be adopted by
automobile manufacturingcompanies;

(b)if so, the details thereof:

(c)thetimelimit prescribed forthe automobile
manufacturingcompaniesto adoptthese safety
measures completely; and

(d)the penalty prescribed forthe automobile
manufacturingcompanies in case they do not
adopt these safety measures or adopt them
partially?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (d). The provisions for safety,
health and welafare and penalties prescribedin
case of defualt in compliance thereof, as
contained in the Factories Act. 1948 and the
rules made therunder are applicable to all
factories, as definedunderthe Act, includingthe
automobile manufacturingcompanies. These
provisions are required to be complied with by
the ‘Occupier of factories. State Governments/
Union Territories which are responsible for
enforcing the provisions of the Act. inspect the
factories from time to time and take action
againstdefaultersin accordance with the law.

12.00hrs.

MR. SPEAKER: Shrimati Malinm
Bhattacharyatoraise anissue regardingnisein
drug prices.

(Interruptions)
SHRI LOKNATH CHOUDHURY
(Jagatsinghpur): Sir, |amon apointof order. |
rise to make a submission after the Question

Hour.

MR.SPEAKER: Thereis nopointof order at
this point of time. Everythingis out of order.

SHRILOKNATHCHODHURY: Youjustgive
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me apatienthearing. Mypointisthatthe Question
Hours one hour setforthe Members to know
things. andthereplies are giventotheir questions.
(Interruptions) Today there were two question
andthereplies givenwereveryevasive. | want
to bringto your notice. The first question was
(Interruptions)

MR. SFEAKER: Thiscannotbe discussed.

SHRI LOKNATH CHOUDHURY: Sir. you
seethereply.

MR.SPEAKER: Youtellme which provision
orwhich rule is violated. A point of orcderis for
rotvioiating the rules. Youlet me know which
ruleis viclated.

SHRILOKNATH CHOUDHURY: Whenthe
Ministeris expectedto give answer

MR SPEAKER: Youguotetheruie. Youcan
quotethe Censtitution, if youlike.

SHRILOKNATHCHOUDHURY: Sir.iwant
your protection We, Members want to put
questicns  {/nterruptions) The Ministers
are. \Interruptions)”

MR SPEAKER: Thic way you cannot
conunue the Question Hour. Pleasetake your
seat Thisisnotgoingon record.

(Interruptions)

SHRIMATI MALINI BHATTACHARAYA
(Jadavpurj. Mr. Speaker. Sir, | would like to
speake about rise in drug prices specifically
because we were scheduledtodayto have a
discussiononthe review of drug Policy thathas
heen circulated by the Government and  do not
think there is much chance thatthis is goingto
be debatedtoday. Now, while the Govermment
of India is committed to adopt and implement
healthforaliby 2000AD., in spite of that, we find
that schemes, which are essential for the
eradication of certain disease like malaria, kala-
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azarandtuberculosis, are being curtailed and
many essentialdrugs are being pricedout of the

~ handsofthe ordinary people. There hasbeena

certainliberlisationintheimportotdrugsandwe
are beingtold the prices would come down. But,
this is goingtobe only atemporary phenomenon.
unless thereis an adequate production of drugs
inthe country. unlessthe shortfallin production
ofdrugs inthis country canbe made gnod, | do
notthink thatthis problem can be solved.

Bangladesh has succeeded in supplying
essential drugs at fair price to its people by
following the recommendations of the Hathi
Committee and these recommendations were
made forthe Governmentof India. But. we find
that even, now. in our country, the
recormendations ofthe Health Committee have
notbeen acceptedorimplemented

Anotheranomaly isthat Drug Folicy is not
under the Health Ministry but it 15 under the
Chamicals and Fertilizers Ministry. I think. this
1sananomaiywhich shouldbe rectifiedbecause
itisnotamatter ofthe productionand marketing
of any chemical but itis concerned with the
health of the people. Therefore. it should be
broughtunderthe Health Ministry Thisisaveiy
important 13sue and since there are many
questions which are rising in our minds. both at
a national and international level. since the
question of the Indian Patents Act 1s also
concernedwith it; since the question of the way
in which the multinationals are exploiting the
situation in the shortfall in production in our
country, this has to be discussed in the
Parliament. Therefore. | would request the
Govermnemntthatwithoutafulldiscussiononthe
floor of the House. the review of Drug Policy
must not be implemented.

We would notacceptany implementation of
the Review of Drug Policy withoutdiscussionin
the Parliament. Thankyou, Sir.

MR. SPEAKER: Mr. Naik, youcantellus as
tohow yoursubjectcanbe discussedonthefloor

“Notrecorded.
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SHRI RAM NAIK (Bombay North): Sir, itis
anurgentmatierandaboutthe agendaalsotwarnt
tosayiuyesnlhynwasagmedmmel-hse
(Intayrypions)

MR. SPEAKER: | think the Parliamentary
Aftairs Ministeris here. Probably he alsowants
to take up the discussion on Verma
Commossions and then we can take up the
Bomb Blast and then later on the leglslanve
business.

[ Transiation]

. SHRiI RAM KAPSE (Thane): As per the
decision taken yesterday we are first supposed
to take up the discussion on the incidents of
Bomb Blastin Bombay andthen we cantakeup
the discussion on Verme Commission. Letus
now follow that.

[Enghst}

MR. SPEAEKR: The Verma Commission’s
reply isthere. The hon. Minisier will reply andwe
will take up the Bomb Blast.

‘r . .

SHRI RAM KAPSE: We will first have the
reply onthe debate on Verma Commissiontobe
tollowed by the discussion on the Bomb Blast.

|Enghish}

MR. SPEAKER: Thatis exactly what we will
.

! Translation}

SHRiI RAM NAIK (Bombay North): Mr.
Speaker. Sir, the popuiation of Bombay tsone
crore ten lakhs. 55 lakh dwelli in
Jhuggs...(Interruptions) slums have come up
onGovemment landat 15635 places m Bombay.
Those lands are largely occupied by jhuggr
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dwellers who constitute 16 takh of poputation.
Therearedifferentdepartments undertheCentral
Govemmentto look afterthe welfare of fhugg-
Raitway, Airport and land Development
certificate. Provision ts made in the Budget by
the Government of Maharshtra underthe Sum

16lakh peopie. Lastyear all the grants lapsed.

. | would fike o submit to the Central
Govemmentihat & shouldsnmediatelyconduct
aSurvey on war-footingon all the 1635 places
of Slum pockets coming under different
departments in order to provide aforesaid
#ihisis done, people wilicertainly be benefited
by the Sium Improvement Schemes nnby the
Central as well as State Govermment and then
they willbe abie toleadacomiortableiie. fwould
therefore, like to submit to the Central -
Governmentthat it should immediately conduct
asurveyand shouldissueN.O.C. asmany as
possible, within one month so that jlwggi-
dwellers of Bombay maybe provided withcivic
amenities.

MR. SPEAKER: Now, we have some
importantmaterstobe discussed onthefioor of
the House. | shall be very briefly giving time 10
two-three Members. Please cooperate and we
shaliiater ongo to the othermatters.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani}: Mr. Speaker, Sit, | am thankfulto you
for giving me chance. | amgoingtoraise a very
very serious matterbecause it affects the very
foundation of democracy in thes country.

Lakhs and iakhs of Mussuimans in Delhiare
going io be defranchised - understand t, Sir.
There isaconspiracy aboutit. The Home Minister
is goingto move for leave tomtroduce a Biltto
amend the Dethi Municipal Corporation Act.
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Bedore that, this malter has tobe iookedinto and
recsbed. Repots hawe come inthe papers nght
n apri and May that in thineen constituencies,
1. 10,000Mussuimans are to be franchised- not
oneortwao, not $1000r200, but 1,10,000. Thelst
of eligible voters for thirteen segmernts onthe
basis of 1991 census was being calculated at

around 1,20,000. But a fresh exerase forthe -

votersiist undestalean only ths year, reveals that
onlyaigout 17 000peapie couldbe regstesed as
voters in these constuencies, slashing the
mumber of voters from 1.10,000. Thssavery
senous matter, Sir. This is being done on the
pretexdtof Bangladeshss comngn. Bangladeshis
may be one or two, ten or filteen. According o
132 veport. 132 persons were detectedn Delh
to be Bangladests.and they were roonded up
andsertback. Youcannot expect the figure to
goupirom 13240 1.10,0600 How isitpossible?
ttefiyou, Sir, that the thirteen Assembly pockets
are: Minto Road, Kasturba Nagar. Jangpura,
Kalkag. Gandhs Nagar, Knshna Nagar.

These are the 13 constituencies where
1,10 000valersnames have beenrermovedand
nowwhenthey gotogetthemselves re-entered
= the rolls, they are facing iot of dilfscutties.
These s novesponse rom the authorties. They
hawve to apply on a starmp paper of As_1.50. Al
these dificulbes are there. it is becommng
ampossibie - get esvolled.

So the matter shcuidbe iooked nto and the

hon. Home Minsster should give an assusance.
I want to draw the attention of the hon. Home

will not be heid until and unless all the se
muslims ase enrolled as early as possibie n the
electoral hst.

f?ﬁs'smysxmm(imw‘
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{Transiaton}

MR. SPEAKER: The way you speak does

* notgoonrecord.

SHIRI RAM VILAS PASWAN (Rosera): Mr.
proceedings of the House forthe kast one month
and today is the last day of the cusvent session.
Here hwoulialso e toextend mythanksto you.
| would ke 1o rasse a very senous issue. | am
gladthatthe hon Minister of Urban Development
Shamat Sheta Kaul is present in the House at
the moment . | would like to cite a glarng
exampie of how the corrupt burearxcracy is
domnadng the Governmert. | is not matter of
Rs. one or twocrores. These was a Motion of
impeachment inhes House recently for amatter
that mwoilved Rs. Glakhs only, while there are
officers in the country who have swindled and
embezzied even Rs_50 crore but no actionhas
beentakenaganst them. Theres areportbythe
Central Vagitance Commession m regard to fhus
tact, but mstead of penalising the sasd officers

~ they are beng gsven promobon. | think. there

#t was on 20th august. 1991 that one of my
welten a letier nfhis regard o the hon. Manister.
Aferthat, ish Dutt Yadavii. G.R. Mathu i wrote
aletter mfihus segardon 4.10. 1991, Actually, 10
M_Ps wrote the letter on 4- 10- 1991 inciuding
Shn Jagdish Jane. Sha Vijoy Kumar Yadavetc.
Agamon6-11-1991, 11M Pswrole aletieriothe
Yadav, Shn Ram Prasad Singh. Shri Haspal
Parrwar. A few more M_Ps including Shn Lal
Babu Rat, Shri Lakshem Narain Tripathi, Shri
Sukdev Paswan eic. wrote another letler on
12.6.1992. Moreover 21 M.Ps agam wrote a
letter on 22 4. 1993 mchuding Somnath Babu,
willbesuprisediolnow thatwoughthequesion

* Nat recorded.
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thatwas raisedby aMember on 20th November,
1991 inthis very House, the Member had asked
the hon. Minister whether it was a
fact...(Interruptions)what are youtalking. There
1s no personal issue. you should firstlisten to
me. Therewas a question herein.

|English)

Whetherthe Government will refer the case
toC B.l. asdemandedbythe M.P.?

| Transfation)
Mr Arunachalam jireplied-
|English]

Sir, we have sent it to the D.D.A. for its
comments. Afterthe receipt of the comments,
we will definitely sendittothe C.B.1.

[Translation)

Butinstead of sendingittothe C.B.I. itwas
senttothe C.V C. Afterthat | raised a question
on3rdDecember. 1992 askingwhetherthe news
inthat regard publishedinthe ‘Jansatta’ was
true. At that he rephed that the matter was
personal. ShriB.L. Sharma Premcalleda Press
Conference on 8th August. Regardingthe efforts
being made to protect the corrupt officers. |
wouldliketo say...(/nterruptions) Please listen
tome oneby one, if youwanttolistentothemyou
may callthem.

[English)

MR.SPEAKER:Ithastobe anurgentmatter.
Youareraisingitnow.

[Translation)

~ SHRI RAM VILAS PASWAN: Shri B.L.
Sharma Premcalleda Press Conferencon 8th
Augustandlevelledthis allegationthere. After
the allegation was levelled, | enquired on 3rd
December whether the attention of the
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Govemmentwas drawntothe newsitempublised
inthis regard in ‘Jansatta’ of 9th August. The
reply of the Governmentwas thatthe matterhad
been investigated by the Central Vigilance
Commission and actionwas aboutto be initiated
following the submission of report by the Central
Vigilance Commission..(Interruptions)

SHR! TARA CHAND KHANDELWAL
{Chandni Chowk): This is all about the story of
instalinganother officerin the place of a particular
officerwhowas suspendedandchargeddueto
some personalill will..(interruptions)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Sir, this matter should not have
beeraisedhere. (Intefruptions)

SHRIRAM VILAS PASWAN: | am ready for
adebate onthis matter here. No political leader
shouldtry to provide any protection by money
power. Here arethe findings ofthe C.V.C. report.
Thisisnotmyreport C.V.C. has stated.

“The entire expenditure of Rs. 16.82lacs
appears to be doubtful.”

Inthe second case the CVC said:

“No filling was done here and the entire
expenditure of Rs. 10lacs appearstobe
doubtful.”

Inthe thirdcase —thisisthe case pertaining
to Rs.9.8lacs — itis stated:

“The extra payment ot Rs.9.8 lacs”
(Interruptions)

(Translation)

DR. LAXMINARAYAN PANDEYA" Even
the matters thatdonotconcemthe presentissue
are beingraisedinthe House. {/nterruptions)

SHRI RAM VILAS PASWAN: Finger has
been raised at a Member like me. that | am
interfennginthe routine work and wnting letters
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of recommendation for transter and promotion.
Do you want to protect the ofticer under that
pretext.

Mr. Speaker, Sir, | would like to submit that
isitnot afactual position thatthe C.B.C. report
has already been submittedto the hon. Minister
of Urban Developmnetand it was foundtherein
that80percentisfruad. fso, whether Govemment
propose to take action in this regard. Are we
goingto protectthat official simply because he
1s handin | love with BJP while has raised the
issue | would like to know the factual position
fromthe hon. Minister.

(Interruptions)

SHRITARA CHAND KHANDELWAL: The
letter written by himis also available in the file.
{Interruptions)

PROF. PREM DHUMAL (Hamirpur): They
arewriting letters usingthe name of the party and
then try to defame the party. (/nterruptions).
Janata Dalwantedtransfer. Thatis why this has
happened and he israising thisissue to written
that (/Interruptions)

SHRIRAM VILAS PASWAN: Ifitis proved
|am preparedto resign from the Membership of
Parliament.

PROF. PREMDHUMAL. If you have written
aletter, youmustresign. '

SHRI RAM VILAS PASWAN: | have
explainedallthe pointstoyou. The hon.oMinister
1s sitting here. Youmay ask her to reply.

MR. SPEAKER: What will she reply without
goingthrough allthe papers?

SHRIRAM VILAS PASWAN: This question
hasbeenraisedthree timesinthe Parliament.
{interruptions)... We will not allow the
Governmentto follow dual policy.. Onthe one
hand. we hadamotion of impeachmentinacase
where a sum of Rs.Q lakh was involved and
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attemptwas madeto save 45 people. Wewilinot
allow allthese things. | would like to place this
factbefore youandthe House. The Government
should get it inquired. A Parliamentary
Committee should be constituted.
(Interruptions)

PROF. PREM DHUMAL: | would like to
demand ajudicial inquiry inthe matter sothat
matterregarding the letterwrittenby him andthe
conduct of the official may be examined.
(Interruptions)

SHIRPHOOLOCHAND VERMA (Shajapur):
The contents of the letter written by him should
be gotexamined. He Is misusing the House tor
persohalgains. (/nterruptions)

(English]

MR. SPEAKER: Now, becasue you had
askedcertain question and replies were given.
you have shown me these questions and the
replies, | allowed you. If you take tibeyona a
certain limit, itis notcorrect. | cannot except the
Ministerto reply to all these things. You have
raised it. Now, please keep quiet.

[ Translation}

SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. speaker, Sir, thereis acharacter
assassination in the news-item published in
‘Janastta’ dated 13th. |had votedinfavourofthe
Motionof Impeachmenton 1 1thonthe 13thShn
Kumar Anand has writtenin Janasatta that the
names of the Members of Jantha Dal Shri Surya
Narayan Yadav, AfjunSingh Yadav, Uday Pratap
Singh and other Members are there
(Interruptions).

SHRISURYA NARAYAN YADAV ihave
givenitinwriting. (/Interruptions)

MR.SPEAKER:Ifyouhave givenitinwnting
you have written incorrenct against whathas
happened. You will have to give a notice o
breach of privilege. In this way. it requires a
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notice of Breach of Privileges. lf youraise the
issue in this way then it will neither help you our
icoulddo anything.

SHRISURYANARAYAN YADAV: | wantto
bringitto your notice. (Interruptions)

MR. SPEAKER: Youmustunderstandthe
Rule. if you give anotice, then | there Members.
Ifthey can be admitted, then | give youchance
toraise the issue in the House. After that the
notice willbereferredtothe Privilege Committee.
Itcnnotbe raisedin the way you areraising it.

SHRI SURYA NARAYAN YADAV: | will
oveittothe Previlege Committee. (Interruptions)

|Englishl

MR. SPEAKER: | am not guaranteeing
anything. Youfollowthe rules.

[ Translation)

SHRI PRABHU DAYAL KATHERIA
(Firozabad): Mr. Speaker, Sir, through you, |
wouldlike todrawthe attention ofthe Govemment
tothe problem of drinking waterinrural areas of
my. Parliamentary Constitutency Firozabad.

Sir. lamreally painedto say that since the
(Jay the President’s Rule has been promulgated
inU.P . allthe ongoing development schemes
inthe State have been shelved. The drinking
water problem in my Parliamentary
Constituency has gone frombadto worse and
the people of the areahave been experiencinga
greatditficulty. The women of the area have to
fetichwater fromadistance of about3-4kms. The
fate of the people belongingto the Scheduted
Castes andthe Scheduled Tribesis stillworse.
The Administration has created a crisis of water
and electricity in Fatehabad, Baha and
Khairagarh Assembly constituencies of my
Ferozabad Parliamentary Constituency. Itis
causing a great difficulty to people of the area.

Sir. the ongoing Chambal Daal Projecthas -
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beenputoff. hadthis projectbeencompleted, the
problem of dringing water andirrigation of the
area could have been solved to some extent.

Sir, Iwouldlike to urge uponthe Government
ot solve this major problem and complete the
Chambal Daal Project at the earliest. It will
facilitate the people. I thank you for givingme
timeto speak. ‘

[English)

SHRI LOKNATH CHOUDHURY
(Jagatsinghpur): Mr. Speaker, Sir, through you,
Iwantto draw the attention of the Govemment of
Indiathatin Orissainthe year 1991, there was
abigfloodin the district of Ganjan and all the
bridges constructed in 19th Century were
damaged and till today. the Government of
Orissa has not been able to reconstruct them.
The Government of Orissa is carrying on
negotiations with the World Bank forthe loan, but
the World Bank is sitting tight. As aresult, the
entire communication of the district of Ganjan
hasbeen affected andthe people are suffering
very much. so. this has become a very big
problem. When the World Bankis not coming to
theirrescue, | think the Government of India in
consultation with the State Govemment will find
outsomeway sothatthe bridges areimmediately
constructed or some temporary arrangementis
made and the communication s re-established.

Sir, my second pointis, the wife of Lokaprive
Gopinath Bordoloiis ontast.

MR. SPEAKER: How many points canyou
beraising?

SHRILOKNATH CHOUDHURY: Sheis an
old lady and she has gone on hunger strike in
Assam. She was a nationatleader. So, | would
requestthe home Ministertotake some stepsto
pursue the old lady to give up her hunger strke.
This question concems the whole nationandthe
lady also in the wife of a great men. In these
circumstances, the Government of India should
give some assurance andtake some steps so
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thatshe given up herhunger strike.o Thisismy
appealtothe Government, through you, Sir. |
think the Home Minister will respend to this
request. :

MR. SPEAKER: Is the Government
interested insayingsomethingonthislastpoint?

(Interruptions)

SHMRI EBRAHIM SULAIMAN SAIT
(Ponnani): Sir, when | spoke the Home Minister
wasnothere.

MR. SPEAKER: Thiscannot go onlikethis.
Itis notcorrect. Thisissue has been raised many
times onthe floor of the House.

THEMINISTER OF HOME AFFAIRS (SHRI
S.B. CHAVAN): l will requestthe hon. Member
alsofirsttouse his good office to see thatthe lady
first gives up her hunger strike; whatever
legitimate demands are there, we will certainly
iookintothe matter.

[ Translation]

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, | would like to raise an issue of
nationalimportance inthis House. Sir, we have
already passedresolutionin the House. But this
hasnotbeenfullyimpiementedeven aftermany
years. Despite the verdict of the Parliament and
provision of the Constitution, the U.P.S.C.
examinaticns are not being held in Indian
languages. There is still compulsory paperin
Englishlanguage. Today, thisis really amatter
ofconcernto alithe Members of Parliamentas
a number of talented youths are deprived of
securing merit in the examination under the
present system. People have been staging
dhamasincelong. The pressureis beingbuilt on
the Govemment. People are courting arrests. |
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wouldliketo know fromthe Govemmentwhether
they are considering this issue or not. The
candidates shouldbe allowedtotakethe U.P.S.C.
examination papers in all those loanguages
which have been enumarated in the Eighth
Schedule of the Constitution as medium andthe
provision of compulsory paperin Englishshould
be done away with the Minister of Home Aftairs
and the Minister of Parliamentary Affaris are
sitting here. | wouldlike thatthey should apprise
the House aboutthe attitude of the Government
inthis regard.

[English]

SHRISAIFUDDIN CHOUDHURY (Katwa):
I suportthis demandanda statementshouldbe
made by the Government. Why do not you

response?

Both the House of Parhament adopted the
unanimous resolution. You have a duty. We
have acommitmenttothe nationto honourthe
appiication of Indian languages for examinations
of UPSC and put an endtothe compulsoriness
of English.

[Translation]

SHRILALK. ADVANI(GandhiNagar): Mr,
Speaker, Sir, this is such animportant subject
that it has been raised four times during the
cumrentsession. The entire House haddemanded
application of Indian languages, as recognised
by the constitution forexaminationof U.P.S.C.
examinations. If Indian languages are not
introducedinthe U.P.S.C. examinations then
where willwe usethem? The demandofinclusion
a language in the Eighth Schedule of the
Constitution only means to introduce it in
U.P.S.C. examinations. we have included
Manipuri, Konkaniand Napalilanguagesinthe
Eighth Schedule of the Constitution. Recently,
the purpose behindthis is thatthese languages
may be allowed as the medium in U.P.S.C
examinations. But this thing i1s not being
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mmplemented. Thes decision should certainlybe
wmpiemented. The people are ingreat distress.
matter of shame that the Govemment has not
taken a firm decision in this regard sotar.

[Englesh]

MR. SPEAKER: This ts a very important
issue we are raising nthe Zero Hour. Theress
a question of movement of officers from one
and we avolve a formuida, it becomes dificult.

[Transtation]

SHRILAL K. ADVAN!: | have fouched anly
one aspect All the indian anguages shouldbe
grven honour by allowing thew apphcation as
medumof UPSCexaminations. | amnotreferng
1o the other aspect.

n mtroducing this systemn. An officer knowing
one particular language of the State taces
difficulty n going to the other State tsavery
complicated issue. {interruptions)

MR SPEAKER: Something shouldbe done.
We have to fimd out the ways and resolve the
S5UE.

[Englshi

SHR!SOMNATH CHATTERJEE (Bolpur):
Sir, your abservasion aboutthe Allindia Services
1s very pertinent because it heips in National
ntegraton aiso. A person spealang language of
one State shouldbe abie to workin ancther State
also. We have all that atready in the indian
and peogiie irom one state are wostang and are
postedin ancther State atso. There s an oplon
given to choose a State apart from hes hame
State.
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not been matier of subsective satisfaction. After
all, Exghth Schedule should have some
significance. if & 15 just my satistaction that
Bengali or Senvdihi orMarathi is there, tdoes not
comnecied withthat.

MmmWw
senously and discuss # with the students and
with those who are takangpartin Dhamaand
lathis. This is notthe way to deal with the huture
of those who would ordinainily serve the courtry
by getingselectediwoughdhis organisation, the
UPSC. They ase treated as f they are induiging
n ant-nabonal activities o sorething ke that.
Thats theimpression whichis at presert gained
aboutthem.

Therefore, m sensitve matiers like thes, the
Govermnmentshould respond very quickly andin
as non-parkisan a manner as possible andtalke
the country i confidence. Pariament should
have bynow decided andhejpedthemincoming
10 adectsion.

Theredore | would appeal nottomake Eighth
Schedule just an Appendix of the Conssiuionof
ndka. it s a ivang document. {inferTupbions)

{ Trarsiaton

SHRIRABIRAY . inthe year 1368 acrcutar
-asm:edﬁunhemyd&xm;‘lmsb
resoive the matter . { ierrupsions)

SHRI RAJVEER SINGH (Aonia): M.
jumpedo the fioor of the House st to rvite the
attengon ol the entsre country 1o thes issue. Bagt

) . .
as yet. (inferrupbons)

SHRI GUMAN MAL L ODHA (Pali) inttws
regard the report of the Gupta Committee has
asosubmited. (InteTLpeons:
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[Englisty

THEMINISTEROFWATER RESOURCES
AND THE MINISTER OF PARLIAMENTARY
- AFFAIRS (SHRI VIDYACHARAN SHUKLA):
There shouldbe no dsspute inthe House onthis
particuiar subject because there are clear-cut
directions inthe Constitution of Indka in regard tc
this matter. There is also a Resolution on this
subject by both the Houses of Parliament and
that is a unammous Resolution of both the
Houses ot Parliarment. A Presidential directive
was also issued based on this Resolution. The
main thing is not what the hor. Leader of the
Opposition has said. There is no problem in
using the indian languages. including Hindi.
Hindi is being used as a medium {anguage in
UPSC examnations. Thatis being done. Butthe
main problem s about the compuisary pageron
English which is being insisted upon. This
compuisory paper in Engiish has created &
problemfor all categones whetherthey betong
to South. NorthorWest. This compulsory paper
in English has createa a problem which has e
be sorted out. Government of india :s verv
sympathetic towards tris demand. We are
examining this matter. This matier has beer
discussed by the Cabinet once. It will be
discussed in the Cabinet aga:n andthers are
certaintechnicalities to be sontsc cutbafore this
compulsionof English could be remavedand ali
Indian languages are putonthe same pas. Hindi
will be on the same par with, Tamil, Telugu o
Marathianc there will be no differentationamong
the indianianguages. Only the compuisory paper
in English. whether that couid be removed in
UPSC examinations or not hzs to be examined
and | would requestthe House tobear this point
inmind and see that we remove this techmicai
difficutty in such a manner that this matteris not
challenged in the courts of law and again get
stalled. Let us bear this pointinrmind and do t n
such amannerthat it isdone propery and there
1s no problem {rom the Govermment side. The
Congress members are equaily sympathetic o
thes demand which oppostion members are
making. ltis 2 unanimous demand which has
been voicedin thisHouse. Resoationhave been
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passed in this House on this subject.
Preseidential directives have beenissued. But
there are some problemsthat have arisen and

we hope to sortthemout. (Interruptions)

SHRIRAM VILAS PASWAN: There is an
agstation since 1968. (/nterruptions)

SHR! VIDYACHARAN SHUKLA: The
agtation does not make any difference.

(/nterruptions)

MR. SPEAKER: Thereis no agitation fora
goodcause. Let others speak please.

{Interruptions).

SHRIVIDYACHARAN SHUKLA: Thereis
nioparty consideration. All of us are of the same
opinicn. We will sit together ad find out a
unanimeus solution”?

SHRIGUMANMAL LODHA; The reporthas
beensubmitied and it is with hon. Minister of
Horae Affairs It shouid be implemented.

SHRIVIDY 4CHARAN SHUKLA: | request
the peopie who have peenlaunching agitation
anc those vthers either fromthis side orthat side
who are mediatingto find out some solutionto
this probrem arc reguestedio ask themtocall off
theiragnation and cooperate inresolving the

SHRi RAM VILAS PASWAN: The former
Presidentis alsothere

SHR! SHIV. SHARAN VERMA (
Machhkshahar) | am grateful to youtor giving
me an opportunity to express my vies regarding
asennus accident inmy constituency. Onthe
12th May. 1993 when the Neelanchal Express
passing between Janupur and Gonda Railway
Stations of the Northern Railway called at the
railway level crossing with a jeep carrying a
mamge-parnty since the gate was notclosed as
no watchman is posted there. 12 persons died
and several others sutfered serous injunes. In
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this regard | would like to submit that since the
hon. Minister of Railways has raisedthe rail fare.
The compensation for human life that is the
amountto be paidtonextofthe kin of deceascd
shouldalsobeincreased. |, theretore, demand
thatasum of Rs.5 lakh as compensationbe paid
toeachtamily ofthdeceasedanctheirdependents
shouldbe givenemploymentinthe Departemnt
of Railways accordingto their qualification and
those injured seriously should be given an ex-
gratiapayment of Rs. 1lakheach.

|English)

SHRIM.R.KADAMBURJANARTHANAN
(Tirunelveli): Mr. Speaker, Sir, Iwantto raise a
veryimportantmatter. Iwanttodraw the attention
ofthe Home Ministry andthe Surface Transport
Ministry to thisimportant matter.

On8thMay eveningatabout4.30p.m. atthe
Tuticorin Part. the Central industnal Security
Force, without givinganywaming of lathi-charge
or anything, resorted to indiscrimmate and
ruthless fing which resulted in the death ot two
young labourers Alex Fernando and Suresh
Fernando. Two deaths hadtakenplace. ltisa
very pitiable matter and the whole fisheries
communityis inturmotlin Tuticonincity.  wouid,
therefore, requestthe Home Ministry toordera
summary trial and to remove the guilty C{SF
police personnel from the job who were
responsibie for the indisciminate and ruthless
shooting which resulted in the death ot two
youngsters. So, a summary tnai should be
ordered. The guilty persons mustbe removed
fromthe CISF. The Surface Transport Ministry
should give a compensation of at least Rs.5
lakhs each to the family of those two young
labourers because they died in their early
twenties.

i Iranslation]
SHRICHHEDI PASWAN (Sasaram): The

Ambedkar centenary is beingobservedall over
the country. But the District Magistrate of newly
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constituted district in Orissa called the Block
Development Officer, who belongs to the
ScheduledCaste. badnamedinOnyalanguage.
ltisdistressingthatonore handpeople belonging
to the Schduled Castes are prevented from
entenngthe temples andonthe otherhandsuch
incidents are taking place.

MR. SPEAKER: Law 1s there. You may
move the court.

SHR!I CHHEDI PASWAN: The Harijan
OrganisationinOnssa has informedthe Minister
of Welfare ofthe Central Gocvernmentand have
askedtotake actionagainstthe D.M itisavery
serious matter.

MR SPEAKER: Suchissue are notto be
raised here.

SHRIRAM VILAS PASWAN: Ths matte;
shouldbeinvestigated.

MR.SPEAKER: Youshouidmovethe Court
andapproachthepolice Theteisaprovision in
law {o dealwith such matters

ShriPaswany. piease take yourseal You
must be knowirig that there arg iaw, you can
mcve the Courtandfile a2 case If such matters
areraiseaherethentherewillbencerdtoii De
youthinkthatsuchissues shouidbe raisedhere
in Pariament?

SHRICHHED!IPASWAN: Mr. Speaker Sir
it1s a nationaiissue wnom shouid we tell?

MR SPEAKER" Youhave nghttc move the
court.. For God's sake. please take your seat .

SHRI CHHEDI PASWAN A Dustrict
Magsstrate calls the Block Development Officer
badnames. How disgracetuiis?

MR. SPEAKER: You have expressec your
views Now please take yourseat.. Shrimati
SumitraMahajan..
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SHRIMATI SUMITRA MAHAJAN (indore):
Mr. Speaker, Sir, | would like to raise a very
important question relating tothe message we
convey to the World from india.

Generally, the provision of holidays is
Govemment offices is made keepinginviewthe
feelings and convenience of the empiloyees.
Recently the Indian Embassy in Amesica has
declared its holidays. | fail to understand the
criteria adopted indeclaringthose holidays. The
Govemment who boast of its seculansmhave
declared eighth hofidays out of which three
Id and Moharram. They have provided Holiday
forthe Independence day of America also. But
attention has not been paid for granting the
holidays of the Holi, Diwali and Dushehra with
which feelings of the Indians who reside therein
large number are associated. Mr. Speaker, Sir,
I want to ask what criteria have been adopted
while deciding these holidays there? The
Govemment talking of seculansm before the
worid follow take policy of appeasement. For
example, while granting holiday on Friday n
Kerala. in Aligarh, Govermmentis pressunsed
to declare the days of rozas as holidays and thes
1s conceded to with a view to appease them. The
Govemmeni should clanify the critenia on the
basis of which such days are declared as
holidays? What sort of message goes to the
worid as a result of this policy of the Govermnment
ofIndia?

SHRIRAMESH CHNNITHALA (Kottyam):
Mr. Speaker. Sir, through you, ! would like to
draw the attention of the Government to the
problems beingtacedby the raiwaypassengers
in Kerala. More than ten lakh people of Kerala
are hving in varnous parts of the country and

made for them during vacations. This year,
arrangement has been made lor only one tram
from Bombay and one train from Delhiwheseas
eartier, three, or four tramns were arranged. ks
only during vacabons that they could likve with
thesrtamiies. Earber, there usedio be attached
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two to three additional coaches to the Kerala
beenwithdrawn. | urge uponthe Government o
amrange formore trains wath a view to prowiding
more faciities o the Kerala passengers during

SHR! P.C. THOMAS (Muvattupuzha): Mr.
Speaker, Sir, | atso supportit.

SHRI ASTBHUJA PRASAD SHUKLA
in altthe filteen distnicts of Easten Uttar Pradesh
has gone down which ts creating on ataing of
siuation there. Water L evel s going down
continuously and & has gone downby 510 15
metres. The survey was conducted for water
logging by Government and the anigational
aangemenistwoughborewelsandhandpumps
have not proved to be adequate enough as a
result of wihech a grave stuation ts prevailing
there as there is great scarcity of drinking and
imgasionwater. So, | urge upon the Government
o make arrangements forthe suppily of dandang
Suftanpur distncts n eastem Uttar Pradesh for
the benefit of the farmers of these areas.

SHR1RAM PUJAN PATEL (Bhuipur): Mr.
Spealer, Sa. ihe successiul candidates of Uttar.
postaf PCS and PCS (J)forthe year 1990 were
not appomnted and they fled a writ petition nthe
HighCourt. Aflerthe HighCourtdecision, orders
forthe appordment of persons from the general
categorywere ssued, wheneas noorders were
rssued for persons belonging to the backward
dases and SC and ST candidates. | donotwant
1o comment upon the judgemes of the High
Courtbut { would say that Government should
so thatthey should not have a feeling of mpustie
done to them In the bght of the decrsion of
30.4.93, | wouldilee to say that candidates from
these categones should atso be appointed
mmmediately.
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SHRIVIJOY KUMAR YADAYV (Nalanda):
Mr. Speaker, Sir, |wouldlike to draw the attention
ofthe Housetoanissue which seemstobe very
ordinary. There are about 50lakhworkersin Bidi
Industry which is a cottage industry. The
Governmentof India is allowing multinational
companiesto enter this cottage industry which
islikely tocause agreatharmtoitand have an
adverse import on the employment position of
the country. So, | would like to urge upon the
Government to think it over and not allow
multinational companies to enter this industry.

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker. Sir, lwouldlike
to raise a very sensitive issue concerning the
privileges of the Members of this House. As you
all know. a Member ot Parliament can
recommend fifteen telephone conncetions but
according to my information, a Member of
Pariamentfrom Delhihad recommended more
than 200 telephone connections last year. A
letter of a Deputy Ministeris with me. Itis dated
2ndJune..(Interruptions)

MR. SPEAKER: If you are speaking about
any Member of Parliament.

SHRI TARA CHAND KHANDELWAL: |
follow norms, | have nottaken anyone’'s name.
Thischarge s notwrong. (Interruptions)

MR. SPEAKER: It you are not mentioned
any Member's name. What do youwanttodo?

SHRITARA CHAND KHANDELWAL: Mr.
Speaker. Sir, lhave nottaken anyone’s name.
| have sad that in June. one Member of
Parlamenthas been sanctionedfifty telephone
connections inayearinJune. lwould like tohave
clanfication regardingitfromthe hon. Minister
orhe may deny the charge. i setacondution for
myselfthat of this charge is foundto be incomect,
Iwillnotrecommend even a single telephone
connection afterthis. lfthis chargeisfoundtobe
correct, every Member should be allowedthe
same number of telephone connections. itisa
fraud. This type of discrimination cannot be
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allowed. lam not mentioningthe name butheis
aMember of Parliament from Delhi. With your
permission, | wouldlike to place this letter and
the list of fifty telephone connections on the
Table of the House. (Interruptions)

MR. SPEAKER: Have you given notice
aboutitto the hon. Minister?

SHRITARACHAND KHANDELWAL: Sir,
What!shouldtellthe hon. Minister. He hadeven
not replied to my request for one telephone
connection during the last two
years..(Interruptions)

MR. SPEAKER: We see that the
Governmentis accountable tothis House. Bills
are passedandpolicies are made inthis House.
butinsuch matters, itbecomes your duty to ask
the Minister firstand then raise such matters.
You can ask me before raising such matters.
Otherwise raising such matters there in thisway
has nomeaningatall.

(Interruptions)
[English}

SHRI CHANDRA JEET YADAV (
Azamgarh): Sir. |wanttodraw the attention ofthe
Governmentto animportantissue relatingtothe
Scheduled Caste and Scheduled Tnbe students.

I have received two telegrams from an
organisation. namety. Dr. Bheemrao Ambedkar
National Association forthe Students, Bombay.
One Shri N.K. Sunari. who Is the General
Secretary of that organisation. he wrote to me
saying that there has been a general
dissatisfaction amongthe students of Scheduled
Caste and Scheduled Tribe because forthe last
twnty years, their scholarship and stiphend on
which they entire depend-they allcome from
poorfamilies has notbeen increased in spite of
droughinmany areas, inspite ot infaltion. inthe
secondtelegram, hesaythatateamof Scheauled
Caste students toured the entire country and
they have written that thousands of them are
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abandoningtheirvocations.

Some of them have gone mad and some
have committed suicide. | also raised this
question in the National Committee for
Babasaheb Ambedkarinthe presence of the
Prime Minister. One important officer from a
State stood up and siad this was totally correct
many students had gone on hunger strike in
Lucknow, they had agitatedin Dethiand this is
now from Bombay where Maharashtra students
arealsoagitating.

Therefore, | will draw the attention of the
Govemmenttotheirsimple demand. Youhave
increased DA and everything accordingto the
price rise. Therefore kindly considerand bring
itto the notice of the Education Minister orthe
concemedauthorities sothatthese SCboysand
girls get sufficient stipend and scholarship and
they may not have to suffer immensely by
abandoning their education. | hopw the
Government willtake immediate steps.

[ Translation

SHR!I SATYA PAL SINGH YADAV
(Shahjahanpur): Mr. Speaker, Sir, | would like
to draw your attention to a very serious matter.
An ordinance factory under Department of
Detfence exists in Shahajahanpur district of
Uttar Pradesh for quiet some time. The factory
manufactures defence equipments forthe amrmy
jawans andaboutfourteenthousandemployees
workin this department. Due to wrongpolicies
followed by the Central Government, the goods
previously manufacturedin thisfactory are now
being got manufactured from private tradrs.
Consequently, inferior quality equipments are
being suppliedto the army. The Government
officers place orders forthese equipmentsto
private traders because they get substantial
commissionfromthem, whereasthey do notget
any commision if these equipments are
manufacturedinthe Ordinance factory. Inthis
manner, hifty thousand employees are being
affected. Throughyou, | appealtothe Govemment

MAY 14,1993

Written Answers ogg

thatthe thirty eightitems, which are being got
manufacturedfromprivatetradersshouldbe got
manutacturedby the ordnancefactorybecause
ithas renderedthe labourclassjobless. |demand
thatevenif Government officers do not getany
commission, all these items should be got
manufactured in this factory itself which was

manufacturing good quality goods.

[English)

SHRIP.C. THOMAS (Muvattupuzha): The
employees of the Food Corporationof Indiaare
facingthreatof amasstransfer, especiallyinthe
southem region consistingof four States. There
isanordertfortransferof many of the employees.
Atthis point oftime there are about athousand
promotion posts whichare awaitingthem. They
were awainting these posts. Withoutgivingthem
promotions... '

MR. SPEAKER: Should we discuss
transfers and promotions on the floor of the
House? Kindly take your seat.

SHRIP.C. THOMAS: They have declareda
strike onthe 24th. | requestthe Governmentto
take necessary action.

SHRISAIFUDDIN CHOUDHURY (Katwa):
tamraisinga matterforyour considerationand
observation andalso ofthe House. | amtroubled
by the reportappearing inthe press thatthe hon.
Justice Ramaswami has said that he would not
resign. ltistruethatthis Housefailedtopassthe
Impeachment Motion. There is no ground on
whichonecanremove him. Giventhefactthat
notasingle Member ofthe Househad givenvote
infavour of him, we exceptthat evenif he does
not resign, he should notinabrave mannersay
thatthe wouldnotresign. Thenwhatisthe honour
of this House and also ot the judiciary, | do not
understand. lfnota single Member of this House.
the House ofthe People, the sovereign House of
the country. expresstrustinaJudge, howcanhe
with courage say that he would not resign?
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|English]

SHRIP.C. THOMAS: (Muvattupuzha): The
employees of the Food Corporation of Indiaare
facingthreatof amasstransfer, especiallyinthe
southeren region consisting of four States. There
is anorderfortransterof many of the employees.
Atthis point of time there are about athousand
promotion posts which are awaitingthem. They
were awaiting these posts. Withoutgiving them
promotions..

MR. SPEAKER: Should we discuss
transfers and promotions on the floor of the
House? Kindly take yourseat.

SHRIP.C. THOMAS; They have declareda
strike onthe 24th. | requestthe Government ot
take necessary action.

SHRISAIFUDDIN CHOUDHURY (Katwa):
|am raising a matter for your consideration and
observationandalsoofthe House. lamtroubled
bythereportappearinginthe pressthatthe hon.
Justice Ramaswami has said thathe would not
resign. ltis truethatthis House failedtopassthe
Impeachment Motion. There is no ground on
which one canremove him. Giventhe facts that
notasingle Member of the House hadgivenvote
nfavour of him, we exceptthat evenifhe does
not resign, he should notinabrave mannersay
thathe would not resign. Thenwhatis the honour
of this House and also of the judiciary, | do not
understand. ifnotasingle Member of this House,
the House of the people, the sovereign House of
the country, expresstrustinaJudge, howcanhe
with courage say that he would not resign?

i Translation]

SHRISYED SHAHABUDDIN (Kishangani):
Mr Speaker, Sir, Bahadur Shah Zafarwas the
ieaderof our firstfreedom struggle and advocate
»f national integrity. His remains are burriedin
the tombin Rangoonin Burma. The place where
he was sentin exile by the British Government.

One of hiscouple is always resounds in my

VAISAKHA 24, 1915 (SAKA)

Written Answers 270
earsand| hope youmay alsobe aware of it-

“Kitnahaibadnesseeb zafardafan ke liye do
gaj jameen mil na sakee li kuye yarmain.”

His tomb has been a symbol of
encouragement for us during the freedom
struggle. When Netaji Subhash Chandra Bose
gave acall for ‘Dilli Chalo’ he first paid homage
athistomb. Even afterindependence whenever
our leaders paid a visit to Rangoon - [ also
accompanied Shri Atal Bihari Vajpayeein 1978
neverforgetto pay homage at his tomb.

When Shri Rajeeve Gandhipaid a vistito his
tombas Prime Minister of India. he paidhomage
to him. | have gotthe informationthat his tomb
1sin a bad shape. Previously Government of
Indiatookinterestinits mangement. The people
of that country are also helpless. Due to the
prevailing circumstances there, they cannot
manage it well. Previously Indian Embassy
alwaystookinterestinits proper management.
When the death centenary of Bhadhur Shah
Zafarwas ceiebrated itwas suggestedthathis
couplets should be published arid Government
of India should discuss the matter with that
Govermnment and his mortal remains should be
broughtback to this country and burried in this
country andthis isthe yearning thatis reflected
inhis couplets. His yearning s betore usinthe
formof couplet:-

“Do gaj Jamin mil na saki kuye yaar mein”

His wishes should be respected and his
mortal reamains be brought back o his mother
country. i would iike to make this demandto the
Minister of State whois present here that this
matter shouldbe raised with the Govermment of
Myanmarthattillthe time this tomb exists in that
country. it should be given the honour ot
international memonal and its management
shouldbe doneproperty andthe Government of
Indiashouldalsocontnbutetoit. The Govemment
of Indiashouldreconsider this matter Hismortal
remains should be brought back to this country
andhis yearningshouldbefulfilied atteralapse
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ofhundredyears.

SHRIPHOOL CHAND VERMA (Shajapur):
Mr. Speaker. Sir, twenty one districts of Madhya
Pradesh are passing through a period of acute
scarcity of drinking water. People are leaving
their villages. Even within apenphery of three or
four kilometres there is no arrangement for
drinking water in villages. Madhya Pradeshis
under President’s Rule atpresent. Mr. Speaker,
Sir, I belongto Shajapur and Dewas. The scarcity
ofwaterts acute indewas that people do notget
drinking water for three to four days together.
Theretore. through you,  would like to request
that a central team shouldbe sentto conducta
survey because peopie are ingreat distress due
to non-availability of drinkingwater. Rural people
are migrating. That team should study the
situation and provide assistance to Madhya
Pradesh.

Mr. Speaker, Sir, in brief, | would like to
make one more request Hon. Prime Minister
paid a visit to Madhya Pradesh recently and
announcedagrant of rupees eighteen crore for
drinking water purposes. But itis avery meagre
amount. Therefore, a Centralteam shouldbe
sentto assess the gravity of situation and take
appropriate steps. Through you, this is my

SHRILAKSHMINARAINMANI TRIPATHI
(Kaiserganj): Mr. Speaker, Sir, the telephone
systemin Bahraich Parkamentary Constituency
of Uttar Pradeshis a complete shambles. The
telephones of all the consumers, administrative
officers and M.P’s in the district often remain
dead.

The Divisional Officer (Telegraph) Gonda
and sub-Disvisional Officer (Telegraph)
Bahraich are involved in mintingmoney. They
are arbitranly installing connection after taking
abribe of two or three thousand rupeesinrural
areas. The recommendations of the M.P's are
beingignored. | have written severaltimesto
hon. Minister of Communications but no action

~agntaken sotar. The former Minister of
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Communications hadgiven a written assurance
that Bahraich telephone exchange would be
convertedinto electronic exchangeby 31.3.93
The entire electronic equipment is available,
eighty per centofthe work has been completed,
but the work is lying incomplete due to corrupt -
and non-cooperative staff and the entire
telephone system of the districtis a complete
shambles.

Mr. Speaker, Sir. furge upon the Govemment
to institute an inquiry in this matter. Corrupt
officers should be removed and the
communication system should be streamlined
toprovide relief to consumers by completingthe
work of starting electronic exchange on war-
footina.

SHRISHIVASHARAN SINHA ( Vaishali):
Mr. Speaker. Sir, through you. | would like to
draw the attention of the Central Governmentto
the widespread havoc caused by unprecedented
stormon 9.5.93in Vaishali district. More than
fourteen people were killed in Lalganj. Vaishali,
Buruoi. Jandaha and Fatehpur blocks etc.
Thousands of people have sustained injuries
Houses have been destroyed. Bigtrees have
tallen. The Chiet crop of this districtis banana
andmango andt has been extertsively damaged.
Previously hailstorm had hitthis region doing
muchdamage

Mr. Speaker, Sir, the entire wheat crop has
alsobeendamagedthere. Besides this, many
people are sufteringfrom Kalaazaralso. The
entire district 1s under the grip of zea severe
drought andthe population of the areais facing
many problems as aresultthereof. Thereis a
needto undertake reliet measures immediately.
The Government of Biharis notabletodosodue
toits financial constraints. Insuch a situation, |
urge upon the Union Government ot provide
assistance fromthe Natural Calamtties Fundto
Bihar to mitigate the sufferings of the people
there.

SHRI KAMLA MISHRA MADHUKAR
(Motihar): Mr. Speaker, Sir, the Tirup Canaland
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the Trivers Canal m Cahamparan distnct had

to the extent that the farmers of the Westermn

Champaran and Eastern Champasan distncts
; ’ . .

purposes. Through you, | would ke to request
the hon. Menister of Water Resources that

Trivaeni canta should be repaired so that the
tarmersof Eastem and Westermn Champaran

SHRIRAMNAGINA MISHRA ( Padrauna):
Mr. Speaker, Sir. most humbtly | would Bie to
saythat | had also given a notice that according
to press report the High Court had covered the
areawihihe help of woodenpoles where idol of
{ ord Ramis kept andthis cover hasbeen taken
away from there lastweek The robes of Lord
Ham's idol are not sturdy enough andit is rainy
season when rains and Storms are very much
expected {infernpbons)

MR. SPEAKER: Have youinquiredabout i?
{ntesrruptons)

R s a matter which canbe venied and only

SHR! VIRENDRA SINGH (Mirzapur): A
concerm has been expressed n this House as
wel as in the country that the foresgncomparnes
minstersofthe Government made consadiciory
statements inhes regard. One of the Minesters
stated that f the fosesgn countries are allowed n
the country, it wili not adversely efiect the
. agncullure sector but it wall be benefical for the
country. But. the other minister said that the
agrculture secior will be ruined i the toregn
companies are allowed entry mn this sector. Sir,
through you, | would kke to tell the
Govemment.. dnterrupons)

MR. SPEAKER: This subject has been
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discussed a number of times here.

SHRI VIRENDRA SINGH: This subjecthas
been discussed but | will like to furmnish new
information. | have given notice five times in this
regard. Ris an issue of public interest. it shoutd
be discussed in this House.

Twoagnculture famms in Uttar Pradesh have
been soidto a foreigncompany. One ofthemis
situated on the L_xcknow Road and otheris in
Hardoi. The farm on the Lucknow Road is
stretched overto 100 acres and thatin Hardoi is
stretched over 50 acres andthese have been
soidto an Amencan company. A move s afoot
tc allow foresgn companies in Dairy industry
also. Through you, | would ke to say asto how
our country will he saved from the conspucy of
the Government to make it slave ? it has never
peen discussed here. { inferruptions)

iEnghist

SHRI EBRAHM SULAIMAN SAIT: Sis,
todayis Fnday. Rt has always been aconvention
10 adyourn the House for lunch so that Muskms
couldgofor prayers. { inferruptions) what about
oy request”?

MR. SPEAKER | willtake intoconsideration
your request also.

[Transiaton}

SHRI RAJENDRA AGNIHOTR! (Jhansi):
According o press reports, 3persons have died
ancialiotol damage has beendone o the rabycrop
due to haristorms whech hit Lalitpur, Jhanss,
Jalaun, Hamepur and Banda distncts of
Bundelkhand region. So far the State
Govemnment has nottaken any steps toprovide
relref and a situahon of starvation has arnsen
theve. . { Intermupeons)

MR. SPEAKER: Ali nght. You have asked
thequestion.
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[English} - [PlacedinLibrary SeeNo.L T 4088/93]
13.04 hrs. Review on the asking of and Annual

PAPERS LAIDONTHETABLE

Airindia Employees Service (Amendment)
regulations 1992 and statement for delay
inlayingthese papersetc.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT CFYOUTH
AFFAIRS AND SPORTS)ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WASNIK): Ibegtolay onthe Table-

(1)Acopy cfthe Air India Employees Service
(Amendment) Regulations, 1992 (Hindi and
English versions) published in Notification
No.HO/3-12in Gazette of India datedthe 25th
July, 1992, undersub-section (4) of section45
ofthe Air Corporations Act, 1953, together with
an Expianatory Note.

(2) Statement (Hindi and English versions)
showing reascns tordelay inlaying the paper
mertionedat (1) above.

[PiaceinLibrary SeeNo.LT 4087/95]

3) {itAcopy of the Annuat Report (Hindiand
Engisshversions; ofthe IndiraGandhi
Rashtriya Uran Akademifortre year
1982-90, alongwith Audited
Accounts.

i) Statement (Hindi and English
verzionsi regarding Review by the
Gevernment onthe working of the
indira Gandhi Rashtriya Uran
Lxademiforthe year 1989-30.

(4) Statement (Hindiand English versiorns)
showing reascns fordealy in iayingthe papers
mentioned at (3: above.

Report of Nationa building construction
corporation Ltd. New Dethi 1991-92

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFARIS AND SPORTS)ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WAGSNIK): Ibegtolay onthe Table acopy each
of the following papers (Hindi and English
versions)under sub-section (1) of section619A
ofthe Companies Act, 1956:-

(1) Reviewbythe Govemmentonthe working
of the National Buildings Construction
Corporation Limited, New Dethi, for the year
1991-92.

(2) Annual Report of the National Buildings
Construction Corporation Limited, New Delhi,
fortheyear 1991-92, alongwith Audited Accounts
and comments of the Comptroiler and Auditor
Generalthereon.

[Placedinbibrary SeeNo.LT 4089/93]

Annual Reportand Reviewonthe
working of the Board, Culcuttafor 1991-92
and statement forinlaying these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHE MINISTRY OF
COMMERCE {SHRIKAMALUDDIN AHMED):
Ibegtolayonthe Table-

(1) (iyAcopy of the Annual Report (Hindi
and English versions) of the Tea
Beard. Caicutta, tortheyear 1991-
92

(i Acopy ot the Annual Report (Hindi
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and Engish versions; of the Tea
Board, Caicutta, forthe year 1331-
92, together with Audit Beport
thareon.

(i) A copy of the Review (Hindi and
English versions) by :nhe
Government on the working of the:
TeaBoard, Cascusita, for the year
1991-92

(2) statement (Hindi and English vexrsions)
showing reasons for detay n ixying the papers:
mentioned at (1} above.

[PlacenlLirary, SeeNa L T. 409033

Uttar Pradesh lotor Yehicies (second
supptimentary} Arpendment Rules 1950
and Statement icr detayinlaying these

' papersetc.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAR RESOURCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPOAT S} AND MINIST ER OF
'STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUIG R
WASNIK). Ibegtotay onthe Table-

{1)Acopyotthe Uar Pradeshidotor Viehices
{second Suppimentary; (Amendment) Robes.
19392 (Hindi and English versions) published s
Notification No.900-T/XXX+4-6-90 o Uar
Pradesh Gazette datechhe 25 Fetwuary, 1952
under sub-seckon (3) of secon 2 12 alhedalor
Vehicle Act, 1968 read withclause (cj (v of the:
prociamation m redation to the State of Ut
Pradesh.

(2) Statesment {(Hind and English versne}
showing reasons for defay niayngthe papess
mentioned at (1) above.

[Placedinibrary, See No L T_ 4091934

(3) A copy of the Meschant shsppmng
(Continuous Dischasgs Certilicate) Rules, 1993
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fHindt and Erglich versons)y paibliched
Hof secion Bl heMeran Shrprg Act,
TOER,

Placedmi teary. See No: 3 T-4092/905{
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{iy Amnual Fepost ofteeHoogiy Dock

mmmdm
Comptofier ano Audidr Genessi:
hesenTe

shosngreasons fon deasrr aymg thepapers

Pracedi:l fracy See LT Mo, 408383

orclex, 1953
THE MBGSTER OF STATE IN THE
MINISTRY OF HUMAN RESORUCE
DEVE OFWMENT (DEFARTRENT OF YORFTH
STATE N THE MNEISTRY OF
WASNDC: Orbehialt of Shr Vemisat Seamey !
beg ioiay o the Tabie acopy cftine T extiies.

DewiopmertandBegiaionpardes, FIE5G ok

_ and Englshversares) publishedic Nobicaten

Agrl, 1955,

Placedinlibracy, See LY. Ko A0S
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Statement correcting reply toUU.S.Q () The income-tax (Sith Amendment) Rule,
No.7424.dated 30.4. 1950 1993 published in Notification
No.S.0.221(E)inGazette of india dated

THE MINISTER OF STATE IN THE the 3tstMarch, 1993.

MINISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHE MINISTRY Of
COMMERCE (SHR KAMAL UDDIN AHMED):
1 begtolay on the Tabie a staternent (Hindi and
Engilish versions) cosrecting reply given onthe
30th April, 1993 to Unstamed QuestionNo. 7424
by Shri Arjun Singh Yadav and Kash@am Rana,
MPs. regarding exportof wheat.

[Ptacedin Library, Seel T No 4095/93]
Cement cess Rules, 1993

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) ANDMINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WASNIK): On behalf of Shrimati Knshna Satv,

Ibegtolay onthe Table acopy ofthe Cement
Cess Rules, 1993 (Hindi and English versions)
published in Notification No.S.0.264(E) in
Gazette of india datedthe 23rd Apnil, 1993, under
sub-section (4) of section 30 of the industries
(Development and Regutation) Act, 1951.

[Placedin Library, SeeNo.L T4096/93]

1961 Narcatic Drugs and Psychotropic
substances (Authenticationof
Documents)Rujes, 1992 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARAMURTHY): Ibegtolay
onthe Table-

(1) A copy each of the following Notilication
(Hindi and English versions) under section 296
of the Income-tax Act, 1961:-

(&) The Income-tax (Seventh Amendment)
Rules, 1993 pubkshedin Notification
No.S.0.240(E)inGazette of Indiadated
the 16th April, 1993,

[Placedm Library, SeeNo.L.T 4097/93]

(2) A copy of the Narcotic Drugs and
Psychotropic Substances (Authentication of
Documents) Rule, 1992 (Hindi and English
versions }published in Notification No.G.S.R.90
in Gazette of India dated the 13th Februrary,

" 1993 under section 77 ofthe Narcotic Drugs and

Psychotropic Substances Act, 1985.
[Ptacedin Library. SeeNo.LT4098/33]

(3) A copy of the comage (Standard Weight
Capper severty-five percent and Nickel twerty-
five per cent) Rules. 1993 (Hindi and English
versions) published in Notification
No.G.S.R.289(E)in Gazette of Indiadated the
17th March, 1993, under sub-section (3) of
section 21 of the Coinage Act, 1906.

[PlacednLibrary SeeNo LT 4099/33]

(4) Acapy of the post ofiice onthly Account
(Amendment) Rules, 1993 (Hindi and English
versions) publised in Notification
No.G.S.R.390(E) in Gazette of india dated the
29 April, 1993, under sub-section(3)of section
15 of the Govemnment Savings Bank Act, 1873.

[Ptacedin Library, Seel T No.4 100/93]

(5) A copy each of the followsng Resports.and
Accourts (Hindi and English versions) of the
Regional Rural Banks for the year 1991-32
ftogether with Auditor's Report theseon.

(i) Ranchi ‘Kshetriya Gcamm Bank,
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Gapalganj (Bihar)

[PlacedinLibrary, SeeNo.LT 4101/93)

(i)  GopalganjKshetriya Gramin Bank,
Gopalganj(Bihar)

[PlacedinLibrary, SeeNo.LT 4102/33}

(i)  Bardhaman GraminBank, Burdwan
(WestBengal)

[Placedin Library, SeeNo.LT 4103/93]

(iv) Nadia Gramin Bank, Krishnagar
(West Bengai)

[Placedin Library, SeeNo. LT.4104/93]

(vi  Hazaribag Kshetriya Gramin Bank,
Hazribag (Bihar)

[Placedin Library, SeeNo.LT.4105/93]
(vi) GomtiGraminBank, Jaunpur(U.P.)
[Placedin Library, SeeNo. LT.4106/93)

(6) A copy of the Consoiidated Report (Hindi
and English versions) on the working of the
Regional Rural Banks forthe yearendedthe 31st
March, 1992.

[Placedin Library, SeeNo.LT 4106/93}

(7)(i)  Acopyotthe Annual Report (Hindiand
English versions) of the Delhi Financial
Corporation for the year 1991-92,
alongwith Audited Accounts under
sub-section (3) of section 38 of the
state Financial Corporation Act, 1351.

(1) Acopy of the Audit Report (Hindi and
English versions) of the Accounts of
the Delhi Financial Corporationtorthe
year 1991-92, under sub-section (7) of
section 37 of the State Financial
corporationAct, 1951,
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(ii) A copy of the Review (Hindi and
English versions) by the Government
onthe working of the Delhi Financial
Corporationfortheyear 1991-92.

(8) Statement (Hindi and Ehéiish versions)
showing reasons for delay inlaying the papers
mentioned at(7) above.

[Placedin Library, SeeNo.LT.4107/33]

(9) A copy of the Report (Hindi and English
versions) of the Comptroller and Auditor General
of India Union Govemment (No.11 of 1993) for
the year ended the 31st March, 1992 (other
Autonomous Bodies).

[PlacedinLibrary, Seel. T.No.4108/93]

Annual Reportand Annual Review on

the Working of Sports Authority of india,

New Delhi for 1990-91 and Statement for
delay inlaying these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESORUCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WASNIK): | betto lay onthe Table:-

(1) (i) Acopyofthe Annual Report (Hindi
and English versions) of the Sports
Authority of india. New Deihi, forthe
year 1990-91, alongwith Audited
Accounts.

(ii) Statement (Hindi and english
versions) regarding Review by the
Govemment onthe working of the
spoits Authority of india, New Dethi,
forthe year 1390-91.

(2) Statement (Hindi and English versions)
showing reasons for dealy in laying the papers
mentioned at (1) above.

[Placedin Library, SeeNo.LT 4109/93]
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(3) Acopy each of thefollowing statements
(Hindi and English versions) showing action
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takenby the Govemmentonvarious assurances.
promises nad understandings given by the
Ministers during various sessions of Eighth,
Ninthand Tenth Lok Sabha:-

M

@)

@)

{4)

5)

(6)

™)

(10

an

(12)

. [PlacedinLibrary. SeeNo.LT 4122/93)

.

StatementNo.XXVIiI-Eleve Session, 1988
[PlacedinLibrary, SeeNo.LT4110/93]
StatementNo.XXVII- Thirteenth Session, 1989
[Placedin Library SeeNo.LT 4111/93] B
StatementNo. XVIil- FirstSession, 1989~ |
[PlacedinLibrary SeeNo.LT 4112/93]

Statement No.XX|- Second Session, 1990
[PlacedinLibrary, SeeNo.LT4113/93]
StatementNo.XVIi - Third Session, 1930
[PlacedinLibrary, SeeNo.LT 4114/93)
StatementNo.XV - Sixth Session, 1990
[PlacedinLibrary, SeeNo.LT 4115/93]

Statement No.XIV - Seventh Session, 1990

[PlacedinLibrary, SeeNo. LT 4116/93] —
Statement No.XIII - First Session, 1991
{PlacedinLibrary, SeeNo.LT4117/93]
StatementNo.X - Second Session, 1991.
[PlacedinLibrary, SeeNo.LT 4118793]
Statement No.VIli- Third Session, 1991
[PlacedinLibrary, SeeNo.LT 4119/93)
Statement No.VI- Fourth Session, 1991.
[Placedin Library, SeeNo.LT 4120/93]
StatementNo. i - Fifth Session, 1991
[PlacedinLibrary, SeeNo.LT 4121/93] |

(13) StatementNo. |l - Sixth Session, 1993

EightLok Sabha

Ninth Lok Sabha

TenthLok Sabha
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Notificationunder Madhya Pradesh
Irrigation ACt, 1931

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHR! P.K.
THUNGON): Ibgetolay onthe Table:-

A copy teach of the following Notifications
(Hindi and English versions) issued section 37
ofthe Madhya Pradesh Irrigation Act, 1931 read
withclause (c) (iv) ofthe proclamation dated the
15th December, 1992 issued by the Presidentin
relation tothe State of Madhya Pradesh:-

(1) Notification No.CR-9-92-Med.-31(1)
publishedinMadhya Pradesh Gazette datedthe
istMay. 1993 rescidingthe Notification No. CR-
9-92-Med-XXXI datedthe 1stOctober, 1992.

(2) Notification No.CR-0-92-Med-31-lI
publisedin Madhya Pradesh Gazette datedthe
1stMay. 1993 fixing the rates for supply of water
foralltanks, canals etc. with effect fromthe 1st
October. 1992.

[PlacedinLibrary,SeeNo.LT 4123/93]

Annual Accounts of All institute of
Medical Sciences, New Delhifor 1990-91
and Statement for delayinlyingthese
prpess

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!I PABAN SINGH
GHATOWAR): Ibegtelay onthe Table:-

(1)Acopy ofthe Annual Accounts (Hindiand
English version) of the All india Institute of
Medical Sciences, New Dethi, forthe year 1990-
91.together with Audit Reportthereon, under
section 18 of the All India Institute of Medical
Sciences Act, 1956.

(2) Statement (Hindi and English versions)
showing reasons for delay inlaying the papers
mentionedat (1) above.
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Annual Reports, Annual Accounts and
Review onthe working Regional
Engineering College, Warangal for 1991-
92and Regional Engineering College,
Tiruchirapallifor 1991-92 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): I begtolay on
the Table:-

(1)(i)  Acopy ofthe Annual Report (Hindi
and Engdlish versions) of the Regional
Engineenng College, Warangal, for
theyear 1991-92.

(i) A copy of the Annual Accounts
(Hindiand English versions) of the
Regional Engineering College.
Warangal, for the year 1991-92.
togetherwith Audit Reportthereon.

(i) A copy of the Review (Hindi and
English versions) by the
Governmenton the working ofthe
Regional Engineering College,
Warangal, forthe year 1991-92.

[PlacedinLibrary, See No.L T 4125/93]
(2) (i)  Acopy ofthe Annual Report (Hindi
and Englishversions)ofthe Regional
Engineenng College. Tiruchirapalli.
fortheyear1991-92.

(i) A copy of the Annual Accounts
(Hindiand English versions) ofthe
Regional Engineering College.
Tiruchirapally. forthe year 1991-92,
togetherwith Audit Report thereon.

(#i) A copy of the Review (Hindi and
English versions) by the
Government onthe workingof the
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[Kumari Selja)

Regional. Enginerring College,
Tiruchirapalli, for theyear 1991-92.

[Placedin Library, See.No.LT 4126/93] -

10

(ii)

(iii)

'Acopyof the Annual Report (Hindi
andEnglishversions) ofthe Regional
Engineering College, Kurukshetra,
fortheyear 1991-92.

A copy of the Annual Accounts
(Hindi and English Vesrions) of the
Regional Engineering College,
" Kurukshetra, for the year 1991-92,
togetherwith Audit Report thereon.

A copy of the Review (Hindi and
English versions) by the
Govemment on the working of the
Regional Engineering College,
Kurukshetra, forthe year 1991-92.

[PlacedinLibrary, SeeNo.LT4127/93]

@)

(i)

(D)

A copy of the Annual Report (Hindi
and English versions) of the Regional
Engineering College, Hamirpur, for
theyear1991-92.

A copy of the Annual Accounts
(Hindi and English versions) of the
Regional Engineering College,
Hamirpur, for the year 1991-92,
togetherwith Audit Reportthereon.

A copy of the Review (Hindiand
English versions) by the
Govemnment on the working of the
Regional Engineering college,
Hamirpur, forthe year 1991-92.

[PlacedinLibrary, SeeNo.LT 4128/93]

5 ()

_ Acopy of the Annual Report (Hindi
and English versions) of the
Karnataka Regional Engineering
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(iii)
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College, Surathkal, for the year
1991-92.

A copy of the Annual Accounts
(Hindi and English versions) of the
Kamataka Regional Engineering
College, Surathkal, forthe year 1991-
92, together with Audit Report
thereon.

A copy of the Reveiw (Hindi and
English versions) by the
Govemment on the working of the
Kamataka Regional Engineering
College, Surakhkal, for the year
1991-92.

(PlacedinLibrary, SeeNo.LT 4129/93)

©) ()

(i)

(iii)

A copy of the annual Report (Hindi
English Versions) of the
Visvesvaraya Regional College of
Engineering, Nagpur, forthe year
1991-92.

A copy of the Annual Accounts
(Hindi and English versions) of the
Visvesvaraya Regional college of
Engineering Nagpur. for the year
1991-92 togetherwith Audit Report
thereon.

A copy of the Review (Hindi and
English versions) by the
Government on the working ofthe
Visvesvaraya REgional College of
Engineering, Nagpur, forthe year
1991-92.

[Placedin Library, SeeNo.LT.4130/93]

Q10

(i)

Acopy ofthe Annual Report (Hindi
andEnglishversions) ofthe Banaras
Hindu University, Varanasi, forthe
year1991-92.

A copy of the Reveiw (Hindi and
English versions) by the
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Govemment on the working of the
Banaras Hindu University,
Varanasi, forthe year 1991-92.

(8) Statement (Hindi and Englishversions)
showing reasons for detay in laying the papers
mentioned at (7) above.

{Placedin Library, SeeNo.LT 4231/93)

(9){(i) Acopyotthe Annual Reporto (Hindi
and English verisions) of the
Maulana Azad College of

Technology, Bhopal, for the year
1991-32.

(i)  Acopyofthe Annual accounts (Hindi
andEnglshversions)oftheMautana
Azad College of Technalogy, Bhopal,
fortheyear 1991-92, together with
Audit Reportthereon.

(i) A copy of the Review (Hindi and
English versions) by the
Govemment on the working of the
Maulana Azad College of
Technology, Bhopal, for the year
199132

[Placedin Library, SeeNo.LT.4132/93)
(1)(i)  Acopy of the Annual Report (Hindi
and English versions) of the national
Council of Educational Research
and Training, New Delhy, forthe year
199132,

() Statement (Hinidd and English
versions) regarding Review by the
Govemment on the working of the
National Council of Education
Research and Tramung, New Delhi,
forthe year 1991-92.

(11) Statement (Hirnd and English versions
) showing reasons for delay in laying the papers
mentionedat(10)above.
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(12) (i) * Acopy of the Anmual Report (Hindi
and English verions) of the Mahila
the year 1991-92, together with
Audited Accounts,

(i) A copy of the Review (Hindi and
English versions)bythe Government
on the working of the Mahila
Samaldwa Society Ahmedabad, for
theyear 1991-92.

{13)Statement (Hinid and Englishversions)
showing reasons for delay in laying the papers
mertioned at(12) above.

(Placedin Ubrary, See. NO.LT.4134/93) °

(14) (i) Acopyof the Annual Report (Hindi
and English versions) ot iiie Khuda
Bakhash Onental Public Library,
Patna, forthe year 1991-32. aiongwsin
Audited Accounts under section 21 of
the Khuda Bakhsh Onental Public
Library Act, 1969

(i) A copy of the Review (Hinid and
Eanhversons)bytheGovemrrm
onthe working of the Khuda Bakhsh
onental Public Library. Patna. for the
year 1991-92.

(15) Statement (Hindi and English versions)
showing reasons for delay in laying the papers
menboned at (14)above.

(Placedmn Library. See. No.LT 4135/33)
135", brs.
ASSENTTOBILL

SECRETARY-GENERAL: Sir. liay onthe
Table the Cine-workers Weltare Cess
(Amendment) Bill. 1393 passedby the houses
of Parliament during the current session and
assented to since a report was last made to the
House on the 24th April, 1993.
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STANDING COMMITTEE ONRAILWAYS

FirstReport

SHIR SUNINATHCHAT TERIEE Boipuri:
umnmmmmmm

| Transiaton

SHRRANWESRSMGH: e Speaiker, Sir,
| amon aportofomder. Accordingiothe istof
Busmess of inday, the Ministorof Agnouiure
willmake 3 statemein onthe now Agroulue

(SHRIEDUARDOFAL EIRO): Sir, nowthation
my legs. iet me complete my statement first.
Thanihehon. Minister of Agrcuflure may make
s stalemers. :

MR SPEAKER: Allright.
1307tws.
_STATEMENTBYMINISTER

{i) Payments of interm Relief To the
Bhopal Gas Victims

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIEDUARDO FALEIRO):
#AsMembersareaware, the Supreme Courthad
annowncedihe setiement relalingto the Bhopat
gas tragedy in 1983. The Supreme Cournt
assessedweiotalocumpensaionpaybaleasUS
dioliiars 470 million. <

inwviewofthisdecision, Govemmentin 1990
allmlnedinepaymemdmevmmﬁeﬂora

mm&:mmnmm
cortmeemsuch aiashionthatnoone cansay
ey wmihenwouidibe oves..

SHIF SOMINATH OHAT TERJEE: Thatis
migft. Hie has to atendivothersots aswall

MR SPEAKER: Any way. he has come
.

THE MINISTER OF STATE N THE

pesiodoftwes yearshasexpiredon 31.3.1993.
in the meaniime, the compensation amount
depositedby UCR andUCChasincreasedon
account of accrual of interest and afavourable
mneed o confinue payment of interm relief, -
Govemment fel thaltmaybe desirable toseek
fundisioriheconnualionofthe scheme fromthe
Supreme Couwt. Apeliionwas accordingly filed
on 30.4.93 and a decision from the Court is
expectedshortly.

Govemnment is clear that the final

) dishursement of compensation should be -

expedied . inkeepangwith this strategy, one of
#heareswhere prionty alientionsbeingpaidis
fhe strengthenng of the existing mechanism
aperatingunder the Weillane Commissioner. it
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has been decided to increase the number of
courtsto 56 fromthe eardier sanctioned strength
of 40. This will effectively mean that for each
ward of Bhopal, there would be one court. In
addition, in orderto ensure that adequate number
of judges are available to man these courts, a
relaxation has been made to permit recrutment
of expeniened members of bar against these
posts. Governmentis also actively workingon
tryingto streamiine the systemturthersothatthe
delay that has already taken place infinalising
compensation claims is not undily extended.

SHRISOMNATH CHATTERJEE (Bolpur):
Sir the payment of compensation has been
stoppedsinceMarch31, 1993 itthe Government
1sunableto getthe pending matters disposedof,
whos goingtobe the victim? Those Bhopal gas
tragedy vicims have nothing else, but this
compensation. And now the interestis getting
accumulated. We metthe hon. Minister He was
sympathetic buthe has to getthings done. What
will happen now? This matteris pendinginthe
Supreme Court andthe courtis closingtoday !
ottered himto involve all of us and we shall go
tothe Supreme Court and request them for an
rarly disposal. Whatis the expectation of the
disposal of this petition because fromtomorrow
there will be a court vacation? Some human
approach shouldbe giventothis matter. Atleast
fortwomonths, untilthe Supreme Courtopens,
the Government should make some provision.
The courtis closed: Government does notmove
and suthcient number of courts are notthere,
theretore these people who are the worstvictims
~fthetragedy torwhich they have no responsiility
whatsover. are suffenng. tis nottheirfault. Just
because of the indiscniminate activity of a
muttinational company our people are suffenng.
We have metthe Minister. People are still sitting
nfront ot Supreme Courttor redressal. itis very
casytosaythatthe matteris pending. | hope that
the Government will commuit that it will make
~ome paymenttothem

{ Translation}

DR LAXMINARAYAN PANDEYA
(Mandsaur) Claims are notbeing settled and
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the hon. Minister has said nothing about the
interim relief mentioned there. (/nterruptions)

[English}

SHRIEDUARDO FALEIRO: i wilijustclanty
it. Firstly, we have asked for the intenim relief
irom 1st of April. We have aiready paid up to
March. So, theres nogapinthis. Secondly, the
caseis being heardtoday.

SHRi SOMNATH CHATTERJEE: | doubtif
the lawyers willbe there. lamtold thatthere is
apress Conference goingonin " andthey have
all gone there. Has he resigned? Let us know the
position.

MR. SPEAKER: Letthis notgonorecord.

(ii)Minimum Support Price of Copra for
1993 Season

THEMINISTEROF AGRICULTURE (SHRi
BALRAMJAKHAR): The Govemment ot india
has fixed the Mintsmum supoort price (MSP) for
the 1993 season at Rs.2150 perquintal andthat
of Ball Copraat Rs.2350per gquintaiforFAQ The
Govemmenthas also decidedthatlike previous
years, this year tco the MSP cf Copra of one
grade below FAQwili notbe fixed.

The Government sl give utmostpnorty io
the establishment of reguiated markets wah
equipped with aution piatform as aiso w.in
dryingandwarenousingfaciities for the beneht
ofthe growersinthe States Unicn Terntones
where these faciities do notexist.

The National Agricultural Cooperative
Marketing Federation of indiz (NAFED) wiil
continue toactasthe modal agency 1o undertake
pnce supportoperaticnstorcopraon areqular
basis.

The Minimum Support Pacetor 1933 which
havebeenfixed atamuchughes ‘evelthanthe
MSP hixed for eartier years will inducy the
growerstoinvestmore andraise the proauction
and per hectare yield of coconuts

" Notrecorded
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(ii) Draft Agricuiture Policy Resolution

THEMINISTEROF AGRICUL TURE (SHRI
BALRAMJAKHAR): Government of india have
completed mostof the gorund work to introduce
the longawaited new Agricultural Policy. A Draft
Agricutture Policy Resolution, prepared after
extensive consultations and deliberations at
various levels, was placed on the tabie of the
House on 23rd December, 1392

The draft Resolution seeks to dovetail the
agricultural development and research
programmes to the challenges in Indian
agriculture and addresses itseff to the problems
of underemployment, unemployment andmal-
nutrition by generating activities through
diversification of agriculture promotion of agro-
based industry. Augmenting facilities for
of rainfed and imigated horticulture, augmerntation
of biomass production and increased utilisation
of irrigation potential and promotion of water
conservation are some of the major abjectives
of the Draft Agriculture Policy Resolution. it also
aims at reviving and strengthening the
cooperatives and local communities and
increasing involvement of non-govemnmetn
organisations in agncultural development. The
Draft Resolution would seek to arrest the
decelerating trends in capital formation in
agncutture and create an economic chmate for
increasing farmers owninvestment and efforts
through afavourable pnce and trade regime.
Pubficinvestment to accelerate development of
supporting mfrastructure for development of
agricutture and rural development would be
stepped up. The endeavour willbeto create a
positive trade and investment climate for
agriculture at par with industry. ’

We hadrecently convened a Chief Ministers
. Conference on 5thMarch. 1993, to consider the
" Draft Resolution. The Conference has broadty
endorsedthe thrust areas andto Policy objectives
of the Draft Resolution. Most of the suggestions
made by the States atthe Conference relatedto
implementation of the existing policies and
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programmes. However, based on the
suggestions made by the States, the draft
Resolution has been training, training needs of
farmers living in tribal areas and agricultural
implements and machinery as some of the
major challengers for dovatailing of agricutiure
development and reseasch programmimes.

The Draft Resolution would provide a
comprehensive package of policy initiatives for
aagricultural development in a long term
perspective. It indicates the basic structural
changes and the policy initiatives atteh macro
level which could serve as the basis for
preparation of detailed sub-sectoral
programmes/policies for vanous activities in
different areas by the concemed agencies.
Agnculture is a vast sector and it covers notonly
under diverse agro-climatic conditions n
different parts of the country. 1t is neither
necessary nor feasibile to cover the detailed
actionprogramme anplementedin different parts
of the country in one policy paper.

Comes ofthe amendeddraft APR inthe light
ofthe deliberation in Chief Ministers Conference
(Placedin Library, See. No.LT.4139/93)anda
made at the Chief Mimsters Conference have
been placed onthe Table ofthe House. (Placed
in Library. See. No.L T.4140/93) | would seek
your valued suggestions for further
improvements inthe draft APR for consideration
inhnalising the same.

13.15hrs.

DELHIMUNICIPAL COPORATION
(AMENDMENT)BILL

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): ibegto move for leave
to introduce a Bill further to amend the Delh:
Municipal Corporation Act, 1957

MR.SPEAKER: The questionis:

*Pubhished in the Gazette o India Extraordinary part-2. Section-2 dated 14-5-93
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“Thatleavebe grantedtointroduce a

Bill furtherto amend the Delhi Municipal
Corporation Act, 1957".

The motion was adopted.
SHRIS.B. CHAVAN: lintroduce the Bill.
13.15",hrs.
HUMAN RIGHTS COMMISSIONSBILL"

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): Ibegtomoveforleave
tointroduce a Billto provide for the constitution
of aNational Human Rights Commissionanda
State Human Rights Commissionin any State
andfor matters connectedtherewithorincidental
thereto.

MR. SPEAKER: The questionis:

“Thatleave be grantedtointroduce a
Billto provide for th3 constitution of a National
Human Rights mission and a State Human
Rights Commissionin any State and formatters
connectedtherewith orincidental thereto.”

The motion was adopted.
SHRI'S.B. CHAVAN: lintroducethe Bill.

SHRI YAIMA SINGH YUMNAM ( Inner
Manipur): Sir. yesterday | hadtoattenda Standing
Committee Meeting. so I couldnot avail ofthe
chance of making a special mentionunder Rule
377 althoughitwas inmy name.

Besides, today, being the last day of the
current Session, | would request you to permit
me to make my special mention today.

MR. SPEAKER: itis not allowed.
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MATTERUNDERRULE 377

(iii) Need to open Central Schools at
Karimgang and Hailakandiin Assam

SHRIDWARAKA NATHDAS (Karimganj):
Theborderdistricts of Karimganjof Assam are
backward ones inmany repects, particularly, in
education. Theinhabitants are mainly OBC and
SC/ST people andteagardenlabourersandas
suchfinancially depressed. They cannotsend
theirwardstothe institutions like Central Schools
one at “Kalacherra” in Hailakandi district and
other at“Manipur” in Hailakandi district. These
are purely rural areas mainly inhabitedby the tea
garden labourers.

I, therefore, urge upon the Central
Governmentto look into the matter and setup
two “Central Schools” at the aforesaid places of
my Constituency, Karimganj, Assam for ruralo
uplitmentand for better schooling of the children
of the country-side.

(ii) Need to provide financial aid to the
people affected by hail stormin Hathras, U.P.

[Translation)

DR. LALBAHADUR RAWAL (Hathras): Sir,
in large parts of the Hathras Parliamentary
Constituency, there has been heavy hailstorm
during the last month of March. which has
caused heavy damage tothe rabicropinthose
areas. This naturalcalamity hascreated acritical
situationforthe small, marginal andbigfarmers.
Subsequently. labourers have beenfacingthe
problem of starvation. Alarge number of cattle
have diedonthataccount.

Sir. Imyself have visited the entire affected
regionafterthis naturalcalamity. | have witnessed
the devastation personally. Alithese people are

* Publishedinthe Gazette of India Extraordinary part 2, Section 2 dated 14-5-93.
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inavery miserable condition and are struggling
for their survival. The affected people are
hopetully looking forward to the help fromthe
State Govemmentandthe Central Assistance.
Onbehalf otthe people of those areas, | would
liketo urge upon the Central Governmenttoget
asurvey ofthe entire region conductedto prepare
alist of the affected people andto provide them
financial assistance proportionate to the loss
sufferedbythem.

Sir, | would like to remind you that Bhind
Morenaareas of Madhya Pradeshhadalsoonce
been hit by a similar natural calamity. Atthat
time, each of the affected farmers had been
provided financial assistance atthe rate of Rs.600
per Bigha. wouldlike to submitthatthe affected
people of my Constituency should also be
providedthe same amountotfinancial assistance,
sothatthey may get some relief.

(iii)Needto give Central University States
to Allahabad University.

SHRIMATISAROJ DUBEY (Allahabad):
Sir. Allahabad University is afamous and leading
ancientuniversity of the country. On the even of
completion of 100 years of this university, the
Central Governments had given an assurance
thatit would soon be given the status of Central
University. But the Government has not yet
tulfilled thatassurance.

Aliahabad university has been a very big
educational Centre. Thisuniversity hasmade a
greatcontribution inthe fields of administration
anditerature. Today. this Oxfor University of the
East. asitusedtobe known earlier, has been
tacing financial hardships. Itis forthis reason
that neither aresearch Centre nor new hostels
arecomingupthere.

I would. therefore, like to urge upon the
Central Government to grant the allahabad
Liniversity the status of a Central University. so
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that the past glory of this university may be
restored.

(iv)Need to provide more funds to Bihar
Government for construction of primary
school buildings in bhojpur and Buxar
districts of Bihar.

SHRITAJNARAYAN SING (Buxar): Sir, 80
per cent of the primary schools in Buxar and
Bhojpur districts of Bihar do not have buildings
oftheirown. So. the children of the landless and
the poor havetostudy underthetrees. Duetothe
lackofbuildings. there s no academic activities
inthose schools during the rainy season and
during the period between February andMay.

Sir. the Government of Bihar do not have
funds to construct the buildings of primary
schoolsinthose twodistncts. | would, therefore.
like to submitto the Central Government that it
should provide Rs.15 crore for the purpose of
constructing buildings of primary schools in
Buxarand Bhojpurdistricts. So that education
may be ensured to the wards ot the people
belonging to weaker sections.

(v) Need totake remedial measures for
the survival of National Jute Manufacturing
Corporation Ltd.

[English]

SHRICHITTA BASU (Barasat): National
Jute Manufacturing Corporation Ltd.. is nowin
the red. Itisa Governmentof indiaundertaking.
consisting ot five Jute Manutacturing Units, and
one subsidiary unitin West Benga! and another
jute manutacturingunitin Bihar. The Corporation
employees about 27,000 workers and
employees. The Corporation has no working
capital to purchase raw materials. stores
matenals, spares etc. The financial conditions
ofthe company have detericratedto such an
extentthatitis notin a positionto pay salarnes
to the employees. Budgetary support to the
Corporation has practically been withdrawn.
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lurge uponthe Central Governmentto take
corrective measures for the survival of the
Corporation.

[ Translation]

SHRI CHNDRA SHEKHAR (Ballia): Mr.
Speaker, Sir, through you | would like to make
a submission to the hon. Minister of Home
Affairs. | never intended to participate in the
debate on Verma Commission being heldsince
yesterday, nordo lintendtoparticipate initeven
today. This is because there are some aspects
ofthisissue which wouldbe increasingly forme
toreferto andthat would also notbe proper.

Sir, an hon. Member has submitted tothe
hon. Minister of Home Affairs that he would hold
thetwoformer Prime Ministers Shri Vishwanath
Pratap Singh and Shri Chandra Shekhar
responsible for the incident. | would, therefore,
requestthe hon. Minister of Home Affairsthathe
shouldtake allthe relevant documents onthe
Table of the House. | actually do not want to
produce those facts personally. lwouldonly say
this much that all possible security measures
that could be taken during thattime were taken

11-14 security personnel were also killed inthe
incident. This was forthe firsttime in the history
that such a large number of security personnel
were killed while providing secunty to aparticular
V.I.P. The Government should now inform the
House aboutthe contents of the letter of the hon.
Governorreceivedtwo days back as also the
reportof.B. Moreover, the role played by AIICC
and resolutions passedintheir meetings should
also be presented here in order to stop those
persons from making meaningless propaganda.
1 wouldcertainly like to request the hon. Minister
of Horne Affairs that he should either restrainhis
Members or he should present all the relevant
facts before the people of the country. | think that
it would notbe proper for me to referto all the
happenings ofthose days. He should presentall
those letters that were written by me and by the
then Governor. it wouldbe unsecurity tocome
lorward with the details of the talks that were
heid.
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The Congress party andits members want
that | should tell you that the death of Rajiv
Gandhiwasadistressingincidentforthe country
but | want to stress that it was due to lack of
security and it was not due to any fault of the
central the Goverhments. There are many
reasons responsibleforit. The blame was puton
Shri V.P. Singh but there was no provision to
engage S.P.G.fohis security. The hon. Minister
of Home Affairs eitherreply to these questions
in his speach or acceptthe request of the hon.
Members and present all the facts before the
House.

SHRILAL K. ADVANI(GandhiNagar): Mr.
Speaker, Sir, | fully agree with Shri Chandra
Shekharijithatthe documents as well as facts left
out in this regard should also be presented
before the House. The way a discussion was
held yesterday to discuss a subject of such a
senous nature was not proper. The names of
ShriV.P.Singhand ShriChandra Shekharwere
mentioned here but infact that document
specifically mentions the names of some
congress leaders of Tamilnadu. ! cantellyouby
my personal experience that in the matter of
security, the Government officials especially
ShriChavanand ShriChandra Shekharwhoare
sitting here were very cautions. Had these two
gentlemen felt thatwhatlam sayingmay prove
dangerous for me, they certainly would have
phoned me personally and insistedthat | shouid
accept this although everybody knows thatitis
impossible for aperson, leading public life to
acceptall such things. lf he accepts all these
things he willbecome crippled. Butsofaras, the
officials are concemed andthe way the name of
ShriV.P. Singhand ShriChandra Shekharwere
being mentioned again and again andthe total
blame was put on them duringthe discussion
yesterday was absolutely wrong.

Mr. Speaker, sir, amention has been made
regarding some letters and documents in this
context, it will be better if the same may be
presentedinthe House becausealothadbeen
saidinconnection with a note of the then cabinet
Secretary yesterday which was notproper. There
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is nodoubt that it constitutes a part of the report
of the Verma Commission but it will be better i
youpresent all such documetns betore givinga

reply.

SHRI CHANDRA JEET YADAV
(Azamgarh): Mr. Speaker, Sir, | will take just
one minute toexpress my views in this regard.o
Yesterday also. | hadtold youthat names oftwo
former Prime Ministers were mentioned. Shri
V.P. Singh has gone to Bombay for Medical
checkup and he has asked me totell youone

thing.

MR. SPEAKER: in my opinion, nobody was
blamedpersonally, only their Govemments were

(Interruptions)

SHRI KAMALA MISHRA MADHUKAR
(Motihari): No, their names were mentioned.
(Interruptions)

SHRI CHANDRA JEET YADAV: Mr.
Speaker, Sir, the responsibility lies on the
Govemment. Mr. Speaker, Sir, ShriV.P.Singh
has asked meto convey his message and | will
dothat only and not make any speech.

MR. SPEAKER: | also have received his
message.

SHRI CHANDRA JEET YADAV: He has
sentamessage that he does notwanttotake part
inthe debate, he does notwantto utterevena
word about such a big accident. Yesterday, Shri
Chidambaram, Manishankar Aiyar, had said
that during the period when they were in
Govemment, nobody coulddo any harmto Shri
Rajiv Gandhi. Shri V.P. Singh has alsosaid that
Shri Rajiv Gandhi did not sustain any injury
when he was Prime Minister. He also said that
he was ready to make arrangements no matter
ifitcosts Rs.Oneto 5 crore. But SPG cannotbe
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engaged officially because if they fired in self~
defence the lawwil notprotectthem. Theretore,
hearrangedfor NSS the second best substitute
of SPG. This was the message of Shri V.P.

singhwhichiwantedtoconvey... (interruptions)

SHRI RAM NAIK (Bombay North). Mr.
Speaker, Sir, Yesterday, you said that after
holding a discussion o1 the Report of Verma
Commission there would be a discussion on
Bombaybombblas!andBallswouldbetakenup
lateron.

MR. SPEAKER,; Aliright, | have already
saidaboutitin the House today.

(Interruptions)

SHRIRAJVER SINGH (Aonla): Mr. Speaker,
Sir, you had given a ruling that before the
prorogation of the House the hon. Minister for
Home would give make a statement about the
situation in Kashmir. Today is the last day of the
session, if astatement is not made today in this
regard, itwill certainly be scheduledfor the next
session.

13.31hrs.

The Lok Sabha then adjourned for Lunch
till thirty minutes past Fourteen of the Clock.

The Lok Sabha re-assembied after Lunch
atthirty-mine minutes past Fourteen of the
Clock.

[MR.SPEAKER inthe Charr}

SHR! NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, there is arumour afloat thatthe
cateringarrangements inthe Parliament House
are being handed over ortranslerred fromteh
Railway 1o ITDC. Atleasttwo fous are here who
enjoy the ITDC services inthe westem Court.

MR. SPEAKER: We will discuss it in the
Chamber now.
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Reposton
SHRINIRMAL KANTICHATTERJEE: Bug,
we aretold, as soon asthe House adjoumns sine

dhe, Raiway catening will be changed and [TDC
will take Over.

' MA. SPEAKER: | will tell you.

SHRI ATAL BIHARI VAJPAYEE
{Lucknow): Let us not goby rumours. We hope
#f any change is to be made, it will be done with
your consent, not otheswise. -

MR. SPEAKER: We will take a proper

decision in the matter.

SHRI INDRANT GUPTA (Midnapore): Sir,
betore yougive your consant, youshouldcome
andtrythe food at Westem Coust. if thatfoodis
supphedhere, | amquite sure, therewillbe a not
aboutit

MR. SPEAKER: These are samil matiers
but we will take a proper decision.

Disscussion Under Rule 193

(i) Report of the one-man Commission
Inquiry 2~-- =" anot Shri Rajiv Gandhi

MR.SPEAKER: Nowwe shalitaleuphsther
discussion on the Report of the One-man
Commissionof inquiry headed by Justice J.S.

SHRIMATI MARGATHAM
CHANDRASEKHAR (Sripesumbusdur). Mr.
. Speaer, Sir, iwas notkeenon takingpatinthis
discusion because | know what the less of our
respeciedisader stome astothedthermembers
of ourparty.

To put certain facts straight, not © be
superfious. | want tomention only some poits
which have not been mentioned by anybody
also.

Onthe 18, ihaggonesoundesyconstiuancy
with ChietMini ; .

A L 6
of Rajiv Gandhi

the 19th morning by about 9 or 9.30. | was
nformedby a police officer whether | kenw that
Rajivii was coming to my constituency on the
21st. Then | got in touch with my Pradesh
Congress Committee, went there and got the
confirmation. There were certain discussions
about his stayin Sriperumbudur whichnonof us
kedbecause tis asmall town which could offer
nosecurity at all for his stay. On the 19th, after
getingconfismationfromthe Pradesh Congress
Comsmitiee, we went to some place in
Sripesumbudur o look for a proper site for the
usedtouseforsuchmeetings was giventosome
dusing One of the thirteen times he visited Tamil
Naduinsawmillhe was visiingmy constiluency.
So, that place was earmarked. Thenlateronwe
chase anearer place whese some inauguration
thesite, somepolice officers cametous andtold
us that we could not hold the meeting there.
When | asked whether # was for security
reasons, he said, no. He said because the
president of the Ovevida Munnetra Kazhagam
be hiivence between the two meetings. When |
askedwhat e theywere holding the meeting
there, he said, thew meeting was at six o’clock.
| said, since Rajivi would be coming there only
aherteno'dock so, | thought we could hold the
meetingthere. Thenfinally the police officertold
us that if the distance between the place of our
kilometre, they would not permit us to hold the
the policeofficerwentintwo cars andmeasured
thedistance. Rwasmorethan 1 4kdometres. By
that tme lwas going round to see whether there
was afy proper accommodation for the night
stayfor Raghvii. Atthat place we were informed
thatthepalice have agreediorthe sitetobe used
for the meeting. That is one point | wanted to
clear.

Thesecondpointis that some people said
that ouwr organiser, knew nothing about it.



307  Re. Inquiry Commission
Reporton

[Smt. Margatham Chandraskhar]

President of South Madras for nearly fifteen
years where he had the occasions to hold
meetings, receptions to all the leaders of the
Congress Party, whenevertheycametoMadras.
OurRashtrapatiJialsohad occasiontoaddress
meeting organised by himin the Madras City
while hewas AICC President. So,hewas notan
immature person, anincompetentperson. He
was notanimmature person, anincompetent
person. He was an ExMLC andhad occasions
toarrange such meetings.

This third point that | wantto mention hereis
that it is said all and sundry were allowed to
garland Rajivji. No, Sir. Before the garlanding
took place. the Congress functionanes andother
importantpeople of the townand nearby places
were identified by the police people but secuirty
cleamacewas notdone. Thegarlandsthatwere
to be givento him and the bouquetsto be given
tohim andalso the towels that were tobe put no
Rajiviiwere not frisked andthey were allowedto
standin that row. But, of course, there was an
announcement. | did not know. | was at
Meenambakkam to receive Rajivji when he
arrives Madras. | did not know what happened.

Thesewereallthefewfactswhichhavetobe
corrected. | did not call Rajivji to come to the
constituency atall. it was a pleasantsurprise for
me to hearthathe was coming, thattoo onthe
19th i wastoldinthe morningandon21stwas
the meeting and we had to make ali the
arrangements. if the police officers feltthatthe
site was improper, they could have putastopto
itand | do not think we would have the courage
tosay that though they are preventingonsecurity
aspect, we are going to hold the meeting. We
could nothave done it. Apart from security, we
alsolovedour leaderand we have the respectfor
the leader. We were also interested for his

secunty.

Inbetweenonthe 19thaftemoonwhenicame
nome, lwrote a lettertothe District Collectorand
also sent a letter personally, through my son, to
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the D.1.G. of the District saying that proper
security arangements shouldbe made.

We were very very keen that security tobe
properly givento him.

With all this, they were were saying
necessary things.

Of course, atthe time | was just behind him.
lwas also hurtand | was takentothe hospital. |
knew aboutthe sad demise only afterten days.
Tillthen | was very ill and | was not informed
aboutthe sadincident atall.

Without goingintothe details and onhearsay
and on a scanty reading of the report, people
have cometothe conciusionthatwe have invited
him and nottaken proper care to protect himor
to take security measures. These are the few
pointthati wantedto make.

14.47hrs.

SHRIINDERJIT ( Darjeeting): Mr. Speaker,
Sir. lamgratetulto youfor havinggiven me a
chancetospeakbnefly inthis debate. We are a
agreedthat RajivGandhi's tragic assassination
has been a greatloss not only to our country but
totheworidatlarge. ltwas also agreat personal
losstome. It was my privilege to have worked
closely with him in regard to the Darjeeling
problem and ultimately with his help and
cooperation one was able tobring about the
Darjeeling Accord.

My limitedinterventionis in regardto a point
which has notbeenmade sofarasfaras|can
see. The Advocate General of Tamil Nadu,
appearingbeforethe commission gave asolemn
undertakingthatthe Govemment of TamilNadu
would take necessary follow up action pursuant
tothe Commission's findings. Thisis onpage
26, para 80.07 ofthe Commission's report.

But | regret to say that there has virtually
been asfaras | know nofoliow up action. Those
who have beenfoundguilly of dereliction of duty
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amongthe officers have notyetbeen punished.
Iwouldliketo sepcifically mentionthese officers
by and reading out from the Commission’s

report.

Onpage 63, para11.27, the Commission
says:

“The evidence clearly indicatesthat latest
by 80r8.30p.m.onMay 21, 1991 itwas
cleartothe police officers including R.K.
raghavan, IGP thatthe arrangements for
the security of Rajiv Gandhi atthe venue of
the meeting were quite unsatisfactory and
effective access control was notpossible
with the arrangements which had been

of Rajiv Gandhi

including the Congress Partymen and
organisers in matters relating to security
over which the police officers had the
exclusive authority and control. An attitude
of not annoying any congress Party men
present or any one assuming an air of
importance appears to have gripped the
entire police force present there. This is
clearfromthe evidence broughton record.
There is a significant admission by R.K.
Raghavan that strict observance of the
prescribed precautions could have averted
the mishap.”

These are the two paragraphs relating to

made. ltwasalso cleartothe police officers
thatanyimprovementin the behaviour of
the Congress Party men andorganisers or
any cooperation from themin this behalf

1.G.P.Mr. Raghavan. Subsequently another
paragraph relates to Additional S.P. V.
Ramakrishnan, and ASP Prateep V. Philip. |
woud liketo readitoutforthe benefitofthe House.
ltisatpage 67, para 13.07:

was not likely to be forthcoming.”

“The police officers being exclusively
responsible forthe secunty arrangements
had the authority to exercise the requisite
controlto ensure eftective secunty for Rajiv
Gandhi by enforcing strictly the needed
measurees atleastinthe area proximateto
Rajiv Gandhion his arrival fromentrance
point. There was ampletime andopportunity
atleastfrom8.30p.m.of morethanoneand
ahalf hourwith R.K. Raghavan, IGP who
was presentto devise and implementthe
requisite alternative mechanism for this
purpose.”

The Commission then goes on in the
subsequent paragraph 11.29 on page 64 as
follows:

“It appears that the police officer, in spite of
being dissatisfied with the state of
arrangements andwant of effective access
control, adopted a casual attitude in the
performance of their duty unmindful of the
consequence andmade noattempttoenorce
strict access control by regulating the
behaviour and conductof the person present

“Nnthis conclusion, ithas to be further held
*R.K.Raghavan, IGP (Forest Cell) who
placedinoveralicharge of the security
rangements for Rajiv Gandhi at
Sriperumbuturby DGP, B.P. Rangaswamy
is responsible forthis lapse as the incharge
police officer. Asthe DSP, M. Igbalwho died
in the bomb blast was the police officer
primalrily responsible for the security of
RajivGandhiat Sriperumbutur. He has paid
the heaviest price forthe laspse withloss of
his life. No turther considration of his
reponsibilityis necessary. The Addl. SP. V.
Ramakrishnanwas to assistthe DSP inthis
task and his duties as Addl. SP shown in
Annexure XXXVIII coupled with his
continuous presentatthe venue of the meeting
fromthe aftemoon of that day are sufficient
to hold him responsible for this Ipse along
withR.K. Raghavan. As Addl. SP present at
the veneu. the responsibility of V.
Ramakrishnan was almost equalto that of
the DSP who hadthe primary responsibility
for the safety of Rajiov Gandhi at
Sriperumbudut. The extent of their
responsibility for this lapse has to be
determined departmentally in the follow-up
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action taken by the Government. ASP
Prateep V. Philip was incharge fothe sector
inwhichthe explosionoccurred. He alsois,
therefore. answerable and his responsibility
too has to be determined departmentally in
the follow-up action.”

This is what the Verma Commission has
said in regard to these three or four police
officers. My contention 1s. according to the
mformation available to me. there has virtually
been no follow-up action by the Tamil Nadu
GGovernmentinthisregard. Infact. the IGP V.
Raghavan, tlearnt| hope lamwrong has been
promotedto the postof Additional D.G.P.1donot
know whether this 1s correct. Therefore, | do
think. itisimportant thatthe Home Ministergoes
into tho matter because this is basic to our
scheme of fighting terrorism. If we are going to
fight terronism. then we have to take sternest
possible action against those who are guilty of
“dereliction of duty.

Onthe other hand. somethingextraordinary
has happened. We have ancther Officer, DIG
(Range) this Officer was cleared by the Verma
Commussion yetthis particular Officerhasbeen
harassed andhoundedforthe lasttwo years. He
has recently been reinstated. The pointisifhe
has been cleared by the Verma Commission.
then he should be reinstated honourably. It some
wrong has beendonetohim. that wrongmustbe
undone. Butthose who have been held guilty for
Acrehction of duty should not be allowedto get
away.

Yesterday an impression was created by
my fnend AIADMK that all the Officers have
been reinstatedbecausethere was noneedtodo
any more follow-up action.

SHRI ASOKARAJ (Perambalur): No. He
has not said that.o He said that all the Police
Oificers were posted only after the intervention
ofthe Court. The State Governmenthas notdone
anvthingonitsown .
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SHRIINDERJIT: I stand correced onthis.
Buttheimportantpointis there s needforfollow-
up action. Thiscommission is very very clear
aboutthelaps committed by these people. Having
saidthis, | now deal with one other aspectand
this particualraspectisin regardtowhatprecisely
hadhappened.

| amo very happy that Mrs. Margatham
Chandrashekhar has spoken because an
impression hadgone around earlierthatshe had
somehow or the other persuaded Rajivji and
somehow manipulated, by pullingstrings, to get
him over there and subsequently nothingwas
done by her. | am very happy that Shrimati
Margatham Chandrashekhar has cleared the
record that she has not asked him to come.
(Interruptions) The question is simple. Mrs.
Margatham Chandrasekhar'snameisthereand
shehasclarified. )

SHRI PAWAN KUMAR 3ANSAL
(Chandigarh): He want all overthe country.

SHRIINDPAJIT GUPTA: Thisincidentdoes
nothappenalloverthe country. We are bothered
aboutwhathappenedthere. Who invitedhim, in
fact.tocome andaddress ameetingthere? She
didnotdoit. Butwho did it? Dicche come onhim
own?

[ Translation|

SHRIO RAM VILAS PASWAN (Rosera):
According to his prtogramme. he was to visit
Moradabad on that day but that piogrammes
wascancelledandhe visitedthatplace according
torescheduledprogramme

[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Don'tconfusetheissue. Thatis
notthe question.

SHR1  LOKNATH CHOUDHUKY
(Jagatsinghpur): Thatismyquestion. Youpleasc
replytoit.
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SHRIINDRAJIGUPTA: Somebodyfixesa
programme forthe Prime Ministerwhenhe goes
about, wherethe meetingis held. Somebody is
responsibieforit.

SHRIINDERJIT: Heis entitled to ask this

question and | thinitis a good question. Atthe
moment, |lam personally very happy because
Mrs. Maragatham Chandrashekhar'snamehas
been repeatedly mentioned. |am happythatsh~
has clarified about the precise position. If other
questions arise, Shrilndrajit Gupta is welcome
to raise those questions and put them to the
Home Minister on whoever is the appropnate
authority. Maybe the Verma Commissionshould
have been able to say whateverithastosay.

The question of terrorismis something which
is still stalking the land of Tamil Nadu and | do
notknow whatis beingdoen. Butif the indication
in regard to follow-up shows anything, it only
showsthatthereis certianamount of casuainess
which we certainly cannot afford.

SHRIA. ASOKARAJ: Whatdoyoumeanby
casualness of Government?

SHRIINDERJIT: The impression is one of
casuamnessbecause contrarytothe assurances
ofthe Advocate General. theinformationsofar
1sthatthere has been no follow-up actionlam
talking fo follow-up action onthe Commission’s
findings. Of course, | had recently occasionto
visitMadras One because conscious of the fact
thatthe Chief Ministerthere is really finghtingin
manyways India'sbattle, if lam permittedto say
so, againstthe LTEE anditisterrorism. She has
to be assured and extended every possible
assistance fromthe Centre. Butthisis something
which willhave to betaken upwith agreaterdeal
of seriousness if we are to fight the terroriston
slaught.

15.00 hrs.
There is one other pointwhich | would wish

tomake. Itisthisthat apartfromwhatever the
Vermacommission has recommendedinregard
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totheassasinationandits findingin regardtothe
assassination of Rajiv Gandhi, | think, this
problem of terrorism and the problem of threat
to ourtop leaders is something which needs to
be viewed afresh so that adequate security
security arrangements can be provided. Inthis
context, | felt rather concerned on hearingwhat
Shr Chidambaram hadto say yesterday about
the security arrangements forour Prime Minister
as of today. Something will have to be done.
Aiso, | feel a fresh look has to be taken at the
question of availability of SGP coverto different
VVIPS. | donotknowaboutit. ShriChidambaram
isthe author of the SPG Act. | amtold that the
people wieldingthe gunsinine SPGhave some
special powers, special protection for
themselves. Thisis something which hastobe
considerable also in the overall context of the
protection of our leaders and more particularly
ofthe Prime Minister.

|am glad that we now been able to provide
for protection to the former Prime Ministers. |
think it is not only the Prime Ministers but in
some cases the families are also there and
something of this sort has to be done in the
overall context of the threat to the VVIPs
irrespective of party consideration.

|amgratefulto youforhavinggiven me this
time to to put forward some ot these limited
points. Butthey are very importantfromthe point
of view of fighting terrorism and cobating
terrosnism.

lam very gratefulto youagain.

MR.SPEAKER: ShriSaifuddin Choudhury.
if you want to sak any question, you can ask
beforethe Home Ministerreplies and not later
thanthat.

SHRISAIFUDDIN CHOUDHURY (Katwa):
Sir. Ithank you for givingme this opportunity. |
only want to put a question. | want some
clarifications from him

Thepomtisen C(thE - tauarny 1993 arepon



315 Re. Inquiry Commission

Reporton
[Sh. Saifuddin Choudhury]

appearedinthe Indian Expressunderthe heading:
“CBl loses crucial Raijiv case papers”. The
Journalistwhowrote itis Mr. Rajesh Joshi. This
is a signed article. He wrote this. It says:

“Inanunreportedcase ofsnatchingin London
lastyear, the Central Bureau of Investigation
last several valuable documents and
evidence obtianedfrom abroad onthe Rajiv
Gandhiassassinationcase...”

The Officerwhowas doing this investigation
there atLondonwas shriR. Srikumar, the KIG
withthe CBI. He was crrying vital documents.
After some days activitiesthere, he was about
tocomeback home. He lodged acomplaintwith
the Bow Street Police Station at London about
the same saying that some Indian-looking
ruffians really snatched it and had run away.
Afterthat, hefaxedthe reportofthatincidenttothe
then CBI Chief shri Vijay Karan. | wantto know
whatactionwastaken aboutthis. Whatactionthe
then CBI Chieftookaboutthis matter? Didhe ask
forany further clarification from shri Srikumar
who was there doing that investigation and
collectedthe materials? Itis very strange tofind
that nothing happened on this. | would like to
know whether the report of this incident was
broughtbefore the Vermacommission. We find
that Shri Srikumarwas broughtintothe SIT after
thisincident. It has also been reported that this
Shri Srikumarwas the investigating Officerfor
ShriShanmughamwho gave asliptothe CBI
andhangedhimself; whowas also a vital clue for
this assassinationcase. You heve toclearthis
matter. Thereis the confusion. Things are under
cloud. They have tobe cleared. Those things
have clouded the minds of our people. Youhave
to give aconcrete answer about this.

MR. SPEAKER: This matter could have
been broughtbetore the Commuission also.

SHRISAIFUDDIN CHOUDHURY: Iwantto
know aboutit. | have gotitjustnow.Had | been
inpossession of this matter, lwouldhave given
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it. Thatis why, | want some clarifications.

SHR!I CHANDRA JEET YADAV
(Azamgarh): | would like to know fromthe Home
Minister whetheritis afactthat the Rajyapal of
Tamil Nadu at that time wrote a letter to the
former Prime Minister two days before he was
visiting TamilNadu. Whenhe cameto kncwthat
heis goingto come to TamilNadu, he wrote a
letter requesting thatthis was notthe righttime
forthe Prime Minister to visit Tamil Nadu. And
he also said, if at all he decides to visit no
programme should be fixed during the night
time. Andthen the Prime Minister really asked
himto gettotouchwith the AICC organiserswho
wereorganisingthe meeting. He requestedthem
todothe same. |would like to know whether itis
afactornot.

(

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): Sir, would like to clarify
the position. Hon. Member Shri Chandra Jeet
Yadav raised a point that the Governor of Tamil
Nadu seemsto have written to the then Prime
Ministerthat he should not visit the constituency.
As tar as my information goes, the Governor
wrote to the then Prime Minister saying that
arrangementwas made for his stay atnightin
Sriperumbudur anditwas very unsafe fromthe
security pointof viewtostay in a private house:
Itwas noteven a Govemmentbungalow. Thatis
why, he wrote a letter saying that instead of
stayingin a private house, he should come to
Madras and stay at RajBhavan. Thatis the kind
ofinformationthat! have. | do notthinkthatany
such letter was written, according to my
information. | stand correcteditthe hon. Member
has any otherdocumentin his possession.

Aboutthe otherwhichthe hon. Member Shri
Saifuddin Choudhuryhas made, since CBlisnot
with me, it will be very difficult forme to give a
reply to this point. But the Chief of the SIT Mr.
Kartikeyan who has beeninvestigatinginto this
case hadanumberof meetings with me. | do not
think he ever mentioned to me about any vital
papers, concerning the investigation of the
assassination of late Shri Rajiv Gandhi missing
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or somebody seems to have snatched away
that. | willhave togodeep intothe mattérandtry
tofinditout. Off hand, | may tell you that unless
| askthe Director, CBl, it will be difficult for me
to say either way whether it is correct or not
correct. lwill definitely look into the matterantry
tofind out whetherithas any effect onthe trial
which, infact, started in Madras.

May, 21. 1991 will be remembered as a
black dayinthe history of our nation. The tragedy
occured on this day at Sriperumbudur had
~ shockedthe conscience of the entire world. A
greatson of this country was snatchedaway in
the prime of his youth. Shri Rajiv Gandhi had
sacrificed his life forthe unity and integrity of this
country. carrying forward his tamily’s tradition.

Ishare the angushandthe angerexpressed
Hy hon. Members of this House in yesterday's
debate onthe Verma Commission of Inquiry.
Such emotions are understandable. whenwe
discuss the circustances which led to the
assassination of aleader loved and adored by
millions of his countrymen. Itisimportant that
the lapses which permitted the tragedy to take
place should not be allowed to recur. Those
responsible should be identified and suitably
dealtwith.

Hon. Members have dwelt atlengthonthe
circumstances under whichthe SPG coverfor
Shri Rajiv Gandhi ceased. when he was no
longerthe Prime Minister. Ithasbeen statedthat
the withdrawal of the SPG coverwas the root
cause of the tragic assassination. The Verma
Commission of Inquiry has heldthatthoughthe
proximate cause of the assassination wasthe
failure of the Tamil Nadu police to enfore the
acess control measures strictly, the withdrawal
of the SPG cover from Shri Rajiv Gandhiwas
unjustified. The Government agrees with this
finding.

According to the SPG Act. 1988, SPG
proximate security cover was notadmissible to
late Shri Rajive Gandhi after he ceasedtobe
Prime Minister. Following the withdrawal ofthe
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SPG proximate security cover from Shri Rajiv
Gandhi, inthe firstweek of February 1990, Shri
Chidambaram and Shri Kalapati Tripati, of the
Congress (l) Party, had lodgedstrong protest as
thethreattothe security of Shri Rajiv Gandhihad
notdiminished. ihave examinedthe available
records relatingto the replacement of the SPG
to provide security cover to Shri Rajiv Gandhi.
On4thofDecember, 1989, ameetingwas taken
by the then Cabinet Secretary. when it was
decided to continue the existing security
arrangements and to call for a fresh threat
assessment. On 14th of December, 1989 he
submitted a note to the PM, listing the
modifications which were proposed to be
introduced inthe security arrangements of Shri
Rajv Gandhi. This note wasseen bythethen PM
on 3rd of January. 1990, who desired thatthe
matter be broughtto the cabinet. Basedonthe
freshthreatassessment anote dated January
23.1990. prepared by the Secretary (Security)
was considered by the Cabinetinthe meeting
heidon January 30. 1990. As perthe minutes of
the aforesaid meeting. circuiated on 12th of
April, 1990. the Cabinethad decidedthatfurther
actioninthe matter may be taken inthe light of
the discussions held. A note on the security
arrangements for protected persons was
considered by the Cabineton 1st of February.,
1990. Consequenttothe decisionstakeninthe
meeting. the Ministry of Home Affairsissuedon
3rd of February. 1990, comprehensive
guidelines to the Chief Secretaries of all State
Governments and Union Territory
Administrations regarding security
arrangements in respect of Shri Rajiv Gandhi
and his family members.

Inyesterday's debate. the hon. Members
had also made referencetothe note of thethen
cabinet Secretary, ShriV.C. Pandey. dated 30th
ofJanuary. 1990. inwhich he hadinformedthe
Prime Ministerthathe (1.e. the cabinet Secretary)
had apporvedthat Shrt Rajiv Gandhi's security -
arrangements outside Delhibe leftto the State
Governments. | have looked into the related
records andfindthat Shri Pandey put up his note
of 30th of January, 1990to the PMfor approval.
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This note was discussed by the Cabinetinits
meeting heldthe same day, thatis, the 30the of
January, 1990. ltis, thus, clearthatthe Cabinet
had dealtwiththe matter. it willbe recalledthat
the Verma Commission hasfoundthatthe Central
Governments decision on 30th of Janurary,
1990, was' and | quote:

“promted moreby lack of properperception
xx or the requisite will than the stated
difficulties.”

After last evening's debate in this House,
there appears no reasontodoubtthis finding of
the Commission. The Government, therefore,
acceptsthefinding.

The hon. Members have referred to the
observations of the Commission about the
behaviour of some workers of the Congress (1)
Party atthe public meeting at Sriperumbuduron
thatfateful day.

The Verma Commission has recommended
corrective measures. | have already discussed
the guidelines with the leaders of the major
political parties, which will help in maintaining
orderliness infuture, reducingthe possibility of
indisciplined behaviour exhibitedby the political
workers. The guidelines are beingissued. The
hon.Members have observedthatnoactionhas
beentaken eitherbythe Central Govemmentor
by the State Government for any lapse or
dereliction of duty against any Government
officer. Certain observationshave beenmadein
the Verma Commission Report regardingcertian
Central Govemment officers. We have obtained
the explanations of these officers on the
observations of the Commission. Those found
guilty will notbe spared.

Insofar asthe State Government of Tamil
. Naduis concemed, the Commission has held
thatthe extent of individual responsibility fer the
lapes ofthe State Govemnmentistobe determined
departmentally. The State Govemmentof Tamil

MAY 14,1993

Assassination 320
of Rajiv Gandhi
Nadu have reported thataHighlevel Committee
hasbeensetup, on4th of May, 1993, tosubmit
areport withino one month on the action tobe
takenbythe State Govemment. The matter will
be furtherpursued with the State Government.

Iwouldliketo assure the hon. Membersthat -
Governmentis determinedtotakealinecessary
action onthe findings and recommendations of
the Verma Commission.

[Translation]

SHRIRAMVILAS PASWAN: Mr. Speaker,
Sir, as | stated yesterday | am sorry to say that
the hon. Ministerfor Home Affairsisintentionally
presentingthe facts inadistorted manneriwant
some clarifications from the Home Minister
aboutthe points raised by me. (/nterruptions)

[Translation)

SHRI RAM VILAS PASWAN: As | have
pointed out yesterday also regarding the
withdrawal of SPG that Shri V.P. Singh has
committed a crime by extending the period of
SPG forthree months butyouthink thatthe act
of withdrawing SPG was dangerous thinginthe
eyes ofthe Government. (Interruptions)

[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Heis repeatedly sayingthe
thing Sir. :

SHRI MANI SHANKAR AIYAR

(Mayiladuturai): | amonapointof order Sir. The
Speaker ruledthat ifthere were any questionto
be asked, they shouldbe askedbefore the Home
Minister spoke. | do not know why the Chairis
giving ShriRam Vilas Paswan the opportunity
to now ask questions when you had yourself
made it categorically clear that no question
would be asked after the Home Minister's
statement. ’

MR. SPEAKER: Shri Saifuddin Choudhury
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hadwritten me aletter sayingthat he wouldlike
toaskaquestiontothe Home Minister after his
reply. Solsaid, instead of asking the question
after hisreply, he could ask the question before
thereply. (Interruptions)

[Translation)

SHRIRAM VILAS PASWAN: Yesterday, |
raised a point thatthough SPG was withdrawn
by Shri V.P. Singh’s Government but late on
Chandra Shekhar Governmentwas formedwith
the support ofthe Congress party. Therewere so
many leaders and M.Ps. who could demand
resteration of SPG. If that was withdrawan it
should have been restored. The situation in
Tamilnadu was taking serious turn at thattime
and the Centralo Government dismissed
Tamilnadu Governmentthinking thatlaw add
ordersituationin the State has deteriorated.

[Enghsh]

MR. SPEAKER: I will notallow you one more.
speechonthis. Youcan ask one question.

[ Translation)

SHRI RAM VILAS PASWAN: The
Commission has pointedout three thingsinits
report. The Commission has pointed out about
thelapse of Congress party workers butthe hon.
Minister 1s maintaining silence on
it.{Interruptions)

[English}

MR. SPEAKER: You are replaying to the
Home Minister's speech. Thisis notcorrect. He
has the right to reply. | must say that the
Govemmenthastakenavery responsible stand.
The Government neither has said anything
against anybody unnecessarily norhadtriedto
hide anything. The Governmentistakingastand
which should be taken by it. Unnecessarily
please do notdragthings.

(Interruptions)
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[Translation)

SHRIRAM VILAS PASWAN: Mr. Speaker,
Sir, please ask him to reply to my two points.
Firstly. why the demandwas notmadetorestore
SPG and why the President of Tamilnadu
Congressdid notcooperate? (Interruptions)

[English]

MR. SPEAKER: Where there is nothing.
unnecessarnly youdo nottry tofind something.
This is a very important and a grave matter.
Everybody is tull of anguish.

(Interruptions)

SHRIPAWAN KUMARBANSAL: The then
Government exhibited the most abominable
form of their sadist character by withdrawing
SPG coverto ShriRajiv Gandhi.

[English]

SHRIRAMVILAS PASWAN: Wasitnotthe
responsibility ot the then Government?

MR. SPEAKER: You are saying so
unnecessarnly.

SHRI RAM VILAS PASWAN: The
Government is making allegations on us for
nothingand hidingthe facts.. (interruptions)

MR. SPEAKER: It has been given in the
reportandthatis why the Govemmenthas said
aboutit. sothereisnoneedtoprolongthe matter.

[English]

SHRIS.B. CHAVAN: Thereis one pointon
which | wouldlike to correct myself. This is about
the CBI papers which were lostin London. Just
now | got the information that no papers in
connection with the investigations into the
assassination of ShriRaijiv Gandhi were lostin
London. Only abnef case contianingtravel and
other personal papers of the Officer was lost.
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| Translation)

MR. SPEAKER; Do notprolongit. Wehada
5-6 hours longdiscussion onitandits reply has
been givencarefully. .

(Interrutpions)
[English]

SHRIGUMAN MAL LODHA (Pali): Iwantto
have aclarification Sir.

MR. SPEAKER; Lodhaji, itis notncessary.
Youcannot say things like this.

SHRIGUMANMAL LODHA: Onlythe small
pointis thattoday they have said that we would
take remedial action and action against the
officers also. Woulditinclud= action against 1B
Officers also whom they have held gulty?
Yesterday inthe actiontaken reportthey have
saidthataccordingtothemto actioniscailedfor
becausethey were not guilty.

They have given reasons for that. Today.
should we take it that the action would be taken
againstthe IB Officers and the Officers of the
Central Government and thatthe hon. Prime
Minister as the President would take action
againstthose Congress workers who havebeen
found serious guilty of lapses for this? f want to
seek clarification onthese two smallthings.

MR. SPEAKER: The House shalinow take
upitem no.24, regarding Bombay bomb blasts.
ShriRam Naik.

15.20hrs.

(ii) Progress Made in Investigation into
Andthe Ramification of International Hand
inthe Bombay Bémb Blasts.

[Translation)

SHRI RAM NAIK (Bombay North): Mr.
Speaker, Sir, | rise to speak on the incidents of
bomb blasts in Bombay. On 12thMarchwhen
the incidents of bomb blasts took place at 13
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different places in Bombay, the Lok Sabha
sitting was going on. When the House was
informed about the incidents, it shocked the
House as well as the entire nation. Atthattime
two questioncameinthe minds ofthe peoplei.e.
the security of the people and the security of the
country. 260 persons were killand more than
1500 persons werinjuredinthese bomb blasts.
The Govemmentgave its detailed statementon
7th Apriland atthattime we asked about the total
financialloss buttillnow the Governmentcould
not make any assessment of the total loss. A
reply was giventhatthe Governmentis unable
toassessthetotalloss. | have some cuttings of
the foreign newspapers. The Newyork Times
termed it as “Worst Urban terrorist act in the
world. “Such a worst attack has never been
there in any city. Aftertheincident. the Puime
Minister, the Home Minister, the Minister of
State in the Ministry of Home Affairs, Shri
Rajesh Pilot, Shr Ghulam NabiAzadand several
other ministers visited the affected areasandon
13thMarchthe Home Ministermade a statement.
Iwould like to read one para of the statement
which shows thea seriousness of the problem.
Ithasbeensaidinthe 10th para of the statement
that:

[Englishj

“As the prime Minister has stated. these
ghastly acts have been designed to hurt the
country’'s economic progress and to create
disturbancesto thwartour economic growth. We
mustfightthis grave challenge. lwantto assure
this hon. House thatthe Governmentof indiaas
wellas the Government of Maharashtrawill do
very best to bring the culpnts to book as
expeditiously as possible; we are determinedto
make this challenge with allthe resources and
expertise atourcommand.”

[ Translation]
(SHRITARA CHAND inthe Chain
15.23 hrs.

Now we have tosee whethrthe Governmer
have acted according to the challenge it ha:
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accepted and whether the Central and State
Governmentof Maharashtra haveinvestigated
the matterwith allthe resources attheircommand
ornot. Today itis 14th May andtwomonthshave
" passed, sofromthatpointof viewwe havetosee
astowhatactionthe Governmenthastakenso
far. The Prime Minister has clearly stated that
the Government would investigate into itand
wouldtry tofind outthe person involved and if
foreign handsthere the Governmentwould try
to bring the culprits to book. So regardingthis
assurance of the Prime Ministe | would like to
know astowhathasbeen done duringthese last
twomonths? Todaywe shoulddiscuss aboutthe
actions taken by the Central Governmentand
the State Government of Maharashtrain this
regard.

Onethingisclearthat afterthe bombbiasts
the investigation was started immediately and
unauthorised arms and ammunition were
recoveredonalarge scaleasaresultthereof. 10
tonnesof R.D.X. wasrecoveredfromNagothane
village nearBombay. ltwas also recoveredfrom
a godown atMumbara. The R.D.X. was alsc
recoveredfromthe seanearNamala Portin my
Constituency.

Accoringtc myknowiedge the Government
has seized 2456 A K.-56 rifles. the hon. Minister
of Home Affairs must be having detailed figures
of hand-grenades andbullets seized.

While amakingastatementon 21st Aprilthe
hon. Minister of Home Affairs accused Pakistan
of hatching a conspiracy and also accused
underwori don Dawood Ibrahim of involvement
inthe Bombay bombbilast. In this whole episode
Memonbrothers andtheirsmuggleraccomplices
had also played abigrole. In this connection
some persons were arrested and one ofthemis
Resham Kaundary smuggler. Accordingto his
information it was a big conspiracy and
explosives started arriving into Bombay and
other parts of the cauntry from October, 1992.
First consignment of explosives landed at
Nagothane in October, 1992.

Mr. Chairman. sir, day before yesterday the
Commussionerof Bombay Police, ShriSamra.
statedthatinthsiconnection 101 persons have
been arrestedtill date by the Bombay Police.
Smugglers, police officials, officials of Bombay
Customs, Additional Collector Thapa, Police
Inspector V.K. Patilhave been arrested under
TADA . Lateron, Sanjay Duttandhisaccompiices
were alsoarrestedunder TADA. Manyfilmstars
and heroines are also closely associatedin all
this. Even politicians were also saidtobe involved
inthebomb-blasts.

Someheadway hasbeenmadeinthisregard
butwe should ponder overwhat allwas neaded
tobe done andwhy hadnotbeen done? Failure
otthe Governmentto apprehend TigerMemon
and hisfamily members is quite apparent. First
ofallthey should nothave been allowedtoleave
Bombay and even if they had escaped
arrangements for their extradition on should
havebeenmade. ltisthe failurepn the partofthe
Government in not been able to arrest Tiger
Memonand his family members till date.

Secondly, Dawood Ibrahimhasbeen running
his activities from Dubaiforalongtime andas
acitizen of India he could have very well been
gotextradited underthe extradition treaty but
despite hisinvolvementinsuch aheinouscrime
he was notbroughtto indiaandnorarrested. |
would like to know when and how was the
passportissuedto Dawood Ibrahimandwhy s
the file pertaining to his passport missing? Once
againthe Govemment hasfailedto bringtobook
Dawood Ibrahim. The Government shouid
arrested the master operators behind the blasts
instead of arresting petty persons like drivers.
The Govemmentcouldnotlay its hands on Tiger
Memon and his tamily members and Dawood
Ibrahim. Thisisthe State of affairs. | requestthe
hon. Minister to throw light on all these things
while giving reply?

Mr.Chairman, Sir. | requestthe hon. Minister
of Home Aftairsto reply to all the three points |
amgoingtoraise Firstly. itwas statedthat 101
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persons havebeenarrestedbut| havegotthe list
of only 95 persons withme. With these arrests
atussle has started between Bombaypoliceand
Bombay Customs. This tussle has takenavery
serioustumwith the threat of the union of customs
officials thatif its officials are subjected to third
degree methods to elicit information or VIP
treatmentis notgivento themthen they willgo
on strike. The Union has also threatened to
release films and audio cassettes of
conversations betweensmugglers and officials
of Bombay and Maharashtra police while on
merry making like havingtea andliquourinthe
company of Memon brothers and other
smugglers. Lateronameetingwas heldbetween
the senior officials of customs and police anda

dealwas struckthat the customs officials will not

be harassed. Mr. Arora, the former Collector of
Bombay Customs was shotdead around 7.00
p.m.in Allahabad athis residence by unidentified
intruders. Because itwas feared thatMr. Arora
might provide more details about Tiger Memon
and his family members whomthe former had
arrested inthe past, close on the heels of the
. arrestof Mr. Thapa. However, noprogress has
been made in the case till date. | would like to
know fromthe hon. Minister of Home Affairs how
dothe Govemmentproposetotackie this ongoing
tussle?

Mr. Chairman, Sir, | would like to know what
alltranspired between Customs Collector Shrj
S.K. Bhardwajand D.G. of Maharashtra Police,
ShriRam Murthy atthe meeting? The minutes
of this meeting should be laid on the Table of the
House. Mr. Khan, who as Additional
Commissioner of Bombay Police was involved
inanti-terrorist operations, hadbeentransferred
to Garhchiroli. The hon. Ministeris well aware
of the problems of Garh-chiroli. Mr. Khan, IPS,
. instead of joining duty went to London for

treatment. | would liket oknow whetherMr. Khan
took prior permission from the Government
because noexpenditureinexcess of Rs. 5,000
can be undertaken without prior permission. |
would like to know the nature of iliness of Mr.
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Knhanandwhetherhecouldnothavebeentreated
in India? | request the hon. Minister of Home
Affaris to throw light on these things.

Mr. Chairman, Sir, arrest of Sanjay Dutt
under TADA was widely reported by the
newspapers allover the country and Bombay.
Sanjay Duttwhile shooting abroadtelephonically
informed the Bombay police that he does not
possess any firearm. He pleadedtobeinnocent
andpromisedto make himself available as and
when the Bombay Police Commissioner calls
him. However, the Bombay Police Commissioner
advised himtocomplete his shooting schedule
as Sanjay Duttwas notrequiredto beinterrogated
atthatjuncture. I wouldlike to knowwhen Sanjay
Duttwasin possessionof afire armthenwhy so
much time was given to him to complete
shooting? To my mind probably it was allowed
forthe fear of reallife shooting drama. Why was
Sanjay Dutt not arrested for possessing
unlicensed firearm? Houses of the leaders of
VHP, BJPandShivSenaareraidedevenintheir
absence but nothingincriminatingis foundin
theirHouses. Therefore. why was the House of
Sanjay Dutt not raided when it was known that
thereisanunlicensed A.K -56rifle in his house?

(Translation)

Why AK-56 was not seized earlier, why the
Govemmentdid not amrest Sunjay Dutt? | would
not like to drag Shri Sunil Duttinto it. In my
opinion, itis his misfortune that he was blessed

. withsuchason. lcanwellunderstandthe agony

of afather. After all, Sunjay Dutt did acquire this
weapon and he conspired to dispose it of, but
despite allthis the Governmnet did nottake strict
action. Mr. Chairman, Sir, allof us know andyou
also must be aware that as to what example
Chhatrapati Shivji set. His son Sambhajiwas
very shorttempered. Once he hadsome dispute
with Shivaji andjoined Aurangzeb. Shivaiji did
notspare himrather he arrested himand kept
himinjail. Inthismannerhe gave anevidnece
of his patriotism buttoday what is happening, it-

" isvery unfortunate that whatever is possible is

being doneto protect our dearones these days.
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|amnot referringto ShriSunil Duttalone, thisis
ageneraltendencey amongthe politicians these
days. | wouldlike to know the measures taken
by the Governmentin this regard.

* Whydidthe Government not seize AK-56,
whythe personin whose housethisweaponwas
found not arrested? Action was not taken
immediately even after receiving telephonic
messagetothiseffect. The series ofincidnetthat
followed are more terrific. Sunjay Dutt was
arrestedundet TADA, and he, intum, made an
appealintheHigh Courtto gethisbailaccepted.
The verdict of the High Court has its own
importance. Whenhe was releasedattheorder
ofthe High Court, the Commissioner of Bombay
Police gave a statementto the journalists that
they possessed evidences against him, butthe
advocate fighting on behatf of the Maharashtra
Governmentdid notproduce theminthe court.
in otherwords the Police Commissioner gives
the information to the Press but the
Government's advocate does not produce the
same evidences before the High Court. Shri
Samra has sought permission from the
Governmenttofile acase againstthe verdictin
Supreme Court. | would like to know whetherthe
Govemmenthasbeen approachedinthis regard
ornotand whataction it proposesto take?

Whois shielding Sunjay Dutt, andwhy should
be broughtinto light. There seems tobe a big
conspiracy behindit. ltis nota question related
onlyto Maharashtra. Huge quantity of explosives
was smuggled into the state and was sent to
different parts of the country. The Government
will have to catch the actual culprits who has
fleed to Dubai and Pakistan. We have good
relations with othercountries.

[English]

You would not have a unified command of
investigation.

[Translation]

There would be complete lack of unified

329  Re. Bombay Bomb BlastsVAISAKHA 24, 1915 (SAKA) Re. Bombay Bomb Blasts 330

command with regard to the investigation
conductedby the Bombay Potice andthe Central
team.

Shri Arorawasmurdered in Alahabad and
the matter is to be investigated by the Uttar
Pradesh Police. Thereis noconnectioninit.

(English]

Why are you nothavinga unifiedcommand
ofinvestigation?

[Translation]

Iwould like to get clarification in this regard
because itis a question relatedtothe security of
the nation. Bombay is animportant city. There
are many important establishments like an
Atomic Energy Plant and three refineries, at
thesame time itis in Bombay where overseas
communication with the other countries of the
importance. Would the investigation with regard
totheincidents that happenedin the city having
so much importance from the security point of
view be conducted in this manner? The hon.
Minister of Home Affairs would rather submit
thatthe Central Government would conductthe
inquiry through CBI only if the Maharashtra
Govemmentasksforit. Itisnotgoodonthe part
ofthe hon. Minister of Home aftaristogive such
astatement. The Maharashira Police hasagood
reputation and | am proud of it. However,

[English]

they are notcapable enough.
[Transiation]

The Central Govemment anti CBl ridiculed at
in Maharashtra. They say that CBI does not

The CBI will take 15-20 days to locate these

. places.

Itis very surprising that the Chief Minister of
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a state ridicules the investigation agency in
Legisltive Assembly in'this manner and the
Govemmentwatchessilently. Eitherthe Central
Government lacks capability or the State
Governmentis over confident. A balance will
have to be established betweenthe both. What
does the Ghvernment proposes to do in this
regard? The mostsurprisingfactorinithas been
thatthe Central Governmentwas notready to
entrustthe work of investigationto CBI, rather
they had decidedto hadn overthe mattertothe
police of Thane districts. However, three days
ago, the decisionchanged suddenly. Though
capable officers had been busy inthe work. But
the investigation work was handed overto the
State CBI. It means that the State police had
deeperknowledge with regardtothe localities
and the residentials than the Rural police of
Thane. Thatis why the Government refused ot
hand overthe matterto CBI. Butthere mustbe
somethingwronginit. anditis only to conceal
the facts thatthe invéstigaﬁon work hasbeen
shifted to CID of Maharashtra. What is the
opinion of the hon. Minister in this regard and
what would he like to submit in this regard?

The members ot opposition have been
agitating on this issue. Allthe opposition parties
inthe legislative Assembly made a unanimous
demandtohandoverthe matterto CBlforproper
investigation. Not to talk of our demand, the
Central Government did not concede even to
their demand. 90 Members of the Congress
party have raised the same demand. The
Govemmentshould have acceptedthe demand
of the Members of atleast their own party, if not
ours, Wouldthe hon. Minister give adear respons
tothe demandraised by about90 members of his
own party? One more thing is serious about it
and lwouldlike torelate it.

| regret to say that though there are four
Members of Congress from Bombay, yetnota
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single member is present here
today...(Interruptions)

MR. CHAIRMAN: They are sitting outside.

SHRI RAM NAIK: Why they are sitting
outside? lamtalking of the Four Congress MPs,
I am referring to Shri Murli Deora and Shri
Gurudas Kamat...{ Interruptions)

KUMARIMAMATABANERJEE: Thayhave
gonetotakelunch.

SHRIRAM NAIK: **
MR. CHAIRMAN: Shri Sawant is ready to
reply to your question.

SHRIRAMNAIK: | do notknow whether he
would supportme or not. | do not know whether
whip is there with regard to discussion or not. if
itisnotthere. the wave length of both of us would
be similar. He would speak and the hon. Minister
of Home Affairs would agree to him and | would
aisofeel happy if the replies to him.

[Englihs]

THEMINISTEROF HOME AFFAIRS (SHRI
S.B.CHAVAN): Sir. the allegations which the
hon. Member has made should not form part of
the record. Otherwise, he willhave to take the
responsibility of the statement. He should give
propernotice andthenmake allegations. because
the President of BRCCis aknownperson. When
he saysthatthere seemstobe some kindof an
understanding between the Office Bearers of
BRCCandthe underworidden, thatclearlyis an
allegation which he can make only by giving

proper notice.
[Translaiton)

SHRI RAM NAIK: My submission is that
whatever has beenstatedis not...(Interruptions)

** Expunged as ordered by the Chair.
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[English]

SHRI RAMESH CHENNITHALA
(Kottayam): This should be expunged.

MR. CHAIRMAN (Shri Tara Singh): | will
lookintoit.

[ Translation]

SHRIRAMNAIK: Why he did not make any
revelation aboutittilltoday this is what | object
I have notmade any allegation. My submission
is..(Interruptions) '

SHRISUDHIR SAWANT: ShriRam Niak’s
allegation that the MPs from Bombay have
some secret links with Dawoad is not at all
correct.

[English]

MR. CHAIRMAN: This will not form part of
the record.

SHRIC.B. CHAVAN: You give notice.
[Translation]

SHRI RAM NAIK: Mr. Chairman, Sir, |am
sayingitwith full responsibility. He can contradict
andthe people will believe him and

[English]

. THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTOF YOUTH
AFFAIRS AND SPORTS)ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WASNIK): Serious allegations arebeinglevelled
againstthose Members who are not presentin
the House. He cannotcharge likethis.

SHRIRAMNAIK: lwanttoknowwhy arethey
absent?

[ Translation)

The bomb blasts in Bombay are being
discussedinthe House, butthe M.P from that
areaisnotpresenthere. Thisis the only trouble..

[English}

SHRI MUKUL WASNIK: Whatever it may
be, thechargesthatyouarelevellingare of avery
serious nature; and such type of allegations,
whenthe Member is not present in the House.
cannotbelevelled.

MR. CHAIRMAN: That allegation hastobe
removed.

[ Transfation]

SHRIRAMNAIK: Mr. Chairman, Sir, iwould
liket to know as to why the Chief Minister of
Maharashtrais againstthe C.B.I. enquiry? lfthe
Home Minister and the Chief Minister had
discussed the issue. | would definitely like to
know the details. | have given a notice to you
yesterday. The news item has appearedinthe
today's newspapers also. The Minister of State
for Home Affaris, Shri Rajesh Pilothas senta
lettertothe Prime Minister and the President of
the Congress Party. | am notsaying thisonthe
basis of newspapers only. yesterday itselt |lhave
attachedthis letter alongwith my notice sentto
youand Shri Sawant, you please see what Shri
Rajesh Pilotis saying (/nterruptions)

(English]
lamthankfulto you. you cantell him.
[Translation]
| would like to quote 10-12 lines from this
letter of Shri Rajesh Pilotdated 12th of May. It
reads as follows:-
(English]

“However, the feedbackwhich  gotduring
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' [Sh.RamNaik]

my visitto various placedis thatsomehow
the party workersfeel thatthere something
more than the mere criminal actof blasting
aseries of bombs. Thefeelingis thatthere
isserious nexus between theunderground

world, some politicians.”

He should be asked as to who are those
politicians.

(Engfish]
Itfurther reads as follows:

“busin&esmén and bureawucrats anditsi
this nexuswhichneedstobe exposedand
broken..”

Hon. Rajesh Pilotbeenhaveinthe Houses,
we would have asked him.

[Translation]
ftfurtherreads as follows:

‘Theyfeelthatanenquiryby anindependent
agency ke Central Bureauof investigation
would go a long way in enhancing the
tmage of the Government on this account
and would establish thatthe Government
has nobriefto shield anyone, however,
high he may be placed.

Recently, a number of Members of
Parliament from Lok Sabha belonging to our
Party have also submitted a momorandumto
your goodseif highlighting the above as alsoits
intematicnal ramifications and soughta proble
by CBI. The MPs apprehensions are thatthere
couldbe linkage of Narco trade with terrorists
andthe Govemment officials. ’

Havingo regard to the widespread feeling
amongst the party workers. | feel thatitmay be
an approprate decisionif aprobe by CBlintothe
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whole episode is ordered. This would notonly
meet the aspirations of the pany workers but
alsoenhance the image ofthe Govemmentand
the party in public mind besides bringing the
culprits to light.

You may kindly like to consider the
suggestion.”

KUMARIMAMATA BANERJEE (Culcutta
Saouth): Inwhose letterheadis it written?

SHRIRAMNAIK: This is a letter written by
ShriRajesh Pilot. He has writtenthisletteron the
letter head of All India Congress Committee (1)
toShriP.V. Narasimha Rao, the Prime Minister
and Presidentof AICC.

[ Translation]

Thatiswhy he has rightly written the letterand
it is also true that just by handling over the
responsibility of the enquiry tothe C.B.1. will not
make everythingrightimmediately. butwhereas
ShriRajesh Pilotis concemed about his party,
the Government and the party workers. | am
concemedaboutthe people. My simple question
is whatthe Govemment proposes to do for the
security of the citizens and the security of the

| would like to suggest that CBI should be
handed over this enquiry. If there are some
hinderances inreferringitto CBI. these should
be removedasitwas doneinMahabharatwhent
the king of serplrts, Takshaka, his behind Lord
Indra, adifficulty arose before the King Parikshit
astohowtokillthe snakeking. I Takshaka has
tobekilled, indra has alsotobe killed when this
issue came up, itwas suggestedthat the king
should utter the Mantra ‘Indrayswah and
Takshakay-swah". Thatmeansboth indra and
Takshakashouldbe killed. lwouldlike totellthe
HomeMinister ofthere are any such Takshakay
today aseriousthoughneedtobe givenonit. If
nodecisionistaken. the people of Maharashtra
willdo ‘Takshakay-swaha' and people of this
country willdo Indraya-swaha'.
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Today, we are sittingin that House, whose
one of the Members is the Chief Minister of
Maharashtra. The particular Member is not
allowedto speak and vote, but the Congress
Party has empowered him to run the State
Govemment. There are very serious allegations
levelled against him. The Court has issueda
stay order. Shri Sharad Pawar should resign
andbesides that, this enquiry shouldbe handed
overtothe C.B.I. Whateverhasbeendoneduring
these two months has notclarified that position
and the countrymen are still having a lot of
suspicionin theirmind. Thisis notgood for the
security of the country. The Central Government
should give a senous thought over this issue,
otherwise, there will definitely be “Indray swaha
and Takashay swaha”. With these words, |
conclude.

[English]

SHRI SUDHIR SAWANT (Rajapur). Mr.
Chairman. Sir, the Bombay blasts was the
climax of a series of events which have taken
place inthis country forthe few years. Itis very
unfortunate thatwhenwe looking at the Bombay
blasts we are viewing atthe blasts perse. Even
now hon. Shri Ram Naik has not touched any
other sphere otherthan the blasts.

Why didthe blasts occur, whoweretheforces
behindthese blasts; whatis the ramification of
these blasts tothe security of this country? This
1s of primary importance. Whether there should
be a CBlinquiry into the blasts perse ornotis
not really a matter which is to be discussed
because many people have many views. For
example, if we ask for a CBI inquiry into the
Calcuttaevents. probably. | do notknow whatmy
friends will do. Hence when we are going ato
speak on the blasts we should alsospeakonthe
incidents, circustances andthe situation which
were responsible for causingthese blasts and
that is what is of pramary importance. | total
disagree thatthe Bombay blasts have only local
significance oriocal jurisdiction.

There are machination of the same forces

who have a hand in destabilishing this country.

Shri Rajiv Gandhi was alive to this problem
and when he talked about the threat of
destabilisation of this country he was seized of
this problem.

Theentire thing started with the Afghan War
and after the Afgahn War Gen. Zia Ul Haq
cleverly started astretegy in whichhe made a
plan. Ofcourse, peoplecaliitanimaginaryplan,
itwas Operation Topac. Butwe have seenfrom
the results, from hindsight and we can say that
there was such aplanin 1984 to execise alow
costoptionagainstthis country, threatening the
intergrity and unity of this country by usmg
forces within the country.

Toagreatextenttheyhavesucceededbecause
after 1984 we have seenseries of events but | will
notgointo the detaits of events. One thing of the
plan has come tolightthat Gen. Ziaconsciously
promoted the narcoticstrade.

While promoting the narcotic trade there
emerged a system in Pakistan which has a
nexus of politician, military, bureacracy and .
drug cartel. Today infact, there is a parallel
Government in Pakistan. On the Pakistan-
Afghanistan border about 800 tonees of opium
and 90tonnes of heroin are found. In atown like
Peshawardrugs and arms are available in the
wholesale market. They have to be sent from
thereandthey have be routed fromthere through
some place. Such a huge quantum of drugs
cannot go from one source easily.

Pakistaninationals havebeencaughtinSaud
Arabia. They have been debarred from Saudi
Arabia. They have been beheaded in Saudi
Arabia. Saudi Arabia has complained, Alithe
proof and evidence is available for declaring
Pakistanas aterrorist State. This was whatwas
going to happen on 30th April when Nawaz
Saharif was squarely removed to avoid that
particular situation. We cannot say thatthese
things were happeningwithout thecivilforces at
play in Pakistan per se. Also. forces outside
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Pakistan are also atplay.

Lastyear, inthis country there were narcotic
drugs whichwereseized. In 1991 about2145kg
of drugs were seized and 566 cases were
launched, in 1992 1918kgofdrugs were seized
and 1286 cases were launched. Heroin of 622 kg
was caughtin 1991 and 1153kg. in 1992. lwant
tojusthighlight one point. When 800tonnes had

-beenseizedin Pakistan, only twotonnes were
seized in India. We know that as a part of the
international narcotic chain indiaforms one fo
the main routes, not only thorugh INdia, but also

fromthe goldentraingle and North-Eastalso.

The drugs are routed through the Western Sea-
coast, i.e. Gujaratand Maharashtra. Theentire
economics of this trade is based in Bombay.

The Punjab terrorists have ben utilised to
traffic these narcotics from Peshawar rightdown
to Bombay where the payments to the Punjab
terrorists were made and from there these
narcotics were routed to Gulf. From Gulf they
wentto Westem Europe and USA. Thisis apart
ofthe international drugchain. Herein, foreign
countries and our adversaries utilise the
underworldto launch theirown operations. We
need not be surprised, because thisis a part of
the method of their covert diplomacy. Hence
Pakistan has utlisedthe underworld of Indiaand
particularly of Bombay to establish their network
inthis country. so, people like Dawood Ibrahim
were established. In October 1985 we had
witnessed some bomb blasts. Alsoin the period
1988to 1989 and even 1990there were aseries
of gangwars in Bombay, where the people of
Dawood Ibrahim and their rival gangs fought to
establishtheirsupremacy onthe city of Bombay,
and therein came a situation in a place like
Bombay wherein the underworld, particularly
. relatingtothe narcotictrade infactdominatedall
institutions of our polity. This is not confined to
Bombay perse. Thisis apart of the intemational
network. ltis apart ofthe international conspiracy,
tisapartofaninternational attempt. Thatis why
when we look atthe Bombay blasts we mustnot
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localise thatissue by decreasingtheimportance.

Ihave been persistently demandingsince
lastyear. On 6th April 1992 | wrote a letteron this
subjectwherein | had askedforan amendment
ofthe Customs Act.

16.00hrs.

Thelaws are such thatthe police force, CBI
and other agencies cannot investigate or
prosecute the cimes related otsmuggling. They
haveto dependupon customs orthe Directorate
of Revenue Intelliegence. The smuggling of
narcotics, which has atemendous economic
power, is the foundation of our organised crime
anywhere inthis country. And when suchisthe
situation, when organised crime is depending
upon smuggling, the police does not have the
right to investigate or prosecute. That is my
complaint. Antthatis why, the Customs Acthas
tobe amended. My demand of lastyear, 6th April
1992, isthatthe Customs Actshouldbeamended
sothatinvestigation and prosecuctioncanbe
giventoallforces.

Once the underworld established their
supremacy on Bombay polity. | was avictimto
that. When we talk of law and order, in my last
election, | very sadly admitthat was threatened
by one MLA that he would murder me infront of
the Deputy Superintendent of Police; in front of
500citizens of atown. Butthe police refusedto
eventake my complaint. This was the situation
when we talk of Bombay police orMaharashtra
police. There were reports and photographs
showing the Director-General of Maharashtra
Police with some of the people who have been
arrestedin connection withBombay blast. This
isone report. | do notknow about the veracity of
thatreport. Butthis is the report. When we talk
abouttrust of apolice force, when the Director
General of Police himself is under question,
then|do notknow how farwe cantrustthe police.
The Commissioner of Police, Mr. Samra, has
himself admitted that many of the persons in
Bombay police are involved with the people of
Dawood, publicly. Andhence. thereis asituation
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where doubtcanarise.

ThenlcametoCustoms. The customs officers
hadbeenarrested. The police officertransported
the RDX weapon. Butthe honestcustoms officer,
who had a good reputation, was murderedin
Allahabad, Arora andthis has connection with
the Bombay blast. And that is why, how the
postings hadbeen donein the lastfive yearsin
the Customs mustbe investigatedbecause they
aretheguardianstoensurethatnoRDXweapons
comes to Bombay andthey are the guardiansc
tocheck the smuggling. Butstill, this hascome.o
There have been allegations that the people of
coastguardswere drunk.

16.02hrs.

(SHRIMATIMALINIBHATTACHARYA in
the Chain)

And hence, Madam Chairman, we must
seriously considera method by which we canup
our polity because the assault is not on any
particularinstitution or any particularcity. the
assaultis on national security. As faras national
securityis concemed, the Central Government
must play a primary role. So, when we talk or
discuss about the polity of Bombay perse. we
talk about narcotic smuggling and the drug
money. Incine industry, asumof Rs.50lakhs or
Rs.40 lakhs is being charged by one actor.
Where from this money has come? All the
reputed producers had admittedthatthis money
has come from narcotic smugglingandthe drug
money has been launderedinthis method.

Inthe lastfive orsix years, there isaboom
in real estate. A number of buildings were
constructed unauthorisedly. An attemptwas
made to demolishthem. Again somebody has
saidthatif you demolishthe buildings of matia,
thenthere willbe communal violence. Thatwas
said by the Additional Commissioner of Police.
administration, Mr. Chakravarty.

Andthatis why canwe trustwhenthe police
is also involved and whether they will carry out

the investigations properly? Of course, the
Bombay policeis reputed, the Maharshtra police
is reputed, the administration had taken firm
steps afterthe Bombay blaststocheck all sorts
of violence andthere were nofurtherblats. The
confidence was againinstilled inthe people and
the situation was normalised. Butthe problemis
thatis this particularincident withinthe capability
ofastate police? Thatisaquestionwhichwe are
decide because connected with the Bombay
blasts, there were blasts in Anmedabad, there
was seizure of AK-56 and other weapons in
Delhi; there were blasts in Madhya Pradeshand
there were blasts in Uttar Pradesh. Shri
Premadasawas assassinated. Allthese events
are notisolated once because laste yearwhen
ltold the Chief Ministerin our discussion that if
you haveto solvethe Punjabproblem, youhave
tohitfirstat Bombay because theterrorists have
safe havenin Bombay where the entire funding
ofthe Punjab operationwas done by the narcotics
trade and the money was available to the
terrorists in Bombay for purchase of weapons
andforthe drugs andif thisis amethod having
implication onthe States like Punjab. the Bombay
city blasts have implications on State like Punjab
andJammuand Kashmirbecause the Pakistan
IS! that is a military intelligence having
established Daud Ibrahim in Gulf, aiso
establishedthemselvesin Bombay citytolaunch
allout operations in the entire country. Hence,
we cannotlook attheblastsinisolation. We have
tosee the ramifications which areinthe national
security andthatis of vitalimportance.

There is a confirmed information that the
RDS were usedin Bombay have ofiginated from
Peshawar. Thereis alsoinformation comingto
lightthatthe Bombay blasts were planned not
after 6th December. as ourfrienddescribedand
tried to propogate thatitwas amuslim reaction
to Ayodhya. | do not agree or subscribe to this
view. This particular incident was definitely
planned before 6th December. (Interruptions).
Thatis whatis being propogated. But. | donot
agree. Thereal reasoniswhatwehavetodecide
becausethefirstiandingwas doneon 1stJanuary.
RDXwastransportedfrom Peshawarto Karachi
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and from Karachitothe westem seaboardin just
about 20days. ittakes a lotoftime. Hence, there
1s ample evidence collected by the police that
these incidents were planned before 6th
December. Then for what? It is because the
Maharashtraadminstrationinthe lastoneanda
hlaf years launched amovementagainstcrime
anddoone was spared. ShriRam Naik has said
thatthere s an involvement of politicians with
the undeforld. | agree onthat. But, we cannot
say itis only Congress. All political parties are
involved, their workers are involved because
there are two types of people who come in
politics. that is, one brand which comes for
business and the other who are in politics for
differentreasons; for national purpose and for
development of the country. So, all political
parties have got their workers, who have got
links with the underworld. This is what we must
trealise today because we should not utilise this
incidentinapartisan mannerfor political purpose
because this is a question of national security.
aquestionwhere allof us haveto nse above the
partisan political consideration and tackle this
menance and rootoutthis scourge on humantty
once for all. Itis time now when we have to do
something. ltistime nowwhenwe havetocome
togetherandformulate afixed plan orstrategy to
combat thiscrime.

Narcotic terrornism 1s not a national issue
only, itisanintemationalissue. Ithas dimensions
farbeyondourimagination. withthe breakdown
ofthe Soviet Union. whathas happenedis there
has been a brain drain. Nuclear physicists in
those countries aregoingeverywhere. Pakistan
1strying to was them. Iraq istrying to woo them
and at a particular point of time if the nuclear
tnggerfallsinthe hands of any terronst, we can
wnagine whatcan happentothiscountry andthe
»utrounding areas. Hence, when | say thatwe
havetolook atit not in a partisen mannerbutin
national interestandinthe interest of national
~ecunty, thatis where | demand that all these
nwvents, including the seizure of arms in Delhi,
mcludingthe nexus of Punjabterrorists with the
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underworld, including thebombblast, including
the nexus of the underworld with politicians, with
bureaucrats, with the since industry, with the
builders, wtih the businessmen and with all
others, havetobe investigatedtoday. We must
agree that CBI alone will not be able to do it
because there are many other agencies.

The role of intelligence and para-military
forces have to come in focus here. Our
intelligence agenceis unfortunately are not
workinginhamony. They are workingatcross
purposes, whether itis Intelligence Bureau or
CBlorDirectorate of Revenue Intelligence orthe
Research and Analysis Wing or BSF Intelligence
orMilitary Intelligence. We have gotaplethera
ofintelligence agenceiswhose agents areworking
inthe field atcross purposes andthereisintense
rivarly between these agenceis wherein the
casualty is national security. We have to now
rise uptothe occasionanddevelop amechanism
whcih willintegrate all our agencies sothatthe
State police, the para-military forces and all
these agenceis can workin harmony. Wheniit
comesto the Bombay blast andthe connected
events all over the world, they have all to be
clubbedtogetherandinvestigatedby a Central
investigative Commissionbecause CBl alone
willnotbe abletorise upto thistaskbecause the
involvement is of many. There are officials
involvedinthis, there maybe be some politicians
involvedinthis, there is the underworid. So. itis
acompletechainthat has tobeinvestigated.

The otherday | was talking to some people
about the method of transferring customs
officials. That has to be investigated. It should
nothappenthat only those officers are posted
which are suitable to the underworld. So, we
mustinstitute proper defence mechanisminall
the circumstances.

My next point is about the extradition. We
have all realised that it si Daud Ibrahim sitting
somewhere inthe Gulf whois behind alithese
incidents. whetherin Ahmedabad. whetherin
Bombay orwhetherin Goa. We have come to
know how ShirBukharn was murdered. Why was



345 Re. BombayBomb BlastsVAISAKHA 24, 1915 (SAKA) Re. Bombay Bomb Blasts 346

Bukhari murdered? Did he have some nexus
with some politicians and bureacratsin Goain
connection with some business? This is of
consequence. This hastobeinvestigated. Who
isgaingtoinvestigate? Extradition of Doudis not
amatter which cna be dealt with by the State
Govermnments. We must demand extradition.
Theunited Arab Emirateshas saidthatthereare
nofixedcharges against Doud Ibrahim, whoever
he is, and hence they cannot agree to the
extradition. That is why if the Bombay police
cannotframe fixedcharges, thentherehastobe
an accumulation of evidence and the evidence
is available.

This has to be taken all over the country
becausethe linkages arein Karanataka, Goa,
Gujaratand Maharashtra. All these linkages
have tobe opened up have to be disclosed and
only then can the extradition be possible.

The next most important factor is the
declaration of Pakistan as a terrorist State
becausetheseincidences have happenedatthe
behest of Pakistan's intelligence agencies.
Thereisnodoubtinmy mindat all. Andevidence
has provedthatthere are peoplewhoare sentto
Pakistanfortraining. People were traiend there.
Only two people have been caught so far.
Accordingtothe information, around 30 people
are trained. Andthere is information thataround
12,000kg. of RDX haslandedin Maharashtra-
Gujaratcoast. Outof 12,000 kg. Only 4,000 kg.
has, If so far, been seized by Maharashtra
Police. Hence RDXis still floatingaroundin the
country.

There are reports of number of arms being
smuggledfrom Rajasthan Punjabborderduring
this period and also by seaand by air. Alithese
arms have notyetbeen confiscated andonlya
limited amount of arms have been confiscated.

. Hence, |would requesthere thatan investigation
in Maharashtra, in the Bombay blasts per se
shouldnotbe aninvestigationof Bombayblasts.
Becausethis has unbideverything. Asfarasthe
incidents conceming with Bombay blasts are
concerned, the Maharashtra Police and the

Bombay Police are capable of looking after it.
Thatis why the State Governmentis very right
when they say that as far as Bombay blast is
concerened, they are capable of investigatingit
andthereis nodoubtinit.

2>

But because these Bombay blasts are
connected with various evidences and
incidences all over the country, because the
Customs officials are involved, because the
State Police cannotinvestigated and prosecute
smuggling activities and economic offences,
because there is hefty amount of black money
which is involved where the Income-tax
Departmenthasto come into picture, because
thereisthe extradition of Dawoodis involved. the
Bombay Police per se alone is not capable.
Becausethereisinvestigation of the amount of
drugs being manufactured in Pakistan and
Afghanistan whichis involved, because RDX
originatedin Peshawarin Pakistan is involved,
because Pakistan'sintelligence agency's role
isinvolved, the State Police is not capable of
cateringtothe situation and hencethere hasto
beacentral Investigatoin Commission wherein
alithe facts are to be investigated the nexus of
politician burueacrat under world: the nexus
between various forms of officials in the law
enforcement agenceies where many Custom
officials andpolice officers are involvedinthese
particular activities all overthe country.

The murder of Arora in Allahabad is a
connectedfactor. The Calcuttablastis alsonot
anisolated event. Hence the Chief Minister of
West Bengal cannot say that this is to be
investigated by the State Police.

Hence alithese events havetobe broughtin.
The Narcotics Control Bureau, the Intelleigence
Bureau, RAW, C.B.I., Police, Para-military
forces, Customs all these have to coordinate
and cooperate under the Commission to
investigatte into all facts of polity that are
responsible for developing a criminal
infrastructure in places like Bombay,
Ahmedabad, Delhiand elsewhere wherinsuch
acts are made possible.



347  Re. BombayBomb Blasts

Whytheincidenttook place onlyinBombay?
Why not elsewhere? It is because the
infrasturcture was available the infrastructure
for transporting of smugglied goods,
infrastructure of collaboratingpolice andcustoms
officials and that is why we have to launch a
detailed investigationin all these aspects.

Onlythentruthcantruimph. Onlythencanwe
be secure. only then, can our people be secure.
Thatiswhy, | appealtoall sections of this House
nottotreatthis matter only perse Bombayblast
but to look at it from broad angle of national
security, of threatto this country, threatto the
integrity of this country. Again | would appealto
all Members not to bring various shades of
politics in every demand. This is not politics.
Thisis national security.

Hence | humbly again appealto rise above
minor petty considerations and look at this
problem from a national point of view.

| appealtothe Governmentto constitute a
centralcommission tointegrate and coordinate
all activities of all the forces so thatwe cango
atthe root of the problemand notbe satisfied by
just punishing or catching small traffickers or
pediers onthe streetbecause bigman orbigfish
hastobecaught. The peoplebehindthathaveto
be extradited and broughtinto thiscountryand
full scale investigationto be launched.

P

[Transiation)

DR. S.P. YADAV (Sambhal): Madan,
Chairman, a discusssion is going an here
regardingthe foreing hand behind the Bombay
bomb-blasts. Firstly, | wouldlike to submit that
allsuchbigincidents which happeninthe country
take place due to the appeasement policeis of
the Governmentbecause the political leaders
including the Prime Minister do not care forthe
welfare of the country, whether it was the
assassination of Shrimati Indira Gandhi, General
A.S. Vaidhya or Shri Rajiv Gandhiorthe bomb-
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blastsinBombay. Allthese incidents happened
duetothe wrongpolicies of the Government.

Just now. our friends from the Congress
Party were saying that an investigation should
be held. But | would like to ask them astowhen
they hae bothered for those investigations.
Recently, athree-judge bench of Supreme Court
had givenaverdictinthe Ramaswamicase, but
during the impeachment proceedings, the
congress members became natural. Eventhe
Prime Minister did nto utter asingle word and
kept himself meutral, Itis highly regrettable that
will Prime Minister kept silence on such an
important issue. In this way the Government
cannot evade its responsibility. The Verma’
Commissionwas constituted to enquireintothe
case of Mrs. Gandhi’s assassination and a
discussionhasbeenheldonits report. Two ofthe
Congress Members repeatedly triedto putthe
needle of suspicion on one particular person but
no actionwas taken later on. Shrignati Gandht
was assassinated by her security personal
postedatherresidence. General A.S. Vaidhya
was murderedbecause he had orderedtheentry
ofthe forceinto the Golden Tempie underthe
‘Operation Bluestar'. Afterthat, ShriRajivGandhi

was murdered and at that time there was
Chandrashekhar Govemment supportedby the
Congress, butno actionhas yetbeentakenintht
regard. ltwas mentionedinthe reportof Verma
Commissionthatthere was internal disputes
amongthe Congress menin Striperambudurand
they were not on good terms with each other.
Thatis whythe programme was changedinthe
last moment which caused such a serious
incidenttaking the life of an ex Prime Minister
ShriRajivGandhi. | would only like to submit that
allsuchincidents take place duetothe wrong
policies of the government. Besides Bombay.
such incidents of bomb-blasts took place in
Agra, Calcutta andother places too. | would like
‘to ask the Governmentwhatthe role of C.B.1..
C.1.D.,andother Intelligence Agencies? Areyou’
preparedtotake any action againstthem? | know
thatyou are notcapable to do so. Your position
in justlike such am animal as runs here orthere
onaroadand gets crushed under any vehicle.
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ititcomesinthe middle of the road. In Bombay,
there were 13incidents of bomb-blasts withina
very shortperiod of one hour, buthave youever
thoughthow such abig consignment of bombs
entered Bombay and howthey were planted at
differentplaces.

Wewere presentin the House atthattime.
When the Home Minister had given a wrong
information. Thisinformation was firstgiven by
Shri Advani and afterthat, the Home Minister
gave theintormation. He did not have the first
handinformation. | wantto saythatyour partial
policies will destroy the country. Althoughthe
incidentof6th Decembertook place in Ayodhya
only, yetyou have dissolved the Governments
inallthe four States. Thousands of people were
killed in Bombay, but the Government of
Maharashtrawas notdismissed. Canyou give
the reasons fornotdoingso? Canthe Members
of Congress explain the reasons behindit, ifthey
do notthink thatitis a brutal partiality?

Yesterday, ShriAiyarand ShriChidambaram
levelied allegation against ShriV.P. Singh and
ShriChandrashekhar very cleverly. lwouldlike
to ask ShriChidambaramwhetherhehadsome
introspection astowhy he hadtoresignwhenhe
was notinvolved inteh scam?

lagreethatthe incident of 6th Decemberin
Uttar Pradesh was shameful and tragic resulting
in deaths of thousand s of people. | hail from
Sambhal area. Eight people belongingto my
constituency were killed inthese riots. | drew
attention of the Minister of Home Affairs tokilling
of these eight people while speaking on the
Demands for Grants of the Ministry of Home
Aftairs forconducting aninquiry into the matter.
The Police arrests that these people have not
beenkille. | had supplied aphotograph ofaman
andthecopyof F.I.R.lodgedandifthese persons
are alive, they shouldbe produced. But, noreply
hasbeengivensofar. | triedtoraisethgissue
under Rule 377, but | was forced to withdrawthe
notice andwastoldthatitwouldbetakenuplater

on. Thereis no record regarding the number of
people killed and the number of those alive and
we have notreceivedany reply inthis regardtilio
date fromthe Government.

I ' would like to state that it would not be
possible for you to solve any problem if you
adoptbiased| policies. You should resign from
theHouse. soonerthe Govemmentis suspended
it will benefit the country. Even those
Govermments were suspendedby youwhere not
asingle persons was killed. No man was killed
inHimachal Pradesh. The people of this country
willrevoltif you adopt such biased policeis. You
thinkthat Smt. Indira Gandhiwas killedbecause
he had supportedthe Government of SriLanka
as regards the problem of the Tamils and
Sinhalies. We had already received a signal.
When ShriRajivGandhion his official visitto Sri
Lanka while receiving the Guard of Honourwas
attackedby aconstable whowas standingthere,
withthe ‘but’ of hisrrifle. It was very clear onthat
momentitself. Inspite of that the Government

couldnotunderstandthe reality: ShriPrem Das.
the President of Sri Lenka was killed. In the
same style and consecutionkillings take place.
Earlier former Prime Minister was killed and
later onthe President of SriLanka was killed.
Youpeoplewanttowash yourhandsby levelling
allegation against others. This will notdo. ltis
yourresponsibility to run the country. You are
running the Government. Therefore, it is
necessary for you to run the country with
responsibility otherwise the country willbe ruined.

Nobody candenythatforeignelements are
involved in Bombay riots. It is very clear that
Pakistanisinvolvedinthe riots thatoccurredin
Bombay, CalcuttaandAgra. Butthe Government
isunabletotake action againstthe Government
of Pakistan. If Memonbrothers are notin Pakistan
where theyare. Please tellus in which country
they have gone Hon. Ministerfo Home Affairsis
not here but the other ministers are present.
They shouldtell us where Memon brothers are
atpresentandwhataction Governmentistaking
againstthem? Hasthe Govemmentany courage
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totake action againstthem? Yesterday, | stated
inthe House that | would not like to mention the
names of culprits.” although® we have gottheir
photographs andthey are associatedwithsome
Ministers here. | would liketoinformthat Dawood
Ibrahim has cordial relations with some
Ministers of Maharashtra. You have received
. denations fromthese people forcontestingthe
elections. In such circumstance, what action
canbetaken by you againstthem. Howcanyou
take action against them when you enjoy with
themin your drawing rooms and bed rooms?
You have no courage to take action against
them.

The congress of the Government was
witnessed the day before yesterdayinthe case
of Justice Ramaswamy. Thiscase hasconveyed
yourintentions throughout the country. Youmay
readitin newspapers. My colleagues belonging
tothe Congress Party must read the editorial
written by Shri Arun Shourie appeared in te
‘Jansatta’ onthe 13thyou willleam alessonfrom
the deeds done by you.

Sheerly levelling allegations against others
the Government cannot prove itisinnocence.
Indira Gandhiwas assassinated. Rajiv Gandhi
was kiled. Mahatma Gandhiwas assassinated
and now bomb blasts have occuredin Bombay.
The Govemmentis accountable for the number
of people killed including the Hindus and the
Muslimsinthese riots thorughout the country.
The Congress Party has been governing the
country for most of the period. Thatis why the
Congress party has to be answerable. You
cannotbe let scotfree from this accountability.
The Government will have to own up the
responsibility. If you do not accept the
responsibility. the people will not forgive you.
The Government should own the responsibility
of allthe incidents and riots that have occured.
| would like to cite a couplet:
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“Gul se lipti Titliyan Ko Hata Kar Dekho.
Andhiyo Tumne Darakhlon ko Giraya
Hoga."

Youpeoplehavedone misdeeds. Duetoyour
wrong deeds the countryis notmarchingtowards
progress butis goingdownward. The law and
ordersituation has beendeteriorating throughout
the country. | have hail from Uttar Pradesh. |
have remined you many times in this regard.
About 12000litre of diesetwas beingtransported
fromMathurato Sambhalinatruck. Iglas Police
Stationin Aligarh districtfalls on the way. The
entire 12000 litre of diesel was stolen in the
above-said Police Station and its driver was
murdered. Its conductor was kidnapped. The
Chowkiincharge, Iglas Police Stationis tuming
adeat earto this incidence. No enquiryis being
conducted. | had given details in writing tothe
Minister of state in the Ministry of Home Affairs.
The name of the conductor who was kidnapped
isJaved. Noactionhasbeentakeninthis regard.
The prevalent law and order situation in Uttar
Pradeshis os pitiabte and deteriorated thatitis
notincorrectotcaliitalaw of jungle or police Raj.
Police people do nottellow any rule. They are
arresting our workers under TADA. The
Govemment has passed the legislation. This
law is not applicable on Dawood Ibrahim and
Memon Bamdhus. itisamatterot shame that it
is applicable onourM.PsandM.L.As only. At
this. juncture, Mr. Home Minister | would like to
ask youwhatis ourimageatintemational platiorm
afterbomb-blasts in Bombay. Youshould give
athoughtoit. There was atime when Iraqused
to supportindia on Kashimirissur. Buttoday Iraq
and other Islamic countries are jointly passing
aresolution. Itis a very pitiable shocking and
serious situation. The Government should
consider over theseproblems seriously. If you
want ourcountrytoprogress andwanttorunthe
country, and want toimprove the image of the
country inthe world, | would like to suggest that
you formulate impartial policeis above party
line. Party-politics should notbe encouragedin
the House. Here allshouldbe treated as equals.

“*Notrecorded
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Today my colleague belongingtothe B.J.P.
hasraisedaquestionregardinggrantoftelephone
connections. The Minister of State inthe Ministry
of Communications has granted 200telephone
connectionsinfavourofanM.P. of Delhiandon
the other hand, the M.Ps. belonging to Uttar
Pradesh and other States have been unableto
consume even 15 telephone connections,
because adequate communication systemand
tefephones lines have notbeen laidtherein their
constituencies. |wouldlike to requestyouagain
and again not to adopt biased attitude in the
House as well asinthe country andforgopartial
attitude inimplementing Governmentpolicies.

Theseincidents are true. You aresittingin
power duetothe assassination of Rajiv Gandhi,
otherwise you were not able to attain this position.
So | would like to tell you to formulate clear
policies so that country could feel that the
Government functioning.

Hon. Prime Minister, keeping quiet will not
help youfurther. You had not uttered asingle
word on bomb explosions in Bombay. The
assassination of Rajiv Gandhi was discussed
here under Rule 193. Butthe Prime Minister did
not uttered a single word about it, He did not
uttered aword even ontheimpeachmentmotion
discussed here against Ramaswami. So.

keeping quietin suhc manner willnot helpthe
hon. Prime Minister.

So, | would like to requestthe Government
thatit should act with clearintentions andmake
such laws which may create fonfidence inthe
common man thatthe Govemmentis providing
relief oris worked for their welfare.

Withthese words | conc]uded.

SHRI RAMACHANDRA MAROTRAO
GHANGARA (Wardha): Mr. Chairaman, Sir. |
have already spoken onthis subjectduningthe
demands for grants of the Home Ministry. |have
discussed some aspects of this issue.

Onthe 12thof Marchthere hadbeentwelve

bomb explosions within 2-3 hours. Several
peopledied, seriously injuredand property worth
crores hadbeendestroyedinit. Statements of
people arrested after this incidnts and the
Govemmentand Newspapers revealthatitwas
abigconspiracyinvolving Pakistan. Statements
by Chiet Minister and officials also reaveal the
involvementof ISlin this conspiracy. This type
ofexplosive which reached Bombay hadfirstall
wentfrom Dubaito Islamabadthen returnedto
Dubai and then was smuggled to INdia. This
thinghas becomes explicitly clear. Huge quantity
of explosives have been confiscated duringthe
raids conducted accordingto the Statements
madebythe persons arrestedinthis connection.
Forexample fourthousandkilograme RDX was
confiscated from the districts included under
Nagala Police Station. Their intention was to
explodeitin other cities also. it has been told by
the people arrested afterthis incident. These
personsweretrainedin Sannanvilageof Raigarh
district. In the same way 1500 kilogram of
explosives were confiscatedin Kasivillage of
Thanadistrict and 2380 kilogram of explosive
were confiscatedin Nagala Bandarkhan.

Thusthe maternal seized andthe statements
givenby persons arrested shows thatthe Don
Ibrahim in hatched this conspiracy. In India
Memmonbrotherstrapped DawoodMohammed
whois notortousforsuch deeds. Inthis way they
collected anti-social elements andtook themto
Islamabad via Dubai where they were trained
anditwas reported that Islamabadthey came
back to Bombay. The explosives seizedinsuch
abigquantity reveals that their intentions was
not only to explode bombs in Bombay but alos
invarious otherparts of the country forcre atina
instability inthe country. iwouldlike to know how
these explosives came nthe country. Riigarn
and Ratnaain distnctinManarashtrahadbeen
a have tor smuqqlers. Persons arrestod in
connectiomvith the bomb explosions inBombay
hadalready been arrested severalimes by the
police onthe charges ot smugahng. Thisatea,
ntonous for the smugaling of siver. gold. cocam.
toxic matenals and arms. hwould savthat s, n
abigquantity of exolocive couldnaot reachin the
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- country withoutinvolvement of custom officials
andpolice peronnel Andthis nexus hadbecomes
aregularpractices as farasthe sea shore region
of Ratnagiriand Raigarh districts are concemed.
Itis said that 196 boxes of RDX were unloaded
here and by the secret routes thorugh forests
these had been taken to Bombay and other
cities.

Sir, iwould like to point outthat many notorious
conspiratorand ismail Abndul Razak alias Tiger
Memmonmet Dawood Ibrahim. Alongwiththem
there weremany assistants Sharif Abdul Ghaffar,
RAhim Kalwalkar and Peelu Khan, how these
persons reached Dubai? Theydidnothave any
legal passport, the period of their passport
expired. butthe passport officials extended the
period. This reveals their resourcefulness. |
would like to point out thatitis not an ordinary
matter that some persoins arrested and gave
staterents whichwere usedinthe some persons
arrested and gave statements which were used
inthe court. This reveals the negligence of police
and secret services of the country and
involvement of bureaucrats, Government
officials, Passport Officials, Custom Officials,
other persons and police officials init. Thiswork
is-going on since 1975 during 1975 to 1985
smuggling by Karimlala and Hazi Mastanwas
stopped. One uncle of Dawood Ibrahim who
lives in Ratnagiri knows about every nook and
comer of that area very well. Through himsuch
type of work are being performed on sea shore
of Ratnagiri. The transportation of immigrants
hasbeen stoppedbythe Govermmmentandithas
been protected forfishing by the Government
andithas been protectedforfishingonly. These
anti-social elements involve these people also.
Eitherduetoilliteracy orgreed of money these
people help them in such activities. The ship
stand in middle of the sea and this material is
broughttothe shore by smallboats and atthe
time ofthe arrival of such matenals, customand
police officials vanish from the site and-they
come agains when the material is loaded in
rrucks and other vehicles anddispersedthrough
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secretroutes. | would like to emphasisze that
this nexus of bureacrates, custom officials and
police officials must be broken, otherwise this
practice could notbe stopped.

Mr. Chairman Sir, | would like to point out that
political protectionhave beengiveninsuchabig
scandal. | do not think that only anti-social
elements are involved in it but other persons
may be there. Even after knowing that one
personwas arrested on the charge of smuggling
andunder TADA also, he hadbeen giventicket
andelectedas alegislator. Heis stillo alegislator.
Earlierhewasmayor, | would notlike topoint out
hisname, as heis notpresenthere. | wouidlike
totellthat this fellow has constructed afive star
hotel named ‘Eagle Intemational’ at the sea
shore in which several smugglers, anti-social
elements leaders andministers are entertained.
Ican point out the names of Ministers as their
names are with me in writing. This shows that
this incident has a link between leaders and
persons involved in speculation.

Insuchasituation I would liketo say thatifthe
Government wants to stop the occurance of
suchincidents, various aspects of it should be
reviewed carefully and impartially. As | have
already toldthat Ratnagin districtof Maharashtra
has been considered a haven for smugglers.
The smugglers. custom officials, police officials
andbureacrates are eamingprofitworthofcrores
of rupees here. They involve with them the
fishermen living in nearby villages and their task
becomes more easy. Ithas become clear that
smugglers are guilty of these bomb explosions
andcustomandpolice officials are alsoinvoived
init. Political leaders are behindthese in some
way ortheother.

Mr.Chairman, Sir, the help ofthe intelligence
agencies should be soughtto find outthe real
culprits. lamat alossto understand as towhy
thecaseis notbeingreferredto CBI. The help of
CBlshouldbe soughtinthis regard. since there
has been sufficient evidence of involvement ot
Pakistan so help of International Intelligence
agencies canbe sought. This matter should be
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raisedin UNO with the help of friendly countries
andthe mattershouldbeinvestigatedindetailso
that such incidents of terrorism are checked:

Withthese words, | conclude.
[English)

SHRI SHARAD DIGHE (Bombay North
Central): Madam Chairman, |am happy to take
partin this discussion raised by ShriJaswant
Singh and Shri Atal Bihari Vajpayee regarding
the bomb blastsin Bombay. | will congratulate
them for having raised this discussion. | fully
appreciate the Business Advisory Committee’s
concernalso forgiving time atleast on the day
ofthe session for such animportant matter.

Since the occurrance of this incident, itwas
declaredby our Prime Minister that the brain and
hand behindthese blasts will be fully identified
andthen proper steps willbe taken.|amgladto
say taht very laborious attempts were made
throughthe Company police andthe Maharashtra
Govemment, withthe help of CBland RAW ofthe
CentraiGovemment, andalso otheragenciesto
identify the brain and hand behind this tragedy
which occurredinthe Bombay city killingseveral
people andinjuring hundreds of people. Therefore,
havingidentified the brain and hand behindthis
tragedy. | think, ultimaely the culprits will be
brought to book as far as Government is
concerned. Efforts are beingmade to bringto
this country andto arrest andtake properaction
againstthose culprits who have beenidentified
andwhoare escapingarmrestwiththe heip of other
international forces or perhaps with the
connivance of some of the neighbouring
countries. Therefore, the taskis little difficult. It
depends much uponthe cooperation whichwe
getfrom our neighbouring countries where the
realbrain of this tragedy is hidingandtryingto
escape the punishment for this grave offence.
Therefore. the efforts which are beingo made
havetobefurtherintensified. Onthe intemational
level, we will have to seek cooperation notonly
of ourneighbouring countries but alsoto bring
pressure uponthemthroughthebigintemational

forces, international associations and also the
big countries which have been helping these
neighbouringcountriesin several otherrespects.

Already the move s to declare Pakistanas
a terrorist country by the United States of
America. lf suchsteps are intensified furtherand
ifwe pursue this matteronthe international level
with the force which we possess and the
machinery which we have got throughout the
world, Ithink. aday willsoon comewhenwe shall
be able to bring to book the real brain afterthe
blasts andthat may. to some extent, satisfy the
people of Bombay.

17.00hrs.

The real culprits havingbeen punished, then
crdibility will be restoredto a great extent, faras
the Government of Maharashtraand Central
Governmentare concerned. | will, therefore,
urge uponthe Central Govemmentalsotopursue
this matter very intensely on the international

_ level, sothatthe brain behind these blasts can

be brought to book and properly punished.

Madam. some controversy is soughttobe
raisedwhether the investigation done by Bombay
Police is sufficient or whether the Central
agenceis, viz. the CBlandRAW should alsobe
involved. There is also some view that the
Central agencies alone shouldbe givencharge
ofthisinvestigation sothatnot only those culprits,
butalsootherlinks, if any, with the big people in
Bombay including politicians. could be found
out. | feel Sirthat the Bombay Police are also
doing their best and up to now, whatever
investigation they have done. is one the right
lines. Aslunderstand, the cooperation ofthe CBI
andthe RAW s alsobeingtaken. Therefore, it
is forthe Central Govemmenttodecide whether
we should keep aside the agency of the
Maharashtra Government and put the Central
agencies only in charge of this work. Itis a
question of assessment. It is a question of
consideringthe matenalthathasbeenavailable
tothemsofar.
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SHRI GUMAN MAL LODHA (Pali): Would
you kindly yield for aminute? A veryimportant
aspecthasjustnow beenputbythe hon. Member.
The cooperation ofthe CBlisbeingsoughtbythe
State Government and the hon. Membersays
thatitis for the Central Govemmentto assess
whetherinvestigation shouldbe done by the CBI
alone. Itis a very anomalous position. Because,
under law, as has been rightly observed by the
hon. Home Minister, unless the State
Govermnment makes Minister, unless thie State
Government makes a request, the CBIl cannot
go there to investigate the matter. The hon.
Member himself mentioned very clearty about
the dimensions and seriousness that these
investigationswarrant. So, iwanttoknowwhether
heisinfavour of the State Govemment seeking
investigation by the CBl orwhetherhe wantsthat
the Central Government, knowing the
seriousness of the situation, knowing the
dimensions of national and international
involvement in the crime, shouldinsistupona
CBlinquiry, by persuading or directing the State
Govemmenttomake arequestonsuchlines. |
would request the hon. Member to clarify this
aspect.

SHRI SHARAD DIGHE: Thank you Shri
Lodhiji. | amthankiulto you for raisng this point.
lam onthis point only. Ris a very deficate issue.
In a way, it will not be wise to blame the
Maharashtra police and particularty the Bombay
is not soimpartial as required and that it would
notcreate credibility with regard to either the
Government of Maharashtra or to the
investigations and therefore. they may please
move out from these investigations and allow
the Centralagenciestotake charge. inaway. it
is not only embarrassing, butitis not justified
also. We will not be doingjustice to the police
machinery in Bombay, when they are
strenuously. honestly andimpartially trying their
bestnotonlytofind outthe persons andmachinery
through which the RDX matenialwas broughtto

JAaharashtra. butalsotryingtofind outthelinks
Athout any fear orfavour.
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And, therefore, what Isubmitis, fortunately or
coincidentally in Maharashtra also the
Govemmentis ofthe Congress Partyandinthe
Centre also the Congress Party is ruling. so,
there will notbe any complication as far as this
investigationis concemed.

I readin today’s newspaper that the Chief
Minister of Maharashtra is not averse to CBI
taking charge as far as this investigation is
concemed. lf the Central Governmentfeels, on
the basis of the material before it, that it is
necessary to put only the CBlin charge of the
whole investigation with the help ofthe Bombay
Policeitcando so. | don't say that there willbe
any difficulty from the point of view of both the
governments butif they are alsopersuadedto
cometo this conslusion onthe strength of the
material thatis available to the m through the
Maharashtra Govemment mentioningthatthe
Bombay Police are doingtheirbestandthey are
practically atthe fagandof theinvestigation and
most of the agencies have beenidentified and
nowitis the question of only arrestingthem, then
perhaps only the External Affairs Ministry will
be more involved for the further steps which are
requiredto be taken. Therefore, | feelthatinthis
tragic event such a controversy should notbe
raised. it willhamper the investigation anditmay
doinjustice tothose who are doingtheirbestas
farasthisinvestigationis concerned.

At the same time the credibility of the
Maharashtra Government the credibility of the
Central Govemmetnt should not be hampered.
People shouldnotteelthat the Government or
the politicians who are atthe helmof affairs are
trying to shield themselves or their own
colleagues or they are afraid thatit CBltakes
charge then perhpas links will be establishedto
their nearer colleagues. Still. credibility also
hastobeshared. And.today. | siipposethereis
nodoubt inthe minds of the people of Bombay
thatproperinvestigations are beingdone. if atall
the CBlor RAW have toplay furthermajor roles
thenIthink the MaharashtraGovemnmentis also
preparedtoinvolvethem. Fromthat point of view
Ifeelthatthis controversy isnot atall calledfor.
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Theimmediate causes ofthe blastas per all
theinvestigations appearto be very very deep.
Theyhave notarisen only duringthe recentpast.
As far as the Bombay city is concerned, the
underworld had establishedits roota longtime
Before. The continuous growth of populationin
Bombay because of several people coming
from various parts of India to this city for their
livelihood, has become unbearable. | feel that
though as Indians we have arighttogoanywhere
inthis part of the country butin orderto consider
the future problems of Bombay some way will
havetobetoundout, someaspect of Constitution
willhave tobe consideredby whichthe Bombay
population does not grow unlimited.

Theyareallindians; they areall oourbrothers
andthey have every rightto cometo any part of
the country. | don’tdeny that. But if this small
strip of land of Bombay is overburdened with this
population, then, notonly the civic problems will
become very very difficult. A fertile land has
been created for this under-world which has
beenfunctioningasfarasthiscity is concemed.
Aswe have notbeen ableto take any action for
all these years in this matter, as we have not
been able to find out any solution for this matter
consideringourconstitutionandconsideringthe
right of every Indianto go anywhere, inany pant
ofthe country, this problem is becoming more
andmore acute. Therefore, | wouldurge uponall
right thinking people that even from our national
point of view also, this city mustbe protectedand
saved hereafter. And if you want to save and
protect this city properly, then we shall have to
find out, under the framework of the constitution
and under the framework of our national
aspirations, thatfurther and further burden of
populationis notputonthis city. Thisburdenhas
createdafertile landasfaras suchoffences are
concerned.

Tﬁcretore. as | said, the causes of these
biasts are very very old. They are not of recent
ongin and they have been there for the last
several years androots of theseproblems are
very deep. | can see severalcauses eventoday.
So many gangsters. so many gangs are

functioning forthe lastseveral years in this city.
They are controlling this city life of this city and
theyaredisturbingthe peace ofthis cityinagreat
manner.

Theretfore, | am not only urging upon the
Governmenttofind outsome solutionsbutlam
also urging upon all the political parties,
particularly, all nationalo parties, all secular
parties, tothink deeply as far as the problems of
Bombay city are concemned. Itis because, this
has given rise tothe presentsituation asfaras
Bombay is concemed. Even during last riots
also, we couldnotprotectseveral peoplebecause
of large slums where fire-brigades could not go;
where populationwas large. So, we could not
protect our brothers of both the communities.
Theretfore, | will urge upon not only the
Maharashtra Governmentbut also the Central
Government to give special attention and
assistance to Bombay and save the Bombay
city. Therefore, form this point of view, the
Central Government may also have a long
ranged policy andthink wiith a great foresightto
findoutthe solutions because, thatis, according
tome, isone ofthe causes, which gave very easy
accesstothese people whowanted tosmuggle
in RDX. We findthatthroughout the long shore
of Bombay, Konkan and also Raigarh, thsese
smuggling activiies are going onfor last several
years and that gave pise to smuggling of RDX
whichcould notbe detected.

Then, of course, our usual problem of
corruption in all the departments is also
responsible. The corrupt customs officers the
corrupt police machinery is also very much
responsible for allowing the smuggling of RDX
in the city of Bombay. From that point of view
also, to eradicate corruption fromthismachinery.,
tocleanthe Customs Office, the police machinery
alsowillhavetobe considered: and fromthat
point of view also, steps willhave tobetaken not
only by the Maharashtra Governmentbut the
Central Govemmentalsosothat any recurrence
of such incidents will not occur.

The rehabilitation of those who sutfered in
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¢ this Bombay blast has been successfully taken

" into consideration by the Maharashtra
Government. Those who haddied, those who
were injured are offered compensation. There
are, of course, still complaints that proper
compensation has notreachthereal victims and
the machinery is slow. But that point can be
taken up withthe Maharashtra Govemmentand
theirmachinery. | hope that remedycanbefound
out, as far as distribution of reaching
compensation tothe real victims is concemed.
The rehabilitation questionis alsothere. inmany
cases, the buildings were completely damaged
and became inhabitable. And the Bombay
Housing and Area Development Board have
taken already steps to repair them wherever
possible, to reconstruct them wherever
necessary and to give sufficient funds forthat
purpose. For example, a building know as
Meeranda Chall, whichwas just behindapetrol
pump near Shiv Sena Bhavan, gotdamagedto
such an extent that it has to be repaired by the
Housing Board.

Ourfriends were debating with us whether it
should be reconstructed or repaired. But this
smallirritantcan be solvedatthelocallevet; and
ultimately, the aimis to give properrelieftothe
residents of Meeranda C_hall and no politics
shouldbe playedas faras such smallthings are
concemed. | hopethose rehabilitationproblems
also willbe solved and are being solved by the
Maharashtra Government. Fromthis point of
view, | don't think the Central Government is
concernedbecause rehabilitation packageiis
being properly handled by the Maharashtra
Government; if necessary, monetary help can
be given by the Central Government to the
Maharashtra Government so that proper and
sufficientand adequate help canbe givento the
victims and adequate rehabilitation package
canbe achieved as far as those residents are
concerned. . theretore, feel thattoday though
thereis some concern about the investigation
that is being going on, the steps taken by the
Maharashtra Government are in the right
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direction. The police machinery is alsoworking
inthe right direction, as far as investigation is
concemed. Andas | said, the centralmachinery
isalsoinvolved and they are alos cooperating
withthem. This controversy regardingthe central
machinery and Maharashtra machinery may
notbe raisedatall; itis notnecessary and would
notserve any purpose.

Inashorttime, withthe help of international
machinery, | think the reatbrainbehindthis plot;
willbe found out; to the plot will be properly dugt
up andthe culprit will be brought to book.

With these words, | am againo thankful to
those who have raised this debate. | only would
finally remark that no politics should have been
brought, as faras the discussionis concemed.
We are all interested. You may not feel that
because soandsoMP is not presenthereis not
interestedinthe Bombay problems.

Forexample, our President of the Bombay
Regional Congress Committee is abroadina
parliamentary delegationtherefore, he couldnot
remain presentand participate inthis discussion.

Asfar as ShriSunil Duttis concerned. you
know his personal agony and his difficulties. |
was alsototake partfromthe beginningbut iwas
justaway looking aftersome other parliamentary
work.

| amtold that some uncharitable remarks
were made by our colleague ShriRam Naik and
hetriedtoraise this point. The Bombay Members
of Pardiamentare notpresent. Thereis nointention
to avoid this debate. Everybody has some
parliamentary work. This being the last day
perhaps everybody could not adjust its
programme and participateinthis debate. Buton
behalf of Bombay Congress Committee, | have
put my views. Thank you.

MR. CHAIRMAN: Now | would request Dr.
Manmohan Singhtomake astatementregarding
the Financial Sector Programme Loanfromthe
Asian Development Bank.:
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17.21 hrs.

(iv) Financial Sector programme Loan
from the Asian Development Bank

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, I rise
to make a Statement to clarify certain issues
raised in connection with a Financial Sector
Programme Loanwhichwas negotiated withthe
ADB inNovemebr, 1992. Concern has been
expressed on whether the policies we are
followinginthis area have been dictated be the
ADB or other multiteral agencies. | wouldlike to
state categorically that there is no basis
whatesoever for such apprehensions. Our
policies inthis area have been evolved by our
own consideration of what is needed in our
nationalinterest.

Hon. Members would recall that while
presentingmy firstbudget onthe 24th July 1991,
I had drawn attention to the weaknesses which
hadcreptinto ourfinancial systemandthe need
forreformin this sectorincluding especiallythe'
needtointroduce approprate capital adequacy,
and prudential norms, and to improve the
profitability of our commercial banks and
financialinstitutions. It was inthis contextthata
High Level Committee was appointedto consider
allrelevant aspects of financial sector reforms.

The recommendations of this Committee
were received by Government in November
1991 andthe Reportwas placedin Parliament
in Decemebnr 1991. There was extensive
discussion onthe contents of this Reportand the
Consultative Committee of Parliament
deliberated on the various recommendations
containedinthe Reportinthree of its Sessions
in 1992. There was widespread recognition of
the need for reforms in the banking sector.
Based on these extensive discussions, the
Cabineton 22nd October 1992 approved the
approachtoimplementingthe recommendations
ofthe Committee on the Financial Sector. The
broadapproachtowards financial sector reforms
was also discussed in meetings with Chief
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Executives of the Nationalised Banks.

The Financial Sector Programme Loan
negotiated withthe ADB was based on the
approach to reforms evolved through this
process. The Board of the ADB approved the
loan on 15the December 1992 andthe very next
day, hamely, onthe 16th December 1992, 10
copies of my letter to the ADB President were
sent to the Parliament Library. | would invite
Hon. Members to persue the contents of my

. letterandseeforthemselves thatthe programme

outlined by me was wholly inconsonance with
policies already declaredin Parliamentandin
otherfora.

The President ofthe ADBin his Reportand
recommendations made to the Board of
Directors has described the evolution of our
policy andalso explainedthe various features of
ourmacro economic stabilisation and Structural
Adjustment Programme. This is an internal
document of the Bank containingthe Appraisal
Reportofthe Staffandtheir perceptions. Asfar
as ourcommitments are concerned, these are
containedinmy letterwhich | senttothe President
of the ADB on 25th November 1992. | have
explained on more than one occassion onthe
floor of this House thatitis anormal practice of
mulitateral lending institutions to expect the
fulfilment of certian conditions by the borrower
for utilising the loan in an agreed sequence of
disbursements. | can assure Hon'ble Members
that the conditions specified in the loan
agreements are no more than atime phased
statement of our ownintentions. | would urge
Hon'ble Members notto be alarmed or misled
by references to dialogue and discussion wiht
internationalagencies. We are not afraid of such
discussions and there is nothing wrong with
engaging in discussions in order to obtain a
better understanding of intemational practice. |
would respectfully remind Hon’ble Members .
thatin the financial sector no country can afford
tobeanisland. The Basle Committee which sets
intemational standardsinbankingis afterallan .
intemationalforum andall countries are aligning
theirsystemsto these standards.
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Shri Chandra Shekharhad writtentomeon
the 20th of april on this loan expressing some of
the apprehensions | have referred to. | had
acknosledgedhisletteronthe 23rdof April. The
only operative suggestionin his letter was that
various Reports of the ADB and World Bank
should be made public. We are considering this
suggestion. | mighthowever and that his basic
conclusion thatthe policies and programmes
Beingundertakenbyus arebeingthrustuponus
by outside multilateral lending institutions is
misconceived abd wholly unwarranted. Wehad
inherited an economy riddled with a grave crisis
inmid 1991. The programme initiated by us has
notonly enabled us to overcome the crisis but
tolay the foundations for retuming Indiabackto
apath of high economic growth. OUrinteraction
with the World Bank, the IMF orthe ADB have
been motivated by a strong sense of national
interest and to ensure sustainability of our
programme of macro economic stability and
longterm growth.

17.25hrs.

DISCUSSIONS RE:PROGRESSMADE IN
INVESTIGATIONINTOAND
RAMIFICATIONS OF INTERNATIONAL
HAND INBOMBAY BOMB BLASTS

[Translation]

MR. CHAIRMAN: We have spenttwo houris
on this matter. The time of the House on this
issue can be extened with the consent of the
House.

SHRIKAMALA MISHRA MADHUAR: The
time should be extended by one hour.

(Interruptions)
[English]

THEMINISTEROF HOMEAFFAIRS (SHIR
S.B. CHAVAN): There are two important Bills
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whichhave tobe passed. Theirtermis goingto
expire shortly.

MR. CHAIRMAN: There are still seven
speakers. I think thatthe maximumthatwe can
extened the time for this discussion is by one
hour; nothingmore thanthat. So, | would request
the speakersto keep thatin mind.

17.28 hrs.
[MR SPEAKER in the Chair]

MR. SPEAKER: | was hearing from the
Chamber.

SHRIRAM KAPSE (Thane): Should I start?

MR. SPEAKER: Howmuchtime dowe need
forthis?

SHRIRAMKAPSE: We decidedto extend
the time by one hour.

* MR. SPEAKER:There are other Bills which
aretobe passed.

SHRI RAM KAPSE: We will keep that in
mind.

'MR.SPEAKER: Thatmea.s vou are going
toconsumeless thana hour.

SHRI RAM KAPSE: One hour more we
extended and | think itcan be completed.

MR.SPEAKER: Letuskeepthatinmind. We
are notchangingthe time as such, butifwe keep
it in mind, certainly | think we will able to
completeitinone hor.

SHRIRAM KASPSE: Hon. Speaker, Sir, |
spoke aboutthe Bombay blasts twoweeks back
whenwewerediscussingthe Demandfor Grants
of the Ministry of Home Affairs. | was thefirstto
askforaCBlinquiry andtoday there are atleast
T0Members of Parliament fromthe Congress
(1) who aredemandingit.
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Today Shri Rajesh Pilot, the Minister of State
in the Ministery of Home Affairs, that too in
charge of Internal Security, has writtento the
. President of the Congress (I) and the Prime
Minister requesting himto instal a CBl inquiry
and | will notbe astonishedif tonight | hearinthe
newsthatShriSharad Pawarwillagree. -

SHRI RAM NAIK: It will be, “Has agreed”.

SHR! RAM KAPSE: He has agreed
condionally. But that conditional acceptence
alsomay goawayif ShriS.B. Chavan persuades
him properly. (Interruptions)

[Translation]

SHRIMOHAN SINGH (Deoria): The hon.
Minister of Home Affairs would himself this
declarationin his speech.

SHRIRAMKAPSE: Sir, |amjust expecting,
not apersuation, anditis going on weeks after
weeks. Shri Sharad Dighe may havetochange
his opinion and he willchangs t. Inthe interest
of hte nation, we have to rise above the party
politics. We will do whatever is necessary to
save the nation. We are almost in a warlike
situation. All of us will come together and do
whatever needfulinthe interest of the nation.

Every State exists on the concept of the
sword and shield. The shield symbolises
alertness. for knoledge and the resolve to root
outthe enemywithin. The swordisthe intsrument
for swiftand appropriate retribution.

Events since March have shown that the
Indian State is truely unprotected. Wefteel that
we are unprotected. Its shield is porous. Its
sword s blunted. we know that the consipracy
was being hatched. details being ironed out,
operatos were being recruited andtrained. All
this was happening andthe Govemmentdid not
know. Do youknow? The hawala markets were
suddenly afiutterin February andthe Government
did notknow why. Now there is one culpritwho
is on record. His name is Mr. Resham

VAISAKHA 24, 1915 (SAKA)

Bomb Blasts
Laundrywalla.

He has stated that a meeting was held in
Dubaiinthe month September 1992to draw up
anall-India plan of series of bombblasts all over
the country andthathe had personally attended
this meeting. Also, according to Shri
Laundrywalla, the first large consignment of
RDXand AK-56 Rifles came inthe focuntry in
October 1992 followed by a number of other
consignments. Further, according to Shri
Laundrywalla,

“We wanted to use this RDX and AK-56
rifles in 1994 all over India for a series of

+ bomb blasts in collusion with the ISI of
Pakistan whichin tum had drawn amaster
plantosimultaneously attack India as soon
as the bombs explode in major cities andin
various Defence and oil establishments all
overthe country.”

Thisis the dimension of the problem. Itis not
aquestionwhetherwe belive in Bombay police
ornot. You have yourself said that the whole
machinery has become corrupt. The customs of
the police and others have become corrupt. Still
we believe inBombay Police. They have done
alotofworkbut much needs tobe donebecause
the whole nationisindanger. Anditisadanger
tothe securnity of the nation andto the citizen. that
isthe real problem. So, letus see this problem
fromthis angel only. |

| repeatthe shield of the State symbolises
alertness and foreknowledge. IS the Central
Governmentalert? Had it the foreknowledge
aboutthe Bomb Blastwhichtookplacein Bombay
after 12thMarchin Culcutta. Suratand Jammu?
Ifthey had the foreknowledge, were they alert
enough to infomr all the Ministers whose
responsibility it was to protect the nation and
protectthe citizens fromthis war onthe comman
man fromthe gangsters?

Itis not a question of military fighting. with
military fighting; Army fighting with army. Itis
not sa. Itis the problem of a commonman, who
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livesin Jhu{;gi-Jhompri orinahouse.

Now Shri Sharad Pawar tells that the
conspiracy aboutthe bomb blast was hatched
sixmonthsbefore. he was the Defence Minister
of India before six months. Did he see to it that
coastal guards will destroy allthe RDX before
reachingthe Indian coast. | am askingthe hon.
Minister are you surethatwhatever RDX reached
our coastal line is not left? Much is yet to be
searched. Itis my knowledge thatatieast 10,000
kilo grams of RDX is to found out. One doctoro
from Thane is doing the whole job. Yourpolice
machinery is nothaving apersontogoindeep
seaandsearchforthe RDX. Muchneedstobe
doneandifmuchneedstobedone, itistobedone
above the party level. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHR! SANTOSH
MOHAN DEV): Yousaid, Dr. Ram Naik.

ANHON.MEMBER: He wants to know what
is the name of doctor.

SHRIRAMKAPSE: | have methimand he
isamilitary man. He stays at Thane.o Whenever
the police have togoindeep sea, heisthe only
personwho cangothere. Itis notaquestion of
name.o Ultimately, he will getthe Padmashree
because of that. The thingis he is preparedto
trainyour police people. But, unfortunately, they
are taking training after everything had
happened.o He is my distant relative. Do you
wantto know hisname? | am not goingindeep
sea. (Interruptions). He is my relative.

SHR! RAM NAIK (Bombay North): The
countryisindeep sea.

SHRIRAMKAPSE: The countryisin deep
sea. (Interruptions)*

MR.SPEAKER: This part ofthe statementis
notbeingrecorded.
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SHRIRAMKAPSE: Andifintelligence has
failed, | expectthe Prime Minister himself should
take atonement. We wantto know fromthe hon.
Home Ministerwhetherintelligence failed orthe
DefenceMinisterfailed, whetherthe intelligence
failed orthe Finance Ministerfailed, whetherthe
intelligence failed orthe State Home failed.

We also want to know whether after three
weeks notice to your honour are you at least
today, in a position to tell me whether Mr.
Ziyauddin Bukhari, the right hand man of the
current Chief Minister of Maharashtra, was
presentat the birthday party of the nephew of
Dawood Ibrahim, held in Dubai 6 years ago
where the national anthem was insulted by
Jonny Lever, andis it not the duty of our Prime
Minister (whowas very alertduring Ramaswamy
impeachment)to ask the mostobedient soldier
ofthe Congress (1). the present Chief Minister,
astowhy he always protecte Ziyauddinand why
he neglected the black deals of smugglers.
bootleggers, illegal constructions in Mumbai
andwhyishe againstthe C.B.1.inquiryand we
have arighttoask why is he not resigning after
allthe court verdicts?

Shr Sharad Dighe referred to the over
population of Mumbai. He says that we have no
plan. lwilltellyouthatthereis aplanandinevery
city including London whereverthere was over
population, the suburbs took the whole
responsibility. Ultimately, we haveto gointhat
directionin new Bombay, inmy areain Thane
District. Ultimately, we have to do something for
that, forthateven the South Bombay cpital may
have to be shifted. That is the necessity. Shri
A.R. Antulay has started in that direction.
Probably the next Chief Minster may go inthat
direction.

Ournationis notfor sale atthe hands of this
Congress (I) Government whose Central
Ministertreats Mr. Yusuf Lakadawal almostlike
an adopted son. And Mr. Suleman Lakadawal,
his brother is charged for the consipracy in
Bombblast. lfthe Central Ministry is functioning

“Not recorded.
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inthismanner, how canlexpect, the congress(l)
MLAs and Municipal members to behave
differently? | am the Member of Parliament from
Thane District where tonnes of RDX was found
andnoauthorityinindiais surethatthey have got
hold oflithe RDXwhich tochedthe Indiancoast.
Dozens of Municipal Counsellors, Corporators
and two of the MLAs from Thane District are
under suspension. Most ofthem are behindthe
bar,andare arrestedunder TADAandall ofthem
are Congress (I)men.

Itisnotashame? And ultimatelywhotried for
theirticket? Thatis the problem. He says that |
was notalone buthe was alone, | know. Evenin
spite of yourbeing against such nominations,
thisJitendra Thakurand PappuKalanigotelected.
Ithink Congress (1) shouid think aboutit. Atleast
infuture try to behave properly.

Mumbai and Delhi Police Commissioner
have givenredalerteventoday andcongress(l)
M.Ps. are happy that while engrossed in
undeclared war with Pakistan, they could save
acorruptjudge with alltheir might. | say that this
Government has no righttogovern because it
has kept its shield underground nad sword is
used againstthose who are servingthe nation
throughout theirlife.

Itis not just the nexus betweenthe politician
and the underworld which is alarming. The
common citizenis beingforcedto acceptcrime
as apartoflife. the silver screed which almost
every youthis attracted to. has been virtually
underthe seige of the underworld.

Hrishikesh Mukherjee, the greatartist. has
publicly complainedthatthreats were givento
all the producers if they tried to produce any
culturalfilm. But our Governmentisfastasleep.

Nowthe otherside ofthe story. HanifKadawala
and Samir Hangora who were arrested with
Sanjay Dutt, are film producers whose finacier
1s Dawood. My fellow parliamentarians. please
spare some time and view the films like Khel it
you have notalready viewed them.
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| want to say that Dawood finances these
producers with clear cut understanding that
these films should notbe artfilms. Inallthe films
villian should be the high police officer or a
politician genrally a Congress man. Youjusttry
to analyse allthe films where villainis either a
police officer or a politician.. (Interruptions)

Many think that this is because underworld
believes in realism. The facts are otherwise.
These films are producedwith the sole purpose
of frustrating the minds of the youth. The youth
shouldbelieve inimmoral life and consumerism
andviolence and breakingthe law. The youth
shouldbe attractedtowards the underworld and
tomitigate the connection of real politicians with
the underworid.

Thesecurity ofthe nationis attacked by those
who have waged an undeclared war. The
underwordwith the sympathy acquiredthrough
films has its eyes on vital installations affecting
the country’s secuirity airports.

I shall just have one point and finish. The
airportandthe planes are like lame duckes for
those who wishtoblowthem off. Inthe good oid
daysthe airport'was located at Santacruz. as
this areawas consideredremote and away from
the dense habitation. Today the city hasbecome
amegapolis andhas grownin alinear fashion
makingthe location ofthe airportthe centre of the
city. Mushrooming slums and unauthorised
constructionhave come upon airportiandinand
aroundthe runway. May | bring itto the notice of
the hon. House thatthese iffegal constructions
exist due to the blessings of top Congress (1)
guns. The entire airport of Mumbanis surrounded
by slums. Governmentland s soldto the poor
andneedy forbuilding huts by these agents. who
are notonly connected with politicians but also
withdrug-purshers andthe underworld. here the
nexusis established. Every airportin the world
makes special efforts to ensure thatbirds donot
come anywhere near the runway. This move
presupposes thatthere would be no squatters
aroundthe airport. The waster dumpedby the
encroachers attracts the birds especially since
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many of the encroachments have illegal and
unauthorised slaughter-houses. Thewaste from
the slaughter houses is dumped
indiscriminately, encouraging birds to crowd
nearthe runway. One bird-hit costs the nation
oneandahalfcrorerupees. Aeroplaneshaveto
be grounded. Over two decades ago, an
alternative site was selcted for international
airport. This was to be near madh Islands.
Pressure from the big hotel industry for
construction of these resorts forced the
Government to abort this move and shift the
proposes location to the peripheral areas of
Bhayinder-Vasai. The land scandalinvolving
12,000 hectares of green areawhich converted
into urbanisable zone by ShriSharad Pawar-
andunnecessarily yourname, Shri Shankarrao
Chavan's name. was draggedinandyouhadto
gotoBombay andgive explanation- wasthere.
I know allthese personally.

MR. SPEAKER: Shri Kapse. please
conclude.

SHRI RAM KAPSE: Sir, I am concluding.
Onlylastsentenceisthere.

SHRIA. CHARLES (Trivandrum): Sir, heis
blastingthe Congress party instead of talkingon
the blasts. (Interruptions)

SHRIRAMKAPSE: The Bombay High Court
has since stayed the urbanisationbut a decision
was takento move the proposed new airportto
New Mumbai. Noactionhas beentakennever
since. Crores of rupees have been spentonteh
Santacruz airport. The terronists have majcr
hideouts inthe slums walk around the present
anmportandanybody could just walk from his
residencetothe runway. Shotsfiredfromthese
turieouts are sufficientto blow the aeroplanes.
This 1s what vour secunty actually means. Itis
notjustthe Indian Arrines or Air india whichis
and thay may be forced to suspend their
operationsmnindia.
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Iam giving the forewarning. You have the
shield. The foreknowledge is with you. Please
actinthe matter. | propose that atleast some
Members of Parliament shouldtake this joband
whatevercould be done aboutthe security ofthe
airports atMumbai, Culcufta and other places,
needs tobe doneimmediately.

Hon. Speaker can act in the matter or the
Government may actinthe matter. we should
rise above all political parties and do whatever
isnecessary inthe interest of the nation.

17.47 hrs.

KUMARIMAMATA BANERJEE (Calcutta
South): Mr. Speaker, Sir, |am greateful to you
forgivingtime because | havetoleavetoday and
thatis why |lam waiting. | will be very brief. Today
isthelastday of the session and four Bills have
tobe passed. Thatis why | willbe very brief.

The Bombay blasts and the Calcutta blasts
are aserious threattothe nation. | am specially
thanktulto ShriRam Naik for raisingthisissue
inthis House. |wantto make a requesttothehon.
Home Minsterinthis regard.

We know thatwithoutthe consent ofthe State
Government, the Central Government cannot
endorse the C.B.I. for any investigation in a
particualro 1ssue. That is hwy if the national
security is involved in any particualr case, like
the Bombay blasts or Calcutta blast where
national security is involved.the C.B.I. Actisto
be amended where the national security is
involvedso thatthe Central Government can
investigate the matter fromtheir own. Untiland
unless the C.B.l. Act is amended. it is not
possible torthe Central Government withoutthe
consentotthe State Governmentto investigate
a CBl enquiry in the State. That is what has
happenedin Calcuttaand Bombay. | do not think
that this 1s asilly or simple matter. ltisavery |
serious matter.

Of course. inBombay. | wantto congratulate
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the police for what they have done. After the
balsts they havd arrested northan 100 people
includingthe police officers, smugglers, cutoms
officials and eventhey have shown theirguts to
arrrest M.Ps. son, Sanjay Dutt. | must
congratulate them forthe good work that they
havedoneforthe country, forthe State. Butatthe
same time when people of the type of Dawood
Ibrehim and Memmon brothers are involved,
who have international smuggling network, the
C.B.I.shouldinvestigate the matterfortheinterest
ofthe country.

Like Bombay, | want to include one more
issue. In Calcuttaalso there was ablast. | donot
know whether the Central Government have
received any reportor not. I the Home Ministry
has received any report, pleastletus know what
steps have beentakenbythe State Government.
So far as my knowledge Is concerned, Shri
Rashid Khanwhowas involvedis notarrested,
fourpersons were arrestedin Culcutta; buttheir
passporthave notbeenseized.

Theyhavenotyetbeenproducedinthe TADA
court. | want to know from the hon. Minister
whetherhe has been arrestedunder TADA or
not. At the same time, | want to caution this
House thatthe Bombay bombblast or Calcutta
bombblastis nota simple thingbecause in our
country we have seen, especially in Madras,
Delhi, Bombay and Calcuttaso manyterrorists
are taking shelter and so many terrorists are

taking political shelter. We cannot name the

people. Butthe Intelligence agenceis shouldbe
strengthenedto knowthe information aboutthe
terrorists. |know something aboutitbut | cannot
disclose itbecause we do not wantto name any
people here. Butitis afactthat LTTE andthe
other terrorists people have taken shelter in
these four cities. There should be some
investigation from the Home Minister astowho
are the people who are giving shiter to these
secessionist people. After the Bombay blast
andCalcuttabombblast. the Prime Ministerhas
givenmoney from his relietfund. | wantto know
whether this money has been properly utilised
ornot. Ititis not properly utilised. | request that
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necessary steps should be taken to see that
money should reachthe people.

Withthese words. | appeal tothe House that
Bombaybomb blast and Calcutta bomb blast
areaveryserious case and | demandfor CBI
enquiry. Forthat, the rules relating to CBI should
be amendedintheinterest of the country.

[ Transiation)

SHRIMOHAN RAWALE (Bombay South
Central): Mr. Speaker, Sir,the Commissioner of
Bombay has saidin aninterview thatstill three
tonnes of explosive material and about 200to
250 AK-47 rifles have notbeenrecovered sofar
Hon. Shri Sharad Dighe has just stated that
politics should notbe involvedintoit. We do not
involve politicians intoit butwe have heardsince
ourchildhood.

[English)

“Politics is the dirty game played by dirty
people. Itisthe last resort of scounderis.”

[ Translation]

Blasts continuedforasiongastwohoursand
thirty five minutes in the Bombay city. Bombay
isthe only city inthe would where blasts have
occuredforsuchalongperiod. Hon. Minister of
Home Affairs has said that such blasts have
occuredin England and othercountries as well.
Where was the Bombay police and Intelligence
Bureauwhenblasts were goingonin Bombay for
two hours and thirty five minutes and they had
failed in performing their responsibility of
submitting areporttothe centre. These blasts
occured attwelve places where as previously
blasts occured at twenty seven places in the
State of Maharashtra since 1989. Why did not
the Government sought information in that
regard? Whatwas the Intelligence Bureau doing?
Onthe twelveth Marchthe carof*ime occured
Memmom with seven AK-d4. ufles, hadn
granade. revolver and bomb marnttac.nn.;

matenalhadbeenfound Onthirgeent: taren
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forty lakh rupees had beenwithdrawn from the
accountoof Memon. Whydid notthe Govemment
orderedforfreezinghis account? Whydidnotthe
Government monitored the situation when his
involvementwas known. Memon was in Dubai
from 12to 16 March whatefforts were made by
the Governmenttobringhimbacktothis country?
Wasitduetothe factthatamugglers pay money
to the Government that is why he was not
repatriated. Brigadier Khalilmade a statement
thatthe Governmentdid not raise ademandto
this effect. iwould like toknow whether this is
correct or not. Shri Dinesh Singh says that
Pakistanis notbehind these incidents, while
Minister of Home Affairs makes an altogether
different statement. There is no conformity
between the statements made by tehtwo. ISI
officers are coming here. On the fourth March
fourcontainers arrivedat Nehru Portandinwas
in the knowledge of Custom Officers that it
contained bomb manufacturing material. A
senior custom officerconducted araidthere. It
was indicated onthe containers thatitcontained
. domestic material. Whenaraidwas conducted
there oneo out of the four containers was found
to be carrying stolen goods worth Rs. twenty six
lakhs. While the other three containers were
being given clearance from custom’s
department. The Hon. Minister of Financeis not
presenthere. |wouldlike toknow the reasons for
suspendingtwo custom’s officials while the hon.
Minister himself knew everything. It is
unfortunate that we came to know through
newspapers reports thatthe customofficer Arora
whowas aware of these things was unfortunately
beaten up. Hon. Member ShriSharad Dighe has
rightly remarkedthat people come anddisappear
suddenly leaving not trace behind. In my
constituency fifty thousand Bangladeshiand
PakistaniMuslims are there. The Government
look to them form religious angle and protect
them onreligious basis, this should not happen.
There outsiders shouldbe sentback. Whatlsee
1s thatin my constituency justone officeris sent
forevaluation of these infailitrators who are 50
thousandinnumber.o He arrests afew persons.
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takesthemtothe postandreleasesthem. Why
do not Government conduct aninquiry into this
and appoint more officers for the purpose. this
jobcanbe accomplishedin justone week, but
the Government do not have the will to do so.
Thisisthe reasonowhy actionis notbeing taken
inthis regard.. Ourtwo Prime Ministers Shrimati
Indira Gandhi and Shri Rajiv Gandhi were
assasinated. Governmentcould notunearthany
truthinthatregard. How is Intelligence Bureau
functiong? Even now we have not becomes
alert. The one point programme of Intelligence
Bureau these days is to keep an eye on the
leaders of opposition parties. to tap then
teloephones, towatch theirmovements andto
destabilishe their Governments. Shri Sharad
Dighehas nghtly saidthatalthoughthe population
of Bombay is increasing the number of the
personnel of Intelligence Bureauis not being
increased inthat proportion.

Nowadays, it seems thatthe officerwho has
noworkis postedinthe|.B. ltis a very serous
matter.o Itshould also be lookedinto as towhat
the RAW s doing. | would like to submitthat able
officers should be appointedinthe |.B. because
this organisation has very onerous dutiesto run
the country. They should also be given same
nghts andauthority whichhave beengiventothe
police by the Government.

A number of our fellow members made a
suggestionthatwhen assistance s being sought
fromthe INTERPOL. the inquiry shouldbe made
bythe C.B.1. becauseitis more concerned with
itandthere is foreign hand behind the crime.
After 40 days of this incident. the hon. Home
minister said that the 1.S.1. of Pakisatan in
involved In it. Two officers of the 1.S.1. were
arrested some time ago. their names are
Niyamat khan Amaruddin and Manjit Singh.
They confessedthatthe highofficials ofthe 1. S 1.
were likel to sneak into India. | would like to
kknow astowhat precautionary steps have been
takeninthisregard.

We have 700 kms fongborderwith Pakistan
andstrict vigilis requiredto be keptalong the
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coastalborder. The Ministerfor Home affairsis,
therefore, requestedtorootoutsmugglingthere.
Recently A.K. 56 rifles were seized there.
Accordingtothe Commissioner of Police, about
200-250rifles are yettobe seized. The seized
rifles should be given to Maharashtra and
Bombay police.

18.00hrs.

Mr. Speaker, Sir, our custom officers have
notbeen provided speedboats. They shouldbe
provided speedboats because when the boat of
smugglers reach there, they have to chase
them, the smugglers run away and escape
because the custom officers have no speed
boats. In addition to it. jeeps should also be
providedto the customofficers. From aninquiry
made by mein Bombay, | foundthatthey were
notin apositionto coordinate with police due to
lack of jeeps. Therefore, these two things should
be providedto them. The police shouldalsobe
provided arms and ammunition without any
furtherdelay.

Mr. Speaker, Sir, |demandthatit should be
inquired into by the C.B.I. Secondly, police of
every State should be given special trainingin
bomb detusing so thatthey are not requiredto
wait for arrival of special bomb squad in the
eventofsuchincidents. Timeandagain| have
alsosaid earlierthatitshould be lookedinto as
to how people got revolvers and stengun in
Bombay. Allthese things should be lookedinto.
Mr. Speaker, Sir, | wanted like to make some
more points butduetotime contraints, |conclude.

Ithank youfor givingme an opportunitytospeak.

SHRIMOHAN SINGH (Deoria): Mr. Speaker.

Sir. lwouldlike tomake clarificationinone ortwo
sentences.

MR. SPEAKER: | would like to tell you that
this matter was raised under the demand, for
grant in respect of the Home Ministry were
discussed andth House has spentnotoftime on
it. Now the specific issue of Bombay is before
us.
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SHRI MOHAN SINGH: | will conclude in
onlytwo sentences.

MR. SPEAKER: Mohan Singhji. nothingcan
beclarifiedintwo sentences.

(Interruptions)
SHR!I KAMLA MISHRA MADHUKAR
(Motihari): Mr. Speaker, Sir, lwantonly one-two

minutes time to speak.

MR. SPEAKER: Do not you know that a
general discussion on Bombay incidentistobe

- holdinthe House?

SHRIKAMLA MISHRAMADHUKAR: The
time may be entended by an hour.

MR. SPEAKER: No, no now the Home
Ministeris to reply.

SHRIKAMLA MISHRA MADHUKAR: Mr.
Speaker, Sir, kindly give metime of two minutes
only.

MR. SPEAKER: Will you speak about
Bombayincident? Do you know?

SHIRKAMLAMISHRAMADHUKAR: [am
toraise ageneral question.

MR. SPEAKER: Madhukarji, itis not genral
discussion. These hasbeenadiscussiononthe
Demands for Grants of the Home Ministry and
the General budgetinthe House, the Bombay
bombblast has already beendiscussedhere. it
is fourth time. how many times it will be
discussed?

SHRIKAMLA MISHRA MADHUKAR: Mr.
Speaker, Sir, | agree with you but kindly allow
meto make only one ortw®points. -

MR. SPEAKER; Whatdoyouwanttospeak?

SHRIKAMLAMISHRAMADHUKAR: When
yougivetime thenonty.
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MR.SPEAKER: vaememwntmg Iwillsee
it. Mr. Mohan Singh. :

SHRIMOHAN SINGH: Because the hon.
Home Minister is goingto reply the debate so |
would not like to ask question after his speech.
Tendays ago news item appeared on the front
page of the daily ‘Jansatta’ tothe effect thatan
accomplice of Daud visited Bombay in January.
Hemetthe Chairman ofthe Excise and Customs
Repartment alongwith his family in a hotel in
Bombay. Inthat meeting it was decided as to
which Custom Officers should be posted in
Bombay. Has the Ministry of Home Affaris any
information about this? Has it been inquired
into? :

My second pointis that| have brought some
copies of newspapers published from Bombay.
Though, itis not permissible under the rules to
show them here even then | wouldlike todraw
your attentionto some advertisements appeared
inthose newspapers. Inthe advertisements of
some films which were to be shown incinema
halls. it was written that the permission of Shiv
Sena Chief ShriBal Thakeryandthe B.J.P.has
already been takentoshowthesefilmincinema
halls andthese films are being shown with their
permission. | would like to know fromthe hon.
Home Minister whether the Government.

MR. SPEAKER: Mohan Singhiji, itis notthe
question Hour. Pleas sitdown.

SHRI KAMLA MISHRA MADHUKAR: Mr.
Speaker. Sir. | have to ask one question.

MR.SPEAKER: What question do you want
1nask?.

SHRI KAMLA MISHRA MADHUKAR: My
question is that it has appeared in today,
newspapersthatinaletter wrtten by the intemal
Security Minister Shn Rajest Pilotto the Prime
Minister the Minister has demanded that the
matter should be inquiredintoby C.B.1. lwould
L~ 10 know whether the Govemmentis goingto

Joverthis mattertothe C.B 1. ornot. i not, the
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reasonsthereforandif yes, the time by which the
Governmentwilldoso?

[Englihs]

SHRI A. ASOKARAJ (Perambalur): Sir,
after the bomb blast, the Tamil people were
driven away by a section of the people, that is,
by Shiv Sena, from Bombay. | would like to know
what steps were taken to rehabilitate them. |
would like to ask the hon. Home Minister what
steps have beentaken to rehabilitate the Tamil
people who were driven away from Bombay.
(Interruptions)

SHRIRAMNAIK (Bombay North): Whatis
this, Sir? Thisis notcorrect. Awrongmesseage
willgotothe country. (Interruptions)

[ Translation)
MR.SPEAKER: Whatdo youwanttosay?

SHRILAKSHMINARAIN MANITRIPATHI
(Kesarganj): Sir, | will make my point in two
minutes. Sir, firstof all, | would like tothank you
for giving me two minutes time to speak today,
the last day of the Session. The incidents of
bomb blastwhetheritis in Bombay or Calcutta
cannot be checked unless we go into the root
causes of such bomb blasts. Sir, | have been
witnessing forthe last two years that any problem
raised inthe House whetheritis the incident of
Bombay. (Interruptions)

MR. SPEAKER: All these things have
already been discussed during the debate on
Demands for Grants of the Ministry of Home
Affairs.

SHRILAKSHMINARAIN MANI TRIPATHI:
Kindly listen to me. The root cause of such
incidents is that we do not go into the reality of
the matter, rather we go on trading charges
against each other due to which they get
encouragement. We have to find outas to how
large quantity of sophisticated foreign arms
havefallen inthe hands of persons belongingto
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a particular community and through them
incidents bomb blasts are taking place. How it
isthatalarge number of foreign arms are being
smuggling into the country from across the
borderwhetheritis Nepalborderor Uttar Pradesh
border or any other border for the last several
years. Howitwillbe stopped? Acontain Customs,
officeris not discharging his duties properly.

MR.SPEAKER: Itis not like this. The same
pointis being repeated by all Members. What
areyousaying?

SHRILAKSHMINARAINMANITRIPATHI:
We have will have to keep the interest of the
nationonthetop, thenonly itcanbe resolved.

MR. SPEAKER: On the last day of the
session, itis not properto raise the same which
hasbeen discussed severaltimes here.

|English)

THEMINISTER OF HOME AFFAIRS (SHRI
S.B. CHAVAN): Mr. Speaker, Sir, | should
express my gratitude to allthe hon. Members for
expressing very candid views aboutthe bomb
blast and the reasons thereof.

First, | would ike to reactto some of the points
which were raised by the hon. Member Shri
Mohan Singh. Though | tried to keep the track of
number of things, yet | could not. | cannoto
possibty remember everything. Shri Mohan
Singh askedme as towhetherthe lieutenant of
Dawood thrahim hadcometo India and whether
it was responsible for having certain postings
done in the Customs Department and the
inteliiegence Department. | cannotpossibly off
andtel him. I will have toenquire into the matter
andthereafterit!findthat whenthe hon. Member
is raising this on the floor of the House he is
definitely aresponsible member, | believe |can
assure himthatif this matteris established, |am
preparedtotakethe stemestaction agaisntthe
pificers concemed provided he gives me allthe
faterial which, infact, is called for.
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Anotherissue was raised by hon.Member
from Tamil Nadu. | fully agree with him. Atthe
time of riots in Bombay, a large number of
people, who came from Tamil Nadu, Andhra
Pradesh, Biharand UP also, they were aimost
forcedtoleave Bombay. |had made a statement
earlierthatitmay butbe fitand proper that the
ChiefMinister of Maharashtra shouldalsoissue
a statement requesting all these non-
Maharashtrians, who hadleft Bombay during
the Bombay riots to come back and they shouid
be given all assistance that they can possibly
give. ltwillbe arealnationalintegration service
which he will be doing. Atleast, | believe, that
they have arightto comeback. They have been
there for considerable time and taking full
advantage of the riot situation, some of the anti-
social elements who were interested ingetting
theirlands vacated seem to have succeededin
drivingthemout. |do notthinkthatany suchanti-
social elementshould getthe benefitof such a
holocaustwhich was seenin Bombay.

Sir, a conspiracy appears to have been
hatchedby Pakistan in conjunction with Dawood
Ibrahim, a Bombay underworld don based in
Dubai, and the Memonfamily of Bombay. more
particularly Ibrahim Abdul Razak Memon alias
TigerAlias Mustag, a key leiutenant of Dawood.
Ibrahim Abdul Razak Memon, along with other
members of his family, has emerged as the
pivotalfigure behindthe balsts. He visted Dubai
thrice in the recent past, apparently to tie up
arrangements with Dawood Ibrahim and
Pakistan.

Ahuge consignment of arms andexplosives
was landed surreptitiously in district Raigad.
Maharashtra. on February2/3, 1993. The
consignments,whichwaslandedbetweenMasla
and Srivardhan, was recieved by Mustaq

" himself, withthe assistance of histrustedlanding

agents, Sharif Abdul Ghafoor alias Dadabhai
DaudMohd. Phanse and Rahim Laundrywalla,
all of whom have since been arrested. As part
ofthe planned operation, the arival of the arms
and explosives on the Western Coast was
precededbythe visitof one ofthe landingagents,
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[Sh.S.B.Chavan]

DaudMohammadPhanse, to DubzionJanuary
19-22, 1993 at the invitation of Mustaq who
arranged for his stay at Hotel Delhi Darbar,
Dubai. OnJanurary 20, 1993, he wastakentoa
bunglow to meet Dawood Ibrahim. As per
Phanse’s diclosure, Dawood indicated his
intention of sending aconsignmentof chemicals
acode name forexplosives, to Indiaand asked
Phanse forits safe landing. The consignment
which arrivedin district Raiged on February 2/
3.1993 was carriedin a speedboatwhich has
ownership links with Dawood lbrahim.

‘Tiger Memon also playeda prominent role
inrecrutingand motivatingthetrineesforcarrying
outthe blasts. while the explosives, arms and
ammunitions were obtianed through Dawood
Ibrahim, the training was arranged near
Islamabad during February 1993. Mustaq met
the operators at Dubaibothbefore theirdeparture
for Islamabad and after their return. 20 such
operators left Bombay for Dubai on different
datesin February 1993. They left Dubaiinthree
groups by PIA flights on February 9, 13and 20,
1993. (3 ofthemtravelled by PK-2070n9.2.93,
7 travelled by PK-234 on 13.2.93 and the
1emainingby PK-2340n20.2.93.) Independent
documentary evidence have establishedclearly
the details of the three persons whotravelied on
9.2.93,50fthe 7whotravelledon 13.2.93and 7
of the 9 who travelled on 20.2.93. They were
received at Islamabad Airport and driven offin
a covered vehicle without going through the
Immigrationformalities.

The trainingcamp was reportedly locatedin
aisolated area about tw hours drive fromthe
Islamabad Airport. The training comprised
physical exercises use an IEDs, handling of
grenades and firing from Kalashnikov rigles.
The operators were brieted specially to target
shopping centres, bridges car parking areas,
crowded localities and temples.

The departure from Islamabadto Dubai, on
1stMarch. 1993 was again arranged without
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observingany immigration formalities. While
the group leaders had sought to destroy the
passports of thetrainees, anumber of passports.
survived this precuation. The recovered
passports bearan entry stamp dated February
18, 1993 and an exist stamp dated February 20,
1993 of the immigration authorities at Dubai.
Further, thereisanentry stampdated 1stMarch,
1993 at Dubai Airportand an exist stamp dated
2ndMarch, 1993 for Bombay. The significant
absence of arrival and departure stampings of
the Pakistan absence 2nd March, 1993 for
Bombay. Thesignificantabsence of arrivaland
departure stampings of the Pakistanimmigration
authorities. between 20th February and 1st
March, 1393 are eloquenttestimony of Pakistan,s
involvementand menseria.

Evidenceis available about the compilicity of
the Memon brothers in the Bombay blasts. A
Maruti van abandoned by some of the
conspirators afterthe bomb blasts was located
in WorliareaonMarch 12 evening. ltcontained
AK-56riflesand handgrandes. Ownership of the
Maruti vehicle has been traced to Yakub
Memon’s wife. The search of the Memon's
house has ledtothe recovery amongothers, of
theignition kay of ascooter. This key was of one
of the three unexploded scooters which was
detectedinNaigaonarea of Dadar. Emptycartons
of explosives were also recovered during the
searches. While an effort appearstohave been
made to obliterate the inscriptions on these
cartons, aclose examinations shows Lahore
markings. The recovered grenades bear the
markings ‘ARGES'. These are similartothose
explodedby members of the group elsewhere in
Bombay onMarch 12. Alarge number of such
grenades have been recovered during the
investigations. The markings onthese grenades
indicate the place of their manufacture beingin
Pakistan. Allthe members of the Memon family
left Bombay tor Dubaibetween 10th and 12th
March, 1993 moming. the lastonetoleave was
Mustagq ‘Tiger'. The finaltouches to the ground
levelarrangements were entrustedbMustaqio
his trusted liuetenants including Ashgar

Mugadam (Manager), Yakub, Javed Daud Patel
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alias ‘Chikna’ and Anwar Haji Theba. Anumber
of persons were then usedto plantthe various
cars andscooters as wellas suitcase bombsin
thirteen chosen localities. Three of the bombs
remained unemploded. 31 empty carboard
cartons, suspected to have contained the
explosives, have since beenrecoveredfromthe
‘Al-Hussain building, in Bombay. While the
stampings on these cartons have been
deliberately erased, two ofthe recoveredcarboard

boxes still bearthe stampingof acityin Pakistan. -

The Pak complicity is further corroborated
by a travel data input which shows that six
members of the Memon family left Dubai for
Karachibyflight PK214 on March 17, 1993.

[ Translation)

SHRI CHHEDI PASWAN (Sasaram): Mr.
Speaker, Sir, the hon. Minister is repeating the
statementwhich he hasread earlier here.

MR. SPEAKER: Facts donotchange every
day.

[English]

SHRIS. B. CHAVAN: We haveindependent
corroborative evidence to indicate that the
following members of the Memon family left
DubaiforKarachionMarch 17 andMarch20on
PKflights:

Abdul Razak Sulaiman; Mrs. Hanifa, Yusut
Abdul Razak Memon, S.R. Memon; Rubina;
Shabana, wife of Tiger; Rubina, wife of Arif:
Reshma, wite of Ayub Memon; Ykub Abdul
Razak Memon; and Arif Abdul Razak Memon.

Out of the 20 persons who were trained in
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Pakistan, Gu!Mohd. Noor Mohd. Shaikh has
beentakenin custody and has giventhe details
regardingin Pakistan. As per his statementand
as perthe various records in his passporrtitis
revealedthat he left Bombay on 17th February,
1993 by tlight No. EK-503. He was granted
transit visa for 14 days on his arrival at Dubai.
heleft Dubaion 20th February, 1993to Pkistan
and again arrived back at Dubai on 1stMarch,
1993. He reached India on 3rd March, 1993.
Besides Noor Mohd. Shaikh, eleven more
accusedpersons have been anestedwhowere
trainedin Pakistan andwho have also statedon
the abovelines.

Shri Gul Mohd. Shaikh left Dubai on 20th
February, 1993, by Pakistan International
Airlines for Karachi. There are entries pertaining
to his departure at Dubai Airport.

As per his own statement, he had flown to
Karachiby Pakistan International Airlines. he
retumedto Dubai after histrainingon 1stMarch,
1993. There is an entry in his passport showing
his arrival at Dubai onthe said date and again
showing hisdeparture from Dubaito Indiaon 2nd
March, 1993. histhereforeclearthatthe Pakistan
authorities intemtionally did not make any entry
in his passport regardings his arrival and
departure with a view to conceal Pakistan’s
involvementin the entire episode. The sameis
the case regarding the passpont entries in their
passports in respect of three other accused
persons who have been arrested by Bombay
Police and who had also gone to Pakistan for
training. Passports of others were collected and
destroyed.

The foliowing arrests have been made in
Maharashtra:

Bombay City:
Total arrests concerning Bombay blasts

Total arrests under TADA
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Arrests of Police/customs officials in
connectionwihtblasts

Raigarh District:

Total arrests concemingblasts

Total arrests under TADA

Customs officials arrested in blast cases

(i Additions Collector; 1 Assistant Collector

and3Inspectors)

Police personnel arrestedinblastcases
(1 sub-inspectorand 7 Constables)

District Thana:
Total Arrests

Total arrests under TADA
(outof 7 above)

Nil

Information regarding the seizure of arms, ammunition and explosivesiis as follows:

AK 56 Assault Rifles

AK 56 Assault Rifle Magazines
AK 56 Assault Rifle Cartndges
Pistols/Revolvers
PistolMagazines

Pistol/ Revolver Cartnidges
.30Cabrine
30 Carbine Magazines

30 Carbine Cartridges
Hand Grenades

Detonators

&

202

29883

13

10

447
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RDX Explosives

Gelatine Explosives

Ammonia Nitrate Powder
éelatine Sticks

Electric Detonators Ordinar Caps
Safety Fuse

ExploderMachine

Projectile Missiles (Underinspection)

2504.5kgs.
922 5kgs.
8095kgs.
1005

14110

8110

2

%

The total number of Customs Officers
arrestedin the smuggling of explosives/arms
arefive. Also, eightpersonnelofthe Maharashtra
Police have beenarrested.

The CBl besides assistingthe Government
of Maharashtrain the investigation of the case,
is also in touch with Interpol as well as other
agencies, for obtaining whateverassistacneis
possible. The Central intelligence agencies are
also providing the required support.

Whilethe investigations are continuing, the
results of the inquiries so far clearly indicate
Pakistan's organised supportand involvement
inthe planning and execution of the series of
homb blasts v.nichtook placed in bombay on
12thMarch. 1993. leadingto alarge number of
innocent persons being killed and injured,
hesides enormous loss to property.

The only point which is now left for me to
answer is this whether the Government is
seriously considering the aspect of asking the
CBl1o make an inquiry into the matter. Al the
hon. Members are aware ofthe fact thatwhatever
be the Press reports, so far as the Home
Departmentis concemed, we do nothave any
letterfromthe MaharashtraGovemment. Unless
we were to get the consent letter from the

MaharashtraGovemment, the House is pleased
toamendthe CBI Act, as suggested by Kumari
Mamata Banerjee. Eventhen, itwill required the
consent of allthe Chief Ministers. Inthis case,
| have my own doubts whether all the Chief
Ministers are going to agree. But, in fact, the
Government does feelthat the time has come
when all of us will have to apply our minds very
seriously. These are becoming very huge
crimes, having national and international
ramifications. Andin that context, whetherany
new stepis requiredto be done is a matter on
which | will be very happy to have the views ot
the hon. Government. Before that. Icannotsay
anythingonthis. (/Interruptions)

SHRI RAM NAIK: The House has
unanimously expressedthe view thatitshould
belefttothe CBI.

SHRIS.B. CHAVAN: The hon. Member will
agree with me thatwe have afederal structure.
The State Govemments have certain authority.

[Translation)

SHRIMOHAN SINGH (Deoria): Yourtellow
Minister has written a letterthat has appearedin
alithe newspapers. | would like to know your
reactionthereon.
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[English]

SHRI GUMAN MAL LODHA (Pali): | only
want to know whether the Home Minister has
written to the Chief Minister or not. Have you
written and they refused oryouhave nottakenit
up? Thatis the point.

SHRIS.B. CHAVAN: This is not proper for
me. Butfor the satisfaction of the hon. Member,
lampreparedtosaythat| have personally talked
to him. But | did not get a positive response.

SHRI RAM KAPSE (Thane): | wantto ask
one question aboutthe involvement of Pakistan.
You have clearly referred that in planning,
execution everywhere Pakistanis named. In
that case, what steps does the Government
envisage asfaras Pakistanisconcerened about
declaring Pakistanas aterrorist country?

SHRI S.B. CHAVAN: Every effortis made
through diplomatic channels to take up this
issue with allthe Westem powers. Accordingto
my information, there is anample evidence to
establish that Pakistan canbe declaredas a
terrorism sponsoring State. But ultimately what
decisionthey willtake, itwillobetoo early forme
to say. But evidence is availableo with us by
which we can convince aboutthis.

SHRIINDERJIT (Darjeeling): Sowe have
conclusive evidence that Pakistanis involvedin
this?

SHRI S.B. CHAVAN: In the case of all
conspiracies, youcansurmise. Youcannever
get the conclusive evidence. So, from the
circumstancial evidence, we can prove that
these are different chains whichcanconnectthe
incident. Butto say whether you have any direct
evidence. it willbe to early forme. Unless the
investigating authorities bningto my notice that
there is an evidence which can definitely be
considered as conclusive, it willbe too earty for
me to say on this.
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SHRIDIGVIJYA SINGH (Rajgarh): | have
onlyone question. Werethetrainees, whowere
trainedin Pakistan, connectedwith the students
wing of the Jamait-e-Islami-Students Islamic
Movementof Inida? | wouldlike to ask the Hon.
Minister.

SHRI S.B. CHAVAN: | do not have that
information.

SHRI RAM NAIK: The Home Minister has
kindlyinformedthe House thathe has personally
discussedthe matterof CBItakingup theinquiry
with the Chief Minister of Maharashtra. But it
mustbe some two, three orfour weeks back. In
view ofthe discussions inthis House, in view of
the views expressed by others, including his
junior Minister, and the unanimous demand
expressedinthis House, willthe Home Minister
once again request the Chief Minister of
Maharashtra?

AN HON. MEMBER: The proper word is
suggest’.

SHRIRAM NAIK: I do not fightforthe word.
Willhe again approachorseethatthe willof the
House is accededto?

SHRIS.B.CHAVAN: I willbe able to convey
the feelings of the House and request the hon.
Chief Minister whether he will agree for the CBI

inquiry.
[ Translation)

SHRIMOHAN RAWALE: Intoday's edition
of ‘Loksatta’ publishedfrom Bombay ShriSharad
Pawar is stated to have agreed forthe C.B.1.
inquiry. His agreementis, however, conditional.
Nowthepointis. whatis his condition? Secondly.
Iwouldliketo know astowhat efforts weremade
duringthe period between 12thMarchto 17th
March to bring back Memon brothers from
Dubaito Inida. The hon. Minister has notgiven
any replyinthis regard. ‘
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SHRIS.B. CHAVAN: There are number of
efforts which we have made. We have beenin
touchwiththe UAE Governmentand have been
also in tpuch with the Pakistani authorities.
Somehowthe kind of response thatwe expected
from our friendly countries has not been
forthcoming. But our efforts are still continuing.

[Translation}

SHRI CHANDRA JEET YADAV: Taking
undue advantage of the situation the rumour
mongers are spreading rumours throughout
Bombay and consequently the people of one
particularcommunity are scared and worried.
They are alsobeing harassed. Several officials
of local administration are also taking undue
advantage of the situation. A horrifying situation
has therefore emerged. | would like to know
whetherthe hon. Minister of Home Affairs would
hold discussions in this regard with the hon.
Chief Minister of that State. Moreover, the
officials of local administration should be
instructedinclearterms thathe innocentpersons
should notbe harassed and they should notbe
putto any trouble.

SHRIS.B. CHAVAN: Sofaras| know even
the Chief Minister of that State is aware of itand
he will also make every endeavourto see that
aparticualrcommunity is not singled out for this
cnme. There are good andbadpersonsinevery
community and they should be treated in the
ways they deserve.

SHRILAKSHMINARAIN MANITRIPATHI
(Kaiserganj): | would like toknow whetherany
concrete efforts are beingmade ornotto check
the inflow of unlicensed illegal arms fromforeign
countries to our country {Interruptions)

|English)
MR. SPEAKER: Now. we have four Blllé

tetore us. Andthere s one more discussion. So,
what dowe do? Letus understand.
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SHRIRAMVILAS PASWAN: Sir, letus take
upthediscussion Creamy Layer..

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFARIS AND SPORTS)ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WASNIK): Sir. the Bills may kindly before
tkaing up the discusion that ShriPaswanwants.
These Bills have been passedby Rajya Sabha.

[Transiation]

SHRICHANDRA JEET YADAV Therecent
special report conceming the reservation policy
has unlifted the very quintessence of the
recommendations ofMandal Commission; so
much so that noof its parts.

MR. SPEAKER: Well. the factremains that
in addition to this discussion we have four Bills
beforeus.

SHRI CHANDRA JEET YADAV: | am
emphassising the same point. If there is no
discussionthereon nghtnow andthe hon. Minister
and the Government are not appnsed of the
views of the people before issue of the notification
itwillcause discontentment among the people
belongingto backward communities.

MR.SPEAKER: Letus firsttake up the Bills
andwe willtake up discussions thereafter.

SHRIRAMVILAS PASWAN: Mr. Speaker.
Sir.- | held talks with the hon. minister of
Parliamentary Affairs. | said to him that our
purpose was not to held mere a discussion. we
rather. wantthat there shouldbe some result
comingout of t. Souhadtobe consideredtrom
that point of view. | further added that the matter
shouldhave beentakenupimmediately afterthe
discussion onincident of bomb-blastif it alithe
Government was sericus about that matter. But
thatdid not happen, Besides. the e are three
more Bills. One s bidi sigar bill. after thatthere
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is abillon Education andyetanotherisabillon
TADA. If we take up allthese three Bills.

MR. SPEAKER: There are four Bills.

SHR! RAM VILAS PASWAN: If there are
fourBills, then itcannotbe disposed of before 10-
11 p.m. Itwill notbe properto have discussion
forname sake only. Fromthat point of view | said
thatifthe Govemmentagreedtoitandifthe chair
also alloted adiscussiononitin the first week
ofthe next session, whichis of course nétalong
timetocomethenitcouldbe discussed. We are
insisting on any particular date. We have held
talks with the hon. Ministerinthis regard. He is
very much rigid about it and says thatwhay he
has already decided is final. | know that his
decision is worth zero and that it is to benefit
none. We will hold further talks with him. We
have already had talks with him ontwoto four
points. Now, itis possible only if you allow. The
Government has no objectiontoit.

MR. SPEAKER: | have noobjectiontoit. We
cantake itfor discussions.

(Interruptions)

MR. SPEAKER: Please speak one by one
andnotall atthe same time.

SHRICHANDRAJEET YADAV: lamgreteful
to you thatyou have agreedto the proposal of
holdinga discussiononitinthe firstweek of the
nextsession. Nevertheless. | would submitto
the hon. Minister that before he issues a
notification inthis regard, he shouldcallameeting
of all of us with the concemed officers withwhom
we had previously held discussions. He should
give atleastthis muchassurancetothe House.

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): Sir, sofar as the question of
holding consultation with themis concerned. |
would like to repeat that we are ever ready to
have adialogue if the recommendations of the
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special committee are notin consonance with
the decision ofthe Supreme Courtinthis regard.
We are ready fortalks with experts ontomorrow
andonthe day aftertomorrow, but this much s
certainthat withholding of notification any longe'r
willhamperthe interest of the people.

DR. LAXMINARAYAN PANDEAYA
(Mandsaur): The Billpassedby the Rajya Sabha
is alsoimportantand moreover, the issues of .
creamy layer and of Drug Policy are also very
important. We cannothowever, dojusticetothe
subjects if the issues of Drug Policy and of
creamy layer are takenfor consideraiton right
now. It would therefore be proper if we take up
Bills first for discussions.

MR. SPEAKER: Discussion is over and
decision has beentaken.

[English)

SHRIRAMNAIK: Sir, I wishtomake only one
point. thave given notices for modification oftwo
public notices. They are kept atthe end of the
day. Itwilltake about 10-15 minutes. lurge that
atleast oneabout Khadi Board there are two
notices; oneis about the Railway Reservation
andthe otheris aboutthe KhadiBoardshouldbe
taken up. It can be disposed of within 10-15
minutes. |donotmindevenititistakenup atthe
endofthe daybutlrequestthatitshouldbetaken
up, because in th last 7 years no modification
notice has beendiscussedin this House.

MR.SPEAKER: Thatis why letus notdiscuss
itinthis Session. We will discussiitinthe next
session.

SHRIMATIMALINIBHATTACHARYA: Has
any decision beentaken onthe discussionon
Review of Drug Policy? (Interruptions)

MR. SPEAKER: We are discussing the
Agenda. Youcannotdiscuss everythingon the
Agenda here, otherwise, you will be deciding
Agenda sittinginthe House itself.
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SHRIRAJVEER SINGH (Anola): The day

- before yesterday, aninstruction was given by

i

the Chairthatthe hon. Minister of Home Affairs
wouldmake astatementonthe situation obtaining
inKashmirbeforethe currentsessionisadjoumed
sine die. The hon. Minister of Home Affairs is
presentinthe House atthe moment.

MR. SPEAKER: Neitherthe hon. Minister of
Home Affairs nor we are aware of it.

SHRIRAJVEER SINGH: Itwas clearly said
that statementwouldbe made before the current
sessionisover.

MR. SPEAKER: Atleast this muchyouare
witnessing yourself that heis sitting before you
and we all are also sitting before you.

[English]

SHRICHETANP.S. CHAUHAN ( Amroha):
Sir. we met the Home Minister and directions
were alsogiven fromthe Chairthatthe Statement
couldbe made. Theissue of Jammuvallieyis
very serious. | think it will take only five minutes
forthe Minister to make the Statement.

MR.SPEAKER: Hehasbeensobusyandwe
too have beenverybusy. Thereisnotime. If you
curtainthe activities that startat 12.00 noon, we
wilthave more time.

(Interruptions)

MR. SPEAKER: How muchtime dowe need
forthese Bills? | think we can take item No. 19
and20togetherand ltemNos.21and22canbe
takenup separately.

This matter has been discussed morethan
once onthe tioor of the House while discussing
the president’'s Address, while discussing the
Home Ministry's Demands. while discussing
the Bombay Bomb blast and itwas discussed
eventoday also. So. itmay notbe necessaryto
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gooverthe poinfs againandagain. If wecando
itquickly, we will be very happy.

MR. SPEAKER: The House shall new take
up ltem Nos.19ad20together.

18.40hrs.

TERRORISTS AND DiISRUPTIVE
ACTIVITIES (PREVENTION)
AMENDEMENTBILL

AND
CRIMINAL LAW (AMENDMENT) BILL

THEMINSTEROF HOME AFFAIRS (SHRI
S.B.CHAVAN): Ibegto move:

“Thatthe Billfurtherto amend the Terrorist
and Disruptive Activities (Prevention) Act,
1987, as passedby Rajya Sabha, be taken
into consideration.”

Asthehon. Members areaware, the Terrorist
and Disruptive Activities (Prevention) Act, 1987
(No.28 0t 87) was encacted on 3rd September,
1987 to meetthe extraordinary situationcreated
by wide spreadterrorist violence inmany parts
ofhecountry. it was envisaged at that time that
it would be possible to overcome this problem
otalarge extent within a period of twoyears. It
was, therefore, provided inthe said Act that it
wouldremaininforcetoraperiodof2yearsi.e.
till23rd May, 1989. The life of the said Act was
further extendedby 2 years eachtime in 1989
and1991.

We have to concede that this is a harsh law
which willbe out of place innormal situation. But
hon. Members will agree that Terrorism cannot
betackled with velvetglowes. Thelaw hastobe
available so long as terrorism shows its ugly
face.

However. it is a fact that sometimes the
provisions have been misused and this has
created problems. We caretully consideredhow
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to soften the provisions to reduce scopeforsuch
misuse. Some importantchanges have been
proposed. Thusinvestigation can commence
onlyifthe S.P: authorises it and prosecutions
launchedonlywithapproval of|.G. Theprovisions
about extra judicial confessions being
admissible have been deleted. Incameratrial
willbe atthe discretion of the Court. Remand
durihg investigation under Section 167 would
require judicial application of mind and the
progress made in the investigation will be
considered if remandis to be extendedbeyond
180days. Other meanigfulchanges have also
beenmade.

Theamendmentstothe Actfurtherconcretize
the Confiscation Agreement signed recently
with the United Kingdom for mutual assistance
innvestigation and prosecution of trroristcrime
and the tracing, restraint and Confiscationo of
the proceeds and instruments of cnme and it
proposeto extend the Act for a further period of
twoyearsupto23.5.1995.

Now. the second Bill.
{begtomove:

“That the Bill further to amend the Indian
Penal Code and the Code of Criminal
Procedure. 1973, as passed by Rajya
Sabhabetakeninto consideration.”

Sir. Kidnappingor abduction withthe objective
of securing ransomin the form of money orany
otheradvantagets adestardly, etc. Thethreator
apprehension of vilence. hurttothe kidnappedor
abducted person arouses insecunty and panic
amongst relations of victim and the public. No
»ociety can allow itself or its citizens to be
trampled over in this manner. Most deterrent
punishment is. therefore. called for in such
rases. The Law Commussion also had. inits
42nd Report recommendedthat the kidnapping
and abductionforransom perse shouldbe made
. spectfic offence.
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The Bill seeks to amend Indian Penal Code
to provide fordeterrent punishmenttopersons
committing such heinous crimes and to make
certainconsequentialamendmentstothe Code
of Criminal Procedure, 1973.

|commend the Bills for the consideration of
this august House.

MR. SPEAKER: Motions moved:

“Thatthe Bill furtherto amendthe Terrorist
and Disruptive Activities (prevention) Act.
1987, as passed by Rajya Sabha, be taken
into consideration.”

“That the Bill further to amend the Indian
Penal Code and the Code of Criminal
Procedure, 1973, as passed by Rajya
Sabha, betakenintoconsideration.”

MR. SPEAKER: Ithink, Mr. Bhavani Shankar
Rawatshould have spoken. butlamasking Shri
Shal abuddintospeakbecauseitseemshehas

togo.

Beforethat. asthe hon. Members were asking
for Statement on Kashmir, now they have sent
me anotice. | will allow them later.

SHRI SAYED SHAHABUDDIN
(Kishangany): Mr. Speaker, Sir.the hon. Minister
has placedbefore us the history of this piece of
legislation which can only be called as black
Act.ltwas passedin 1985inthe hopethattshall
help us contain. if not eliminate terrorism from
the face of ourcountry. Then. itwas renewedn
1987.1989and 1991. Weare allconscious of the
factthat unngtheseeightyears.terronsmhas
nsennotonly inits honizontal spreadfromsome
Statestomanymore States. buthas alsobecome
more destructive. more violent and the State
appearstobe helpless again_tthisphenomenon
of terrorism. | can only draw one conclusion
eitherthis Actis notthe nghtmedicine orithas
notbeenusedagainstterronsts, butused against
the wrongpeople. the non-terronsts.
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Sir, this law goes against the very spirit of our
Constitution. | do notthink anything like thiswas
everpromulgated, enactedbythe British, when
they were in power. Rowlatt Bill was a child’s
play comparedtothese black. Acts thathave
comeintoforce inindependent India.

Alithe some, itis inthe interest of the country
and | am not questioning the bona fides of the
Govemmentthat these such Acts are brought
intobeingwhen necessacy. However, therehas
been exensive misuse of the Actthe statistics
caneasily prove it but the Government should
have provided them today, the statistics,
Statewise as howthe powersunderthis Acthave
been used by various State Governments.

The hon. Minister should teli us how many
times hasitbeen used, how many personswere
arrested or detained underthe Act? How many
of them were released afterinterrogationand
howmany of themwere released onbail onthe
order of court? How many were finally charge-
sheeted or prosecuted andin how many cases
was the State able to get a sentence fromthe
court? How many were acquited? We have no
such statistics before us. The hon. Minister is
silentaboutit. Butoffandonwe have beenasking
question. innocent people have been detained
under this Act in thousands. And it has been
used, | mustconfess, without any discrimination,
astoage, astosex, as to economic status, as
to professional status, against young andold,
againstchildren; ithas been usedagainstwomen,
against people who are members of the elite; it
has been used against all sorts of poor people.

Ido nothave the time to give you the details.
But, | am sure that the House is aware of the
extensive misuse of this Act against the weaker
section of the society, against the poor people,
againstthe mionrities and even against political
andsocial workers. The Minister shouidtake us
into confidence andtell us in how many cases
wasitused againstthe children, againstwomen,
againstpofitical andsocial workers? Whatis hte
proportion of the persons who belong to the
minorities?
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| cannot particularise a particular State
Govemment. All State Govemments have made
use ofitmore or less. The poweris anintoxicant;
and an alcoholic and drinks itexcessively.

Therefore, if one state is vested with these
black powers, with extensive powers, the
Government are prone ot use their power -
excessively. But, onthe whole, | maintain that
theNational Frontandthe Left Front Govemments
had been more restrained in the use of this
power. iwouldliketo know fromthe hon. Minister
about State-wise break-up of the use of this
power.

Wehave anumberofcasesinwhichwehave
been subjectof appeal onthefloor of this House.
There are cases where the State Governments
have askedthe Central Govemmentforreview.
Some prime facie innocent cases and we were
made to oscilate Butin between the Centre and
the State Govemment, the Central Govemment
sayingthatthe State Governmenthas to make
upitsmind, the State Governmenttelling us that
we have sentareporttothe State Government
and s particualrly the Central Governmentand
the Home Minister ot decide andto tell us what
todo. Whether onthe basis of the experience fo
thelast eightyears have the Govemmentworked
out a procedure for this internal review, for
administrative review, for an executive review
between the State Government andthe Central
Government onthe application of this Bill? After
all, thisis acentral Bill; this is a central legislation.
Therefore, we do think that it is the duty of the
Central Govemmenttokeepaneye onhowand
in what manner itis being used by the various
State Governments so that atleast there is no
arbitrariness; and there is some degree of
uniformity aboutthe nature of the casesin which
itistobe applied, the nature of the offences, the
nature of circumstances in which this Bill shall
be applied by the various State Governments. |
would like to have very categorical answer from
the hon. Minister, whether he has nodevised a
procedure onthebasis of eightyears of working
of this law in order to take away this sting from
it.inordertomake itatleast suspectible of some
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humantouchin application abouthowto review
cases whenthey are broughttothe notice of the
Central Government?

The HomeMinister, therefore, mustexercise
agreatersense of responsibility if we are tovest
him with this power.

Inthe Statement of Objects and Reasons of
this Bill. inparagraph 3 again aforeign country
hasbeeninvoked. Thisis the secondtime that
this hasbeendone. |don'tnowwhyisitnecessary
- thatwe must have interal legislationin orderto
oblige aforeign government? Why mustwe do
so? Of course, it is part of the executive
responsibility ofthe Governmentto have such
arrangementwithforeign countriesif necessary.
But, when we come before our own sovereign
Parliament, the case mustbe made outonits
ownmerit: the case cannotbe made outonteh
basis that we have to fulful a certain contractual
obligation or a certain agreement or meet a
situation inwhcih the other country is involved.

| have also submitted some brief
amendments.

Because | would notlime te speak againon
this Bill. There is one clear legai lacuna in
Section4, Page 2, itsays

“Whoever holds any property derived or
obtained from commission of any terrorist
act..”

the ad nauseamis missing. A person must
knowingly be doing somethingwrong. Aperson
who knowingly holds any property derived or
obtained from commission of any terrorist act
obviouslyis culpablebutifthe person, somehow
incertain cirgumstances, is innocently foundto
be in posséeésion of such property he is not
culpable, | think that goes against the basic
principle of Indian jurisprudence.

Thereis another instance here in Section 7
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(A)inwhichitis proposedto interpore the prior
permission of the officer making such order
between the designated court and the person
accused. The permission of the officer himself
is irrelevant. | do not see why could that be
necessary. Once the caseistobebroughtbefore
the designated court then the prior permission
ofthe officer should notbe necessary.

Thenagainitis statedthat:

“theinvestigating officer shall duly inform
the designated court within forty-eight
hours of the attachment of such property
and the said court shall either confirm or
revokethe order of attachmentsoissued.”

If the case goes directly to the designated
cour, there is not question of the officer later
informing the court. Therefore, | have askedfor
the deletion of that proviso.

There areinstances where the period of 120
days is being extended to 180 days. | think it
makes the Act more severe. It makes the Act
more draconianthenitonginallywas. Therefore,
I have suggested inthese cases, the period of
180 days should be reducedto 120 days.

There is one pointwhere the investigation
periodcanbe extended upto one yearatone go.
Why shouldthatbe so?

SHRIS.B. CHAVAN: ltisnotinonego. Itis
sixmonths.

SHRISYED SHAHUBUDDIN: You aretaking
initially six months and after that you want
anotherextension of one whole year. Whycannot
youtake itin driblets say of inthree months so
that the police is also on its toes that the
investigation authority is more efficient, more
effective? Becauseitknowsitis havetocome
backtoyourandgetafurtherextension. Therefore,
if you are going to make a provision in this Bill
foronetime extension of whole one year or mix
months itis boundto have deleterious effecton
thecourse of investigation. itis notgoingtomake
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police more efficient, itis goingto make police
less efficient.

Finally, there is aphase here “noinformation
abouytthe commission of an offence under this
Act shall be recorded by the police.” | have
proposedthatinstead oftheword recordedthere
shouldbe “it should notbe taken eognizance of”
orthesentenceshouldbe, asitis saidinthe code
of criminal procedure generally that “the FIR
shall notbe recorded orthe information shall not
be taken cognizance of”. Either of these two
amendments should apply.

As the law stands and on the basis of the
experience that we have forthe last eightyears
of the working of this Bill which has been very
indiscriminate and which has been rather
arbitrary. which has been harmful to a lot of
people, which has brought downthe dignity ofthe
State in many cases, whichhas brought down
the prestige of the Governmentconcernedin
many cases, which has made them appear
arbitrary andworkign intotal disregardot human
nghts. of fundamental rights in many such
instances. | would suggest that this Bill should
be dropped. ! theretore, appeal to the Home
Ministerto reconsider hus Bill and to withdraw
his Bill. His armoury is tull of other devices with
which he can controlthe menace of terronsm.
He cannotmake outacase thatwith the help of
this Bill he has able to control terronism. he has
only been ableto. as | said. bring down the fair
name of the Indian State.

Therefore, with these words. | oppose this Bill
andrequest him either to withdraw this Biltor at
leastto acceptthe amendments thathave been

proposed.
[ Translation)

SHR!I BHAGWAN SHANKAR RAWAT
(Agra): Mr. Speaker. Sir, TADA Amendment
Bill and also two other Bilis related to it have
been introduced. In this context | would like to
submit that the Government continue to widen
its scope. ithas againfeltthe needto amendit.
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However, we haveto see, whetherthe TADA
fulfils the motive forwhichitwas enacted. lwas
going through it and | found that there was a
reference inthe aims gfthis Actthatthe prevailing
problematic conditions in Kashmir, Assam and
Punjab at that time is necessited the
enforecement ofthis Act. However, afteritwas
implemented, the situation continued to
deteriorate in the States like Uttar Pradesh,
Gujarat, West Bengal, Rajasthan, Madhya
Pradesh, Himachal Pradesh, Maharashtraetc.
Inotherwords, the disease aggravated witheach
dose of medicine. There is no meaning in
implementingalawwhichratheradds tocrimes.
Our Govemnmentlacks the will-powerto enforce
it strictly and get obeyed the spirit with which
TADAwas enacted.

Iwouldlike to submitthat it was enforced on
May23.1985. Sincethen. about 52, 998 persons
have been challanged. However. it is just
ridiculous that only 434 persons our ot them
were punished. Theratio does notcome evento
1percentwhatwillbe ablindlaw otherthatwhich
isbeing misused atlarge and which completely
suppresses the individual independence. The
mattertothis effecthasbeen pendingin Supreme
Coun.

Articles 14, 16,21. and 22 arebeing violated
to suppress the individualindependence and
deprive people of their right to treedom ot
expression as also their right to property.
However. despite wide spread misuse of the
Constitution, the Governmenttailedtoachieve
the actual motive of the law. No law 1s eftective
unless it is enforced to punish the culprits.
Since, the Governmentlacked wiil power, the
culprits were not punished. About 14007 cases
intotal were filedin Punjabwhile only 52 persons
were prosecuted. Similarly it was enforced
effectively neither in Kashmir nor in Assam.
Gujarat was only state where this law was
enforced. | would like to submit gracefully that
this law was enforced to suppress the political
rivals like BJP in Gujarat, but not in Kashmir
where wide spreadterrorism has brought the
valley on the breaking point. | would like to
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submitto the hon. Ministerthat out of the total
1400-1500 casesfiled in Kashmirnotevena
single cuprit was prosecuted, all of them were
released. What s the utility of enacting a law
under which a culpritis notprosecuted.

The hon. Minister has made stringent
provisions, | would like to appreciate himthat
despite harsh criticizm the hon. Minister has
tried to restore some human rights in place of
harsh provisions in the Blll. For instance the
timelimitforthe chargesheethasbeendecreased
from ayearto 180 days. A provision has been
includedthat with the permission ofthe Courtthe
hon. Judge will go through the diary of the
investigation agency and then only he may
increase the time limit only if he finds it justified.
Secondly, so far as the camera trial by the
prosecuting agency is concemed, it would be
done only withthe permission of the judges.

19.00hrs. .
Though, the Govemment of late, has diverted,
yetthis diversionis the result of only the failure
of the policy adopted sofar. The Govemmentis
aware thatthe stringent provisionin tself is of
no utility because evidences against the culprits
are notproved. TADA is meeting the same fate
asthat metbythe Gangster Act. Therefore, there
is no use of making stringent provisions. There
was some dispute with regardto its application
in the marriage cases. and the police started
misusingitinthem aiso. Inthis context | would
liketorelate anincidnetthat occurredin Amyitsar.
Adispute arose between the family of the groom
livingin Amritsar and that of the bride living in
Delhi. The bride’s fatherlodged a case against
the body’s family under TADA, as a result of
whichgroom’sbrotherwas arrested andkeptin
jail inLucknow. Thisincident created a risk for
the service of a senior officer. Delhisithe capital
of the country, the matter was intervened.
Similarly even persons carrying cartridges are
beingchallengedunder TADA. The verdictofthe
special courthas been challengedin Supreme
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Count, thereforeitis provih'g of no utility, rather
itis causing loss.

Mr. Speaker, Sir, this lawis against the true
spirit of the Constitution and the ethics of the
criminal law, the provision of which has been
madeinthis Act. The culpritinthis case himslef
has to prove his innocence and the stringent
principles also go against him. Now, TADAis
beingenforcedonM.Ps. Recently, |heardabout -
the incidents of bomb-explosions in Bombay.
Shri Madhukar, an MLA was arrested under
TADA, andinprison underNSA, buthadtobe
releasedafterthree months. He was notinvotved
inriots, thatis why he hadto be released. This
is how the Actis being misued. itis of nouse.

Mr. Speaker, Sir, recently, one of our
colieague’s son Sanjay Dutt was arrested while
the actual culprits were spared. | would like to
allegethathe was arestedwithoutany evidence
soastosparetheactual culprits. My submission
isthatitis of nousetochallananinnocentperson
and spare the actual culprits. Apartformit, the
Govemmenthas now startedtaking actionunder
TADA againstthose whotailto gettheirlicences
renewed within time. A licence has to be got
renewed once inthree years. butthe periodcan
be increased by paying penalty; still the
GoverrmenthaébeemaldngadionunderTADA.
A person was challenged for delivering a
provocative speech. itis of nouse. There are
many other provisions for the purpose.

Mr. Speaker, Sir, atthe same time. the matter
of political rivalry has also been raised ofcourse
it was applied during the rule of Shri Bhairon
Singh Shekhawat. It was applied against 34
persons. ltis an eye opener, illustrative forthe
Govermmment 206 bombs were seized in Kota
while 32 were seizedin Jaipur. Besides, alarge
quantity of ammition was seized and the
Govemmentof Rajathan didapply TADA against
the culprits in this regard. Had the law been
enforced in the proper spirit. it would certianly
have proved a success. But since it was not
implementedeffectively. itfailed. its validity has
beenchallengedin the Supreme Courtandthe
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judgementkept reservedthere. Therefore my
submssion s that the Government must wait
andseewhatfate it meets. herafteritwouldtake
action | would also like to point out that we have
listgned tothe views of the former Governor of
Kashmirwithregardtothe State of affairsinthe
valley.

It has been evident from the incidents of
kidnapping of ShriMuftiMohammed Sayeed's
daughterandthe killing of four Indian Air Force
officers that the law was not at all enforced
effectively. Theresultisthatthe law has become
in effective. My submission is though the
provisions for penalising the hijackers are
effective, yet the question is who the hijackers
are. These are the persons having political
protection. A Hijacker named Hari Singh was
apprehended, and the world knows that this
hijcaker had contacts with one of the Cabinet
Minsters of India. Therefore, | would like to
submit that these mal-practices should notbe
allowed to go on. Bhole Pandey was given
'Congresstickenooontesttheelecﬁonswhﬁehe
was already involved in the hijacking of an
aircraft. The situation cannot improve at all
particularty when hijackers are provided polticai
protection and respect. Had the Government
heen determined totackie the situation boldty,
these things would nothave taken place.

I would like to quote the example of Israel.
America took action against the terrorists in

. LibyaandPanai:2 ltaly. ColumbiaandFrance
also took the initiative to aastroy the terrorist
dens in the neighbouring countries. Did the
Government of India take any action under
TADA against the terrorists being aided by
Pakistan? How many such persons were

challenged? What was the total number of.

terronsts who took active patrticipation interronst
activities? Only those people were challenged
who were found guilty of offering tea or snacks
tothe actual culprits. Though you, | wouldlike to
know how many of the actual culpnts invoived
m terrorist activities were challenged or
pumshed? Yesterday. we were having a
discussion ontheworkingof Verma Commission
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set up to investigate into:the case of the
assassination of Shri Rajiv Gandhi. Earlier,
General Vaid was assassinated and his killers
SukhaandJindawere chalanedunderthesame
law. They were challanedfor murder, andthey
were challenedunder TADA also. Butitis very
surprisingthatthe charges againstthemwere
notproved under TADA though, of cours, they
were punished under Indian Penal Code. Iitis
very shameful that on one side the accused
persons in murder case are beingawardedthe
deathsentence under the criminal laws butthe
someaccusedpersons goscotireeunder TADA.
Therefore, my submissionis thatthe Govemment
shouldstrengthenits willpower andtake effective
measures inthis regard.

{Enghsh]

MR. SPEAKER: ShriLoknath Choudhury.
Howmuchtime youneed?

SHRI LOKNATH CHOUDHURY
(Jagatsinghpur): | know my limitation Sir.

MR. SPEAKER: Let me know the time that
youneed. | haveto organise it because four Bills
arethere.

SHRM.OKNATH CHOUDHURY: Iwilitake -
maximum seven minutes Sir.

MR.SPEAKER: O.K., youtake tenminutes.

SHRILOKNATHCHOUDHURY: Sir. I stand
to oppose this Bill because extensionis being
takenforanothertwo years. ltis seenfromthe
statement of Object and Reasons and fromthe
statement giver by the Home Minister that this
Act has not been able to check terrorism or
disruptive activities. They are spreading and
willbe spreading.

Thistype of Act. whichwe have beencalling
ablack Act. is not new. Sincethe comingofthe
Congress Govemment, this Acthas beenthere
eitherinthe form of preventive Detention Actor
in some other form the words might have
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changed. I myself wasa victimofthe Preventive
Detention Act, for which | had to stop my studeis
and | had to remain in jail for few years. The
ground of detention was that | am a dangerous
and a deperate Communist, and it was never
reviewed. Evenwhenthe High Court released
me, the Governmentagain putmeinside the jail.

‘Government’ means the poweris given to
the police. Here the Home Minister has already
saidthatthis hadbeen misused. But, notto have
further misuse, he has brought out some
amendmentsbygivingthe powerstothe Inspector
General of Police and the Superintendent of
Police. No case will be taken congnizance of
without the permission of the Director General.
The cognizance of the court will not be there
unlessthe Director General approvesit. Butthis
will never check terronsm. ‘Terrorism’ means
spreadingterror. Here we shouldtake the whole
thinginto consideration. the totality of it, taking
the international and national factors and
correcting our view, so that we can check
terrorism. So, fightingterrorism by puttingsome
people in jail will not do. | agree with Mr.
Shahabuddinth atitis misused., itis neverused
against realterrornists: the terrorists have gone
scotfree. ! wantto askone questionbecause
throughout the day we have been discussing
something aboui ierronsm. For two days we
have been discussing matters relating to
terrorism. | think the Home Minister must be
tired of replying and. Sir, you yourself mustbe
sotired of it as to ask us tolimit our submissions
andnottorepeatthe samething. Butlwanttoteti
the Governmentthatthis Acthad neverbecn
reviewed by the Governmciii. Only the
Govemment goes on extending it withoutgoing
throughthe causes of these activities whichare
growing. So, there aretwo orthree reasons. The
first reason | wantto give is that terrorism has
becomeanintemationalfactorbecause ofcertain
developments in the international arena. Now
there is no question of war. The warmerchants
are there. they wantto selitheirarms and they
spread this culture throughout the world sothat
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they willbe able to save theirindustry and make
profit. So, in our country today, you go to any
cinema. Whatdo you see there? Whereverthere
is discontentment and dis-satisfaction or
oppression, they show the oppressed people
taking to arms. So. unless the Government
takes the whole thingintotality, it will notbe able
tocheckterrorism. Our police torce will never
use this power for the purpose for which itis
being giventothem. Here, | would like to state
that Mr. L.D. Arora, Additionalo Collector of
Customs was shotdown at Allahabad because
when he was in Bombay he took the Mamon
brothers to task and he was transfered from
Bombayto Allahabad. It was he who informed
the Bombay police from Allahabad in January.
muchbetore the Bombay blasts. thatthereisa
larege-scale arms smugglingin Bombay. So,
after the Bombay blasts, the Bombay Police
wantedtotake his assistance andcalledhimto
gotoBombay on Sunday. He was shotdowncn
Wednesday before goingto Bombay. So, the
questionis that nobody inquires into it about his
transferand about his murder. Why? Because
the growingterrorism has keptthe Administration
under contrui. Theideological questionis the
mainquestionanduniless people areideologicalty
educated. they will notbe able to face terrorism
and enacting this legislation this way will not
serve the purpose ' Whatis requiredistoeducate
the people. make them conscious ideologiclly
sothatthey oppose terrorismin every sphere.
Unless the Government thinks in that w=y io
check terronsm and an etort is made
ideolcgically to remGyve the discontentment of
the pecgie. you cannot fight terrorism. You
cannotfightterroismby arresting some people
and giving all powers to the police. The police
use this power not against the terrornsts, but
more agamnst the innocent people and people

. whofightfortheir just cause.

So, Sir, lam opposedtothis Amendment. If
the police fails and if the Act tails, the Home
Minister willagain come withanotheramendment
with much more stringent measures which.
instead of solving the probiem, will give more
boosttoterrorism. | have seen in my State how
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So, naturally it is high time now that the
Government should review the whole thingin
totality andthe Government should come out
with some new measures so that terrorism
never spreads andthe Country’s stability is not
disturbed. So, forthat purpose some more efforts
are necessary. This Act will never serve the
purposeandthe Home Ministerwillagaincome
foranotherextension aftertwo years. Then, the
State will become a repressive State without
understanding the problem of the peopl. ltisa
stigmathat such astatute remainsin ourcountry
and we shoutd allbe ashamedoof it.

With these words | oppose this Bill.

19.16hrs.

SHRI SUDARSAN RAYCHAUDHURI
(Serampore): Mr. Speaker, Sir, | oppose this
Bill. The objective of TADA when it was
introducedfirstwasto curbterrorism. lt was said
that this special Act is meant for a special
situationand itwas expectedthenthatwithina
span of two years we would be able to curb
terrorism, but whatwe have seenis. repeated
attempts ofthe Govermment tocontinue with this
Act. The presentBill also seeks to give afresh
lease of life of two years. But, is there any
guaranteethatitwould notbe apermanent thing
in our statute book?

Sir, secondly we are opposedtothe very way
in which this Act is_being used. the most
authoritanian, anti-democratic and oftencavaher
manner with which the Government uses this
Act. We know that this Act has been used
against political adversaries, trade union-sts
andcommoncitizens withimpugn. In Tripurawe
have seen how the earlier State Govermment
used TADA against democratic movements ot
the State. ltis reported thatin Rajasthantoo.
duringthe earlier Government's regime. when
the trade union workers belonging to the
Electricity Board were on strike. they were
arrestedunder TADA. Thetotalapproachofthe
Government wouldbe clearfromthustactthat!
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have one statistics in which according to the
officialfigures, during July, 199226,553 people
were detained under TADA. But the most
shocking statistics is that, despite so many
arrests, there have been only 78 convictions so
far. So, this isthe true picture.

~ Sir, barring a few exceptions this Act has
been more misusedthan properiy used. | know
that problems of terrorism are there and the
problem of narco-terrorism, communal riots
and secessionism have taken alarming
proportions. | must say that apart from socio-
economic causes, the various acts of omission
and comission of the Centrai Government and
other Congress (1) Governmentsin the States
aretobe blamedforit. But problems are there
and we must deal with the terrorists.
secessionists and the persons with whose
activities the country’s unity and integrity are
affected. We should dealwith those people with
astrong hand. But the existinglaws should be
utiisedforthatpurposeandif necessary, suitable
amendments should be made of Acts like the
Criminal Procedure Code, Indian Penal Code
etc. Thiscannotbe done without sharpeningthe
teeth of existinglaws and without tryingto have
the necessary political will to fight against
terrorism and secessionism. So, this attempt of
bringing TADA type of acts cannotbe supported.

Here there is an amendment to the Bill to
obviate misuse of power. Superintendent of
Police has been giventhe power. Butwe know
thatm Tripura SP or IG Police functioned under
the orders of politicaibosses during last year.

Inthe circumstances. we cannot gurantee
thatthis Act will notbe misused.

So, my pointis thatthe Government should
come with suitable amendmentsto the existing
laws and aftei strengtheningthe existinglaws.
we candeal with the problems ot terrorism and
disruptive activities. Butthis Actis reminicent
ofthe Acts like the Preventive Detention Actar
DIR or MISA or NASA.

We cannct support this Bill. Under the
circumstances, we are opposedto this Bili.
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SHRI GUMAN MAL LODHA (Pali): Mr.
Speaker, Sir, two Bills have beentaken up for
discussion simultaneously. So far as the
question of Criminal Law Amendment Bill is
concemed, the amendments proposedtodeal
withthe matters of abduction andkidnappingare
worth welcome. We do welcome it. The hon.
Minister of Home Affairs may please get it
passed, we extend our support to himfor this
purpose. However, the amendment proposed
with regardto TADAis amatter of graveconcem
andneeds a serious discussion. The principle
of Criminal Procedure Code whichis avery old,
constantandfullof Justice. is beingamended,
Because underthe present|aw, the culpritis not

1o prove hisinnocence butthe Governmentor -

the prosecutor are supposedtoprovethecrime
of the culprits. We strongly oppose this
amendment as it is totally against the
fundamental principles of justice. The
amendment proposed in this regard is very
dangeroous. We would motfind any precedence
to this effect in the world history. it has been
stated that the statement given by the accused
before the police officer will be treated as an
evidence inthe court. itis against the spirit of
Segction 168 of the Criminal Procedure Code.

Shri Chavanhas added another dangerous
point that in case there are two culprits, the
statement of one accused will be used against
his accomplice. It means that if the number of
accused ranges to five to ten, the police may
apprehend one of themandtreat the statement
given by him as an evidence against all of them
inthecourt. ltisagainstthe fundamental principle
of Criminal Law, it also violates human rights.
This is something very detestable heinous. |
woutdurgetponmeovemmmtoadoptan
attitude of injustice in the name of eliminating
terrorism. The Government should review the
situation in this regard.

Ourcolleagues have also givénsuggestions
with regardtothe implementation. The matter

hadbeen raisedafewdays back whilewe were
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havingan extenswe discussion with regardto
the matter of Shri Rajiv Gandhi's assassination.
A heinous crime was committed by LTTE in
Madras, the way the suicide squads of LTTE
have beenworking, itis encouraging terrorism
atlarge scaleinthe country. However, as perthe
availablefigures, only 147 cases werefiled in
Tamil Nadu, the place where Shri Rajiv Gandhi
was assasinated andterroristactivitiesof LTTE
aremostfrequent. | do know thatthe hon. Minister
of Home Affairs would say tht the Central
Governmentis notat allconcerned withit, and
that it was the responsibility of the State
Government. The Central Government enacts
law, thereafter it is the responsibility of State

Govemmentsto enforceit strictly.

Theargumentlikely tobe giveninhis defence
bythe hon. Minister may be correct, eventhen
itis the responsibility of the Central Government
to monitor the functioning of the State
Govemments and the implementation of the
Law as also holding conference with the State
Home Ministers. In Tamil Nadu, where Shri
RajivGandhiwas assassinated, only 147 cases
werefiled during the last several years nottotalk
of punishing the culprits this is an evidence of
nothingbutthe ineffectiveness of the law. Onthe
other hand, in a state like Gujarat from which
Mahatma Gandhiand Sardar Patelhailed, 14094

_ caseswerefiled. Thislawwas enacted primarily

to deal withthe situationin Jammu & Kashimir.
Butthe total number of cases filed in the State
was just 1826. Itis the State where trrorismis
preventin every nook andcomer. This proves
thatenactingalawinitselfis not sufficientunless
itis enforced effectively. Rather, this law is
beingmisused, asithas beenin Gujarat. Every
time an amendmentis moved, the hon. Minister
of Home Affairs gives an assurance thatthe law
would notbe applied against the political rivals
butinpracticeitis very frequent. Inbrief, | would
like to submit that the law has been widely
applied against the BJP MPs. Notonly this, a
case was filed against them under National
Security Actandthenunder TADA. Thus, these
things should notbe used as political weaporrto
harass, torture or eliminate the political rivals.
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Therefore, my submissionisthatif TADAis
misued constantly in this (Interruptions) there
will be total confusion, because a particualr
party rules in a particular State while the other
inkother State, however, the law isin force
everywhere, andinthatcasethelawcanbeused
againsteach otherthenwhatwillbethe position.
This lawis beingused as a mediumto spoilthe
legal provisions in the Constitution, therefore |
oppose t. o

I would like to submit that in principle, we
opposethose laws whichviolate the constitutional
traditions, conceptions and also human rights,
and this very law also comes into the same
category. Therefore, the hon. Minister of Home
Aftairs may kindly think over it. In view of the
Bombay biasts if such alaw may be enforced
effectively there, it canbe well understood and
itmay be considered as arightstep, but, ashas
beentold, in Bombay too, the B.J.P. workers
were handcufted and taken around the city,
therefore itis a matter of grave concem.

With these words | oppose the Amendment
Motion with regard to TADA and support the
Criminal Law Amendment.

SHRIRAMVILAS PASWAN (Rosera): Mr.

Speaker, Sir, | would like to oppose this Bilion-

three-fourpoints. Justnow hon. Lodhaji hastold
aboutthe powers of police officials. As you know
itis not abigthingtotell a lie before apolice offical
forthe sake of one’s own defence. Butitis not
right to ruin another person onthe basis of that
statement. | would like to say that the Home
Minster should review it seriously. Inreplytoa
question in Rajya Sabhaon 10thMarch, itwas
said that 52,268 persons had been arrested
under TADA, this should make you realise the
gravity of this situation.

- Inthe objectives and reasons of this Billthe
hon. Minister has saidthatearlieritwasimposed
intwostates only. Butwhen TADAwas not there,
terrorists activities were taking place only in
Punjab and Jammu and Kashmir. butnow ithas
spread in Uttar Pradesh, Madhya Pradesh,
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Himachal Pradesh, Maharashtra, Haryana,
Delhi, Gujasat, and West Bengal also. This
shows that by imposing TADA, terrorists
activities areincreasing. You should withdraw
itimmediately as itis spreading the disease.-
(interruptions)

The secontpointis thatyou shouldtake itfor
granted thatif aproblem could notbe solved by
ordinary law then imposing TADA or Terrorist
Area Act can also not solve it, this is a basic
principle and you had been a jurist also.
(/nterruptions)

What do you think about the hon. Speaker.
(Interruptions) Mr. Speaker, Sir, the law consider
thecommonman ashonestandthe Govemment
and police officials have toprove thatitis notso.
Butthis Billis contradictory as the commonman
is considered guilty and they have to prove
themseles honest, soitis contradictory to the
basic principle of law and itis openly violated.
The third point is that you shauld know the
reasons behind a personbecomingatermorist.
Yeuhiave tofindthe reasons behind aperson
becomingaterronist. Youhaveioiindthe reasons
behind the rise of terrorism in Punjab and
Kashmir. As you can destroy mosquitoes by
spreading DDT butitis also necessarytoclean
the dirty gutterfirst. Hon. Lochaji has said rightly
thatdifferent State Governments are headed by
various political parties but they all should be
equalbeforethe law. Youcannotstoptemorism
itincident like 6th Decembertake place, butyou
should have adopted strict measures tocontrol
it. Inrecentincidents in Bombay | saw thatthe
persons who shouldbe arrestedunder TADA, is
stillissuing whips and Sanjay Duttwhowasin
possession of illegal arms was arrested under
TADA, and not under ordinary Law or illegal
Armms Act. Aperson with aterronst background
canbe arrestedunder TADA. Apersonfromthe
film industry is being made a terronist and
somebody who is continuosly involved in such
activities has beenissuing whips, this reveals
the hollowness of TADA. So | strongly oppose
this Bill.
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The second Bill pertaines to criminal law. |
approve this and would like to say thatlaw and
ordersituation in Biharis badbut the good thing
is that according to the statistics at least 190
persons have been arrested under TADA in
Bihar as compared to some other States.
regarding criminal law | would like tosay that
incidents of kidnapping are increasing notonly
in Biharbutin various otherparts of the country.
Itis all happening with the connivance of police
and this has become a easy-money-eaming
source for police. You kidnap achildand geta
ransom of Rs. 5 lakhthen give some amountto
the police stations and restis yours. This has
become a business at the national level. it
should be taken seriousty. What my friend from
BJP has said about kidnapping, i support it,
whetherthey arefrom Congress, orpersonslike
Bhola Pandey orpersons whoknow bigleaders
like Atal Bihari Vajpayee, these peopie should
not only be condemned publically but political
parties shouid Gemand their arrest and they
should not be given t:ckets for contesting the
Assembly elections.

Insupport the Bill pertaining to the criminal
law Erought by the hon. Ministerand | oppose
TADA

SHRIGIRDHARILAL BHARGAVA (Jaipur):
Mr. Speaker, Sir, these two Bills are being
discussed here simalteneously. The Bill
pertaining toterrorism has two aspects. ltwas
firstbroughtin 1985then amendedin 87, 89and
91, nowonMay 23, 1993the periodofenforcement
ofthe Actis goingtobe over. The Government
should review seriously, the needforextension
of its enforcement for a period of two years.
Terrorismis also growinginthe country with the
extension of the period of this Bill. Earlier
terrorismwas containedin Punjab and Jammu
andKashmironly andnow ithas spreadto North-
east, Uttar Pradesh, Madhya Pradesh, Himachal
Pradesh, Maharashtra, Hayana. Dethi Gujarat
and West Bengal also. | think in this manner
terrorism will spread all over the country.
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(Intenuptions)

MR. SPEAKER: This has already been
discussedyou please speak on amendment.

SHRIGIRDHARILAL BHARGAVA: Iwould
like to state the reasons why this Bill has not
beenused where it should have been and as
several other members have said why it has
beenusedon political workers andthattoo from
opposition parties only. So | wouldlike to say that
itthe Government’s intentions are clearthen
there willbe no needtoextend itstime anymore.

Sir, as former orators were saying that
Kashmir and some other places are more
afflicted by terrorism, this should be reviewed.
Secondly | appraise the agreement signed
between India and Britain which has a provision
thatanybody whois underimprisonmnetinindia
for 12 months or more and if he escapes and
reaches Britain. his property in Britain wilibe
confiscated and he willbe brough backto India.
1think no body has mentioned it earlier and |
welcome thisamendmsiig.

Sir, as you know terrorismis spreading in
Kashmir. Memon brothers have beeninvolved
in bomb explosions and they are not being
brought here the agreementwith Britain alithese
things are all right but | would like to say that
TADA s notapanacea, we should make efforts
for signing agreements, with other countries
also, as we have now with Britain. TADA is not
an appropriate solutionforterrorism. ltis like a
hammerto kill mosquitoes.

Sir, statistics reveal thatonly 434 persons
were actually found guilty and punished under
TADA outotthetotal 50thousandpersonamested
under this act, this proves that 50 thousand
people havebeen victims of police dictatorship
and it aiso reveals that terrorism had spread
during the Congress regime as this act was
broughtby hon. Buta Singhin 1985 andtilltoday
in 1993 morethan 50thousands have becomeits
victim. It is being said that this act has the
approval ofthe State Governments. lwoild like
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to point out that if any innocent persosn is
arrested under TADA and State Government
requestforhis release, eventhenthe Central
Government refusesto actaccordingly. TADA
cases are decidedbythe Central Government
inwhich the State Governmentdo nothave any
say. So | would like to suggest that the State
Govemmentshouldbe giventhe powerto decide
whetheraperson arrestedunder TADA is guilty
ornot anditshould be reviewed carefully.

Today during Congress Rule the terrorism
has come to such a pass. Accordingto official
figure, 5614 personsin Andhra Pradesh, 10779
in Assam 14094 in Guijarat, 1826 inJammu and
Kashmir 1125 in Maharashtra and 14457 in
Punjab have been charged cf beinaterrorists.
TADA has been enforcedto settle the cases of
terrorists expeditiously butithas beennoticed
thatthe Longowal assassination case could not
he solved even after five years because ot
TADA. Even other matters have not been
resolved and while the State Governments are
supporting TADA | feel that the State
Governments are feeling helpless.

Sir, the case of assassination of General
Vaidya (/nterruptions) | wouldlike to submitthat
anreements Srguidbe signed with othercountries
alsoonthelines of agreementmade with England.

(Interruptions)
MR. SPEAKER: You have welcomedit.
(Interruptions)

SHRI GIRIDHARI LAL BHARGAVA:
Although I riseto oppose the TADA Act, | would
like to support and welcome the criminal Law
Amendment Bill being introduced but itis my
submission thataithoughits objectives are good
yetits scope is very limited. A provision of life
imprisonmentandlife-sentence has beenmade
forkidnappingof giris andchildren, who are sent
to Gulf countries for camel races and for
kidnapping minor children and businessmen.
This amendmentis correct butits scope should
have been extended and acomptehensive Bill
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should have been introduced. | welcome the *
Criminal Law Amendment Billintroduced here.

To conclude, | would like to submit that |
welcomethe agreementwith Britishbut | oppose
the TADA and|feelthatthereisnoneedtoextend
its period. This Actis not being used on those
peopleforwhichithadbeenframed|, therefore,
oppose TADA. | thank youfor grantingme an

opportunity to speak.
[English]

SHRIJAGMEET SINGH BRAR (Faridkot):
Mr. Speaker, Sir, maximum number of arrests
were made inthe State of Punjab and that has
beenmentionedinthe Home Minister's reply in
the Rajya Sabha. Other Members have also
mentionediiat it is more than fifteen thousand.
Now peace has retumedin the State andthere
hias been no act of violence. Today also in the
newspapersthere were reportsthai there has not
beenasingle incidnetof violence in the State.
The Actwas basically brought to ctirb militant
activities inthe State of Punjab. | would like to
reguestthe Home Ministerthat since the State
is booming with political activities, will he
~onsider to withdraw and lift this TAD A from
Punjabbecausethere s aiready Armed Forces
Act 1983 and unjab Disturbed Areas Act 1983
inthe State? Since there is total peace in the
State now, | would like to request the Home
Ministerto liftthis, | must say, black Actfrom the
headofthe people.

Thatisalliwantedtosay.

SHRIS.B. CHAVAN: Infact! neverexpected
that these two Bills would provoke so much of
discussion. As the hon. Members seemtobe
very muchinterested inknowingallthe details,
I mustclarify one point.

There seems to be atotal misunderstanding
of the entire application of TADA. Every hon.
Member seems tobe underthe impressionthat
the central Government is enacting this
legislation and it is the responsibility of the
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Central Govemment ta see that it is properly
used. Imustinformthe House thatthis isjustan
enabling provision; there are Stateswhichhave
notresortedto TADA atall. You have the power
to notify whether you would like to attract the
provisions of the TADA or not. There are
Butthe State Govemments have taken decisions
nottoapply TADA. We have notforced anyone.
Even now if the State Governments feel that
- without TADA they can handie the situation, itis
entirely forthemtotake a decision. Certainly, the
Govemmentof india is not going to force any of
the State Govemments.

There s no running away from the factthatin
Punjab, inJammu and Kashrar, in Assamthere
have been ituations. | have the full facts asto
how many people have been arrested, how
many have been detained, howmaynhavebeen
charge-sheeted, howmany havebeenconvicted,
how many have beenreleased by the count, in
how many cases bail hasbeen granted. Every
information is availabel with me. | am in full
~greement with Shi Lokanath Choudhury thatit
willhaveloos 2 xnorongedattack. Mers by a
provision we would not be ahle to bringback
normalcy in a state. That is why wherever
naxalite activityisonthe increase, | have taken
ameeting of all the Chief Ministers concemed
andrequestedthemthatthey haveto attack this
problem first by implementing the poverty
alleviation programme, andtoprepare aspecial
programme to see that the benefits reach the
targeted groups. Thereafter it there is anyone
who tried to exploit the poverty of the people or
there are land problems where the biglandiords
aretryingto exploitthem, thencertainly thereis
acase for penal action.

So. boththe things willhave to be considered
together. Merely by invoking TADA, | do not
think thatwe willbe able to solvethisissue. Both
the things will have to be considrred together:
andthatis why, instead of going through all the
details, | say this. Hon. Member shri Syed
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Shahabuddinis notthere, he wanted me to give
the State-wise figures. | have the State-wise
figures also. Forthekind of amendemts thathe
has given. first of all, itis very difficult to prove
ahinamitranscation. He wants an amendement
thatthe man holds the property knowingly thatit
is out of the proceeds of terrorism mensrea
whichhewanttoattachtoit, whichinfact,isgoing
tobe almostimpracticablething. Evenotherwise
also, it is going to be extremely difficult to
establish, in fact, thatthe holder is holding the
property on behalf of aterrorist; itis also going
tobe equally difficult. But, unless we have the
enabling provisions, | do notthink thatthe State
Govemmentwillbe able totake any actioninthe
matter. Thishas beenbodiy lifted wheni have the
agrecmantwiththa UK Government. They also
had the problem on the Northern Ireland; and
they were creating problem in UK. We just
exchangedideas; and adopted certainideas
tromthem; we also have certainideas tothem.
And this is how, this thing has been brought
about. |amhappytosaythatithas sentthe proper
message. After we signedthe extradition treaty
and also the confiscation treaty with the UK
Geovernment, all over Errone it has sent a
proper messge. Through havalatransactions
huge amount oi imoney which usedtocome via.
London has diminished consi:ably. § duity
agreewiththe hon. Memberwho saidthatitis not
only withthe UK. we have to have extradition
treaty with other countries also.

Certainly | agree with him and we willhave to
take up this issue of having extradition treaties
with Arab countries, the Gult countries. UAE and
other countries are very friendly countries; but
somehow, | donotknow why they have notbeen
abletoreact positively inthe case of Bombay
blast culprits, who infact had gone there; and
fromthere, they seemto have taken asylumin
pakistan. Sir. |would notlike togointothe details -
ofit.

Shri Syed Shahabuddin has given other
amendments aiso. unfortunately heis nothere.
1 do not think thatitis necessary formetogive
all the details. Certainly, we have taken
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precautionary measurestosee thatpolice officer
atthe lower level may not misues this; and that
is why eventheinvestigationis also beingdone
afterhe getsthe consentfromtthe Superintendent
of Police; andthe prosecutioncan belaunched
only afterthe.G. of Policewereto allowthsame.
Ithink these are sufficient safeguards by which
we willbe abletoreduce the misusetothe extent
possible. | cannot possibly saythatthere willbe
no misuse, even the other Acts can also be
misused. | cannot possibly make a claim that
these are notgoingtobe misused. Tothe extent
possible, we have beensending alithe guidelines.
| specially try to have a meeting of the Chief
Ministers. | cannot possibly monitor becuse
monitoring will give adifferent kind of impression.
Afterall, we workin a federal structure; andina
federal structure, | would not like to give an
impression as if we are suprior lords who are
asking the information from th subordinates.
Thatkind ofimpression should not go; and that
iswhy, infact, itriedto persuade them. Tothe
extent they should not try to use this Act or
misuse this Actagainstthe political opponents,
againstthetrade unionleaders and against other
innocent people; buttoconcentrate only onthose
who in fact, are creating a kind of diruptinve
activity and destablishing the country. These
elements will have to be dealt with very sevenly.
There should be no compromise onthisissue;
and that is why, we would like to have the
extensionfortwoyears. Everyhon.Memberhas
welcomedthe other Act also; and thatis why, |
do nto think. itis necessary for meoto explain
the provisions of the Crminal Law (Amendment)

.Bill.

I will requestfirst all those hon. Members who
have giventheiramendmentstokindly withdraw.
Of course. heis notthere andso, automatically
it gets withdrawn. But, if they do not withdraw,
then. | will request allthe hon. Members to reject
theiramendments and pass the Bill. Thank you.

SHRI LOKNATH CHOUDHURY
(Jagastsingpur): Sir, | have only one question.
The Actisenactedbythe Centre. Aswehavea
gederal structure, you canleave ittothe States

VAISAKHA 24,1915 (SAKA) (Amend.) Bill & Criminal 430

Law(Amend.) Bill

to enact. The States could notify. The Central
Govemmenthas got the powerto review itand
seethatitis properly used.

SHRIS.B. CHAVAN: Solong as the State
Governments have been authorised, | do not

think, we can considerthatitis a review.

SHRILOKANATHCHOUDHURY: Yougive
the powertothem.

SHRISOMNATH CHATTERJEE (Bolpur):
No, no. The Central Government is not the

headmaster.

SHRIS.B. CHAVAN: Thatis the kind of spirit
in which we would like to work.

MR. SPEAKER: The questionis:
“Thatthe Billfurtherto amendthe Terrorist
and Disruptive Activities (Prevention) Act,
1987, as passedby Rajya Sabha, betaken
into consideration.”

The motion was adopted.

MR. SPEAKER: The house willnow take up
clause-by-clause consideraiton fo the Bill.

Now | will take up amendements. Shri Syed
Shahabuddin not present. Shri Girdhari Lal
Bhargavanotmoving.

MR. SPEAKER: The questionis:

“The clauses 2to 10 stand part of the Bill."

The motion was adopted.
Clauses 2to 10 were added'to the Bill.

MR. SPEAKER: The quesitonis:

“That clause, the enacting formula and in
longtitle stand part of the Bill.”

The motion was adopted.
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Activities (Amend.) Bill &
Crinimal Law (Amend.) Bill
~ Clauses 1,the Enacting Formulaandthe S.B.CHAVAN): |begto move:
long Title were addedto the Bill.

THEMINSTEROF HOME AFFAIRS (SHRI
S.B.CHAVAN): Ibegtomove:

“That the Bill be passed.”

MR. SPEAKER: The quesitonis:

“That the Bill be passed.”
The motion was adopted.

MR. SPEAKER: Now the House willtake up
Criminal Law (Amendment) Bill. The question
is:

“Thatthe Billturtherto amendthe Indian

Penal Code and the Code of Criminal

Procedure. 1973, as passed by Rajya

Sabha. be takeninto consideration.”
The motion was adopted.

MR. SPEAKER: Now the House willtake up
clause-by-clause consideration of the Bill. There
arenotamendments.

The questionis:

“That clauses 2 to 4 stand part of the Bill.”

The motion was adopted.
(Clauses 2to 4 were addedtothe Bill.)

MR. SPEAKER: The questionis:

“Thatclauses, the enactingformula andthe
longtille stand part of the Bill.”

The motion was adopted.

Clauses 1.the Enacting Formulaandthe
long Title were addedto the Bill.

THEMINISTER OF HOME AFFAIRS (SHRI

“That the Bill be passed.”
MR.SPEAKER: The questionis:
“That the Bill be passed.”
The motion was adcgp!ed.
19.54 hrs.
(v) Situationin Jammu and Kashmir

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRI!
RAJESH PILQT): Sir, the House is fully aware
ofthelarge scale violence andterronsmthathas
been unleashed in Jammu and Kashmir by
Pakistanduringthelastthree years. Averylarge
number of peopie, mostly the youth were lured,
andinmany cases forcedto go acrossthe border
for training and indoctrination. They were
infiltrated back intothe State with huge quantities
of sophisticated arms andequipment. The scale
and the volunme of violence which continues
unabated. and the massive recovernies of
weapons which include nearly 8000 AK Seties
rifles, indicate the dimension of what has been
builtupinto a virtual “proxy war” inthe territory
ofIndia. The reprehensible atrocities have ledto
the migration of nearly 2,50.000 people fromthe
valley to Jammu division and other States.

Although Pakistan is known to be under
considerable pressureto desistfromsponsoring
cross-borderterrorism, there is no evidence to
show any let-up in its activities on the ground.
Duringthe recentmonths. asaresultof sustained
pressure andinformation andintelligence based
operations we have been able to apprehend or
neutrahse alarge number of terronsts, including
many important self-styledleaders of various
terrorist outhts.

This has created disarray in the ranks of the
militant and led to serious inter-gang clashes
andgrowingnumber of atrocities onthe common
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. people who are dubbed as informers and non-
cooperators. The common people aretiredand
fed-upwiththe activities of theterrorists andthe
on-going violence. They appeartobe keenfora
‘change towards peace and normalcy. Thisis
reflectedin growinginstances wherethe people

- have not shown enthusiasm when bandh calls

have been given by the terrorist outfits even

- though the fear of the gun often forces themto
stay indoors.

While the pressure onthe militants isbeing
intensified, efforts are also being made to
reactivate the political forces and restore
normalcy in the State. Towards this end, a
number of initiatives have beentakeninthe past
few months. Following uponthe dialogue ofthe
Union Home Ministerwith leaders of the National
parties, his meeting with former legislators and
parliamentarians fromthe State of J&K. andthe
visit of a multi-party Parliamentary teamto the
State late lastyear, we have further intensified
such efforts inthe recent past.

I have personally visited the state anumber
oftimes inthe past 3 months, andhave meta
large number of people in differentareas and a
different levels, and have also had detailed
interactionwith officials of the State Government
and the local administration. Several senior
ievel administrative changes have been made
with a view to toning up and activising the
administration. The Governor has beentouring
the State extensively and meetingpeople inan
efforttobndge the gap betweenthe administration
andthe people. Efforts are alsobeing made to
step up developmental activity inthe State. The
governmentis assessing the financial needs of
the state in this context, and will provide the
necessary support and assistance. Efforts are
also being made to streamline the counter
militancy operation to ensure that possible
harrassmentto the civilian population canbe
minimised without compromising with security
requirements. Screening Committees have also
been setupto review on acontinuing basis the
cases of those who may be arrested ordetained.
Oflatethere has been considerable propaganda
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aboutallegedcustodialdeaths. | have repeatedly
stressedthatany such act cannot and will not
escape stringent punishment. Atthe same time
itis necessary to guard against delibetately
motivated andfalse propaganda.

Thevarious initiative taken so far have also
hadtheirimpact. Anumber of leaders of varibus
political parties, including the National
Conference, have visited the valley in the past
few months. A muiti-party conterence was
organisedin February atthe initiative of local
political leaders. Some sections known to be
closetothe militant groups have offandonmade
statements indicatingthe needto move away
fromthe gun culture and give a politicaltirustto
their activities, eventhough these may notecho
the same spiritthatinforms our efforts. atieast
sotar

20.00hrs.

The difficulty is that whenever there is
movement towards any kind of activitisation
amongthe politicalelements orresponse among
the people, the militants and their mentors in
Pakistanimmediately redouble their efforts to
thwartthe same. This response is familiar. For
example asmany as 27 candidates were killed
in th aborted elections in Punjab in 1991 In
Jammu and Kashmir the commencement of
some political activity was immediately followed
by the abduction and killing of two relatives of a
prominent political ieader of the State and a

" lethal attack on the relative of another.

Inthe wake of allthese developments. we
have also witnessed a sharp escalation of
violence since the beginning of Apnl. The pattern
of this violence has shown an attempt to
profilerate attacks on the secunity forces. with
increasing use of explosive devices. The aimis.
not only to try and inflict maximum casualities
but, more importantly, to provoke reactions
which can cause maximumdamage to civilian
lite and property, and thereby try and heighten
the feeling of alienation. In a growing number of
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instances, suchattacks havebeenaccompanied
by arson, etc. and an attemptis madetolay the
blame atthe door of the security forces.

Atthe same time alarge number of civilians
have been targetted and killed without
compunction. Out of 89 civilians killed during
the month of April, asmany as 61 are suspected
to have been killed in such attacks by the
militants. The objective is tomaintainterrorand
the fear of the gun, and to try and throttle any
impuise among the poeple to move into the
mainstream. '

Efforts have been made by the terrorists to
indulge in dramatic actions, particularly in high
profile urban locations such as parts of Srinagar
and Sopore. Suchlocations areperceivedasthe
epi-centres of powerwhere dominance through
the bear of the gunis soughttobe gained. They
are densely populated and provide scope for
mobilisation of people by fear orotherwise; they
hold potential for damage to civialian life and
. property inany kindof engagementbetween the
security forces and the terrorists and are
continuously and easily acessible to the media.
The effortis clearly to gain media attention; and
totry and projectthatthereis large violence and
disorder; thatthe security forces are indulgingin
mindless excesses; andthat this is the state of
things inth Valley as awhole.

Thesetactics are reflectedinincidents such
asthe oneinLal Chowk, Srinagar, on 10th April,
where around 200 shops and 50 houses were
gutted afterthetenoristshad seton fire abuilding
occupied earfier by the security forces. Massive
propagandawas whippedupto try and showthat
it was th security forces who had caused the
arson. A similarincident occurredin Sopre on
1stof May. Earlier, on 19th April attacks were
launched on the security forces when some
-students were taking out aprocession leading to
civilian casualties in the ensuing exchange of
fire. This incident was again used to whip up
large scale propoganda about excesses by the
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security torces. As apartofthe similar strategy,
effortshave alsobeenmadetotry and disruptthe
functioning of the State Govemment apparatus.
On 11th May, a rocket was fired on the Civil
Secretariat, the nextday afterithad shiftedfrom
Jammuto Srinagar. Inthis attack, 2employees
lost their lives and one was injured. Security
arrangements in the area have been further

" strengthened, andthe Secretariatis functioning

normally.

Inthe wake of heightened violence, and the
type ofincidents mentioned above, attempts are
beingmadeto projectthe situation thatconditions
inthe State aretotally out of control. Recently a
seciton of the JKAP resortedto agitation about
the circumstances of death of a JKAP constable
during security force operations on 21st April.
Some dismissedemployees andterrorist outfits
tried to hijack the agitation whichwas intheinitial
instance a spontaneous reaction of a small
number of policemento aspecificincident. The
situation was handled with great restraint and
tactby the State Government. Despite threats
and alluremetns from vestedinterests. the vast
majority of the State Police kept the discipline
of the uniform and contiued to perform their
duties. Even those hwo were misguided into
joiningthe agitation are back on their duties. Itis
unfortunate that this episode was projected by
some as a large scale revolt. While we have no
intentionto condone acts of indisciptine, itwould
be most unfortunate if any suggestion is made
that may bring the forces as a whole under a.
cloud.

Much ofthe focus of the propagandais onthe
international audience as a part of desperate
attemptsthat are being made by the Pakistanto
internationalise the issue of Kashmir by
spreading blatant disinformation even as it
continues to fuelterrorismin the State.

We have also observed renewed attempts in
the recent pastto significantly step up violence
inthe Jammu region andparticularly inthe areas
of Doda district, and | share the concern of the
members in this regard. There have been a
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nuinber instances of bomb blasts, looting,
ambush of security force units, arsonanddamage
to Government property andtargetted killings of
individuals including relatives of political persons
and community leaders.

Sincetherewasalsoademandforastatement
onthe recentincidentsin Kishtwarand Doda, |
wouldliketo shareinformation withthe Hon’ble
members.

On 10thMay Shri Satish Bhandari, aleader
ofthe Hindi Raksha Samitiwas shotatandlater
succumbedto hisinjuries. Curfewwasimposed
in Kishtwar town and, as a precuationary
measure, in Bhaderwah also. The nextmorning,
however, an unruly mob indulgedinviolence
and vandalism in which some Government
offices and a schoolbuilding were attacked. the
S.D.P.O. was injured and fire was set in the
office ofthe Tahsildar. Later asection of those
gathered for the cremation of Shri Bhandari,
againindulgedinviolenceandarson. There was
“areaction from the othercommunity also. Inthe
process some houses and shops belonging to

both communities were damagedorgutted, 1

personwas killed and several otherswereinjured.
Senior officersimmediately rushedto the site
fromDoda. the Armywas calledinand conducted
aflagmarch. The curfewis continuing, butthe
situation is udner control.

Inanotherincidenton 6thMay anescortparty
of the CISF was ambushed, while travelling
between Dul and Hasti. One CISF personnel
was killedandfeurpersons wereinjuredincluding
CISF personnel and a French National. This
showsthe sinister attempts of the militants totry
and stall development activity, affecting the
employment of over 1000 people andtotryand
erode the confidence of the international
community. Without suggesting any
complacency, | feel that these are isolated
instances aimed atcreating panicamongthe
project personnel and would seriously urge that
such panic should be avoided and work should
be commenced in the project. The security
arrangements in the project area have been
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substantially augmented over the last few
months. We are reviewingthe matter again and
suchfurthermeasures as are found necessary
willbetaken.

Theincidents of violence in Doda district not
only show the attempt of the militants to spread
the act of violence and try and gain some relief
from the pressure on them in the Valley but,
more importantly it sho»‘vs how attempts are
beingmadetolendasharp communalcolourto
the situation. The need of the houris to avoid
fallingintotheirtrap. | would urge thatwe should
eschew any actions or reactions that could help
tofrutherthe designs of the terrorists. Onourpart
we have already stepped up the security
arrangements and anti-terrorist operations in
the area. As many as 98 terrorists have been
arrested or killed in the district in the last 4
months. We are continuously reviewing the

situation. The Governorhadvisited Bhaderwah * -

inApril, followed afew days later by the Divisional
Commissionerand|.G., Jammuandthe Addl.
D.G. (Law & Order). If necessary we will also
provide additional security forces to step up the
pressure on the terrorists further.

Thepositive side of allthe developments in
the state as outlined earlier. is that the common
people have understoodthe design ofthe militants
andareincreasingly toensure thatthe security
environmentinthe Stateisimprovedandwe are
able to move towards normalcy. Through this
House, | wouldlike to appealto all section of the
people, thatitis of utmostimportancetomaintain
balance and objectivity in reactingto situations
at atime when we are fighting a challenging
situation to maintain the very integrity of our
Nationandsocietyintheface of severe pressures,
provocations and a ‘proxy war’ of massive
dimensions. (Interruptions)

[Translation)

SHRI RASA SINGH RAWAT (Ajmer): Mr.
Speaker, Sir, nothinghas beenmentionedinthe
statement regarding the Secretariat.
(Interruptions)
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SHRIRAJVEER SINGH (Aonla): Although

Minister of State forHome Affairs hasissueda
detailed statement but | would fike to know
through you whether any negotiations are going
on between you and Farooq Abdullah, since
thereis nomention of this matterinthe statemtnt.
I Would like to know whether Government is
tryingtobringbackpre 1953 situationin Kashmir.
The hon. Minister should clarify the situation in
thisregard? (Interruptions)

[English]

(vi) Alleged Leakeage of QuestionPapers
of Annual Examinations of Delhi University.

THEDEPUTYMINISTERINTHEMINSTRY
OF HUMAN RESOURCE DEVELOPMENT
DEPARTEMENT OF EDUCATION AND
DEPARTMENT OF CULTURE (KUMARI
SELJA): | rise to respond to th wishes of the
members ofthe house to have a statementfrom
the Governmentonrecent newspaper reports
aboutthe allegedleakage of question papers of
the annual examinations of Delhi University.

The examinationsin Delhi university started
in April and sicne then a number of reports have
appearedinthe local press of eitherleakage of
question or of distribution of wrong question
paperamongstudents onof mistakes inquestion
papers. We have been very much concerned
aboutthese reports. The Govt. has ascertained
. fromthe University the factual positionin this
regard. | have been informedthat on 8th May at
around 2.35 P.M. the Vice-Chancellor of the

University received atelephonic message from .

a Press reporter stating that the contents of
B.Com (Pass) 1st year paper on Financial
Accountingscheduledtotbe heldinthe aftemoon
at 3.00 P.M. had been leaked out. He also
received a copy of the text of the question paper
onthe FAX machine installed on his office. The
Vice-Chancellor aftercross-checking with the
Controller of Examinations was convinced about
the availability of the question paper outside the
examination hall before the time of
commencement of examination and
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consequentlydeéidedtocanceltheexaminétidn ‘
atallthecentres.

On 11th May representatives of Delhi
University Teachers Association reportedinthe
Office ofthe Controller of Examinations ataround
2.35p.m. thatthey had recieved a phone-call
allegingthatthe callerhadaphotocopy of B.Com
(Pass) 1styearpaperoneconomic Systemand
Micro-economic Theory Scheduledtobe heldat
3.00 p.m. andthat the caller had also read out
some questionfromthe said questionpaper. On
comparisonitwas noticedthattwoquestion, text -
of which was gfiven by the representatives of
DUTA, werethe same asinthe original question
paper, Serial No.503. The University decidedto
cancelthe saidquestion paper and despatched
anotherset of question paper SerialNo.1040to
allthe colleges. Ataround 3.00 p.m. a Press
correspondentinformedthe Vice-Chancellor
that this alternative question paper had also
leaked. The Vice-Chancellor felt that it was
inconceivable thatthis paper would have been
accessible to anyone since itwas solely inth
sealedcustody ofthe Controller of Examinations
andwasto be used onlyincase of contingency.
Therefore, in the absence of any concrete
evidence of the allegedleakage andinview ofthe
high level secrecy with which this paper was
guardedthe University decided notto cancelthis

paper.

In order to ensure sanctity of examinations
the DelhiUniversity has taken some corrective
actions. On 9thMayand 11th May the University
haslodged reports withthe SHO, Maurice Nagar
and the Additional Commissioner, Crime
respectively, togotthe casesinvestigated. The
University has also modified the procedure of
distribution of question papers. Afterthe incident
of 8thand 11thmay, the University is arranging
questionpaperstobe delivered atthe examination
centres approximately 20-30 minutes beforethe
commencement of examination. Earlier,
question papers were sentto the examination
centres about 24 hoursinadvance. Furtherthe
Universityis now sendingteachers as observers
tothe examination centrestokeep aclosewatch
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onthe conduct of examinations. .

University has assured the examinees
through apreés release that all representations
received fromthem willbe promptly attendedto.

The Delhi University is also lookinginto all
aspects of the matter through its internal
mechanism. In order to assure objectivity in
investigation so that weak links in the
arrangements and exact mannerin which such
undesirable things have happened, are property
identified, the Gowt. is advising the Vice-
Chancellor to institute an enquiry under an
eminentoutside personinadditiontotheintemnal
enquiry the University is pursuing. The Govt. is
keepinga close watch on the situation.

20.13hrs.

BEEDIAND CIGAR WORKERS
(CONDITIONS AND EMPLOYMENT)
AMENDMENT BILL

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): i begtomove:

“Thatthe Billto amendthe Beediand Cigar
Workers (Conditions of Employment) Act,
1966, passedby Rajya Sabha, betakeninto
consideration.”

The Beediand Cigar Workers (Conditions of
Employment) Act, 1966 hasbeen enactedto
provide for the welfare of the workers inbeedi
and cigar establishments and to regulate the
conditions of their work and matters connected
therewith.

Beedi and Cigar Industry, essentially an
agro-based industry is mainly concentratedin
the States of Andhra Pradesh, Bihar, Gujarat,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan, Tamil Nadu,
Uttar Pradesh, and West Bengal. It provides
employmentto about 44.72 lakh workers most
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of whom belong to the Scheduled Castes,
Scheduled Tribes and othierbackward classes.
Theindustryis, by and large, unorganised as
only a small percentage of productions
undertakenin regualr establishments.

TheActisenforcedbythe State Govemments.
They were experiencing certain difficulties in
effective irnplementation of the Act. Inorderto
overcome such difficulties and to enlarge the
scope of coverage of beedi workers, a Bill was
introducedinthe Rajya Sabhaon 30th December,
1987 and was passed by the House on 14th

‘March, 1989. Whileitwas pendingin Lok Sabha,

the 8th Liok Sabha was dissolved and the Bill
lasped. Thesame Billhadbeenre-introducedin
Rajya Sabhaon 30thMay, 1990. The Billwas
passed by Rajya Sabha on 27.4.93. The Bill
seeks to make amendments which would not
only make provisions regarding conditions of
work more favourable for the workers but also
facilitate enforcement of the existing provisions.

Some ofthe proposedamendments are:-

(i) To extend the coverage of the Act to
employees working in godowns and
warehouses and also those who are
workingwith the permission of orunder
agreement with both the employerand
contractor,

(i)) Tomakethe provision regadring calculation
ofovertime wages tothe workers employed
on piece-rate basis moreo clear and
unambiguous;

(iii) To confer on the appellate authority the
powers of civil court for the purpose of
compelling attendance of witnesses and
compulsory production of records;

(iv) Toreduce the numbar of female employees
from 50 to 30 for providing a suitable
creche facilities inside the industrial
permises by the employerforthe children
underthe age of six years of suchfemale
employees.
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(v) Tomake penal provions more stingent;

(vi) To empower the State Governments to )

prescribe the time limit within which a
dispute between an employer and

employee relating to the issue of raw

materials by the employers to the
employees, payment of wages for the
beediandcigarorboth, rejected by the
employer etc. shall be referred for
settlement.

5. India has ratified the Labour Inspection
Convention No.81 of the Intemational Labour
Organisation. Accordingly, the Bill also seeks
to introduce a provision that Labour Inspectors
shalltreat as absolutely confidentialthe source
of any complaint regarding the breach of any
provisions of the Act.

6. These amendments tothe Actwould goa
long way to remove the administrative and

practical difficulties faced by theimplementing

agencies in enforcingthe provisions of the Act.

7. Withthese words, | commendthe Bill for
unanimous supportofthis august House. i shiould
alsothankthe former LabourMinister Shn Ram
Vilas Paswan for bringing this Bill.

SHRIRAM NAIK (Bombay North): This Bill
wasbroughtforward by ShriRam Vilas Paswan
and atthattime the BJP, the CPIthe CPi (M) all
ofthem suppported the Janata Dal. Nowitbe
passedwithout discussionina goodsense.

[Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speaker, Sir, this is aquestion
of the fate of the one crore Beedi Workers. Such
alaw should be enacted as may benefit all the
workers. Nobody is there to take care of their
interests.
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[English]
MR.SPEAKER: The questionis:
“That the Bill to amend the Beedi and

Cigar Workers (Conditions of
Employment) Act, 1966, as passed by

Rajya Sabha, be taken into
consideration.”
J
The motion was adopted.

MR. SPEAKER: The House will now take up
clauseby clause consideration is consideration
ofthe Bill:

Thequesitonis:

“Thatclauses 2to 10standpart of.the Bill.”

The motion was adopted
Clauses 2to 10 were addedto the Bill.

MR. SPEAKER: The quesitonis:

“Thatclause 1, the enacting Formula andthe
longtitle stand part of the Bill

The motion was adopted

Clauses 1. the Enacting Formula andthe
Long Title were added to the Bilfl.

THE MINISTER OF STATE OF THE
MINISTRY OF LABCUR (SHRI P.A.
SANGMA): Ibegtomove: ’

“That the Bill be passed.”

MR. SPEAKER: The questionis:

“That the Bill be passed.”

The motion was adopted
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21.19hrs.

NATIONAL COUNCILFORTEACHER
EDUCATIONBILL

THE DEPUTY. MINISTER IN THE

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): Onbehalf of my
seniorcolleague, |begto move:*

“That the Bill to provide for the
establishment of a National Council for
Teacher Educationwitha veiwtoachieving
plannedand coordinated development of
the teacher education system throughout
the country, the regulation and proper
maintenance of norms and standards in
the teacher education system and for
mattersconnectedtherewith, betakeninto
consideration.”

MR. SPEAKER: The questionis:

- “That the Billo to provide for the
‘establishmentof a Nationalo Council for
Teacher Educationwithaviewtoachieving
plannedand coordinated development of
the teacher education system throughout
the country.the regulation and proper
maintenance of norms and standards in

« the teacher education system and for
matters connectedtherewith, betakeninto

consideration.”

The motion was adopted

MR. SPEAKER: House will now take up
clause by clause consideration of the Bill.

The questionis:
“That Clauses 2 to 34 stand part of the Bill".

The motion was adopted.

.

clauses 2to 34 were addedto the Bill.
Clause1
Amendment made:

Page, 1,line6,-
for“1992” substitute “1993"

(Kumari Selja)
MR. SPEAKER: The question is:

“ThatClauses 1, as amended, stand part of
the Bill.”

The motion was adopted

Clauses 1, as amended, was addedto the
Bill.

Enacting Formula
Amendmentmade:
Page, 1.line1,—
forforty-third” substitute—

“Forty-fourth”
(Kumari Selja)

MR. SPEAKER: The quesitonis:

“That the Enacting Formula. as
amended, stand part of the Bill.”

The motion was adopted
The Enacting Formula, as amendedwas
addedto the Bill.
MR.SPEAER: Thequesitonis:

“That the long titiestand part of the Bill.”

* Moved with the recommendation gf the President.
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" Themotion was adopted.

o

The Long Titls was added fo the Bill.
KUMARI SELJA: Ibegto move:
“Thatthe Bill, as amended, be passed.”

MR. SPEAKER: The questionis:

'

“Thatthe Bill, as amended, be passed.”
The motion was adopted.
[Translation)

SHRISOMNATH CHATTERJEE (Bolpur):
When you perform good deeds we supportyou
but you do more bagthan good.

SHRIBUTA SINGH (Jallore): Mr. Speaker,
Sir, Shri Sangma has introduced a very good
Bill for the labour workers which the House
approved with consensus. There was another
such Bill for the lower Class of the country
namelylabourers and Satai Karamcharis. With
the bestwishes of Prime Minister itgotintroduced
inthe House as wellbut it could not gotthrough

SHR! RAM VILAS PASWAN (Rosera):
Yesterday it was passed.

SHRIBUTA SINGH: No, the Bl whichwas
passedyesterday didnotconcem National Safai
Majdoor Commission. It was adifferent Bill. But
the Bill forimproving the economic and social
conditions of the Safair Karamcharis is yettobe

passed.

THEMINISTEROF STATEINMINISTRY
OF TEXTILES (SHRIKALPNATH RAI): twould
alsobe passed.

SHRIBUTASINGH: Yes, twouldbe passed
buthow muchtimeitwouldtake? We are hoping
the same for the last three years. The Prime
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Minister gave many assurance, the Bill was
alsointroducedbutitcouldnot getthrough. Itis
my opinion that if the Prime Minister can do it
afterthis sessionthen he shoulddoit.

_ SMRIRAM VILAS PASWAN: Mr. Speaker
Sir, if you are going to thank us, we will also
reciprocate inthe same manner. However, before
that | would like to submit to the hon. Prime
Ministerthat despite repeated assurance being
giveninthe Housethatthe judgementof Mandal
commission would not at all effect the interests
of scheduled castes and scheduled tribes.
particularly their reservation in promotions,
adverse effectis evident everywhere. Now the
report of Mandal Commission is being
implementedin Central Govemmentofficers as
well asin Bank services leadingto the abolishion
of reservation affect the official process. we
would like you to convey this message through
this House. If the Prime Minister of the country
makes such a statementinthe House that it will
notaffectthe reservation of scheduled castesin
promotion then it would be a good signalto the
people of the country, otherwise Government
officials will continue to misuse it. Itis the joint
opinion of the members of thboth sides.

Thisis aquestion of reservationfor schdulec
castes and scheduledtribes. Aithough Mandal
Commission has notuttereda single wordinthis
regard, even then on the basis of the Supreme
Courtverdict the reservation in promotions of
SC and ST is being curbed. On 22 Dec., the
Minister of Welfare had statedthatthe reservation
of scheduled castes and scheduledtribes would
continue, stifl itis not being implemented. That
iswhy | urge upon you to say afew words, which
would have a great effect.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Sir, the statement made
by the hon. Minister of Wetfare reflects the stand
of the Government. There can neitherbe any
change nor canthere be any deviationfromit. It
isclear.
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MR. SPEAKER: Honourable Members, the
Sixth Session of the 10th Lok Sabha and the
Budget Session for the year 1993-94 will be
concluded today. This has been a long and
important Session. The house held a total of 45
sittings lasting over 310 hours.

Respected Rashtrapatijiaddressedthe hon.
Members of both Houses, in the Central Hall of
Parliament.on22nd February, 1993. The House
discussed the President’s Address for more
than 18 hours before adoptingit unanimously.

The Railway Budgetandthe General Budget
forthe year werepresentedonthe 24thand 27th
February, 1993 respectively. In addition the
Budges of the five States under President’s Ruie
were also presentedtothe House.

The Railway Budget was discussedin the
Houseforabout 18 hours beforeitpassed. The
House while discussing this Budget concluded
its sitting of 30th March at6.25 A.M. the following
day. Thisis anewrecord. | congratulate the hon.
Members. fortheir interest and patience.

The Housetook up general discussiononthe
General Budget form 20th April, 1993: The
discussions lasted forabout21 hours.

The Housethereatftertook upthe Demandsin
respectof Defence, Home Affairs and Agriculture
Ministries. The House, was assisted in its
deliberations by the reports submitted by the
newly constitued Committees.

After discussions extending over 22 hours,
the House applied guillotine on 4th ofMay, 1993
andpassedthedemands.

The House thereafter discussedthe Finacne
Bill for morthan 10 hours before passing it.
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Thirty-three Government Bills were
introducedin the House during the Session. .

The House passed 42 Bills because the Bills
were pending also. The Bill to end Manual
Scavanging, hadbeen underconsiderationfora
longtime andits passage isanimportantevent.

The House also discussed and adoptedfive
Statutory Resolutions relatingtothe continuance
of Presidential Rule in States.

Four Short Duration Discussions under Rule
193 were also taken up by the House for
discussion. The discussions under Rule 193
relatingto Verma Commission Reportandbomb
blastin Bombay are concluded today only.

Notices of 34,902 questions were received
duringthe Session, of which 1,000 questions
were listed as Starred. 173 question were
answeredorally while written replies were given
inrespectof 8,677 questions.

Ashort Notice Questionandtwo half an Hour
Discussions were also taken up during the
Session.

Thirty-nine statements onimportant matters
were made by Ministers and 253 matters were
takenup by the hon. Members under Rule 377.

The Private Members continued to show
keen interest and a large number of Bills and
Resolutions were broughtto the House. Forty-
two Bills were introduced and six Resolutions
admitted. of which two Bills and two Resolutions
werediscussed.

_ Discussions relating tothe resolution forthe
creation of new States, moved by ShriDrona
were extremely lively and remained part
discussed. ShriBasudeb Achana's Billtoamend
the RPF Actevokedkeeninterest. The Billwas
withdrawan following the assurance fromthe
Railway Minister that he would look into the
issuesraised.
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Forthefirsttimein our Parliamentary history,
this House discussedthe motionforthe removal
ofajudge ofthe Supreme Court. Atotalofthirteen
Members spoke for more thanfifteen hourson
the motion.

The House spent a considerable time on
discussion of the unlisted business, popularly
known as ‘Zero Hour’. On an average, about
sixty-five minutes weretaken each day and the
exchanges were very very complicated.

SHRI RAM NAIK (Bombay North):
Governmenthastorespondtothose.
\

THE PRIME MINSTER (SHRI P.V.
NARASIMHA RAO): How much time was
usetully spend during ZeroHour?

MR. SPEAKER: Thatis why we shall have
todo something about thisin the next session.

This session saw the establishment of
Departmentally related Committees. Thisissue
had been pendingforaconsiderable period and
Imustthank the Governmentand leaders of ali
parties fortheir very constructive cooperation.

Seventeen Departmentally-related
committees, with membership from both
Houses, were constituted on 29th March, 1993,
whenthe House adoptedthe Third Report of the
Rules Committee.

The Committee system was formally
inaguratedon 31stMarch. 1993 by the hon. Vice-
President of Indiainthe Central Hall.

The Committees started functioning during
the period of adjournment ofthe House in April.
All Committees have met to consider the
Demands of Ministries and Departments under
theircharge. We have already recievedtwenty
reports fromthe Committees.

I would like to thank the Members and the
Chairman ofthe Committee for the keeninterest
and hard work thatthey have putin.
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Hon. Members, India had the privilege of
hostingthe 89th Inter Pariiamentary Conference
in Delhi, fromthe 12thto 17th April, 1993. More
than onethousanddelegates, theirspousesand
accompanying persons form 110 countries
participatedinthe Conference.

The Conference was inaugurated by
Respected Rastrapatijion 12th April, 1993 inthe
Central Hall of Parliament. The Conference
thereafter met for its working sessions at the
AshokaHotel.

The Conference discussed and adopted
resolutions onthe followingtopices:

(1) Transparency in arms transfer through
globalarmsregister:

(2) Educationalandcultural policies designed
tofoster greater respectfor democratic
values; and

(3) Need for urgent action in former
Yugoslavia.

in addition, the Conference also discussed
the international political, economic and social
situation.

The Conference was marked by lively
debates of a high order.

The hon. Members willbe glad to know that
the organisation ofthe Conference was greatly
appreciated. We continueto recieve message of
congratulations andthanks fromthe participants.

This session which began in difficult
circumstancs, in the aftermath of riots and
violence in soem parts of the country, thus has
many achievments to its credit.

Finally, | would like to thank you, the hon.
Members, forthe kind cooperation extendedto
meandmycolleagues, thehon. Deputy Speaker
and the hon. Members of the Panel of
Chairpersons in the smooth conduct of the
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business of this House.

Iwould specially like to thank the Leader of
the House, the Leader of the Opposition, the
Leaders of various Parties and Groups as well
as the Whips, for the sustained and willing
cooperationand courtesy extended.

Iwouldalso like to express our appreciation
toalithe officersandemployees fothe Pariament
who have done so mcuhto make ourtask esier.

Iwish allthe Members very besttill we meet
forthe Monsoon Session.

THE PRIME MINISTER (SHR! P.V.
NARASIMHA RAO): Mr. Speaker. Sir, this very
long Session hascometoaclose and we are
happy that we have been able to transact an
unexpectedly large amount of business during
this Session including the railway Budget,
includingthe general Budget and this has been
done particualrly in the context of the new
innovation of the Committees about whichwe
had heard so mcuh of cynical comments thatit
may notwork at all. But | must tell you, Sir, on
behalf of the House thatyou have made it work,
you have conceivedit property and we are proud
thatthe Committees have done an admirable
job. | have had occasion to read some of the
reports thatwere prepared within 24 hours within
26 hours andthe Committees have done the job
.extremely well. |am sure that this will be found
useful and we will derive the maximum benefit
out of the reports of these Committees and the
deliberations of these Committees while
deliberating the subjects inthe House.

As you have said. Sir, this has been an
eventual three months period and the country
has seen many ups and downs. but the
Parliament has taken stock of alithese situations
withacetain amountof dispassionate approach.
Itis goodthat we have deliberated onalithese
topics and make very good contirbution to the
thinking that has gone into these subjects.
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Sir, Iwould like to particularly congrétulate
you andthank you forthe mannerin which you
have shown patience, skill, perseverance and
firmness where needed in order to steer the
proceedings of the House. We did notexpect
anythingless fromyou. We have got allthatwe
expectedandlam sure thatin yourhands the
condouctof this House is going to be absolutely
safe.

Iwould also like to thank the Leader of the
Opposition, Advanii, and allthe Leaders of other
parties who have, 1n spite of rather tense
comments now and then supervening in th
debate, shown considerable positive approach
andcooperation in the conduct of the House. |
thank everyone who has toiled to make this
session agrand success.

We had marathon performances, perhpas.

for the first time. We have not had such long

performancesihany of the previous sessions as
faras!recallandthis hasbeenaspecial feature.
| really appreciate the manner in which the
Members contributedto these debates. | also
appreciate the untinng work done by the
Parliament Secretanat.

Inthe end, Sir, Iwould say thatthe democratic
process which this country has adopted has
proved once morethatthis process has notonly
come to stay, but it is going from strength to
strength. There may be some areas in which
improvementis needed.

Thank youvery muchwe have onanaverage
65 minutes aday. spenton ZeroHour thatis.
40hours.

(Interruptions)

SHRISOMNATH CHATTERJEE (Bolpur):
Butthe resultis not ‘zero'.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRIKALP NATH RAL):
The resultis good.



355 He Valedictory References

SHR!I RAM NAIK: | thought you are
announcing the decisionabout Rs.2 croresM.P
Constituency fund.

SHRIP.V.NARASIMHA RAQ: With40hours
gone in this, may be we would have passed
some more important legislation. | regret, to
some extent, that some other areas on
Commerce. matters concerned with the
Commerce Ministry etc.. could not be

accommodated. When|find40hourshavebeen

spenttor Zero Hours. | dofeelthatwe coul have
done alittlemore to accommodate those things.
Butinany case thatis part of the parliamentary
life. As you said. if your are able to find away
outofit. you willbecome absolutelyimmortalin
this country as a Speaker. | have no doubtabout
that.

Thank you very much. | thank all the hon.
Members once again.

SHRIJASWANT SINGH (Chittorgarh): Mr.
Speaker. Sirthe clamour anddin ot democracy
quite otten drowns the substance of it. Whatwe
are witnessing now s the assertion of the
substance of it. and the recession in to the
background of the essential clamour and din of
it. The leader of the House. the hon. Prime
Minister and you have pointed to the unusual
stresses and exceptional nature of this particualr
Session. This Session was marked by your
nitiative to introduce the subjects Committees.
They are stillin theirembryonic form. We have
indeed submitteed reports but| say nothesitantly
butasacautionthatitis relatively easytobring
into existence new organisms butitis extremely
difficultto ensure their continued growth. I refer
here tothefactthat we have a very highinfant
mortality rate in the country and it is my
expectation that these new Committees will
certainly not add to those statistics. You are
deservingof allourgratitude and ourhigh sense
of appreciation, notjustforthis butfor many other
innovations that you have introduced and the
greatresponsibility that you have disptayedin
absorbingthe clamour anddin andin attempting
tobringforwardthe substance of democracy.
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Ihave no doubtthaton numeorous occasions
wetestedyourpatience. Youalways succeeded
andalways wewerefoundwantingandwe have
failed. The Govemmentattempted, asthey must,
totestusfrequently. Whetherthey succeededor
failedis notformetosay. Naturally, all of us here
didourbesttotestthe Governmentiswellonas
many occasions as we could. Butnow | do not
wishtotestthe patience of the House because
ithas been a very long Session, momentous
session nodoubt, butatesting Sessioninevery
sense ofthe word. Thank you very much.

Ourapologiesforany acts of discourtesy that
may have arisen from anoy of my colleagues
were part of what | call the exuberance of
democracy and it is the articulation of that
exuberance because ifthere is no clamourin
democracythereisnolifeinit. Democracyisin
thatsense aclamourous business. Itis notthe
same as a totaltarian system of consent.

MR. SPEAKER: Itis very glamourous also.

SHRI JASWANT SINGH: It is very
galmourous also. Inthe hope thatthe glamour of
democracy will continue to assert vigorously
andmore andmore glamour willbe seen, I wish
youandthe Treasury benches andmycolleagues
very well.

{Translation)

SHRIRAM VILAS PASWAN (Rosera): Mr.
Speaker. Sir. today the session is going to
conclude. After that we would either goto our
constituencies or some other place. Onbehalf
of ourparty we wouldliketothank you. Whatwe
shouldhave saidhasbeenstatedby ShriJaswant
singhalso. Although we are aware regardingthe
limits and dignity of the chair, we do sometimes
violates the limits. The Speakerhastorepnmand
us butneither itis our intention northe intention
of the Chair to show disrepect towards one
another. ltisaroutine matter. We are hereinthis
House since, 1977 and such speakers are rare
who have patiently listenedto the discussions
realisingthe seriousness of the subject matter
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~ foreightornin hours. we have gainedinspiration
fromthis. |amunabie toconvey mygratitude and
wewish youallthe besttoyou and ourunbounded
gratefulness.

We all are aware that you have transacted
greatbusinessinsuchashorttime. Wefind that
ourdoubts regardingthetelecasts of proceedings
were proved baseless we are marching ahead
inthis direction. Through you I would alsolike to
thankthe Leader of the House and members of
the ruling party. We are like a tamily where
sometimes disputes also arise and hot
discussions are made butinspite of thatthereis
aninherentcooperation. The pasingof two Bills
without any discussion is an example of the
same cooperation. Onbehalf of Janata Dal. |
once againthank the hon. Prime Ministerandthe
leader ofthe House.

[English)

SHRISOMNATH CHATTERJEE (Bolpur):
Mr. Speaker, Sir, this is the most important
Sessionthat we always have inayear, namely,
naturally which should have priority is gone

through.

We have beenabletohave afuli diséussion
inthis House in this Session on the Railaway

Budgetandthe General Budget. Wehavebeen |

able to transact a large quantum of business
which is really for the sake of the country’s
progress and for-meeting the urges and
aspirations fo the people.

Sir, this Session has been marked with a
veryimportantinnovation, thatis, the Committee
system. i cannot adequately thank youforthe
greatinitiative thatyoutook, Sir. Whatwasinthe
mind of everybody concerned, you gave the

oncrete shapetoit. Underyourleadershipand

ispiration, the Committees have come into
existence. As you andthe hon. Prime minister
and all of us have noticed, in this Committee,
there is willing cooperation from every one.
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It augurs very well that the stresses and
strains inside the House, which are bound to
come. bound to be there and necessary tobe
there alsoinademocracy canbe avoidedforthe
purpose of tackling the issues in a different
atmosphere with an attitude of cooperation and
with an attitude of finding out solutions to the
problems. | know that it has put very serious
strainonthe secretariatandthe staff. |havebeen
here forovertwo decades. | have always been
admiring the efficiency and the ability of the
Secretariatandthe staff of Lok Sabhaand | again
mustrecord my deep appreciationthe way, the
hard work they are putting even in these
Committees after doingthe usual work thatthey
have. And|shallbe failingin my duty if | do not
recognise that.

This Session has also been marked by
another historic occasion regarding the
impeachment motion. | can assure you that
neitherthe notice of motion was givenwith any
sense of pleasure or hapiness nor was it
discussedforthe purpose either of getting any
political advantage orforthe purpose ot crossing
swords with the rulingparty. Itwas felttobe a
national duty. And | hope. there willbe nooccasion
like this inthe future because all organs of the
Government of the state should functionin a
manner that their respective positions, their
respective reputations are maintained. This
kame in the Parliament has come into this
matterbecause of the constitutional provision.
Butnobody is happy or can be happy to have
such business transacted in the House or
discussedinthe House even.

Zero Houris commented on. Butso many
issues- thanks tothe Governmentandthe Pnme
Minister, they are creating so many problems
are boundto beraised. Andthis is one method
ofgivingaventtoourfeelings. ltisbecausethére
are limitations to the number of questions.
limitations are there to the number of discussions
under Rule 193. limitations are there to the
number of discussions under Rule 184 and
everything has limitaiton. But | believe, insixty .
minutes per day or 65 minutes per day, we are
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able to bring so many issues before the
Govermnment. My only grievance is, we have
always been making it, that the Minister of
Parliamentary Affairs very kindly nods his head,
butdoes not do anything. | amnotsayingitina
derogatory sense. But please make some
response aboutthe issues raised under Rule
377 andtheissuesthatyou atleastallow them
to be raisedin Zero Hour. Thenitcanbecome
more effective andinstead of takingten minutes
probably, one will take two minutes to raise an
issue expectingto getaresponse and there will
be much lessertime consumedinthat. Thatis
why, oneotries to make his presence felt, tries
. toextractsome assurance fromthe Govemment
through you, thata statement willbe made. And
untilthen, athing goes on, rolis on. Of course,
thereis avirtuein moderation: Excessis always
nattobe encouraged. Butl amsure, therewill be
no reason, no attempt to close it or forestall it
altogether. | amsure, you will notdo that totally.

MR. SPEAKER; We will discusss aboutit.

Sir, | do notwish totake up further time of the
House.o Yes, this has been a very important
session. There are so many issues which
probably we could notdiscuss, which we would
have likedto discuss. Butwe have our private
work, to function outside the House also.
Parliament occupies a very important position.
And{amsurethatinthe sessions tocome, we
shall be able to maintain the spirit and
cooperationonimportantnationalissues. There
areboundto be differences of opinion, there are
boundtobe differencesinthe perceptions ofthe
problems orin the solutions thatwe can think of.
They are boundtobethere. otherwise the whole
thing becomes aroutine affair. Butthat does nto
meanthatthere is any personal rancourorthere
is any personal animosity. We want politics of
discussion and politics of cooperation than
politics of controntation becuase for our great
country. we haveto achieve so many things and
we want to achieve them through discussions,
throughlaws. throughmethods foundoutthorugh
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the parliamentary process which we all of us

have adopted.

Sir, | must thank you once more for the
excellent courteous behaviour that we have
always received from you..We deeply value
your guidance andwe have neverfeltillat ease
and|foundthatyou havetaken the opposition
into confidence as well asthe Govemmentand
discussedwith us, give us opportunitiesto give
ourviews onseveral matters. Andlcanonly say
with all modesty that | wish you well, Sir. and |
convey my greetings to allthe Members, to all
sides of the House and wish them all the best.

Thankyou.

SHRI LOKNATH CHOGLnURY
(Jagatsinghpur): Mr. Speaker, Sir, the long
sessionis goingto endtoday. | willsay thatin this
session we had many historic events which will
also be remembered as having occured under
yourguidance. Theintroduction ofthe Committee
system, which has startedworking. will further
work and | think it will be more usetul In
strengthening our parliamentary system for
whichyou are adding your own contribution.

Sir, in this session, you gave a ruling and
there by you have enhanced the prestige of
Parliament. | thank you for the same. In this
session, in spite of the differences, on many
occasions, ontheissues pertainingtothe people.
ontheissuespertainingtothe masses, wehave
all cometogether, above party positions. tohave
aunanimous position. Sir, aquestion was raised
about Bolangirand Kalahandi. twas aheartening
moment beacuase. instead of engaging
ourselves onlyin political work, we have devoted
tmetodiscussthisissue. andwe haveallcome
together cutting across party lines. It is a
heartening moment and if this spirit is
strengthenedin our Parliament, our Parliament
will be able to meet the requirements of the

people.

I also thank you and the Government for
reacting on many occasions verv favourably
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towards the mass problems. While thankingyou

forintroducing this systemwith patienceandfor -

guiding us, | would like to say that there will
differences which we have to take into
consideration. In a democracy, differences
shouldbe there. Itis boundtobethere. But, in
spite of the differences, no questions relatingto
nationalinterest, we should cutacross the party
lines andcometogethertomaintainthe prestige
andhonourof Parliamentforwhich, ifnecessary,
some sacrifices shoul be made by parties. In
future, we should also behave inthe some way,
sothatthe Parliament's sovereignty, Padiamet's
prestigeis not ruined. We have come across all
these problems. Ithankthe Govemmentforthat.

During Zero Hour, so mahy questions have
heenraise. Jurcountryissuch, ourrules are
such, our problems are suchthatitis really the
Zero Hour which gives some opportunity to
viembers. to airthe grievances, which goesa

- longway in bringing certian issues to the notice

~fthe Government. Therefore Zero Hour should
»e regularised to see how much minimumtime
could be consumed and a device should be
‘ound outforthis.

Lastly, while thanking you forinnovatingthe
Committee system and giving some historic
rulingsinthis session, | would say thatwe have
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alsomarkedinthe Parliamentthatnorms are by
and large maintained. In this session, as
compared to previous sessions, all Members
have tried to maintain riorms and | feel that it
shouldbe continued. Otherwise Parliament will
notbe able to deliver whatit requires to deliver.

lalsothank the Government. | thank all our
colleagues both in the opposition and in the
Government. | thankthe Secretariatwhich has
helpedus andwhich has worked hard. | hopethe
next session will bring us into more cooperation
more uniting for national cause and further
strengthening of the Parliament.

MR. SPEAKER: Thank you.Now we have
Vande Mataram. '

21.01hrs.
National Song
(The National Song was Played.)

MR. SPEAKER: The House stands
adjournedsine die.

21.03hrs.

The Lok Sabha then adjournedsine die.
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